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LOK SABHA DEBATES 

LOK SABHA 
Wednesday, May 3, l96lJVaisakha 

13, 1883 (Saka). 

The Lok Sabha met at Eleven of 
the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Konar Dam 

+ 

I Shri A. M. Tariq: 
•1860. � Shri Ram Krishan Gupta: 

L Shri Kunhan: 

Will the Minister of Irrigation and 
:Power be pleased to refer to the reply 
given to St•arred Quesli<>n No. 248 on 
the 18th November, 1960_ and state: 

(a) whether arbitration proceedings 
in the case of over-payment to M/s. 
Hind Patel and Company for works 
done at Konar Dam have since b�n 
completed; and 

(b) if so, what has Government de
cided in the matter? 

The Deputy Minist"r of Irrigation 
and Power (Shn Hathl): (a) Yes; Sir. 

(b) The matter is under the con
sideration o,f the Damodar Valley Cor
poration. 

lo{l �o "!,o CTITT"': � l'.!'� 'Jl'Fh'T 
'ift('iT t fct: �·1 �.f1 e1·'l: R�.r"· ;°1' HF� 
q};,r e1;s- "'�.fr 'fi"T ""f<ti f<i�c f"'·1.iT � 
<i'T <i�T ? 

.S LJr" l�l� Ull:,. 'i u{,A l 

.).U, J.. �� u;; ...sHI t�S 

,.:.� -' w:¥-1 ,s ._,J.v..S .:u,1 J�x 

(l.)!-ti l.! � t� 
'492 (Ai) LS0-1. 

r5070 

Shri Hathi: There no question of 
bringing that· firm into the black list. 

"lf � 0 "!, 0 ffi['{'f, : -q" lt'i! ;;m.,, 

'ifl�i i f<!>" fcRi.fr Vfl°+f ��� tt<'.'fi 
;;;'T<t';::- f.,·,t,,;i-('f\· �' m c;� 'lil'ii'f!T lfi'+fV,T 
� ;;f/ ,;riff q':C,7 �� ,ri.: � ,;ff<: '0<:1<l>i <l><1' 
,f"..,.: 'fiff0T �) 'Jf1'Q:T1 ? 

.i:S v,1> LJ•l� Lril:,. .t� lo.ft .. ] 

...,:.:.w ilJI i w}.1o ,j cJ, I"> ._;.:.:s 

� .:! Ll,.LA,. t.. ci,5 s, ,,, - .:! 

,., .. S t� '-""' )ll � i," )'11> L.S;; ��I 

[- I{ �4- , .. U...i,j WJ 

Shri Hathi: The DVC had put up 29 
claims valuing about Rs. 2·9 crores. 
The award has been given on 12th 
April. 

Shri Ram Krishan Gupta: In reply 
to a previous question, it was stated 
that the investigations would be com
pieted by the end of April, 1960. May 
I know the reasons for the delay? 

Shri Hathi: Because there were a 
number of claims. 29 claims were 
put up by the DVC before the arbitra
tor of the value of Rs. 2·9 crores. 53 
claims valuing about Rs. l :43 crores 
were put up by the contractors 
against the DVC. The arbitrator had 
to hold about 416 sittings. So, it• took 
some time. 

Shri Tangamani: May I know by 
what time the arbitration proceedings 
wm be completed and the award: 
will be given? 

Shri Hathi: That has been com
pleted and the award has been given 
on the 12th April. 

�T gro 110 � � � �-;;1 
� � f"; 'Jf<T t � ,;r,hr 'ffi <1>"l\'ti· ;li' 
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Shri Tyagi: It has been the report of 
experts that it was due to increased 
amount of tension in the society.

Mr. Speaker: I am not going to 
allow questions on details of a techni
cal nature. General questions can be 
asked about statistics, survey, ap
pointment of committee and soon. 
He cannot be asked further details 
as to what exactly is the cause and 
so on.

Shri Tyagi: I withdraw my question.
Mr. Speaker: He need not with

draw it.

Shri Thirumala Rao: The hon.
Minister has stated that the Medical 
College, Agra and the Lady Hardinge 
Medical College are chosen for ex
periments. Is it for studying the 
incidence of this disease in men and 
women respectively?

Shri Karmarkar: The committee has 
to find out the exact prevalence of 
coronary heart disease and hyper-ten- 
•ion in the Indian population in re
lation to the fartus contributing to 
the occurrence. This relates to both 
men and women.

■ft q<I ^  : w r

£  fax' srFpre ftrcroff ^  uV

TTJ? ^  t  1

Shri Karmarkar: I am unable to 
answer this question. As a matter of 
fact, we shall welcome any schcme 
from Ayurveds also for a survey. The 
Indian Council of Medical Research 
makes grants irrespective of the per
son concerned; he may be a 'oodern 
medicine man, he may be an Ayurved 
man or he may be a nobody man. So 
long as he has got knowledge of any 
scheme, we shall welcome it

Shri Kasliwal: In regard to the
question of a survey the hon. Minister 
has replied in the negative. May I 
know whether the hon. Minister is 
prepared to concede that the incidence 
of heait diseases in India is growing?

Shri Karmarkar: We have statistics 
from two hospitals in Delhi and that 
shows that the ischemic heart disease 
or the coronary heart disease constitut
ed approximately one per cent, of the 
total admissions in the medical wards. 
A comparative estimate was made 
during the period 1955—59 as against 
the period 1951—55. That indicated 
that there had not been any increase 
at least in the intervening period in 
which careful observations were car
ried on. That is the result of an 
actual experiment and record noted in 
Delhi.

Dr. Sushila Nayar: Is there any
scheme for studying or for making a 
survey of heart disease before the 
Indian Council of Ayurvedic Re
search?

Shri Karmarkar: No, Sir.
Dr. Vijaya Ananda: May I know

whether Government has asked for 
the aid of USSR and America as they 
are well ahead in this research work?

Shri Karmarkar: No, Sir. Our peo
ple are able to look after this question 
about our hearts and it has not been 
found necessary till now to invite 
foreign experts to study problems 
arising out of our hearts in this 
country.

Mr. Speaker: The hon. Minister
evidently refers to another function of 
the heart.

Shri Karmarkar: No, Sir.
Shri D. C. Sharma: May I know if 

this survey will refer to age groups
or to professional groups? If not, will 
not both these groups be taken se
parately?

Shri Karmarkar: I should think so.
Shri Tyagri: Politicians also.
Shri 8. M. Banerjee: May I know

whether it has been brought to the 
notice of the hon. Minister that the 
cardiogram sometimes does not give 
a correct picture. If so, what other 
apparatuses are linkelv to be used for 
ascertaining the condition of the heart 
in cases where the cardiogram does 
not function?
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Shri Karmarkar: If the cardiogram 
does not give a correct picture be
cause it is out of repairs, the best 
way is to repair it. Perhaps, some
times it does not give a correct picture 
iust as a thermometer does not give. 
Recently I learnt that there were some 
thermometers put on the market 
which did not give the correct picture. 
If that instrument is not sufficient, 
other instruments will be necessary 
and for that I have to ask the ex
perts.

Mr. Speaker: The question is un
necessarily being prolonged. He only 
wanted to know if there is any other 
instrument which is much more reli
able than even this cardiogram.

Shri Karmarkar: About the heart I 
have heard of the cardiogram. But I 
shall enquire if there is anything else.

Export of Indian Locomotives 

+

{
Shri Pangarkar:
Shri AJit Singh Sarhadi: 
Shri D. C. Sharma:

Shri Ram Krishan Gupta:
Will the Minister of Railways be 

pleased to refer to the reply given to 
Starred Question No. 256 on the 18th 
November, 1960 and state:

(a) whether any avenues have since 
been investigated for the export of 
Indian locomotives; and

(b) if so, the nature of success 
achieved?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Not yet.

(b) Does not arise.
Shri Pangarkar: To what extent 

can India export locomotives after 
meeting the need of the oountry?

Shri S. V. Ramaswamy: There are 
three types of locomotives. So far as 
the diesel locomotives are concerned, 
we are yet to start their manufacture. 
So far as the electric locomotives are 
concerned, we have made a beginning 
•t the Chittaranjan Locomotive 
Works. The other type is the steam

locomotive. Our installed capacity is 
for 164 locomotives in the Chittaran
jan Locomotive Works, that is, for 
the broad gauge and 100 for the 
metre gauge at Teloo. Now this capa
city is fully booked. But if we get 
orders from abroad, we shall be able 
to export under a pinch.

Shri Raghunath Singh: How does the 
price of Indian locomotives compare 
in the international market with that 
of locomotives manufactured in other 
countries?

Shri S. V. Ramaswamy: As far as
steam locomotives are concerned, they 
compare very favourably. As a mat
ter of fact, our price here is much 
less than the price of the imported 
ones.

Shri Ajit Singh Sarhadi: The hon. 
Minister has said that our production 
is at a competitive rate. It was also 
stated by the hon. Minister last time 
that we are in an exporting capacity. 
Then, why are avenues not being 
found for exporting them?

Shri S. V. Ramaswamy: Unless
orders come, it would not be possible 
to export. As a matter of fact, we 
have instructed our embassies abroad 
to give information about our capa
city to produce and to supply.

Shri D. C. Sharma: May I know if
any efforts are being made to publi
cise that we can export some of these 
locomotives?

Shri S. V. Ramaswamy: We have 
also sent teams abroad. Also, we have 
sent pamphlets and other literature 
to our embassies abroad.

Shri Ram Krishan Gupta: May I
know whether any delegation will be 
sent to foreign countries with a view 
to assess the possibility of exporting 
these locomotives?

Mr. Speaker: He has just now ans
wered that.

Shri S. V. Ramaswamy: Yes.
Mr. Speaker: He said that teams

have been sent. I do not know If there
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is much of a difference between a 
delegation and a team.

Shri Heda: May 1 know whether
any effort was made to find out as to 
what type of locomotives these neigh
bouring countries require and, if so, 
if any attempt has been made to 
manufacture and provide those loco
motives to them?

Mr. Speaker: He said that there was 
no demand at all.

Shri S. V. Ramaswamy: Our neigh
bouring countries have also got the 
broad gauge system, but unfortunately 
they are going in for diesel locomo
tives and not steam locomotives.
National Highways Extension Scheme

*1864. Shri Ajit Singh Sarhadi: Will 
the Minister of Transport and Com
munications be pleased to state:

(a) whether any decision has been 
taken on the Chief Engineers’ Con
ference about National Highways Ex
tension Scheme during the next 
twenty years; and

(b) if so, the details thereof?
The Minister of State in the Minis

try of Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir. The 
detailed consideration of the Report of 
Chief Engineers on Road Develop
ment Plan for India (1961—81), in
cluding the recommendation contain
ed therein regarding expansion of the 
National Highway system, has been 
deferred till the receipt of the final 
Report of the Committee on Trans
port Planning and Co-ordination.

(b) Does not arise.
Shri Ajit Singh Sarhadi: May I ask

in this connection whether the States 
have been asked to put in proposals 
whether they would like to have ex
tensions of the National Highways?

Shri Raj Bahadur: In view of what 
I have just now said the question does 
not arise, particularly so because the 
•Vfocation for the National Highways 
in the Third Plan is only Rs. 47*5 
crores which is not sufficient even for

the normal improvement and develop
ment of the existing National High
ways.

Shri Kasliwal: The hon. Minister hat 
said that the whole scheme has been 
deferred. May I know whether thait 
means that the work that has been 
going on on certain National High
ways is also going to be stopped?

Shri Raj Bahadur: That also does 
not arise. The question is quite diff
erent. The existing National High
ways will be looked after within the 
limited financial allocations made for 
the purpose in the Third Plan. Their 
development will be confined to this 
allocation. Beyond that it is neither 
possible to expand the National High
ways system in any significant man
ner nor is it possible to take up cer
tain works essential for the existing 
National Highways including the con
struction of bridges over 33 major 
l ivers which will remain unbridled.

Shri Kasliwal: Whatever Highways 
that are already in hand will they be 
completed? '

Shri Raj Bahadur: By 'completion’ if 
the hon. Member means the provision 
of the links which are missing from 
the National Highways system, I 
think all those links will be provided. 
The missing links will be eliminated. 
Then comes the question of bridging 
major rivers. 33 rivers will remain 
unbridged. Then the question of by
passes or level crossing will also have 
to be deferred for the Fourth Plan 
period.

Shri Inder J. Malhotra: The hon.
Minister has stated in his reply that 
this conference has drawn up a 
scheme for 1961—81. I want to know 
whether this programme will be a 
phased programme and, if so, over 
what number of years it will extend.

Shri Raj Bahadur: The Engineers’
Report, known as the Twenty Years1 
Plan, covers the period from 1961 to 
1981 covering four Plan periods. 
Naturally, they go stage by stage but 
they have laid down the targets for 
the various items of development. The
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whole roadways system is proposed to 
be expanded from 393,000 miles exist
ing at present to 657,000 miles tak
ing the average of road mileage per 
square mile from 0*26 to 0*52.

Shrimati Mafida Ahmed: May I
know whether Government have 
received any proposal from the Gov
ernment of Assam to convert the 
North Trunk Road in Assam into a 
National Highway and, if so, whether 
it was discussed at the conference?

Shrl Raj Bahadur: We have received 
not only this proposal but many other 
proposals from many other State 
Governments. But, as I have just 
now indicated, we are bound hand 
and foot because of the limited provis
ion of finances in the Third Plan.

Shri Basumatari: In view of the fact 
that there is a rail bridge to be built 
over Brahmaputra from Gauhati to 
Pandu and also in view of the fact 
that at present the Naional Highway 
is across the other area where there 
is no bridge, is there any proposal be
fore the Government of India for con
structing a second Highway from the 
other side to the northern bank, that 
is, from Cooch-Bihar to Gauhati via 
Bijni and Sidli?

Shrl Raj Bahadur: Some portion
of the Cooch-Bihar-Gauhati Road is 
already covered by a National High
way. The rest of it up to the point 
where it meets the bridge at Pandu 
might also be taken up or included in 
the National Highway as at present 
proposed. But again that depends 
upon the financial allocations in the 
Third PJan.

■rftfinjfftfftw: 3  ^r^rr i
f% TOT VT+TT % Vtf rr»TT f e jR f  
*=mrr $ fa  sn fr*

ft *:r ITBPT sqTpPT
?rt tftr VHT-n fa m  t r i
WTH £ 7-T rTT iff ftrpTT ZTifK

ftr̂ TT it Tmvsror nv. 
* r i  ftsrT* srrf-% rr  wm *rwr< 
v t *rrm | ?

■ft tW
*nrrr Trfta  im n ff  t t  * 5  

Star t  f r  «  ^  t o t  *ft W r r f t  v t  
xrm  *ft TnrvFft % fW rr  *r art

Jf qr
t  > fo r  ft fro m  y^T
vt ft 1 at*

ur ^ :fr t
M  w p ft  v t  % 5rrq, itk 51m  *n*nr 

1 sft t o t  ?fW w r  
*ft yft TTftsmr $ t f r
r r r r r  s h  ^ tt *«trt %
?pp tt^ t » r m  qjpr «w
£ 1 5Rflr<t ' 5  ^  ^ q p '

•ft W  «W : Uprifa fttf 3ft ft 
ft* ^

^  f  1 *mj7T | fa  ffpjKir*-
f i r ^ r  t t *  * t  3ft t a v  $ <r# ft

s n t f a  * 5  q$ft ^ rf*  
«n, ftfa?r w  t w t  ^  *r^t j»pt»
sit tst «rtr w t  ^ w t  5*T: ^ ftfw  
M r  * m r  ?

«ft Tf* « j i j t : ftft sm m *) ft 
sT m  *rr r̂ f̂m w t  v t  ^ r t  ^
5TgT k I

Shrl Khimji: May I know whether 
the construction of the bridge in the 
Little Rann of Kutch on National 
Highway No. 8, connecting Kandla 
with Ahmedabad, will be taken in 
hand?

Shrl Raj Bahadur: That is our in
tention. As a matter of fact, the hon. 
Member knows that there has been 
some delay on that, on account of cer
tain experiments that had to be under
taken in the Central Water and Power 
Research Station at Poona. That has 
been completed and we might take it 
up.
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Shri Khimji: Are the designs of this 
bridge now ready?

Shri Raj Bahadur: For that I would 
require notice.

Shri Subbiah Ambalam: In view of 
the fact that the Madras Government 
had recommended, for inclusion in the 
Third Plan, the east coast road and 
that for want of finances it has not 
been taken in the Third Plan, may I 
know whether it will be included in 
this general scheme of highways?

Shri Raj Bahadur: My earlier ans
wer applies to this road as well.

Shri Shivananjappa: May I know 
how far the west coast national high
way has progressed?

Shri Raj Bahadur: The west cost
road is not a national highway. It is 
a road in respect of which the Central 
Government has assumed responsi
bility to finance its development to a 
certain standard. And that is being 
undertaken.

Shri Radhelal Vyas: May I know 
whether a complete list of the missing 
links on the national highways has 
been prepared* and, if so, whether a 
copy of it will be placed on the Table 
of the House?

Shri Raj Bahadur: The list is there. 
It can be placed if suitable notice is 
tfiven.

Mr. Speaker: In the Library.

t o  tw : impfhr tfV %
fa  Sfa !Tff ^ I WT

t  irpft arifWifl 'V srhr w ffa  
t o  *rr^T

| fa  fag% «rcf
I ?

Mr. Speaker: The hon. Minister
need not answer it. I allowed this 
hon. Member one question, because he 
comes from Himachal Pradesh. I am 
trying to distribute among all Mem

bers and I may come to him again; 
but in view of what he does, I am 
not going to call him.

T O  jpft 3ft
% sr»fv McHMT fa  3T* 5RT fasr>ft 
JTfafa fW t f  STjf, I  rTCyjj

JpTHT'TT ^  ir 
^  ifa *  «iT *r%r,T qT w  ’Tcq- 

^  f  fa  fl^pr fejTT rftH ’TTfTT •rft
n 'jftfr »ptt I  ? wr* s z  *i*r]j 

| ctt i  sfifarra- *5r£V % 3ft 
frrirfNf #  | ^
m  itm ■fr fa^T I,
dri+l 3fts% 5f '3>t5 w
I  ?

•ft Tin WT;pfhT
?rfar v t *fteT T̂»r?r

# C

t fcftt % srre Jf
srtrr’tjttI  i sft r f h r s f t i t  

»rf t  >^r 3ftft 
^>rirr *pt *r |£ *rt
3 *% 5# »rf «fV 1

Mr. Speaker: Shri Padam Dev.

TO : *T*t
^  fa  fa^r 

if* st ir *rrt srr^rrfv
| I WT *T*t 5fV Jr*t
% ir^r <smt ar,-K V  %

TTt HTfT : 4  MMIH
%T̂ r ^ T T , far^ 4  ^H'cn

J % HiH
% W T l^ T T T  ^  T̂ T I  I
fan  m rr Jr tftr fa^  ^  ^ ^

«TT̂  ir TT IpprpT
5^n:r | q tr %tt f^rrf

^̂ RTT ^ I ^
^ i F  ’T W »T5t ^ 9V9T I
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% finrcft

*n f : ĴT 
f a * l f  w k  ftmfT JT*t JTg 5RTT̂
fT'TT fV  :

( t ) TT % <^r
TTSTf̂ PT % fir-T-f^T fa-fr f3R"ft 
fa%<ft ;

(<W) *m fkftSFt % TO
fjTTt fasTTt fiTT jfT -T *ft ; sflr

(*\) TOTSTtMTSf ((M ffih ')
•»ft, 5ft f o m  n  3 o f f k  * t  $ 
*rtr sr t̂ =En r̂ fcsra
HT'T ftHT ?

Pfwif
(*P) % (n ) . 3 iT^r^ TT trap-
f^TOT ^wr-TT^r qr w r  t  1

firar«r

(-f )  ?T4T 7T^^PT % fa% 'TfWl^T X
P̂'T I

( t )

X - r . T^rnr
v. ^ ’Ir X -  srrrnjT \ .  * T T

I .  ^TT
t«. fafc?n tt- ftSMNU X ^n^rr

t* . »*Tf*PTT X X -
X \ .  ’ft^TT t*s. TFT*!? t*!- Hî Wl
U . Y ’fT ^0. R X -  ^rftnrr

(^ ) TWWW
X -  * * 3* 3 . gvrf mvt^r 9. in rtr
v. ifar *. VTcf̂ X
\». ar f̂r q . vteT €. «HIWlf

to. ^JTJT tt- i f N W « •
t 3- *ttot?t t*. frrrt? t>c- vW^x:
t v  ^ t«. •mwyx-^Tnrr^T f̂t flv-fWhnr

(w) 3ft, 1

( n )  h  v t  * r « m s w  t < TTir- 
*n*nr r$t $ i

«ft H>nft H lf : ^TtTsTff ¥t 
ftnRt fjR-% ¥t v t f  qr <n^Hi | ?

Shri Hathi: The question relates to 
power to the distributed.

Mr. Speaker: He wants to know
about the power.

JTT^t : f V 'T ’T t  q^f%
*Tft $ 3Vf* T̂-T S ff f c '  f ?  f  :

' V r r q ' t r ,  T t t h t k , ^  r ^ r ,  
s r r s r r jr , «*t t , * t $ t r ,

* t o ,  f a f o r t ,  5 t? n T T fT ? , 
w r a r r , * r » n > T , * T T f a n r ,  
f*rr, jfr^T , n T T f ,  wiy t i ,  
’ I T T , f - i V ^ < t , e tT K R T  l ”

l'*  5 *  3r<Tft * f  7 f % » r t , t r t r  a n r j f
V  i f  «RTT ^  |  |
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T̂ rf ^t»ft sfK -̂<t% =tr  if m^^fk
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*ft t  1
New Drug for High Blood Pressure 

+
f  Shrl Nanjappan:

♦1868.  ̂ Shrl Ram Shankar Lai: 
I^Shri Hem Barua:

Will the Minister of Health be pleas
ed to state:

(a) whether it is a fact that a new 
wonder drug named Chini Dhaniya, 
which is claimed to be far more super, 
ior than rauwalfia serpentina in the 
treatment of high blood pressure, has 
been found out by the Ayurvedic 
Council of New Delhi; and

(b) if so, the results of clinial trials 
conducted on cases?

The Minister of Health (Shri Kar- 
markar): (a) The Government of 
India have no information.

(b) Does not arise.

15087 Oral Answers MAY
Shri Nanjappan: May I know whe

ther any other research institute has 
found out or made this drug?

Shri Karmarkar: To the best of our 
information this drug does not exist, 
what is called Ghini Dhaniya. Dhania 
is there, but this Chini Dhania we are 
not able to find out. I would also like 
to add far the information of my hon. 
friend that we went into this matter 
further, because the organisation calls 
itself the Ayurvedic Research Council 
and we foiintf that this is a one-man 
body who is much interested in selling 
such spurious products; because, ear
lier they had also said about some 
drug to cure refractive errors in the 
eye. Many persons complained to us 
about it, and we followed it up. Be
cause of the respectable nature of 
the name, we went into the matter. 
And we would not be surprised if in 
this case also this Chini Dhaniya busi
ness exists only in the imagination of 
the inventor thereof with a view to 
making money. ~

Dr. Sushila Nayar: Is there any way 
in which this type of exploitation can 
be discouraged by the Health Minis
try? Is there any law to take action 
against such people who repeatedly do 
these things? If not, is there any pro
posal to have any such power taken by 
the Health Ministry?

Shri Karmarkar: It is difficult to 
say that they are cheating because we 
have to find evidence for it, and evi
dence is not always found. One way 
of doing it would be by preventing 
anybody from calling himself or them
selves by the name of ayurvedic re
search council, etc., by, sort of, limit
ing the name to such body. Our Min
istry is ‘considering in that light. 
Otherwise it is very difficult to pre
vent these people from advertising 
such drugs except under the Magic 
Drugs Act, which we have been trying 
to do also. But It is not possible to 
limit the activities of such people. 
One of the ways would be not to ask 
questions about such bodies. (Laugh
ter) . No, no, I will explain why I am 
saying so. I am rather worried about 
this matter. The matter comes up in

3, 1961 Oral Answers 15088
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the newspaper, “wonder drug” . News
papers do not publish advertisements 
m o  much about ordinary drugs as 
about “wonder drugs” . Innocent pat
ients go in for them, and when they do 
not find any results they come and 
complain to us. And it is very diffi
cult T6 check the mischief. My hon. 
friend must have heard about this 
innocently, but now this will give ad
vertisement to it that here is such 
an Ayurvedic Research Council in 
Delhi, which is nothing but a one-man 
body advertising such drugs.

About this Chini Dhaniya we re
ferred to the ayurvedic bodies. In the 
text books it is not there. We re
ferred to the market. It is not found 
there. I am only suggesting that the 
wrong persons should not profiteer 
through further questions asked in 
this House.

Shri D. C. Sharma: May I know 
whether the hon. Minister has con
sulted the dictionary for this term 
"Chini*?

Mr. Speaker: But for a few ex
ceptions, all hon. Members are not 
doctors here. Therefore, if some
body says that there is a wonder drug, 
does the hon. Minister, through his 
agents or technical experts, try to find 
out whether it is really a wonder drug 
or not? The advertisements appear 
not on account of the hon. Members 
here.......

Shri Karmarkar: No. I did not say 
that. I did not make any aspersion on 
the Members; but the party concerned 
would be interested in publicity 
through questions in this House. That 
was what I said.

Mr. Speaker: Only Dr. Sushila Nayar 
asked that question. Instead of ask
ing hon. Members not to bring up such 
questions here—and I am admitting 
them, because if it is a wonder drug, 
then everyone of us also can use it— 
it is open to the hon. Minister to say 
that hereafter, any wonder drug or 
anyone such recipe shall be tested by 
a Central authority, before it is ad
vertised in the newspapers; or some 
such action might be taken, instead

of leaving it to the ordinary citizen, 
because he only wants to get rid of 
his disease, and, therefore, madly he 
rushes to this and that. It is no good 
giving that advice here. On the other 
hand, the hon. Minister must take 
steps to see that these fellows are 
punished, and if these drugs are not 
tested by a competent laboratory or 
council, they ought not to be sold or 
advertised and so on. Some such step 
has to be taken, instead of hon. Mem
bers being asked not to bring up such 
matters here.

Shri Karmarkar: I entirely submit 
to what you have said, but lest whait 
you have said might be misunderstood 
I should like to say that law goes up 
till a particular stage. Supposing 
there is a magic drug or wonder drug, 
and it is said, for instance, by some
body that diabetes can be cured by 
taking that medicine, then that is pro
hibited. If some gentleman comes up 
tomorrow and advertises in the papers 
that Take this medicine, and your 
tooth-trouble will be over*, then, the 
law does not authorise me or the Gov
ernment to take steps.

It is from that point of view that I 
say that I shall be very grateful if, 
in the case of such wonder drugs, be
fore tabling questions for answer in 
this House, hon. Members write to me 
earlier; I promise them a reply with
in seventy-two hours of the xeceipt of 
the letter.

Mr. Speaker: I am sure that hon. 
Members here will be only very will
ing to assist the hon. Minister in tak
ing effective steps to see that such 
kind of imposition is not made. It is 
no good saying ‘I have no law\ Even 
the Constitution is being changed. So, 
if necessary, he can have a law.

Shri Thtnunala Rao: May I know 
what positive action Government are 
taking to protect the public against 
these false advertisements which ap
pear in such large numbers in every 
part of the country, not only in respect 
of th?s drug and for this disease, but 
for a variety of diseases, because the 
public are at the mercy of these



quacks and these deceiving advertise
ments? What positive action is the 
Ministry taking, either by way of 
amending the law or by having a 
standard drug research laboratory to 
test the veracity of these advertise
ments?

Mr. Speaker: The hon. Minister is 
responsible to the whole country, and, 
therefore, if he wants to take steps.
I do not think any hon. Member here 
who has taken part in this would 
stand in his way; in fact, even those 
hon. Members who have not been 
allowed to put questions will join, and 
will certainly help the hon. Minister 
and strengthen him with powers to 
catch hold of all these people who 
trade in the name of good drugs.

Dr. M. S. Aney: The hon. Minister 
has said that he had made enquiries, 
and found that it was only an one- 
man council. May I know whether 
the hon. Minister had called for that 
man and asked him to point out the 
particular drug which is referred to 
in this question, which the hon. 
Minister was not able to find in the 
market. Did the hon. Minister do 
that?

Shri Karmarkar: I think I shall try 
that also. We shall write to the man 
and ask him to tell us what that drug 
!s, and if any reply is received, I 
shall place it on the Table of the 
Sabha.

Mr. Speaker: Let him examine it.

Water Works at Jhansi
•1871. Dr. Sushlla Nayar: Will the 

Minister of Railways be pleased to 
state:

(a) whether it is a fact that there 
is a proposal for installing water
works jointly by the Ministry of Rail
ways, the Ministry of Defence and 
the local authorities at Jhansi;

(b) if so, the progress made in the 
execution of the project; and

(c) what are the proposed contri
butions by each party?
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The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No, Sir.

(b) and (c). Do not arise.

Dr. Srnhila Nayar: Is it not a fact 
that such a proposal existed about a 
year ago? Will the hon. Minister tell 
us why that proposal has been drop
ped, if it has been dropped? If it has 
not been dropped, may 1 know whe
ther it will be put into practice before 
long?

The Minister of Railways (Shri 
Jagjivan Ram): Yes, as the hon. Mem
ber is aware, there was a proposal to 
have a joint water-works system 
wroked by the UP Government, the 
Railway Ministry and the Defence 
Ministry, from the Matatila Dam. The 
railways are more or less self-suffi
cient in regard to water requirements 
at Jhansi. Some quantity of water was 
urgently required, and we had a 
scheme; when it was found that joint 
scheme was likely to be delayed very 
much, we could not postpone our 
work. So, we started with our own 
scheme, which was a minor scheme. 
Thertfore, there is no question of our 
joining the joint scheme now.

Dr. SuShila Nayar: Is it a fact that 
the scheme of the railway costs nearly 
a crore of rupees? Could the hon. 
Minister give us an idea of the extent 
of expenditure involved? Also, is it 
a fact that the joint scheme would be 
much more economical and would 
benefit a much larger section of the 
population than the scheme taken up 
in piece-meal fashion, and if so, will 
the hon. Minister do something still 
to save the joint scheme?

Shri Jagjivan Ram: All these pre
sumptions are not correct. The scheme 
of the railway does not cost Rs. 1 
crores.

Dr. Sushila Nayar: How much does 
it cost?

Shri Jagjivan Ram: As I have said, 
we are more or less self-sufficient in 
regard to our requirements. It is a 
very small quantity that we require, 
and this scheme is worth just about 
Rs. 6 lakhs or so.

3, 1961 Oral Answers I5°92
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Shri Braj Raj Singh: May I know 
whether it will not be possible to have 
the joint scheme? Will that not be 
economical?

Mr. Speaker: I am afraid that hon. 
Members have not followed the reply. 
The hon. Minister has tried his best 
to explain the position. This scheme 
was urgent, and it was absolutely 
necessary; it was immediately neces
sary for the railways to have some 
more water. They were prepared to 
have a joint scheme with the local 
authorities. Even if it were a crore of 
rupees, they were willing to join, but 
the local authorities went on delaying. 
Therefore, this could not be avoided. 
At a cost of Rs. 6 lakhs, they have 
made themselves self-sufficient. Now, 
if it is said that the rest of the coun
try must also be taken charge of by 
the hon. Railway Minister, it is too 
much for me to allow.

Dr. Sushila Nayar: May I just ex
plain? It is not a question of not giv
ing relief urgently by spending Rs. 6 
lakhs. The railways have a big 
w orkshop and a big colony of rail- 
waymen at Jhansi. According to what 
was proposed last year, the require
ment of w ater for the railways was 
quite substantial. So, for the rest of 
the requirements, will the hon. Minis
ter think in terms of joining the De
fence Ministry and the civil authorities 
and thus have a joint scheme?

Mr. Speaker: I am not going to al
low that question.

Shri Jagjivan Ram: We have no un
satisfied requirement.

Shri D. C. Sharma: On a point of 
order. You have always said before 
that we should cling to our seats. 
How is it that the hon. lady Member, 
Dr. Sushila Nayar, has shifted from 
her seat to a seat on the Treasury 
Benches?

Mr. Speaker: Further questions
shall be asked by her only from her 
seat hereafter

Dr. Sushila Nayar: I could not hear 
the hon. Minister. Therefore, I had to 
move forward to hear him.

Mr. Speaker: Therefore, I did not 
say anything about the questions put 
by her already, I found that the hon. 
Member was not able to hear, and, 
therefore, she came to the front seat. 
Now, the other Ministers will speak 
a little louder, and, therefore, she 
may go back to her seat.

Loans for Nagarjunasayar Project

*1872. Shri Rami Reddy: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the 
Government of Andhra Pradesh have 
requested the Central Government 
that the terms of payment of interest 
charges on the loans advanced for 
Nagarjunasagar Project be modified;

(b) if so, what are the details of 
their proposals; and

(c) what are the reactions of the 
Centre and what action is taken in the 
matter/

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c). 
The terms and conditions of loans 
being given to the Andhra Pradesh 
Government for the Nagarjunsagar 
Project have not yet been settled. 
They are being finalised in consulta
tion with the Ministry of Finance.

Shri Rami Reddy: In view of the
fact that the investments on irrigation 
projects do not yield immediate bene
fit, may I know whether the interest 
charges will be lowered on the loans 
advanced by the Cent, al to the States?

Sliri Hathi: In fact, it has been 
decided that loans sanctioned up to 
31st March, 1958 will carry an interest 
at the rate of per cent, and after 
that, the balance will carry an interest 
of 3 per cent. So, the loans for irriga
tion will bear an interest of 3 per cent, 
in respect of the amounts which are 
advanced up to 31st March, 19§6.
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Shri Rami Reddy: May I know 
when the project is going to be comp
leted? Originally the project was 
expected to be completed by 1963-64, 
but now I understand that it may go 
even to the middle ol the Fourth 
Plan. Is this a fact? May I know also 
whether the cost of the project is 
going to be revised upwards by about 
Rs. 20 crores over the present esti
mate of Rs. 91 crores?

Shri Hathi: No, I think the revised 
project estimate which we have re
ceived from the Andhra Pradesh 
Government mentions the figure of 
Rs. 91 crores.

Mr. Speaker: When will it be com
pleted?

Shri Hathi: About 1965-66. That is 
my impression.

Shri Rami Reddy: From the note 
circulated today by the Ministry, I 
find that the cost is going to be revised 
and it will go up by another Rs. 20 
crores, and that the project may not 
be completed before the end of the 
Third Plan but it will be completed 
only during the middle of the Fourth 
Plan. That is why I asked the ques
tion,

Sfcri Hathi: I said the revised esti- 
mali: is Rs. 91-12 crores as sanctioned 
in September 1960. That is here. As 
far as I know, the date of completion 
would be the same as the hon. Mem
ber says—at the end of the Third 
Plan.

Shri Ranga: May I know whether 
pending the conclusion of these nego
tiations and discussions be ween these 
two Governments, whatever funds 
are found necessary are being placed 
it  the disposal of the Andhra Pradesh 
Government by the Union Govern
ment?

Shri Hathi: In the Second Plan, 
about Rs. 32 cores were provided and 
the expenditure, that is, the loan 
sanctioned, has been more than that; 
nearly Rs. 34 crores. The total expen
diture has been Rs. 39 crores. Even 
during the Third Five Plan, we shall

provide the balance for the execution 
of the Nagarjunasagar Project.

Shri Thirumala Rao: On what basis 
is the interest computed? The Minis
ter said that before 1958 the loan 
carried an interest of 4£ per cent, and 
subsequently it is reduced.

Shri Hathi: This was the recom
mendation of the Finance Commission, 
They went into this question. They 
thought that because power projects 
yielded income immediately and to a 
greater extent, it should bear a higher 
rate of interest. So far as irrigation 
projects are concerned, the rate o f 
interest charged for loans advanced 
upto 1958 should be 3 per cent. For 
the balance remaining to be paid 
after 1958 that also should bear 3 per 
cent, interest. For the new loans, 
the rates might be adjusted subse
quently. This was the Finance Com
mission’s recommendation, that it. 
should be reduced.

Shri Thirumala Rao: For loans given 
upto 1958, the rate of interest charg
ed is 4J per cent. Is this the correct 
position or have I wrongly heard it?

Shri Hathi: No, it is a rather com
plicated formula. Suppose a loan is 
paid in 1957. It is paid before 1958. 
On that the rate of interest charged 
was 4£ per cent But on the balance 
o f the loan that remains yet to be 
paid, that is, to be paid before the 
31 ̂ t March 1958, the interest will be 
3 per cent.

Sh'"s M. S. Murty: May I know the 
am u it granted to the Andhra Pradesh 
Government as loan before 1958 and 
after 1958?

Shri Hal hi: From 1955 to 1960, the 
amount of loan given by the Centre is 
Rs. 34 crores.

Shri Rami Reddy: Is it a fact that 
the Centre is not placing sufficient 
funds at the disposal of the Andhra 
Pradesh Government for executing 
this project and, therefore, the com
pletion of the project is taking a 
longer time than it would normally 
take?
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Shri Hathi: The amount originally 
provided in the Second Plan was 
Rs. 32*3 crores. The Centre advanced 
a loan of Hs. 34 crores, that is, Rs. 2 
crores more, and by adjustment the 
State was allowed to incur additional 
expenditure, the total being Rs. 39 
crores. So Rs. 7 crores additional to 
the Plan provision has been spent on 
Nagarjunasagar. That is the position.

Glider Manufacturing Project

+
f  Shri T. B. Vittal Rao:

* LShri Kunhan:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that a pro
posal is under consideration of Gov
ernment to hand over the glider manu
facturing project to a private con
cern; and

(b) if so, the details thereof?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) and (b). 
Gliders are already being manufac
tured in India by two private con
cerns, namely, M/s. Aeronautical Ser
vices Ltd., Calcutta and M/s AFCO 
(P) Ltd., Bombay.

Shri T. B. Vittal Rao: Is there any 
proposal for Government taking over 
any of these glider manufacturing 
factories in view of the fact that we 
have to open 10 gliding centres?

Shri Mohiuddin: No, Sir. Such a 
proposal is not under consideration.

Shrimati Renu Chakravartty: May
I know whether besides these glider 
manufacturing projects, any aircraft 
manufacturing and repair centres are 
going to be set up in the country, and 
if so, at which places?

Shrl Mohiuddin: That does not fall 
within this question. It is of course 
a broader and more important ques
tion.

Shri T&nf&m&ni: May I know what
is the capacity of these two firms at 
Calcutta and Bombay and what are 
the requirements now?

Shri Mohiuddin: Orders placed with- 
the two firms are for between 40 and 
50. They are gradually coming in. Of 
course, the capacity may be only 
about 10 or 15 gliders a year at pre
sent.

Shri Tadav Narayan Jadhav: May I
know whether the gliders produced’ 
have attained the international stand
ard?

Shri Mohiuddin: These gliders are 
produced on specifications required 
for Indian conditions, and they are 
very good gliders.

Hirakud Dam
•1874. Shri P. G. Deb: Will the 

Minister of Irrigation and Power be
pleased to state:

(a) whether the Orissa Government 
has paid full compensation to the 
people who were evicted due to the 
construction of Hirakud Dam;

(b) the amount paid so far; and
(c) if the reply to part (a) above 

be in the negative, when the compen
sation in full is likely to be paid?

The Deputy Minister of Irrigation 
and Power (Shrl Ilathi): (a) Not yet, 
Sir.

(b) A sum of Rs. 7,32,52,472.24 nP. 
was paid up to the end of March, 
1P61.

(c). It has been estimated that it 
*ill take another two years* time be
fore the compensation can be paid in 
full.

Shrl P. G. Deb: May I know how
much compensation is still to be paidf

Shrl Ilathi: The total provision is 
about Rs 11 crores including trans
port etc.

Shrl Chintamonl Panigrahi: May I
knew whether a separate organisation 
has b^en set up to disburse the amount



15°99 Oral Answers MAY 3, 1961 Oral Answers 15100

of these compensation claims? If so, 
why is it that during the last 10 years 
this amount of Rs. 11 crores compen
sation has not been paid?

Shri Hathi: The compensation had 
*iot to be paid before the 11th year, 
because as the area was being sub
merged, the compensation had to be 
.paid. In many cases, they have gone 
to arbitration; in some cases, they 
have gone in appeal. It is therefore 
that the compensation is not fully 
paid.

Shri P. G. Deb: In view of the long 
delay in payment, may I ask if the 
Centre will finance the State for an 
immediate settlement of the outstand
ing dues?

Shri Hathi: It is not a question of 
want of finance due to which it is de
layed. The main reason is that the 
cases are not being finalised. Some 
people have accepted; some have not, 
some have gone to arbitration and 

have gone in appeal. That is 
the reason.

Shri Chintamoni Panigrahi: Is the 
hon. Minister aware that even in those 
cases where the awards have been 
finalised durim; the last two years, 
compensation has not been paid at the 
rate a* which the awards have been 
given?

Shri Ilatlii: I do not know, but if 
ho givos me certain instances, I shall 
certainly look into them.

Floods in Damodar
*1870. Shri Aurobindo Ghosal: Will 

the Minister of Irrigation and Power 
be pleased to state:

(a) whether there wag flood in 
Damodar due to untimely release of 
water in lar^e vjlume by the D.V.C. 
authorities in the first week of April; 
sadI

(b) if so, why it was released and 
what Ls the extent of damage?

The Deputy Minister of Irrigation 
Power (Shri Hathi): (a) and (V .

There was no flood in the Damodar 
in the first week of April, 1961. But 
unlike in the past years, the Maithon 
and Panchet Hydro-Electric Power 
Stations had to be worked, to capa
city due to the tight power supply 
position, necessitating discharge of 
larger quantities 0! water than usual 
at this part of the year. The discharge 
of water averaged about 6000 cusecs 
per day and peaked about 16000 cusecs 
on one day only which is less than 
the flood warning limit of 17000 
cusecs.

Shri Aurobindu Ghosal: Is the Gov
ernment aware 1hat many of the 
houses which were on the banks of 
the Damodar river were flooded and 
have sunk?

Shri Hathi: Because of the floods?

Shri Aurobindo Ghosal: Because of 
the sudden release cf the water.

Shri Hathi: No. The information ob
tained fron 1 the Bengal Government 
mentioned that no houses were da
maged. But, it is true there was a 
spread of water on some area. The 
position i« that because of the short
age of powtr in Calcutta, the two 
hydro-electric power stations at 
Maithon and Panchet, which, other
wise, were not run to full capacity, 
had to be run; and, therefore, some 
water had to be released.

Shri Aurobindo Ghosal: vTay I
know if there is any system ri giving 
warning before the release of the 
water?

Shri Hathi: They do; but the people 
were not really quite prepared for the 
release of water. Generally, the two 
power stations do not run to full caoa- 
city but because there was a break
down at Calcutta they had to be run.

Shrimati Renu Chakravarttj: In
view of tnc fact that the demand for 
electricity in Calcutta now has far 
outstripped the quantity which ih# 
D.V.C. can supply can supply and that 
the D.V.C. will have to run to full 
capacity even in the low water period, 
how will such eventualities be pre
vented?
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Shri Hathi: Tht eventualities would 
not arise always. The maximum capa
city to which the water could be dis
charged has been fixed at 17,000 
cusecs; water would not be released 
for more than that capacity, in any 
case.

Regulations for Carrying Life 
Boats on Passenger and 

Cargo Ships

•1877. Shri D. C. Sbarma: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether there is a proposal to 
revise the regulations regarding 
carrying life boats on passenger and 
cargo ships;

(b) if so, the details of the proposal; 
and

(c) if the reply to part (a) above 
be in the negative, the steps proposed 
to be taken to increase the security 
arrangements for the passengers?

The Minister of State in the Ministry 
o f Transport and Communications 
<Shri Raj Bahadur): (a) No.

(b) Does not arise.
(c) Life saving appliances carried 

on bosrd unberthed passenger ships 
are governed by the rules framed 
under the International Convention 
for the Safety of Life at Sea, 1948, 
and Simla Rules, 1931. These Rules 
provide for floatation for all on board, 
the floatation being obtained by life 
boats and buoyant apparatus. These 
are considered reasonably adequate.

Shri D. C. Sharma: May I know 
how often these life-saving devices 
•re checked? If so, by whom are 
they checked?

Shri Raj Bahadur: Normally they
are checked at every survey of the 
▼essel.

Shri D. C. Sharma: May I know 
whether both the passengers ships and 
cargo ships carry these life-saving 
devices, the life-fooats or whether 
only the passenger ships carry them?

Shri Raj Bahadur: They carry
according to the directions given to

492(ai) LS—2.

them. The passenger ships, particu
larly, have to comply with the direc
tions. As I said just now, the 
unberthed passenger ships have to 
carry these life-saving appliance for 
all on board.

Delivery of Express Letters and 
Telegrams in Rural Areas

*1878. Shrimati Manjula Devi: Will 
the Minister of Transport and Com
munications be pleased to state what 
steps are being taken for quick deli
very of express letters and telegrams 
in rural areas?

The Minister of Transport and Com- 
Muni cations (Dr. P. Subbarayan):
The question of effecting improvement 
in the E.D. Service and making 
changes in the system is under active 
consideration of Government. As an 
experimental measure the work of 
delivery of E. D. articles has been 
transferred from telegraph offices to 
Post Offices in Delhi and New Delhi 
with effect from 1. 5. 1961 and the 
working of the system is being 
watched. In regard to telegrams more 
telegraph offices are being opened in 
rural areas.

Shrimati Manjula Devi: May I
know whether the part-time staff in 
the post offices in the rural areas will 
be replaced by full-time staff because 
the part-time staff pay half-hearted 
attention in fulfilling their duties?

Dr. P. Subbarayan: I am not able
to hear a word of the hon. lady’s ques
tion.

Mr. Speaker: Will the part-time staff 
be replaced by permanent staff be
cause, according to her, the part-time 
staff do not attend to this work dili
gently?

Dr. P. Subbarayan: As I have said, 
the whole matter is under consider
ation; and the expenses will have to 
be calculated before we decide what 
we can do under the circumstances we 
are placed in.

Shri Basappa: May I know whether 
a system of inventive awards is going
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to be introduced for the quick delivery 
of express letters and telegrams?

Dr. P. Subbarayan: No such
matter is under consideration.

Shri Prabhat Kar: May I know 
whether, at the present moment, there 
is any machinery for express delivery 
in the rural areas? IX not, why are 
the extra charges that are being 
paid for this continued still?

Dr. P. Subbarayan: Sir, I have said
often and often that express delivery 
letters were usually delivered by tele
graph peons; and we have found often 
that the express delivery letters 
arrived after the ordinary letter did. 
Therefore, we have taken into con
sideration the employment of post
men who will deliver these letters 
more quickly. But the cost of it is 
being worked out. And, as an experi
mental measure, it is being tried both 
in Delhi and New Delhi; and we shall 
see what it will amount to before we 
take a decision.

Shri Prabhat Kar: My question was 
different.

Mr. Speaker: The hon. Member
makes one suggestion. The hon. Min
ister does not accept it. The hon. 
Member says, ‘When you are not able 
to deliver quickly why do you charge 
extra?*. The hon. Minister says, ‘I am 
trying to have them delivered quickly*. 
In the meanwhile, does the hon. Mem
ber want to suspend it immediately? 
(Interruption). All right; the hon. 
Member has made a suggestion. The 
Minister says that he is not going to 
stop it but will try to deliver them 
rather quickly.

Shrimati Mafida Ahmed: In view of 
of the fact that not only in rural 
areas but even in important towns in 
Assam express letters and telegrams 
are not delivered on Sundays, may I 
know whether Government will take 
steps so that all the express letters and 
telegrams delivered immediately they 
reach their destination?

Dr. P. Subbarayan: We are trying to 
do whatever is possible from this dis
tance to see that these telegrams and

letters are delivered. But the matter 
is not going as quickly as we would 
like it to be.

Shri Prabhat Kar: May I know 
whether it is a fact that ordinary tele
grams are despatched from the ori
ginal places just like the letters?

Dr. P. Subbarayan: I am not pre
pared to admit the hon. Member’s in
sinuation.

An Hon. Member: What is the in
sinuation?

Shri Prabhat Kar: I want to know 
whether it is a fact or not?

Dr. P. Subbarayan: It is not a fact.
Shri Yadav Narayan Jadhav: May I

know how many gram panchayat vil
lages are yet to be covered by postal 
facilities?

Mr. Speaker: It does not arise
out of this question.

Collapse of the roof of Loco Running 
Shed, Kozhikode,

+
f  Shri Kunhan:
| Shri A. K. Gopalan:
| Shri T. B. Vittal Rao:

♦1879. Shri V. Eacharan:
| Shri Jinachandran:
| Shri Kuttikrishnan Nairr 
L Shri Nallakoya:

Will the Minister of Railways be 
pleased to state:

(a) whether the roof of the Loco 
Running Shed, Kozhikode, Southern 
Railway has collapsed, injuring three 
workers seriously;

(b) whether the injured workers 
have hot been admitted in the ward 
reserved for Railway workers at the 
Civil Hospital, Kozhikode, because 
certificate was not given by the Rail
way authorities;

(c) whether any inquiry has been 
held to investigate into the causes o f  
the sudden collapse of the roof of the 
shed; and

(d) if so, what are the causes*
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The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes, Sir. 
The East end roof of the loco shed col
lapsed on 13th April, 1961 causing 
minor injuries to 5 woikers.

(b) No. The injured workers were 
immediately admitted to Civil Hospi
tal. 4 were admitted for treatment and 
the 5th discharged after first aid treat
ment.

(c) and (d). Yes. The old timber 
siructure with tiled roof suddenly col
lapsed due to heavy rain and strong 
gale. During regular periodical ins
pections the structure did not show 
any sign of deterioration.

Shri Kunhan: Is it a fact that the 
citizens of Kozhikode and the em
ployees’ union also demanded the re
construction of this building?

Shri Shahnawaz Khan: The build
ings are regularly inspected by com
petent officers; and any buildings 
which are considered unsafe are 
dismantled and rebuilt. This parti
cular Loco Shed did not show any 
signs of breaking down. But, sudden
ly, there was a very strong gale and 
heavy rain.

Mr. Speaker: The hon. Member
wants to know whether it was brought 
to the notice of the authorities both 
by the citizens and by the employees 
that this should be rebuilt before it 
fell down.

Shri Shahnawaz Khan: We are not 
aware of any such suggestion.

Shri V. Eacharan: May I know when 
this was last inspected?

Shri Shahnawaz Khar: This was
inspected by the IOW on 24th Febru
ary, 1960 and by the Assistant En
gineer on the 22nd September, 1960.

Shri Kunhan: May I know whether 
any compensation was paid to the 
injured employees?
12 hrs.

Shri Shahnawax Khan: All the
workmen are governed by the Work

men’s Compensation Act and anybody 
who is entitled to any compensation 
under the Act will certainly be paid 
compensation.

Package Programme
♦1882. Shri Tangamanl: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether package programme 13 
being extended to more centres dur
ing the current year;

(b) if so, details of the same;
(c) whether any more district in 

addition to Tanjore is selected for the 
State of Madras; and

(d) how much money is allotted for 
the State of Madras?

The Minister of Agriculture <Dr. P.
S. Deslimukh): (a) to (d). A statement 
is laid on the Table of the Lok Sabha.

Statement.

(a) and (b). A decision has already 
been taken to extend the programme 
to one district in each of the remain
ing States of Kerala, Orissa, Maha
rashtra, Gujarat, West. Bengal, My
sore, Assam and Jammu and Kashmir. 
The suitability of the districts tentati
vely proposed by the State Govern
ments, from the point of view of agri
cultural production as well as sound
ness of co-operative institutions is 
under consideration at present. The 
formal approval of the Government of 
India for implementation of the pro
gramme will be communicated to the 
States shortly.

(c) No.
(d) The allocation made for the 

programme in the Third Five Year 
Plan of Madras is Us. 1*50 crores out 
of which the allocation for the cur
rent year i.e. 1961-62, is Rs. 19*03 
lakhs.

Shri Tangamanl: I find that a sum 
of Rs. 1*50 crores had been allotted for 
the entire Plan period for the Madras 
State and Rs. 19 03 lakhs for 1961-62.
I wanted like to know whether the 
entire amount is going to be spent in
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Tanjore district or whether any other 
district is going to be included in the 
course of the Third Plan in this pack
age deal programme?

Dr. P. S. Deshmukh: Inasmuch as 
we have taken only one district from 
each State, this amount will be spent 
only in that district.

Shri Tangamani: I would like to 
know whether in the Third Plan period 
any other district in Madras State will 
be included for the package pro
gramme?

Dr. P. S. Deshmukh: No, Sir. We 
are not thinking of taking any more 
area.

Mr. Speaker: Is there any literature 
kept in the Library about this pack
age programme?

Dr. P. S. Deshmukh: Yes, Sir.

Shri Shivananjappa: May I know
whether Mandya district in the State 
of Mysore has been approved for the 
package programme?

Dr. P. S. Deshmukh: Mandya has 
been recommended and in all proba
bility would be accepted. But a 
Cabinet decision is necessary before 
it is finally approved.

fa  3TST sfttfPT fa^T *RT

Jr w t  ^  *  5^rr fa
f ,  f a ^ r p f f

TT© <fo 5TT© *HT-
5T̂ rr fa  i f t  |
fa  STS* OT

3ft f  t  I f^T 
^ ft*lT I

5> t t  1 * r * n :  ^  ^  * f p t  q r  * r r  ^ r r t n n
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Shri Tangamani: On a prior occa
sion, the hon. Food and Agriculture 
Minister stated that after seeing the 
experiment in various districts, one or 
more districts will be added to the 
various States. I would like to know 
this? In Tanjore they have had an 
experiment for more than one yeir.

Mr. Speaker: I am not going to 
allow this. This is the third time 
that this question is put. The hon. 
Member is going on making a sugges
tion though the hon. Minister has 
said that there is only one district. 
He wants more districts to be taken.

Shri Tangamani: In the statement 
it is mentioned. There are certain 
States where the districts had already 
been allocated and there are certain 
States where one district is going to 
be added on. (Interruptions.) What 
I am submitting is this. The hon. 
Minister of Food and Agriculture, 
Shri S. K. Patil, has on a prior occa
sion said that other districts will be 
included on the basis of this experi
ment. We want to know whether 
the other districts will be included. 
The amount of Rs. 1:50 crores seems 
to be out of proportion to one district 
on the face of it it looks as though 
other districts are also to be includ
ed.

Mr. Speaker: Is it for one district 
or two districts?

The Minister of Food and Agri
culture (Shri S. K. Patil): Sir, so far 
as the package programme is con
cerned, this programme is for the 
whole Third Plan. There is no pos
sibility of including any other dis
trict in a single State. What I said 
is this. If this experiment succeeds, 
then other districts will take it up 
later on, not in the Third Plan, 
without our money.

Shri Yadhav Narayan Jadhav: Be
sides the allocation made by the Cen
tral Government, what are the States 
expected to spend on this?

Dr. P. S. Deshmukh: There is the
whole scheme and I cannot describe 
it.

Mr. Speaker: Let him look into the 
literature.
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Dr. P. S. Deshmukh: There is the 
whole scheme and I cannot describe 
it.

Mr. Speaker: Let him look into the 
literature.

WRITTEN ANSWERS TO QUES
TIONS

Moghalsarai Yard

*1865. Shri Kalika Singh: Will the 
Minister of Railways be pleased to 
state:

(a) the present capacity of 
Moghalsarai yard for transport of 
goods wagons;

(b) the schemes of further expan
sion of Moghalsarai yard and its 
ultimate capacity as fixed by annual 
targets for transport of goods wagons 
both ways;

(c) the proportion of coal wagons 
to all wagons being transported at 
present and the ultimate targets 
thereof; and

(d) the schemes the Ministry has 
in view to relieve the congestion at 
the Moghalsarai yard?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) 2,600
wagons each way per day.

(b) The schemes for further expan
sion of capacity of Moghalsarai yard 
are:

(i) Provision of mechanised 
hump in the Up yard, and

(ii) Remodelling of the Down 
yard.

The ultimate capacity after 
completion of these works is expected 
to be over 3500 wagons each way 
per day.

(c) The proportion of coal wagons 
and wagons of other goods in the 
up direction at present and at the 
end of the Third Plan are:

At present:
Coal: 1900 wagons per day.

Other goods: 700 wagons per day.

At the end of the Third Plan;

The target for coal movement is 
under consideration. Other goods: 
1000 wagons per day.

(d) Besides the schemes mentioned 
against item (b) above, construction 
of a new line between Garhwa Road 
and Churk is in progress, mainly 
with the object of bye-passing 
Moghalsarai yard.

Dredgers for River Hooghly

*1867. Shri Indrajit Gupta: Will 
the Minister of Transport and Com
munications be pleased to state:

(a) whether any orders for
dredgers for desilting work in the 
River Hooghly have been placed 
with the Mazagon Dock, Bombay;

(b) if so, the amount of foreign 
exchange likely to be saved as a 
result thereof; and

(c) whether there is any scheme for 
expansion of indigenous dredger 
building capacity?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir.

(b) Does not arise.
(c) There is no special scheme for 

the development of dredger cons
truction in this country. Dredgers 
are highly specialised craft which 
have to be designed and built to suit 
individual requirements in each case. 
Some leading Indian firms have 
however been quoting for the cons
truction of dredgers in collaboration 
with foreign firms.

Procedure for Allotment of Wagons
*1869. Shrimati Da Palchoudhuri:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
Government of West Bengal have 
suggested to the Government of India
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the revision of the principle of allot
ment of railway wagons and creation 
of special types of priorities;

(b) if so, details of the suggestion; 
and

(c )  the Government of India’s reac
tion thereto?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No
such proposal has been received from  
the Governm ent o f W est Bengal.

(b ) and (c ). Does not arise.

Fertilizers for Tea Gardens

*1870. Shri P. C. Borooah: W ill the 
M inister of Food and Agriculture be
pleased to state:

(a) how many agents have been 
appointed for the distribution o f 
fertilizers to tea gardens in Assam;

(b ) how many of them are from  
Assam and how many are outsiders; 
and '

(c )  whether through the system of 
these agents Governm ent ensure that 
the fertilizers meant for the tea 
gardens in Assam are not diverted 
to other markets?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) Twenty to 
serve the tea gardens in both Assam 
and W est Bengal.

(b ) Five of the firms have their 
Head Office in Assam.

(c) Allotment of fertilizers is made 
jointly for tea gardens in Assam and 
West Bengal and the distributors may 
sell to tea gardens in either State, 
but further movements are restricted 
under the Inorganic Fertilizer (Move
ment Control) Order, 1960.

Death of Railway Employees at 
Itarsi Station

u r n  /  shrl *• s - KUcd,ir:1B75. ^  Shrl chandak:
Will the Minister of Railways be 

pleased to state:
(a) whether it is a fact that two 

Railway employees working at Itarsi

railway station of the Central Rail
way recently lost their lives while a 
train was shunting there;

(b) who is responsible for the mis
hap; and

(c) what action is being taken to 
punish those guilty and pay compen
sation for the dependents of the two 
employees?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes.

(b ) None. The occurrence was 
accidental.

(c ) (i) Question of punishment 
does not arise in view  of the answer 
against (b ) above.

(ii) Payment of compensation to 
the dependents o f one em ployee w ho 
was kilied on duty is being arranged. 
Meanwhile, an ex gratia payment o f 
Rs. 200 has been sanctioned. Under 
the W orkm en’s Compensation Act, 
no compensation is due to the other 
deceased em ployee as he was not on 
duty.

Catering Contracts at Airports
*1880. Shri Harish Chandra Mathur:

W ill the Minister o f Transport and 
Communications be pleaded to refer 
to the reply given to Starred Ques
tion No. 1644 on the 20th April, 1961 
and state:

(a) what amounts have been paid 
by caterers to Government from year 
to year under the contract and profits 
made by them;

(b) what ^re the antecedents and 
other business of the caterers;

(c) what is the amount and pattern 
of investment made by the caterers;

(d) whether the same system of 
awarding contract as adopted in this 
case is followed in all contracts given 
by the Department of Civil Aviation; 
and

(e) if not, what is the other system 
and procedure and the reason* for 
the same?
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The Deputy Minister of Civil Avia
tion (Shri Mohinddin): (a) I lay on
the Table of the House a statement
(I) showing the amounts of revenue 
derived by Government during the 
last 3 years from the catering con
tractors at the 4 international air
ports, viz. Palam, Dum Dum, Madras 
and Santa Cruz. [See Appendix VI, 
annexure No. 51]. No information 
is available regarding the profits 
made by the contractors.

(b) and (c). I lay a statement (II) 
on the Table of the House giving 
the relevant information. \See Ap
pendix VI, annexure No. 51].

(d) and (e). The same system is 
followed at all other aerodromes in 
India so far as catering contracts 
are concerned.

Metre Gauge Railway Wagon Factory 
in Kerala

•1881. Shri Jinachandran: Will the 
Minister of Railways be pleased to 
state:

(a) whether the Government of 
Kerala has recently asked for per
mission to start a medium engineer
ing unit in the public sector in Quilon 
under State Government auspices 
for manufacture of metre gauge 
Railway wagons;

(b) if so, what is the reaction of 
the Government; and

(c) whether sanction has been
accorded? %

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) A
demi-official reference has been 
received recently from the Minister 
o f Industries, Kerala State, for getting 
up a factory at Quilon in the Public 
Sector for manufacture of M. G. 
Railway Wagons.

(b) and (c). The proposal is being 
examined by the Ministry o f Rail
ways. .

Shortage of Wagons for Movement of 
Salt

*1883. Shrl Goray: Will the Minis
ter of Railways be pleased to state:

(a) whether Government have 
received any representations from 
the salt producers of the Thana Dis
trict complaining of the acute short
age of wagons; and

(b) if so, the steps Government are 
taking to move salt from the site to 
the northern markets?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) A few
complaints from the salt producers of 
a certain portion of Thana district 
served by the Western Railway were 
were received. No complaints have 
been received from the portion of the 
Thana District which is served by 
the Central Railway.

|b) Every effort is being made to 
meet the demands of the salt pro
ducers in full.

Suspension of Ferry Service to 
Ceylon

(” Shri Tangamanl:
*1884 <{ Shri P. C. Borooah:

I^Shri Raghunath Singh:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that ferry 
services to Ceylon from Dhanushkodl 
had been suspended; and

(b) if sot the reasons therefor?

The Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): (a) Yes,
Sir, temporarily on 18th and 19th 
April, 1961.

(b) At the instance of the Ceylon 
Government Railways due to emer
gent conditions which were prevail
ing in Ceylon.
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Railway Uniforms Committee
f  Shri A. M. Tariq:
I Shri Ram Krishan Gupta: 

Shri Kodiyan:
Shri Warior:
Shri Rameshwar Tantia:
Shri Pangarkar:

| Shri D. C. Sharma:
 ̂Shri A. K. Gopalan:

Will the Minister of Railways be 
pleased to refer to the reply given 
to Starred Question No. 197 on the 
23rd November, 1960 and state:

(a) whether Government have 
since completed the examination of 
the report of the Railway Uniforms 
Committee; and

(b) if so, the result thereof?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
The Report is still under examina
tion.

National Institute of Tropical 
Meteorology

/  Shri Ram Krishan Gupta:
\  Shri Pangarkar:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Ques
tion No. 624 on the 1st December,
1960 and state:

(a) whether Government have 
considered the proposal to start a 
National Institute of Tropical Meteo
rology; and

(b) if so, the result thereof?
The Deputy Minister of Civil 

Aviation (Shri Mohluddin): (a) and
(b). The matter is still under consi
deration.

Chemical Manure for Tea Industry

•1887. Shri P. C. Borooah: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) what is the total requirement 
of chemical manure for the Indian 
Tea Industry for 1961;

(b) whether the full quantity is 
being made available to the industry; 
and

(c) if not, the reasons for the 
same?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) The require
ment of nitrogenous fertilisers for 
1961-62, as estimated by the Indian 
Tea Board, is about 1*5 lakh tons in 
terms of sulphate of ammonia.

(b) and (c). Inspite of an over-all 
shortage of fertilisers, it is proposed 
to meet the realistic requirements of 
Tea Gardens in full.

Train Collision

[  Shri Radha Mohan Singh: 
•1888.  ̂ Shri Ram Krishan Gupta: 

(^Shrimati Ila Palchoudhuri:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a 
passenger train of the N.E. Railway 
collided with a goods train standing 
on the same track in the Chupra 
Kacheri station yard on the 9th 
April, 1961;

(b) if so, the nature and details o f 
loss; and

(c) the causes of the accident?
The Deputy Minister of Railways

(Shri S. V. Ramaswamy): (a) Yes
Sir.

Engine Rt. 2 ,400!
Rolliift
Stock Rt. 5,000/
Penntnent
Way Rt. 2,OOOf
Other Riy.
Property Rt. i#y>r

Total Rt. 10,730/-

(c). This is under enquiry by the 
Railway Administration.

*1885.
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Small-Pox Control Conm W on
•1889. Dr. Snshila Nayar: Will the 

Minister of Health be pleased to 
state:

(a) whether it is a fact that at a 
recent meeting of the Small-Pox 
Control Advisory Committee and the 
State Directors of Health Services it 
was unanimously recommended that a 
Small-Pox Control Commission be set 
up by the Government of India for 
the implementation of the Small
Pox control programme; and

(b) if so, how soon is the Commis
sion likely to be set up?

The Minister of Health (Shri 
Karmarkar): (a) Yes, Sir.

(b) The recommendation is under 
consideration.

Polio in Andhra Pradesh

Shri T. B. Vittal Rao:
Shri P. C. Borooah:

Will the Minister of Health be 
pleased to state:

(a) whether Polio has spread to 
Kothagudium, Khammam District, 
Andhra Pradesh;

(b) if so, how many cases have been 
reported;

(c) whether the vaccine from 
U.S.S.R. has since been received; and

(d) if so, how it will be utilised?
The Minister of Health (Shri Kar- 

markar): (a) No rejport regarding 
the out-break of poliomyelitis in 
Kothagudium has been received by the 
Government of India.

(b) Does not arise.
(c) Yes, Sir.

(d) It ig proposed to give live oral 
vaccine, obtained from the U&SJl., to 
children in the affected areas in 
Andhra Pradesh. Children of the 
age group 2-5 years, in which the 
infection wag prevalent, will be chosen

for the administration of the vaccine. 
The detailed procedure for such ad
ministration, the follow-up of children 
after administration, etc. have been 
worked out. The immunisation pro* 
gramme will begin shortly.

Railway Line between Rourkela and 
Talcher

•1891. Shrl P. G. Deb: Will the
Minister of Railways be pleased to
state:

(a) the progress made regarding 
the construction of the railway line 
between Rourkela and Talcher via 
Barkote of S. E. Railway;

(b) the total amount spent so far; 
and

(c) the total amount ear-marked 
for the full project?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan) (a) to (c).
This is not included in the Draft out
line of the Third Five Year Plan.

Power Break-down in Delhi
f  Shrl Ajit Singh Sarhadi:
J Shri Ram Krishan Gupta:
1 Shrl Radha Raman:
[Shrl A. M. Tarlqi

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether it is a fact that under
ground cables feeding west Delhi 
broke down on the 16th April, 1961;

(b) whether it is also a fact that it 
worsened power crisis and endangered 
Delhi city's water and milk supply, 
disturbed the staggering in parts of 
the city and two-third of New Delhi 
wag plunged into darkness on the 
16th April, 1961; and

(c) if so, steps taken or proposed to 
be taken in the matter?

The Deputy Minister ef Irrigatfea 
and Power (Shri HathJ): (a) to (c). 
Consequent on the break-down of the 
Nangal-Delhi 132 KV transmission line 
on the 13th April, 1961 the Delhi d e c -
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trie Supply Undertaking resorted to 
shedding of load by cutting off the 
supply to various localities, in rota
tion. The areas in the West of Delhi 
that were directly fed by Nangal 
power were supplied from the Lahori 
Gate Power Station of the Under
taking through an under-ground cable 
feeder. On the 16th April, 1961, at 
2.20 hrs. one of the joints in this 
cable failed due to continuous over
loading conditions. This failure aggra
vated the power supply conditions in 
West Karol Bagh, Patel Nagar, Najaf- 
garh Road Industrial Area, and a few 
other colonies on the Najafgarh Road. 
The supply of power to essentia] ser
vices like the Water Supply System 
and Delhi Milk Scheme was not cur
tailed. This failure also did not affect 
any part of New Delhi. The feeder 
was repaired and put back in service 
at 08.30 hrs. on the 17th April, 1961.

Power Consumption
*1893. Shri Ilarish Chandra Mathur:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) what is per capita consumption 
of power during First and Second 
Five Year Plan  ̂ in each of the States 
and on all-India basis;

(b) what would be the position at 
the end of Third Five Year Plan 
according to proposed allocations; and

(c) whether it is not widening dis
parities and if so, the justification for 
the same?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
statements I & II giving the required 
information as at the end of the First 
Plan and the corresponding figures 
at the end of 1959-60 respectively, are 
laid on the Table of the House. State- 
wise figures for 1960-61 have not yet 
been compiled. [See Appendix VI, 
annexure No. 52].

(b) and (c). State-wise per capita 
consumption figures anticipated at the 
end of the Third Five Year Plan have 
not yet been compiled. The per 
capita consumption o* All-India basis

at the end of the Second and the 
Third Plans is estimated at 45 Kwh 
and 90 Kwhf respectively.

Kurduwadl-Miraj-Latur Line

fShri Ram Krishan Gupta:
I Shri T. B. Vlttal Rao:

* 1 8 9 4 .Shri Pangarkar: 
j Shri J. K. Jedhe:
(^Shri Naldurgker:

W ill the M inister of Railways be 
pleased to refer to the reply given to 
Starred Question No. 627 on the 1st 
Decem ber 1960 and state:

(a) whether a decision has since 
been taken to convert Kurduwadi- 
M iraj-Latur N. G. Section to Broad 
Gauge or Metre Gauge;

(b) if so, the nature of the decision 
taken;

(c) the estimated cost of this pro
ject; and

(d ) the time by which the work 
will be undertaken?

The I>eputy Minister of Railways 
(Shri S. V. Raraaswamy): (a) No Sir.

(b ) Does not arise.

(c ) According to the Survey Report, 
the estimated cost for conversion of 
M iraj-Kurduwadi-Latur N. G. line to 
M.G. (207 miles) is about Rs. 8 crores. 
The cost o f conversion of Miraj-Kur- 
duwadi N. G. section to B.G. ( 151 *65 
miles) is estimated at Rs. 8.80 crores. 
The conversion of Kurduwadi-Latur 
N.G. section to B.G. has not been in
vestigated.

(d) It is too early to say anything 
at this stage.

Plant for Manufacture of Diesel Locoa
*1895. Shri A. M. Tariq: Will the 

Minister of Railways be pleased to 
refer to the reply given to Starred 
question No. 601 on the 6th March, 
1961 and state the nature of pro
gress made so far in setting up a plant 
to manufacture Diesel Locomotives in 
India in the public Mdort
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The Deputy Minister of Railways 
(Shri Shahnawaz Khan): The project 
report on setting up of a plant for 
the manufacture of diesel locomotives 
in the public sector is under consi
deration of the Government.

Control of Cholera
*1896. Dr. Sushila Nayar; Will the 

Minister of Health be pleased to 
state*

(a) whether it is a fact that India 
is the only country that has still not 
controlled Cholera; and

(b) if so, what are the difficulties 
in the way of taking lip a National 
Cholera Control programme especially 
in view of the fact that the disease is 
endemic in a small area in Bengal, 
according to the expert Committee’s 
report?

The Minister of Health (Shri Kar~ 
markar): (a) No.

(b) Does not arise.

Daily Allowance for Village Postmen
•1897. Shri T B Vittal Rao: Will 

the Minister of Transport and Commu
nications be pleased to state:

(a) whether any decision has since 
been arrived at regarding the grant of 
daily allowance to village postmen who 
are absent from Headquarters on duty 
for more than a day as recommended 
by the Second Pay Commission;

(b) if so, the date from which this 
will be given effect to; and

(c) if the reply to part (a) above be 
in the negative, the reasons thereof?

The Minister of Transport and Con- 
nmleatioiis (Dr. P. Subbarayan): (a) 
Yes, Orders will be issued shortly.

(b) From 1st July, 1999.

(c) Dos* not arise.

Irwin Hospital, Delhi
*1898. Shri P. C. Borooah: Will the 

Minister of Health be pleased to state:
(a) whether sub-standard food had 

of late been served to the patients in 
the Irwin Hospital in Delhi;

(b) if so, what is the prescribed 
nutritional standard of the diets in the 
hospital and how far it fell short of 
the standard; and

(c) what action has been taken in 
the matter by Government?

The Minister of Health (Shri Kar
markar): (a) No, Sir.

(b) and (c). Do not arise.

P.C.O. A( Atell-Mandl (Punjab)
4327. Shri Ram Krishan Gupta: Will 

the Minister of Transport and Com
munications be pleased to state:

(a) the nature of progress made so 
far in starting P.C.O. at Ateli-Mandi 
(Punjab); and

(b) by what time it will be set up?

The Minister of Transport and Com
munication (Dr P. Subbarayan): (a)
and (b). The P.C.O. at Ateli-Mandi has
since been opened on 22-3-61.

Development Blocks in Punjab
4328. Shri Ram Krishan Gupta: Will 

the Minister of Community Develop
ment and Cooperation be pleased to 
state:

(a) the number of development 
blocks opened in 1960-61 in Punjab 
with names; and

(b) number of blocks to be opened 
during 1961*62 with names in Punjab?

The Deputy Minister of Community 
Development and Cooperation (Shri 
B. 8 . Murlhyh (a) 18 Pre-<*x tension 
blocks were opened in Punjab during 
1960-61. 14 Pre-extension blocks
opened during 1959-60 were converted 
to stage-I during 1960-61. A state
ment giving the names of these blocks 
i« laid on the Table of the House. 
[See Appendix VI. snnezure No. 63].
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(b) According to the phased pro
gramme, 22 Pre-extension blocks are 
due for allotment to Punjab and 18 
Pre-extension blocks opened during 
1960-61 are due for conversion to 
Stage-I during 1961-62. The question 
of allotment of 11 Pre-extension 
blocks out of the 22, during April,
1961, is pending due to shortages of 
trained staff in certain categories in 
the existing blocks in the State. It 
is only after allotment that the selec
tion of new Blocks will be made by 
the State Government. There is, there
fore, no information about the names 
of these Blocks at present.

New Telephone Connections in Punjab

f  Shri Ram Krishan Gnpta:
4S29.V Shri D. C. Sharma:

I  Shri DalJIt Singh:
Will the Minister of Transport and 

Communications be pleased to state:

(a) the number of new telephone 
connections given in Punjab during 
1960-61 district-wise; and

(b) the total amount spent in this 
connection?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
The statement showing the number of 
new telephone connections given dis- 
trice-wise is laid on the Table [See 
Appendix V, annexure No. 54].

(b) The total expenditure incurred 
on subscribers installations was about 
Rs. 5.4 lakhs.
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Thefts and Pilferages on C. Railway

4331. Shri Pangarkar: Will the
Minister of Railways be pleased to 
state:

(a) the number of cases of thefts, 
pilferages and loss of property that 
have occurred from November, 1960 
to January 1961 on the Central Rail
way; and

(b) how does this compare with the 
corresponding period of the year 1959
60?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and
(b). A statement is laid on the Table 
[See Appendix VI, annexure No. 55].

Movement of Food grains in Madhya 
Pradesh

4332. Shri Pangarkar: Will the 
Minister of Railways be pleased to 
state:

(a) the quantity of foodgrains 
which moved out of Madhya Pradesh 
during the year 1959-60 and the quan
tity of foodgrains brought to Madhya 
Pradesh during the same period by 
Railways; and

(b the freight charges earned by 
Railways on these movements of 
foodgrains?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Dur
ing the year 1959-60, 9,05,446 tons
approximately of foodgrains were 
moved out of Madhya Pradesh and 
1,00,657 tons approximately of food
grains were brought to Madhya Pra
desh.

MAY 3, 1961
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(b) The freight charges earned by 
these movements of foodgrains were 
Rs. 249,77,810 approximately.

Cultivable Land in Manipur and 
Tripura

4338. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the area of cultivable land in 
Manipur and Tripura and the area of 
irrigable and non-irrigable land out 
of it, respectively; and

(b) the area of irrigable land 
brought under irrigation during the 
Second Five Year Plan period so far?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) The in
formation is as below:—

In acres

Cultivable Irriagable Non-irrigaable 
Area. Land. Land

1. Manipur. 2,34,000* It is not practicable
to make an esti
mate of the total

2. Tripura. 5,40,000* irrigable area of
land.

•Information based on the latest 
published data i.e. 1 £56-57.

(b)

1. Manipur. 6150 acres
2. Tripura. 21000 acres

Rural Electrification in Maharashtra

4334. Shri Pangarkar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the 
Government of Maharashtra State 
have proposed to electrify the villages 
in West Maharashtra and have asked 
for assistance and cooperation of Cen
tral Government;

(b) if so, the details thereof; and 

<c) the action taken thereen?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c).
The State Government have a propo
sal for rural electrification, and misce
llaneous development schemes, esti
mated to cost Rs. 839*59 lakhs, which 
inter-alia envisages electrification of 
138 localities in Western Maharashtra. 
Some of these schemes are being con
sidered for assistance under foreign 
aid programmes.
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Food Requirements for Fishermen

4337. Shri V. P. Nayar: Will the
Minister of Health be pleased to state:

(a) what is the estimated minimum 
requirement of food in calories for 
India’s sea-goingTlahermen for subsis
tence; and

(b) what is the actual per capita 
availability of food (in calories) for 
the Indian fishermen? •

The Minister of Health (Shri Kar
markar) : (a) The caloric require
ments for Indian fishermen while at 
work would be as for hard manual 
work. The estimated requirements of 
calories will be approximately at the 
rate of 150 to 300 calories for each 
hour of work put in by the fishermen 
while at sea, in addition to the nor
mal requirements. Based on this, sea
going Indian fishermen may need 3000 
to 3500 calories per day depending on 
the time spent at sea.

(b ) Information is not available.

Appointment of Scheduled Castes on 
Northern Railway

4338. Shri D. C. Sharma: Will the
Minister of Railways be pleased to 
state:

(a) whether Scheduled Castes can
didates to the proportion accepted 
have not been appointed in the 
Northern Railway in 1960-61;

(b) if so, the steps taken in this re
gard; and

(c) how many were appointed dur
ing the same year?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) No. The 
full quota could not be completed.

(b) Recruitment is being arranged 
under the special powers vested in the 
General Manager.

(c) 1204.
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Medical Education and Training in 
Punjab

4339. Shri Daljit Singh: Will the
Minister of Health be pleased to 
state:

(a) whether any lumpsum grant has 
been made to the Punjab Govern
ment during 1960-61 for Centrally 
sponsored schemes under the head 
'Medical Education and Training’; and

(b) if so, the amount of grants 
made?

The Minister of Health (Shri Kar
markar): (a) and (b). A lump sum
grant of Rs. 23 66 lakhs has been 
given by the Central Government to 
the Government of Punjab during
1960-61 for various Centrally sponsor
ed schemes; this includes aid for 
Medical Education and Training.

Class IV Employees in Olavakkot
4340. Shri Kunhan: Will the

Minister of Railways be pleased to
state:

(a) the number of Class IV em
ployees recruited in Olavakkot Divi
sion of tho Southern Railway during 
the year 1959-60 and 1960-61;

(b) the number of posts reserved 
for the Scheduled Castes and Sche
duled Tribes among them;

(c) the total number of applications
received from applicants of Schedul
ed Castes and Scheduled Tribes in
this connection; and

(d) how many of them were select
ed?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Nil.

(b) to (d). Do not arise.

Train Accident near Siliguri 
f  Shri Madhusudan Rao:
\  8hri Anrobtndo Ghosal:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
Railway accident near Siliguri on the

20th April, 1961 was as a result of 
sabotage; and

(b) the details of the victims and 
the damage involved?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The
cause of the accident is under inves
tigation by Government Inspector c f 
Railways.

(b) Casualties:—

Killed 3S
Injured
Simple 34
Gricuous 46

Total 80

Cost of damage to Railway property
has been assessed at Rs. 5 lakhs 
approx.

Over-Bridge at Vijayawada
4342 Shri Madhusudan Rao: Will

the Minister of Railways be pleased 
to refer to the reply given to Unstar
red Question No. 1271 on the 23rd
August, 1960 and state:

(a) the further developments in 
regard to construction of road over
bridge at Vijayawada Station; and

(b) the time by which the bridge 
will be completed?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The
final alignment of the road-approaches 
to suit the revised yard layout is still 
under examination of the Railway in 
consultation with the Municipal 
Council.

(b) It is too early to indicate a tar
get date for completion of the work, 
at this stage.

HI Class Passengers
4343. Shri Madhusudan Rao: Will

the Minister of Railways be pleased 
to state:

(a) whether tho Deputy Minister 
for Railways travelled in Ulrd class 
compartments to assess the difficulties 
experienced by the Ulrd Class passen
gers;



(b) if so, the details of the findings 
of the Deputy Minister; and

(c) the measures Government are 
contemplating to remove the hard
ships of the public travelling in Illrd 
Class?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes.
The Deputy Minister for Railways, 
Shri S. V. Ramaswamy, travelled in 
III class compartments on the subur
ban trains of the Southern Railway in 
December, 1960.

(b) and (c). A statement is laid on 
the Table. [See Appendix VI, annex- 
ure No. 58].

Railway Station at Fulbagh

4344. Shri Madhusudan Rao: Will
the Minister of Railways be pleased 
to state:

<a) the time by which the Railway 
station at Fulbagh in Tarai in Naini- 
tal District will start operating; and

(b) whether it is a fact that the 
station is being named as Govind 
Nagar in memory of Shri G. B. Pant?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) ‘Phool- 
bagh’ Railway station between Gokul- 
nagar and Lalkua stations has been 
opened for passenger booking with 
■effect from 1st May, 1961.

(b) No.

Rural Electrification in Andhra 
Pradesh

4345. Shri Madhusudan Rao: Will
the Minister of Irrigation and Power
be pleased to state the extent of aid 
given to the Government of Andhra 
Pradesh for rural electrification 
scheme during 1960-61?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): No aid was 
given to Andhra Pradesh specifically 
for rural electrification during 1960
41.
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Community Development in Andhra 
Pradesh

4346. Shri Madhusudan Rao: Will
the Minister of Community Develop
ment and Cooperation be pleased to 
state the total allocation made to 
Andhra Pradesh Government for com
munity development during the year
1961-62?

The Deputy Minister of Community 
Development and Cooperation (Shri 
B. S. Muthy): The amount provided
in the Central Budget on account of 
Central share of expenditure on the 
Community Development Programme 
in Andhra Pradesh for the year 1961
62 is Rs. 337-18 lakhs (Rs. 176:73 lakhs 
as grant and Rs. 160*45 lakhs as loan).

Central Warehouses in Andhra 
Pradesh

4347. Shri Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the names of the places in 
Andhra Pradesh where Central Ware
houses have been completed during 
1960-61 and their capacity in each 
case;

(b) the names of the places in 
Andhra Pradesh where the warehouses 
will be set up during 1961-62 with 
their capacity; and

(c) whether the local farmers are 
being benefited by these warehouses?

The Deputy Minister of Food and 
Agriculture (Shri A* M. Thomas): (a)
Central Warehouses were set up in 
1960-61 at the following places in 
Andhra Pradesh:
Warangal: 4,800 tons—Constructed by

Central Warehous
ing Corporation.

1,000 tons— in hired accomoda. 
tion.

Adoni 1,105 „  hired accomodation*
Hyderabad 600 ,, —in hired accomoda

tion.
Jangaon 900 ,, —in hired accomoda

tion.
Guntur 450 —in hired accomodation
Nizamabad 1,660 „  —in hired accomoda

tion.

Written Answers 15 13*MAY 3, 1961
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(b) Warehouses are proposed to be 
set up during 1961-62. in hired accom
modation in the first instance, at 
TenaH, Duggirala, Vijayawada, Tadep- 
paligudam, Rajahmundry and Visa- 
khapatnam. The capacity will depend 
on the availability of suitable accom
modation at each place.

(c) Yes.

Family Planning Centres In 
Andhra Pradesh

4348. Shri Madhusudan Rao: Will
the Minister of Health be pleased to
state:

(a) the number of Family Plan
ning Centres opened durine 1958— 61 
in Andhra Pradesh; and

(b ) the names of the places where 
such centres have been started?

The Minister of Health (Shri Kar
markar): (a) and (b ). The required 
information is being collected and 
will, when available, be laid on the 
Table of the Sabha.

Wall built near Nizamuddin Station

4349. Raja Mahendra Pratap: Will 
the Minister of Railways be pleased
to state:

(a > whether it is a fact that a wall 
was built near Nizamuddin Railway 
Station shutting up three villages;

(b) whether any case is going on 
about the wall; and

(c) if so, the nature of steps taken 
or proposed to be taken to give re* 
lief to the affected villagers?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) A
boundary wall has been built paral
lel to the transit shed and goods 
platform on the side opposite to the 
station building in order to prevent 
encroachment and also to prevent the 
use of Railway land as an unautho
rised thoroughfare. This, however,
4»2lAi) LSD—1

'  does not involve the shutting up of 
any village.

(b) Yes, Sir. The villagers filed a 
suit which was rejected with costs 
on 19-11-1958 but they have filed a 
fresh suit which is pending in the 
Court.

(c) Does not arise as the matter is 
Sub Judice.
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CemputaUon of War• of Staff in 
Railway Workshops 

4351 J Shri Ram K.rlshan Gupta: 
. I.. Shrl T. B Vlttal Rao: 

Will the Ministe1· of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 1124 on the 
1st December, 1960 and state: 

(a) whether the question of tak
in1 House Rent Allowance into ac
count in computing over-time wages 
under the Factories Act to staff in 
Railway Workshopii has since been 
finalised; and 

(b) it so, the nature ot the deci
sion arrived at? 

The Deputy MinJster of Railways 
(Sbrl Sbabaawaz Kban): (a) and (b). 
The matter is still under considera
tion. 

Purchase of Aircrafts 

'352. Shri Ram Krishan Gupta: 

Will tht• Minister ot Transport and 
Communications be pleasc.d to refer 
to the reply given to Starred Ques
tion No. 721 c•n the 6th December, 
1960 and stall': 

(a) wh..tlwr any dcl'i�in11 has sim:t! 
been taken re�arding th,� number and 
type of airnafts to he purchased 
during the Third Five Year Plan 
period; and 

(bl if so. the detail_.; th<:rl'of'! 

The Deputy Mlnister or Civil Avia
tion (Shri Mobluddln): <a> and {b). 
In addition to the 4th Boeing i07 
Jet aircraft acquired by the Air India 
International Corporation. as indi
cated. in reply to Unstarred Question 
No. 2109 on the 5th St-ptember, 1960, 
the Corporation have placed an order. 
with the approval of the Cenh'al 
Government. for two additional Boe
in!i 707 Jct aircraft estimated to cost 
R$. 8.00 c-rores. Tht> aircraft a.r(' due 
to be. dcli�errg in April

1 
11)62. 

No ded1ion has y.et bee!} tatcep. r� -
1arding th·c type a,�d number of air-

craft to be purchased by the Indian 
Airlines Corporaticn during the Third 
Five Year Plan period. 

National Library for Medical Studies 

4353. Shri Ram Krlsban Gupta; 
Will the Minister of Health be pleas
ed t.o refer to the reply given to 
Starred Question No. 723 on the 6th 
December, 1960 and state: 

(a) whether the proposal for set
ting up of a National Library for 
Medical Studies has since been final
ised; and 

(b) if so, the details of the same? 

The Ml.wster of Health (Shrl Kar
markar): (a) It is not proposed to 
set up a new Library. The existing 
Library attached to the Directorate 
General of Health Servicei; is bein1 
developed so as to make its services 
available to the public outside Delhi 
ah:o. The financial alloration for this 

� pu11><>st- in the Thi rd Plan ha:- not 
yq bPen finalised. 

( b J Dot's not arisE'. 
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i r fw  w ĵrr if «?rfa? *ttt Pptt xr 
T?rr 1 1 ?n r -fm  v*r  ^rfa *nsr>r 
% ^niT fa#  3TT t| £ I

ftw if s lin i'i

V^KK- <ff*YV : 1VT ftW lf 
wtr fap r H'Tt Ttr iw fi  r-rT vr*r 
fa v r  *f fa.v* *rc<.T^ 
f » m f  w ^ f l  srfsTsm r-% f<^r t o  ?

fwrrf w h  fiw a  v w N t  (tft« V
*f U  * fa v n t  fa rrf 

% if r^ffT  if 7f5reT«rf4 inr

»nr *r f w i  f s w i  f w f c f a v  fc :—- 

ireW V 3"»hn ? t  5 

n"3v * fm  r  V c-

*x

Progress in Railways during Second 
Plan

4356 Shri Rajeshwar Patel: Will
the Minister of Railways be* pleased 
to state:

(a) Hit total amount actually spent 
during the Second Fi\e Year Plan;

(b) the additional Railway mile
age constructed during the period;

(c) the total mileage of Railway 
iines doubled;

(d) the restoration of uprooted 
railway lines; and

(e) the total length of railway lines 
converted from narrow and metre 
gauges to broad gauge?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) The
total a-ctual expenditure for the whole 
of Second Five Year Plan is not yet 
avialablc. The total estimated ex
penditure comprising the actual ex
penditure for the first four years

and the Revised Estimate for the 
last year is Rs. 1092 83 crores (ex
cluding Rs. 15 crores set apart for 
P & T and Power Supply Authori
ties in connection with Railway 
Electrification Schemes).

(b) 768*33 miles.

(c) 925*35 miles.

(d) 29*87 miles.

(e) 51*75 miles.
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Development of National Highways

435S. Shri Ajit Singh Sarhadi: Will 
the Minister of Transport and Com
munications be pleased to state:

(a) whether the target of 700 miles 
of missing links, 40 major bridges 
and 3,500 miles of existing sections of 
National Highways has been reach
ed by the end of Second Five Year 
Flan; and

(b) if not, the reasons for the 
shortfall?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) According
to the latest position, targets in res
pect of both “improvements” and 
“Major bridges” have been fully 
achieved. There may, however, be 
a small shortfall in regard to “miss
ing links”. The information regard
ing the exact extent of this shortfall 
will be placed on the Table of the 
Lok Sabha when available.

(b) Does not arise.

Train Accident

4359. Shri Subiman Ghose: Will
the Minister of Railways be pleased 
to refer to the reply given to Starred 
Question No. 984 on the 19th Decem
ber, 1960 regarding Train Collision at 
Ultadanga Station, near Calcutta and 
Mau*:

(a) whether enquiry has been com
pleted and if so, the result of it;

(b) whether any injured died subse
quently;

(c) whether any compensation has 
been paid to any;

(d) if so, the quantum in each case; 
and

(e) if not, the reasons therefor?

Hie Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Yet Sir. 
The accident was due to Tallure of 
Railway staff/

(b) No Sir.

(c) to (e). No claim has been re
ceived so far,

D.V.C. Navigation Canal

4364. Shri Subiman Ghose: Will
the Minister of Irritation and Power
be pleased to refer to the reply given 
to Unstarred Question No. 1833 on 
the f2th March, 1959 and state:

(a) whether the D.V.C. navigation 
canal has started functioning since 
July, 1959 as anticipated;

(b) whether the ferry boat service 
is functioning throughout the year; 
and

(c) if not, what steps are being 
taken in the matter?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No.

(b) Does not arise.

(c) The navigation canal is likely to 
be opened for traffic by the middle of
1962.

Central Crime Bureau

4361. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to
state:

(a) the progress made so far by 
the Central Crime Bureau set up as 
part of the Railway Board's establish
ment in Delhi for scientific study of 
inter State and inter-Hailway crime 
and criminals; and

(b) the progress made in the expe
riments to provide electronic metal 
detectors at the gates of Railway stores 
depots and workshops to check surrep
titious removal of valuable Railway 
property?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Within
the short period of its existence of 9 
months, the Central Crime Bureau in 
the Rly. Board has built up various 
useful records, with the help of which 
it has already traced out 3 crime cases 
of inter-State and inter-Railway na
ture, which were otherwise declared
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untraced by the police. The Bureau, 
in collaboration with the Govt. Rail
way Police and local police, has also 
successfully liquidated three gangs of 
criminals.

(b ) The instrument originally de
signed for the purpose, having not 
been found useful, another electronic 
device is being developed.

Foreign Chicks

4362. Shri Ajit Singh Sarhadi: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) what steps are being taken to 
propagate and spread the breed of 
cfiicks and their progeny obtained 
from  abroad which obtained a higher 
weight in shorter time and at lower 
cost in different States; and

(b) whether States have been ac
quainted with this breed?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) The female stock 
o f the breed is being retained for egg 
production so that chicks produced 
therefrom may be further studied for 
broiler production under different cli
matic conditions.

(b) A note on the results achieved 
in the trials made so far has been cir
culated to the various States.

Electrification of Howrah-Burdwan 
Sector

4363. Shri Ajit Singh Sarhadi: Will 
the Minister of Railways be pleased 
to state:

(a) whether the work of electrifica
tion of Howrah-Burdwan Sector has 
been given on contract by global ten
ders; and

(b) if not, what was the method 
adopted to give the contract?

The Deputy Minister <rf Railways 
(Shri S. V. Ramaswamy): (a) Yet
Sir.

(b) Does not arise.

Fish in Chilka Lake
4364. Shri Chintamoni Panigrahi:

Will the Minister of Food and Agricul
ture be pleased to state:

(a) whether the Union Government 
has approved any scheme for increas
ing the fish population in Chilka Lake 
in Orissa during the Third Five Year
Plan;

(b) if so, the nature of such schem
es;

(c ) whether any money has been al
lotted for Orissa in the 1961-62 finan
cial year under this h ead la n d

(d) if so, what amount?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) to (d)
The Union Government has approved 
a scheme for reclaiming the foreshore 
of the Chilka Lake for marine fish 
farming. In addition, a scheme for 
conservation of fisheries is being work
ed  j o i n t l y  b y  t he  Central and the State 
fishesne , research workers at the Balu- 
gaon Research Station, which is a re
search unit of the Central Inland 
Fisheries Research Institute. Under 
the reclamation scheme, the watelands 
in the foreshore of the Chilka Lake 
will be reclaimed to yield paddy 
lands and water areas for flsh farm
ing. Under the research scheme, Bio
logists are studying the life history 
and bionomics of the important com
mercial flsh with a view to recom
mending conservation measures.

The following financial allotments 
have been made for these schemes 
for the year 1961-62:—

(a) Reclamation of foreshore of 
Chilka Lake Rs. 1-40 lakhs.

(2) Applied research on Marine
Biology Rs. (V31 lakhs.

Transport of Articles at Concessional 
Rates by Indian Railways

4365. Shri Acbar: Will the Minister 
of Railways be pleased to state:

(a) the commodities or articles the 
railways transport at special conces
sional rates;



*5M5 Written Answers VAISAKHA 13, 1883 (SAKA) Written Answers 15146

(b) the value and extent of conces
sion shown by the Railways to Gov
ernment departments such as Posts 
and Telegraphs Department, Defence 
Department and any other depart
ment, and the estimated yearly loss of 
income on this account;

(c) the commodities and articles; 
which are carried by the Railways at 
a rate lower than the actual cost; and

(d ) ton mileage of the commodities 
and articles carried by the railways at 
such concessional rales and the loss 
of income on account of such rates 
during the financial years of 1958-59 
and 1959-60?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The
information is being collected and will 
be laid on the tabic of the House.

(b ) On a very approximately basis 
and taking the figures of traffic dur
ing 1958-59 the value of concessions to 
the Military traffic and traffic of the 
Post and Telegraph Department works 
out to Rs. 180 lakhs and Rs. 30 lakhs 
respectively.

(c) and (d). It is not possible to 
furnish this information as the Indian 
Railways do not work out the actual 
cost of hauling individual commodities.

Medium Irrigation Projects in Orissa

4366.4Shri Kumbhar: Will the Minis
ter of Irrigation and Power be pleas
ed to state:

(a) whether it is a fact that several 
medium irrigation projects in Orissa 
State sanctioned during the First and 
Second Five Year Plan periods have 
been withheld;

(b ) if so, the number of such 
schemes withheld;

(c ) the reasons for the sam£; and
fd) the steps taken in the matter?

The Deputy Minister of Irrigation 
and Power (Shrl HatM): (a) to (d). 
The information is being collected and 
will be laid on the Table of the House.

Minor Irrigation Projects in Oriaaa
4317. Shri Kumbhar: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that several 
minor irrigation projects in Orissa 
State sanctioned during the First and 
Second Five Year Plan periods have 
been withheld;

(b) if so, the number of such 
Schemes withheld;

(c ) the reasons for the same; and
(d) s ( ps taken in the matter?
The Deputy Minister of Agriculture 

(Shri M V. Krishnappa): (a) to (d).
Information is being collected from 
the State Government and will be 
placed on the Table of the Sahha when
received.

Production of Fibreg for Rope Industry

4Uta /  Shr* Shree Narayan Das:
\  Shrl Radha 1UWMMIT

Will the Minister of Food and Agri
culture be pleased to state:

(a) what is the present position 
with regard to production of fibres for 
rope making in the country;

(b) the steps taken so far for the 
development of fibres production;

(c ) whether there is any scheme for 
such development during the Third 
Five Year Plan; and

(d) if so, the important features of 
such a scheme?

The Mloiiiter of Agriculture (Dr. 
P. 8. Deshmukh): (a) The fibres
used for rope making are (i) sisal
(ii) sann hemp (iii) mesta and (iv)
eoir. Annual production of these 
fibres in the country is estimated as 
under —

(tj Sisal ».o:x> tout*
<ii) Sann hemp *0.00  ̂ ton*
('iii' Men a -
(iv) Coir . 1.50,000 font

Separate figures of these fibres used 
tor rope making are not available.



b) to (d). Schemes for improve
ment in quality and yield of sisal and 
mesta have been taken up.

It is proposed to set up a Research 
Station in Orissa to undertake re
search on sisal cultivation during the 
Third Plan period. A sisal develop
ment scheme aiming at increasing 
the production of sisal in the country 
to meet the present requirements of 
the rope industry is proposed to be 
taken up in the sisal growing States 
in India.

A scheme on improvement in yield 
and quality of sann hemp is also 
proposed to be taken up during the 
Third Five Year Plan period.
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Acquisition of Land in Dhabaijala, 
Tripura

4370. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to slate:

(a) whether the Government have 
rcveived any representation from the 
people of Dhabaijala and Aralia 
against acquisition of the Dhabaijala 
in Sonamura Division. Tripura;

(b ) if so. the nature of representa
tions; and

(c) whether the scheme for acqui
sition of the Jala has been abandoned 
due to opposition to it?

The Deputy Minister of Agriculture
(Shri M. V. KHshnappa): (a) Yes.

(b ) Opposition to the proposed 
acquisition of a few strips of privately 
owned land required for improving 
the drainage of the Jala.

(c) No.

Wriiten Answers 15145MAY 3, 1961
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Development of Fisheries in Madras

4372. Shri Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any amount has been 
sanctioned to Madras State to develop 
fisheries in that State;

(b) if so, the total amount which 
has been sanctioned for the purpose 
for the year 1959-60 and 1960-61; and

(c) if no amount has been sanction
ed the reasons therefor?

The Deputy MHriaUr mi Afriealtan 
<8M ML V. K tM n pp b): (a) An

allocation of Rs. 95*14 lakhs was made 
under the Second Five Year Plan for 
fisheries development schemes in 
Madras State. The allocation for 
this purpose under the Third Five 
Year Plan is Rs. 222 lakhs.

(b) and (c). Separate figures in 
respect of sanctions issued during the 
last two financial years are not avail
able as under the revised procedure 
such sanctions are included under 
the Head of Development 'Animal 
Husbandry, Dairying and Fisheries*. 
A statement showing the amounts 
sanctioned to the State of Madras 
during the years 1959-60 and 1960-61 
in respect of this Head of Develop
ment is given below.

S t a t e m e n t

(Rs.injakhn)
1959-60 1960-61

Net amounts Provisional strict ioi*
sanctioned

Loan Oram Loans Grant

20 34 21 15 39 14 25 #2

Minor Irrigation Works in Madras 
State

4373. Shri Elayaperumal: Will the
M mister of Food and Agriculture be
pleaded to state what amount was 
.'Allotted to Madras Stale for the im
provement of Minor Irrigation Works 
in the years 1959-60 and 1960-01?

Th<« Deputy Minister of Agriculture 
(Shri M. V Krishnappa): The total
allotment for Minor Irrigation 
Schemes of Madras for 1959-00 and 
1960-61 waLS Rs. 139*50 lakh* and 
Rs. 173 07 lakhs respectively. This In
cluded an amount of Rs. 85 00 lakhs 
in 1959-60 and Rs. 99 00 lakhs in 1960
61 for improvement of Minor Irriga
tion Works.
Rural Electrification in Madras State

4374. Shri Elayaperumal: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any amount has been 
sanctioned to Madras State for rural 
electrification;



(b) if so what amount has been 
sanctioned tor the years, 1958-59, 1959-
<60 and 1960-61; and

(c) if not, the reasons therefor?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c ).
During the first three years of the 
Second Five Year Plan, no financial 
assistance was sanctioned specifically 
for  rural electrification schemes. These 
were financed out of the loans ad
vanced to the State for Miscellaneous 
Development Schemes, and for  expan
sion of pow er facilities for increasing 
employment opportunities. A scheme 
.( f Central loan assistance for rural 
electrification was introduced in 1959- 
<10. No loan under this scheme was 
asked for by the Government of 
Madras. The roans advanced to the 
State during the years 1958-59. 1959-60 
and 1960-til under the programme of 
expansion of power facilities for in
creasing employment opportunities are 
given below :—

(Rupees in lakhs)
1958-59 19 79
1959-60 1-97
1960-61 —

In addition to the above loans, Cer
tain materials and equipment obtained 
under T.C.M. aid were also given to 
the State Government for rural e lec
trification. The cost o f such materials, 
which has been treated as loan to the 
State Government, is given below :—

1958-59 Rs. 35.73.839
1959-60 —
1960-61 Rs. 67,034 

Hard Coke Wafon
4375. Shrl Tadav N a ray an Jadhav:

W ill the Minister of Railways be 
pleased to state:

(n) whether it is a fact that a 
wagon of Hard Coke-wagon No. 6028
E.R. l>ooked on 3rd February, 1961 
from Pathardih to Lasalgaon, is lying 
at Byculla, Bom bay:

(b) whether it is also a fact that this 
is the third instance of its kind, and
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the Niphad Taluka Halwai Hotel 
Union, Coal Depot, Lasalgaon have
complained repeatedly about the in
convenience that has been felt by 
them; and

(c ) who are the persons responsible 
and what steps have been taken
against their lapses?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and (b).
This wagon which was w rongly re
ceived at Byculla on 18th February,
1961 was connected on 14th March,
1961 and sent to the correct destina
tion Lasalgaon where delivery of the 
contents thereof was given to the 
Niphad Taluka Halwai Union Coal 
Depot on 29th March. 1961.

It was only in this case that a com 
plaint was lodged with the Central 
Rai lwny.

(c) Responsibility of the staff is 
being fixed

Representation against B.D.O., Kalla- 
sahar, Tripura

4376 Shri Dasaratha Deb: Will the 
Minister of Community Development 
and Cooperation be pleased to state:

(a) whether any representation has 
been received by Tripura Adm inistra
tion against the Block Development 
Officer, Kailasahar, Tripura recently;

(b) if so. the nature of representa
tion: and

(c ) the steps taken in the matter?

The Deputy Minister of Community 
Development and Cooperation (Shrl
B. S. Murthy): (a) Yes.

(b* Irregularities concerning the 
construction o f  Village Level W orkers' 
quar t o rs and misuse of Government 
transport have been alleged in the 
representation.

(c )  The matter is under investica- 
tk>n by the Tripura Adiministration.

Written Answers 1 5 15aMAY 3, 1961
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Tarn Sales and Purchase Co-operative 
Society, Tripura

4377. Shri Dasaratha Deb: Will the 
Minister of Community Development 
and Cooperation be pleased to state:

(a) whether the accounts of Yam 
Sales and Purchase Cooperative 
Society of Tripura have been audited 
in 1959-60; and

fb) if so, the main features of the 
Audit Reports?

The Deputy Minister of Community 
Development and Cooperation (Shri
B S. Murthy): (a) The audit of the
Yarn Sales and Purchase Society of 
Tripura for the Cooperative years 
195K-T;9 and 195!) 60 j; in progress. 
This society was converted in 1960-61 
into an Apex one under the style “The 
Tripura State Industrial Cooperative 
Sociev Ltd.” Audit of this Apex 
society for 1960-61 will be taken up 
after the close of the cooperative 
year i.e. after 30th June, 1961.

(b) As the audit has not yet been 
com pleted— the question does not 
arise.

Opening of a Railway Hospital at 
Basti

4378 Shri Ram Shankar Lai: Will
the Minister of Railways be pleased 
1o state:

(a) whether between Gorakhpur 
and Gonda a distance of more than 
90 miles on North Eastern Railway 
there is no Railway Hospital or dis
pensary and the services of non-rail
way doctors have to be often called 
for;

(b) if so,  whether it is proposed to 
open a railway hospital, dispensary or 
a health centre at Basti midway bet
ween Gorakhpur and Gonda; and

(v) when the proposal is likely to 
be implemented?

The Deputy Minister of Railways 
(8bri Sfcataawaa Khan): (a) There

is no Railway Hospital or dispensary 
between Gorakhpur and Gonda but
there are no reports about non-Rail
way Doctors being called in for ser
vices to be rendered to Railway em
ployees.

(b) and (c). There was a proposal 
to provide a Health Centre at Basti 
during 1961-62. but the same has been 
deferred to 1962-63.

Warehouse for Tea at Calcutta

4379. Shri P C. Borooah: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether Governm ent have sanc
tioned the construction of a multi- 
storeyed and air-conditioned ware
house for tea at Calcutta;

(b) if so, at what cost; and
(c) what action has been taken in 

that direction so far?

The Minister of State in the Min
istry of Transport and Communica
tions (Shri Raj Bahadur): (a) Yes.

(b) Rs. 115 65 lakhs.

(c) The foundation work for the 
Tea Warehouse has been completed. 
The construction of the superstructure 
is in progress.
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CoUegnes of Cateriaf

4S84. Shri Naajappan: WiU the
Minister of Food and Africvltvre be
pleased to state:

(a) the number of colleges of cater
ing to be set up in the conn try;

(b) the places where they will be
set up;

(c) thi aids to be given by the 
Centre and the States; and

(d) the subjects proposed to be 
taught and the nunibor of persona
to be trained in each of these colleges?

The Deputy Minister of Food and 
Agriculture (8hrt A. M. Thonaa): (a)
and (b). There is a proposal under 
consideration to re-organise and put 
on a permanent footing the exicUag 
College of Catering and InctitutioMl
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Management at Bom bay and to estab
lish similar institutions in other im
portant cities such as Delhi, Madras 
and Calcutta. The exact number of 
institutions to be set up and their 
locations are matters which are still 
under examination.

(c) The capital and recurring costs 
will have to be shared by the State 
fcnd Central Government. The pattern 
of sharing of costs is under considera
tion in consultation with the State 
Governm ent concerned.

(d ) These details are being w orked 
out.

Coastal Shipping:

4335. Shri Muhammed Elias: Will
the Minister of Transport and Com
munications be pleased to state:

(a) what is the reason for decrease 
in the cargo of coastal shipping;

(b ) whether it is a fact that m ove
ment of salt by coastal vessels has 
fallen down to a great extent;

(c ) if so, what is the reason for this; 
and

(d) what steps are being taken to 
improve the situation?

The Minister of Slate in the Min
istry of Transport and Communica
tions (Shri Raj Bahadur): (a) There
has been no appreciable decline in the 
total volume of the coastal trade 
during recent years.

(b ) und (c ). The movement of salt 
by the coastal vessels is from West 
Coast to Calcutta and from Tuticorin 
to Calcutta. W hile the movement of 
salt in the form er sector has fallen, 
it has been off-set to a great extent 
by Increase in the movement of salt 
from Tuticorin to Calcutta However, 
there has been some reduction in the 
coast?! salt traffic due to partial diver
sion. by . rail, o f the traffic from  the 
West. Coast ports to Calcutta.

(fl)..G overnm ent have decided to 
incty'a.^c. the volume o f . anpuai traffic 
of coal from Calcutta to the South

Indian and West Coast ports from  one 
million to two m illion tons. In order 
to make the em ploym ent o f colliers 
economical and to provide return 
cargo to colliers discharging coal at 
West Coast ports, efforts are also 
being made to divert, by sea, the rail 
traffic o f salt from West coast ports 
to the Calcutta area.

Unauthorised Colonies in New Delhi

4336. Shri Bal Raj Madhok: W ill
the Minister of Health be pleased to
state:

(a) the names of unauthorised colo
nies o f New Delhi with the follow ing  
details:

(i) the number of houses;

(ii) the number of vacant plots o f  
land;

( iii > whether the colony came into 
existence before or after the Delhi 
Municipal Corporation Act;

(b) the particulars of unauthorised 
colonies regularised and approved 
during the last three years; and

(c) the principles on the basis of 
which the colonies referred to in part 
( b ) a bo v e were a pp r o v ed ?

The Minister of Health (Shri Kar*
m arkar): (a) There are no unautho
rised colonies in the jurisdiction of 
New Delhi Municipal Committee ex 
cept the unauthorised jhuggies and 
labour tamp., scattered around New 
Delhi.

(b ) and (c) Do not arise.

Loss of Service by Railway Employees
4387. Shri Subiman Ghose: Will the 

Minister of Railways be pleased to 
state:

(a) whether services of any Rail
way employee? in Eastern and South 
Eastern Railways were t^rminAted 
according to Rule 149 of the Rail
way Establishment Code Vol. I (1959 
Edition) in 1960 >:£nct"19&l (upto 
M arch);
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(b) if so, the number of such em
ployees Zone-wise and the class to 
which they belong; and

(c) how many of them lost services 
for (i) accidents (ii) corruption (iii) 
gross misconduct to high officials and
(iv) other reasons?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes.
The Hon'ble Member has perhaps in 
mind the cases of exercise of sum
mary powers by General Managers.

( b) Eastern Railway . . 1
South Eavern Railway . 2
All three belonged to Class 

III. . . .
(1) Accidents . Nil
(11) Corruption . . 2
(in) Assault on supervisory

official. . . . 1
(ir) Other reasons . Nil

nwi jtI st *  gftqbprm

^  tnrt TPTT : WT

?>Tt f i r :

^rfhf 'T^rfn,' q^jRT afr
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Delhi Milk Scheme

4389. Shri A. M. Tariq: Will the
Minister of Food and Agriculture be
pleased to stated '
/■■•Wjwhfctb*if #  fact .that* certain
instances of malpractices in handling

of collections from booths installed 
under the Miik Supply Scheme have 
come to the notice Government;

(b) if so, the details thereof; and

(c) the act'On Government pro
posed to take in the matter?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) to (c). 
So far, only one instance where a 
Depot Manager failed to make over 
the correct amount, has come to the 
notice of Government. The accounts 
of the Depot Manager were, therefore, 
checked and the full amount o f 
Rs. 1 023*00 remitted short by him,, 
has been realised from him. The 
services of the Depot Manager con
cerned have been dispensed with and 
suitable action is being taken against 
the cash clerk concerned for failing to- 
find out the short credits by the Depot 
Manager.

Scarcity of Water in Jangpura,
New Delhi

4390. Shri Ram Garib: Will the
Minister of Health be pleased to 
state:

(a) whether it is a fact that there 
is a Rreat scarcity of water in Jang
pura area in New Delhi;

(b) whether Government have re
ceived any representations in this 
regard;

(c) whether it is a fact that water 
connections for domestic use are not 
issued in this area whereas water con
nections for commercial use are being 
used and if so, what are the reasons 
for the same; and

(d) what steps Government propose 
to take to mitigate the hardships of 
the residents of that area?

The Minister of Health (Shri Kar- 
markar): (a) There is actually no 
scarcity of water supply in Jangpura 
area. On the other hand it is pre
sumed that this question is mainly 
enfutrtwd wjih Bhogal. aroa where 

wpply ** jng given, at pre**ru
only through public hydrants.
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(b) Only one or two casual com
plaints have been received by the 
Delhi Municipal Corporation regard
ing low pressure in Jangpura Exten
sion area.

(c) Water connections are being 
given to those houses where flush 
system of drainage is installed as well 
.as to dispensaries, schools and tem
ples i.e., not only for domestic but also 
for commercial, educational and reli
gious purposes without any discrimina
tion, provided proper drainage exists.

fd ) In order to im prove the pres
sure in the areas of Jangpura, Bhogal, 
Nizamuddin, etc*- a new trunk main 
is being laid from Hardinge Bridge to 
Nizamuddin which is expected 10  be 
completed in about a month.

P, & T Building, Amritsar

4391. Shri Bal Raj Madhok: Will the 
Minister of Transport and Communi
cations pleased to state:

(a) whether it is a fact that the 
funds of the sanctioned electric esti
mates for the Departmental buildings 
of Amritsar Telegraph Sub-Division 
were utilised for the Congress Session 
at Amritsar in 1956;

(b) whether the diversion of funds 
from sanctioned departmental esti
mates for political conferences is 
permissible under the rules; and

(c) if not, what action Government 
propose to take against those respon
sible for it?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
No funds of any sanctioned electric 
estimate for the departmental build
ings in Amritsar Telegraph Sub-Divi
sion were utilised for the Congress 
Session.

(b) and (c). Do not arise.
P. Mi T. Employees in Punjab Circle

4392. Shri Bal Raj Madhok: Will the 
Minister of Transport ftai Comamni-

be pleased to state:
(a) the total number of officials fac

ing departmental disciplinary proceed

ings in Punjab Circle and how many 
of them have been suspended;

(b) the number of appeals against 
disciplinary proceedings lying undis
posed in the Punjab Circle;

(c) whether it is a fact that some 
of the officials under suspension in 
Punjab Circle have not been paid the 
suspension allowance in full for the 
last one year and a half; and

(d) if so, what action Government 
propose to take in the matter?

The Minister of Transport and Com
munications (Dr. P. Subbarayan):
(a) Out of 1 71 officials facing depart
mental proceedings On 1-4-1961, 37
were under suspension.

(b ) 97.
(c ) No, Sir.
(d ) Does not arise.

Steps for Immunisation against 
Whooping Cough etc.

4393. Dr. Sushila Nayar: Will the 
Minister of Health be pleased to state:

(a) whether the attention of the 
Government has been drawn to the 
reports of untoward results of whoop
ing cough immunisation;

(b) what is the extent of the use 
of triple vaccine for immunising 
children against diphtheria, tetanus 
and whooping cough; and

(c) whai steps, if any, have been 
taken to provide and popularise the 
use of immunisation against diphtheria 
and tentanus only?

The Minister of Health (Shri Kar- 
markar): (a) Yes. Whooping cough 
vaccine sometimes gives rise to un
toward reactions but these reactions 
are usually very slight and are in no 
way different from the reactions pro
duced by other prophylactic inocula
tions. In some cases allergic mani
festations appear as & result of hyper- 
sensitiveness of the individual. In 
very rare cases encephalopathy may 
occur but this complication can be 
prevented bf  avaMtaf administration
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of the vaccine if there is a history of 
convulsions in the child or in the 
family; or the child has just recovered 
from an infectious disease; or is cutt
ing teeth.

(b) The extent of the use in India 
of triple vaccine for immunising 
children against diphtheria, tetanus 
and whooping cough is very limited 
at present because of the non-availa
bility of this vaccine in sufficient quan
tities.

(c) The Government of India have 
decided to arrange for the produc
tion of triple vaccine at the Central 
Research Institute, Kasauli, in coUa- 
boration with W.H.O. and UNICEF 
to combat whooping cough, tetanus and 
diphtheria.

A W.H.O. short-term consultant ar
rived recently to advise on the struc
tural alterations to the existing labo
ratory and on the techniques to be 
followed in the production of the 
triple vaccine on a large scale. The 
UNICEF equipment is also likely to 
arrive shortly and the production will 
commence thereafter.

Necessary steps to popularise the 
use of triple vaccine to combat whoop
ing couph. tetanus and diphtheria, will 
be taken after sufficient quantities of 
that vaccine become available for use.

Telephone Exchange, Imphai

4394. Shri L Achaw Singh: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that the 
proposed scheme for extension of 100 
telephone lines for Imphai has not 
been sanctioned by the Director of 
Posts and Telegraphs at Shillong for 
the last two years; and

(b) if so, the reasons therefor?

The Minister of Transport and Com- 
nomleatlons (Dr. P. Sabbarayan): (a)
and (b). The scheme has already been 
sanctioned Hi September, 1999. The 
installation will be taken in hand as 
soon as requisite materials are receiv
ed.

Settlement of Landless Labourers in 
Punjab

4395. Shri Ram Krishan Gupta: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) whether any amount was given 
to Punjab Government for settlement 
of landless labourers during the 
Second Five Year Plan;

(b) if so, total amount given;

(c) whether it has been fully utilis
ed; and

(d) the total number of landless 
labourers sf.ttled?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) to (d). Prior to 
integration with Punjab, the erstwhile 
PEPSU Government had formulated a 
scheme for the resettlement of ejected 
tenants and landless agricultural 
labourers under the Pepsu Tenaceny 
and Agricultural Lands Act, 1955. An 
amount of Ks. 14:20 lakhs was allocat
ed at the beginning of the Second Five 
Year Plan for the scheme. This Act 
was subsequently amended by the 
Government of PEPSU on the eve of 
merger and the provisions under 
which the wastelands (on which re
settlement had to take place) were 
to be acquired were repealed. In the 
absence of any legal provision, the 
scheme was dropped by the Punjab 
Government.

Considerable progress has already 
been made in the work relating to as
sessment of surplus areas and prepara
tion of lists of tenants eligible for re
settlement under the Punjab Security 
of Land Tenures Act, 1953, and the 
Pepsu Tenancy and Agricultural Lands 
Act, 1955. In the TWrd Five Year 
Plan the State Government have in
cluded the following two schemes:—

(i) Resettlement of landless agri
cultural workers who will be 
resettled on a part of the 
surplus area which is being 
assessed under the Punjab 
Security of Land Tenures Act,
1963, and the Pepsu Tenancy

492(Ai) LSD—4.
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and Agricultural Lands Act, 
1955. — Rs. 85 lakhs.

(ii) Settlement of Harijans and 
agricultural workers under 
the East Puniab Utilization of 
Lands Act, 1949. Rs. 15 lakhs.

TOTAL:— Rs. 1 crore 
500 ejected tenants have been re

settled by the State Government on 
surplus lands upto 31st October, i960.

Laying of Underground Cables on 
S. E. Railway

4396. Shrlmati Malmoona Sultan:
Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the fact 
that the electrification of certain reg
ions of the South Eastern Railway 
has been badly delayed on account of 
the failure of P. & T. Department to 
complete the laying and connecting of 
underground cables; and

(b) if so, the reasons for this delay?
The Minister of Transport and 

Communications (Dr. P. Subbarayan):
(a1) The P. & T. works are coordinated 
with the works of the Railway and 
power supply administrations. No 
serious delays have arisen on account 
of P. Sz T.

(b) Does not arise.
Locos out of commission on Western 

Railway

4S97. Shrlmati Malmoona Sultan:
Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that as many 
as thirty or forty per cent locomotives 
on the Western Railway and serving 
Kandla Port are out of commission; 
and

(b) if so, the reasons therefor?

The Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): (a) Yes Sir.

(b) Trouble with the Hydraulic 
Transmission.

Anti-Locust Measures

4398. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether a meeting of the Cen
tral and Rajasthan Government offi
cials was held in Jaipur recently to 
discuss anti-locust measures; and

(b) if so, the outcome thereof?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes, on 28th April, 
1961.

(b) The Government of India is res
ponsible for anti-locust operations in 
the “Scheduled Desert Area.” For this 
purpose they have established a Locust 
Warning Organisation with 41 outposts 
with basic technical staff who act in 
close co-operation with the State Gov
ernment and local authorities as well 
as the local population. The manner 
in which thi3 co-operation and coordi
nation of the efforts of all concerned 
should be ensured was discussed at the 
meeting. It was inter alia decided: —

(i) that full co-operation of the 
Panchayats, Panchayat Sami- 
ties and Zila Parishads would 
be secured for this work;

(ii) that rewards wouM be given 
to persons for bringing in first 
correct information about 
locust swarms or settling 
thereof or egg lay or hopper 
apprecance;

(iii) that the additional staff re
quired locally would be en
gaged by the Raiasthan Gov
ernment on behalf of the 
Central Government, and tbe 
quantum of such staff was de
termined.

(iv) that adequate number of 
labourers would be engaged 
for anti-locust operation* right 
from the stage of breeding; 
and

(v) that one aeroplane would be
. exclusiely placed at the dia-
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posal of the Locust Warning 
Organisation for anti-locust 
measures, in Rajasthan.

Casual Labourers in Olavakot Division 
of S. R!y.

4399. Shri V. Eacharan: Will the 
Minister of Railways be pleased to 
state:

(a) the number of casual labourers 
recruited in the Mechanical Engineer
ing and Traffic sections of the Southern 
Railway in Olavakkot Division during 
the period from June, 1960 to March, 
1961;

(b) how many of them have got 
continuous service and have been 
absorbed in permanent vacancies in 
each category;

(c) what is the number of Scheduled 
Castes and Scheduled Tribes candida
tes in each section; and

(d) whether any one has been taken 
through the employment exchanges?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a)

Mechanical Engineering Traffic
(a) 250 139
(b) Nil
(c) 24 75
(d) Nil
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(«T) '5'̂ TT 5Ĵ 9i *Y °F̂ T-
tft *r?* T T ^ r TT^n^ft *r

f̂*-H F<̂cT ^ iftr 3̂ -T ^ ^
faa-jfr $ ?

1 5 1 7 1  Written Answers

Mfl^H *T*H WW7T «f TTW-
*Wt («ft TTST ^TTjr) : (T )

'TTO w f f

UXV-*v» S3. ?vs

H K 's-K c

^

\ 0 0 . vv(?ppnf^T)

Y V ?. Yf

Manipur Gazette of March 24, 1981 
that the next civic election of Imphai 
Municipal Board will be held on adult 
franchise and that Section 14 of the 
Assam Municipal Act, 1956 will be 
suitably amended; and

(b) if so, the steps taken to imple
ment the decision?
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The Minister of Health (Shri Kar
markar) : (a) Yes.

(b) Action has been initiated for 
undertaking legislation for amend
ment of Section 14 of the Assam 
Municipal Act, 1956, as extended to 
the Union Territory of Manipur, with 
a view to introducing adult franchise 
for Municipal elections in that Union 
Territory.

Removal of Railway Employees from 
Service

4404. Shri S. M. Banerjee; Will the 
Minister of Railways be pleased to
state:

MAY 3, 1961
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Elections to Imphai Municipal Board
4MS. Shrl L. A chaw Siofh: Will 

the Minister of Health be pleased to 
state:

(a) Whether the attention of the 
Government has been drawn to the

(a) whether some employees of the 
office of Divisional Supdt., Lucknow 
who were actually working during 
the entire period of July, 1960 Strike 
have been removed from service on 
the grounds of participation in Strike;

(b) if so, the charges against them;

(c) the number of such employees;

(d) the steps taken by Govern
ment in the matter; and

(e) what decision, if any, has been 
taken on their apeals submitted on 
the 14th February, 1961?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No;

(b) to (e) Do not arise.
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Aircraft Industry
f  Shri S. M. Banerjee:
| Shri Aurobindo Ghosal;
| Shri Prabhat Kar:

4405.  ̂ Shri Tridib Kumar 
| Chaudhuri: 
j Shri T. B. Vittal Bao:
I^Shri Dasaratha Deb:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that a 
memorandum regarding starting cf 
manufacturing units of aircraft and 
allied spares and complete nationali
sation of aircraft industry signed by 
nearly 5000 people of West Bengal 
including several members of West 
Bengal Legislative Assembly has been 
submitted to Government;

(b) whether this has been consider
ed; and

(c) if so, the reaction of Govern
ment in regard thereto?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) to (c)
Yes, Sir. A number of identical re
presentations addressed to the Prime 
Minister have been received by the 
Government in which the following 
two demands are made:—

(i) Demand for starting a manu
facturing unit for the air
craft industry at Dum Dum; 
and

(ii) Demand for completing the 
programme of nationalisation 
of air transport industry.

With regard to Demand No. (ii), a 
policy statement has already been 
made by Deputy Minister of Civil 
Aviation in the Lok Sabha on 1 st 
December, 1960.

As regards demand No. (i)f the 
manufacture of spare parts is under 
consideration.
Working In Post Offices on Republic

Day
4496. Shri Subiman Ghose: Will

the Minister of Transport and Com
munications be pleased to state:

(a) whether some clerks worked in 
the Asansol Post Offices under Poft

Master General, West Bengal Circle 
on 26th January, 1961;

(b) whether they volunteered their
services on that date or were made 
to work;

(c) if they were forced to work, 
the reasons for such compulsion; and

(d) whether in any other Post Offi
ces under P.M.G., West Bengal Circle 
the employees were made to work 
on that date?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Yes.

(b) and (c). The staff of delivery 
post offices are brought on «Juty by 
rotation on postal holidays as a limit
ed service particularly one delivery 
is rendered to the public even on 
postal holidays.

(d) Yes, not only in West Brrgal 
Circle but also in other Circles.

Building for Monitoring Station, 
Calcutta

4407. Shri Subiman Ghose: Will
the Minister of Transport and Com
munications be pleased to state:

(a) whether any permanent build* 
ing for monitoring station in Calcutta 
has been constructed;

(b) if so, at what cost and in which 
part of the city the building is situ
ated; and

(c) when it will start functioning?

The Minister of Transport and 
Communications (Dr. P. Sabhara- 
yan); (a) Yes.

(b) Cost—Rs. 2,61,000 Locality—6th 
mile stone, Budge-Budge Road, Cal
cutta (Near Gopalpur village).

(c) Expected to be ready for ope
ration by December, 1961.
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Train Examiners

aaar /  Ranbir Singh; 
v \  Shri Ganpati Ram:

Will the Minister of Railways be 
pleased to state;

(a) whether it is a fact that the 
Train Examiners in the scale of 
Rs. 150—225 who qualified prior to 
10th February, 1958 in the Suitability 
Test have been treated Senior to 
those who qualified subsequently on 
the Northern Railway;

(b) if so, whether the same has 
been implemented in the Delhi Di
vision also; and

(c) whether it is also a fact that 
the representations of the personnel 
who were adversely affected have 
been considered and rejected by the 
General Manager, Northern Railway; 
and

(d) if so, the reasons therefor?
The Deputy Minister of Railways 

(Shri Shahnawaz Khan): (a) and
(b). Yes, Sir.

(c) Yes, by the Chief Personnel 
Officer, Northern Railway.

(d) The decision to treat the per
sons who qualified prior to Febru
ary 1958 as senior to those who qua
lified subsequently is applicable to 
all the Divisions of the Northern 
Railway and no exception could be 
made in respect of staff of Delhi 
Division.
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Diversion of Drain No. 8 into 
Najafgarh Jhil, Delhi

dim / Shri C K Nalr:• \  Shri Naval Prabhakar:
Will the Minister of Irrigation and 

Power be pleased to state;
(a) whether it is a fact that part 

of the drain No. 8 is being diverted 
into the Najafgarh Jhil which will 
create bigger logging problems for 
the State of Delhi;
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(b) whether the Punjab Govern
ment consulted the Delhi Adminis
tration or the Central Government in 
this connection; and

(c) what steps do Government 
propose to take to protect Delhi area 
from such a menace?

The Deputy Minister of Irrigation 
and Power (Shri Ilathi): (a) A cut
with a discharging capacity of 450 
cusecs as recommended by the Three- 
man Committee appointed by the 
Ministry of Irrigation and Power has 
been agreed to from the outiall of 
drain No. 8 to the Najafgarh jheel 
for relieving drainage congestion in 
Jahazgarh area, subject to the condi
tion that the following works should 
be completed before the operation of 
the cut:—

(i) Diversion channel from 
Gohana via Punjab territory 
to the river Yamuna;

(ii) Najafgarh Drainage Scheme, 
Phase II;

(iii) Control regulators on the 
proposed cut; and

(iv) Further enlargement of 
Najafgarh drain.

The additional waters from the Jahaz
garh area would be permitted to pass 
into the jheel only after the attain
ment of water level at R.L. 688.

(b) The drainage problem of areas 
adjoining Delhi and Punjab was 
considered at a meeting held in the 
Ministry of Irrigation and Power on 
29th October, 1960. The representa
tives of the Central Government, the 
Delhi Administration and the Punjab 
Government were present. In this 
meeting, a three-man Committee was 
appointed for examining the drain
age problems. This Committee’s re
port was accepted by all concerned, 
and as far as the cut from Jahazgarh 
area to the Najafgarh jheel was con
cerned, the conditions indicated in 
reply to (a) above were stipulated.

(c) In view of (a) and (b) above, 
this does not arise.

Drinking water supply in Dellii

44H /S h r i  C. K. Nair:
\  Shri Naval Prabhakar:

Will the Minister of Health be 
pleased to state:

(a) the name of the Ministry which 
is responsible for the full supply of 
drinking water for the city of Delhi;

(b) the schemes which are under 
way for ensuring the full supply of 
drinking water for the city within 
the Third Five Year Plan, and

(c) the total cost involved in these 
schemes.

The Minister of Health (Shri Kar
markar) : (a) The Municipal Cor
poration of Delhi is responsible for 
the supply of drinking water to 
Delhi. The Ministry responsible for 
answering question in Parliament re
garding water supply to Delhi is the 
Ministry of Health.

For giving directions to the Muni
cipal Corporation of Delhi under Sec
tion 487 of the Delhi Municipal Cor
poration Act, 1957 (No. 60 of 1957), 
the Ministry of Home Affairs are the 
administrative Ministry.

(b) During the Third Five Year 
Plan it is proposed to increase the 
capacity of Water Works from 90 to 
130 million gallons per day and all 
works to achieve this, such as raw 
water pumps, mains, treatment plants 
reservoirs, Venturi Meters, Distribu
tion Mains etc. have been included in 
the Third Five Year Plan.

(c) The estimated cost of schemes 
approved to be included in the Third 
Five Year Plan is Rs. 500 32 lakhs.

Diversion of Drain No. S Into Jamana

f  Shri C. K. Nalr:
4UZ*\Shri Naval Fratfcakar:
Will the Minister of Irrigation Mad 

Power be pleased to state:
(a) whether the Government have 

received any complaints from some



villagers in Delhi regarding the di
version of drain No. 8 of Rohtak into 
Jamuna through drain No. 6;

(b) steps taken by Government to 
rectify their grievances; and

(c) the alignment that Is agreed 
upon between the Central and the 
Punjab Governments?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
reply is in the affirmative.

(b) The matter is receiving atten
tion of technical experts of Punjab 
and Central Government.

(c) No alignment has yet been 
agreed to.

Pay scales of Surgeons in Delhi

4413. Shri S. M. Banerjee: Will the 
Minister of Health be pleased to 
state:

(a) whether new pay scales re
commended by Pay Commission for 
the doctors both Assistant Surgeon, 
Grades I and II working under Delhi 
Administration have not yet been 
implemented;

(b) if so, the reasons for the ab
normal delay;

(c) whether some of the doctors 
have been fixed in the scale of Rs. 
375—800;

(d) whether this pay scale was re
commended by the Pay Commission;

(e) whether non-practising allow
ance is paid to all doctors; and

(f) if not, whether they are allow
ed private practice?

The Minister of Health (Shri Kar
markar): (a) and (b). The Pay Com
mission's recommendations for re
vision of the pay scale of the posts 
of Assistant Surgeons, Grade II have 
been implemented.

The posts of Assistant Surgeon, 
Grade I are included in Grade V of 
the Central Health Service. Revised 
scales of* pay for all the Grades of
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the Central Health Service, includ
ing Grade V have been notified. 
Pending the formation of the Central 
Health Service Cadre, however, steps 
have been taken to  prescribe revised 
scales of pay for individual posts in
cluding the posts of Assistant Sur
geon, Grade I.

(c) and (d). No.

(e) Non-practising allowance is 
paid to all the doctors under the 
Delhi Administration except the 
following:—

1 . Principal, Maulana Azad Medi
cal College.

2. Additional Medical Superinten
dent, Irwin Hospital.

3. Medical Officers who have been 
declared as Authorised Medical 
Attendants for the treatment of Gov
ernment servants and their families.

4. E.N.T Specialist.
(f) The following are allowed 

private practice:—
1. Additional Medical Superinten

dent who is holding the additional 
charge of the post of Staff Surgeon, 
Delhi.

2. E.N.T. Specialist.

3. Medical Officers who have been 
declared as Authorised Medical 
Attendants are allowed private prac
tice among the families of entitled 
Government servants only.

Electrification between Sambalpur and 
Rourkela Stations

4414. Shri P. G. Deb: Will the 
Minister of Railways be pleased to 
state:

(a) whether any progress has been 
made regarding the electrification of 
Railway Stations between Sambalpur 
and Rourkela;

(b) if so, the total amounts sanc
tioned for the same; and

(c) when the work is likely to be 
completed?

Written Answers 15180MAY 3, 1961
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The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) to (c). 
Between Sambalpur and Rourkela, 5 
stations namely Rourkela, Rajgangpur, 
Jharsuguda, Sambalpur Road and 
Sambalpur have been electrified at an 
approximate cost of Rs. 67,921. Elec
trification of Panposh station at an 
anticipated cost of Rs. 5,000 have 
been included in 1961-62 Works Pro
gramme.

Water Scarcity for Irrigation in Orissa
4415. Shri P. G. Deb: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether Government are aware 
of the fact that there is a great scar
city of water for irrigation purposes 
during summer months in Aunli area 
of Sambalpur district in Orissa; and

(b) if so, the steps taken to ease the 
situation?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
The information is being collected and 
will be laid on the Table of the House.

Community Blocks In Sambalpur 
District

4416. Shri P. G. Deb: Will the Min
ister of Community Development and 
Cooperation be pleased to state:

(a) the number of community 
blocks which have been opened in 1980 
in the Sambalpur District;

(b) the names of the blocks and the 
amount spent on each block; and

(c) why no blocks have been open
ed in Deogarh sub-division so far?

The Deputy Minister of Community 
Development and Cooperation (Shri
B. S. Murthy): (a) 4 Pre-extension
blocks were opened in Sambalpur 
District in 1960. Besides this 2 Pre
extension blocks of Maneswar and 
Anbabhona which were opened in the 
District in 1959 were also converted to 
Stage-I in 1960.

(b) The names of the 4 Pre-ex ten
sion blocks opened in 1960, and the 
expenditure incurred in each of those 
blocks are as follows:

Rs.
(1) Rairakhol 5,500-00 (up to Feb., 1961)
(2) Bijcpur 6,947.00 (up to March, 1961)
(3) Deogarh 558 00 (up to Feb., 1961)
(4) Jujumara 991 00 (up to Feb*. 1961)

(c) In Deogarh sub-division, Deo
garh block was opened in October, 
1960 and Barkote block in April, 1961.

Bhubaneshwar-Rourkela Bus Service

4417 Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether Government are aware 
of the fact that people are put to 
great difficulty during summer by 
travelling in Government Buses from 
Bhubaneshwar to Rourkela;

(b) if so, action being taken in the 
matter; and

(c) whether Government propose to 
introduce air-condition bu* service 
during summer on this route?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). The 
information required is being collected 
from the Government of Orissa and 
will be laid on the Table of the House 
as soon as it becomes available.

Bridge over River Brahmini, Orissa
4418. Shri P. G. Deb: Will the

Minister of Transport and Communi
cation! be pleased to state:

(a) whether the Orissa Government 
had requested the Centre for cons
truction of a bridge over the river 
Brahmini near Talchar and Deogarh 
border; and

(b) if so, the action taken in the 
matter?

The Minister of State In the Minis, 
try of Transport and CemmnnAcatlons 
(M il Raj Bahadur): (s) snd (b)
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The Orissa Government first proposed 
the construction of this bridge in 
December 1957 for being financed 
from the Central Fund allocations to 
the State. On reconsideration, the 
State Government modified their pro
posals and in their modified proposals 
this bridge work was not accorded a 
sufficiently high priority. Consequent
ly, this bridge work could not be ac
commodated within the free balance 
in the States allocation account.

National Highway No. 6 in Orissa

4419. Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether the National Highway 
No. 6 passing through Barkote and 
Sambalpur in Orissa has been com
pleted;

(b) how much land was acquired 
for the purpose;

(c) whether it is a fact that Orissa 
wrovernment till now have been charg
ing and collecting land revenue from 
the people whose lands had been ac
quired for the National Highway;

(d) if so, the reason therefor;

(e) the amount of compensation 
paid so far to the people whose land 
was acquired; and

(f) whether the land revenue col
lected has been refunded?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadnr): (a) The entire 
section of National Highway between 
Sambalpur and Barkote is through and 
traffic passes on this route unhamper
ed. Some improvement works are, 
however, being carried out On this 
route.

(b) to (f). The required informa
tion is being collected from the State 
Government and will be laid on the 
Table of the Sabha in due course.

Fruits in Kuchanda Sub-division of 
Orissa

4420. Shri P. G. Deb: WiU the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware 
of the fact that Kuchanda Sub
division in Orissa is famous for 
oranges mangoes and other fruits;

(b) if so, whether the horticulture 
department has any proposals to ex
ploit fruit industry in this area; and

(c) if so, the details thereof?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) Yes.

(b) Yes.

(c) Intensive fruit production drive 
ftas been started since 1960-61 and 
steps have been taken to concentrate 
the cultivation of mango, orange and 
other tropical fruits in this area.
Godowns for Rice Storage in Orissa
4421. Shri P. G. Deb: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Govern
ment has constructed any warehouses 
and godowns for rice storage in Orissa 
State:

(b) if so, the amount spent so far 
and the location of places; and

(c) whether any godowns have been 
constructed at Bhojpur and Barkote 
of Sambalpur District and kiakata and 
Bagdia of Dhankanal District in 
Orissa?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b). Construction of a godown of 
10,000-ton capacity at Khurda Road is 
in progress and the expenditure so 
far incurred on construction is 
Rs. 3,17,536 against the total estimated 
expenditure of Rs. 17,12,373.

Construction of additional godowns 
of 5,000-ton capacity each at Balasore, 
Bhubaneshwar and Rourkela has been 
approved.

(c) No.
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Trank Telephone Line between 
Sambalpur and Deogarh

4422. Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether Government are going 
to have a direct trunk telephone line 
betaween Sambalpur and Deogarh in 
Orissa;

(b) if not, the reasons therefor; and
(c) whether it is economical to 

have a shorter route instead of the 
lines passing through Kuchinda in a 
roundabout way?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) No.

(b) A direct circuit is not justified.
(c) No.

Deogarh Hospital in Orissa

4423. Shri P. G. Deb: Will the
Minister of Health be pleased to 
state:

(a) whether Government are aware 
of the fact that the Deogarh Hospital 
in Orissa is not properly staffed ac
cording to Government Regulations;

(b) if so, the reasons for same; and
(c) the present strength of the 

Hospital staff in different sections as 
compared with 1047?

The Minister of Health (Shri 
Karmarkar): (a) to (c). Information 
is being collected and will be laid 
on the Table of the Sabha in due 
course.

Procedure for Supply of Timber In 
Orissa

4424. Shri P. G. Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware 
that the procedure regarding the 
supply of timber or bamboo for the 
construction of houses in Orissa is

very defective and creates difficulties 
for the people to get their demand: 
and

(b) if so, whether this procedure 
will be simplified to enable the people 
to get timber easily?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) and (b). In
formation is being collected and will 
be placed upon the Table of the House 
when received.

Supply of Electricity to Sambalpur 
from Hirakud Project

4425. Shri P. G. Deb: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government are aware 
that Sambalpur area is being supplied 
electricity from Hirakud Dam now; 
and

(b) if so, why high rates are charg
ed from the public even now when 
the power is being taken from 
Hirakud Dam?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes.

(b) General hydro-power tariff is 
in force in Sambalpur area since the 
taking over of the Sambalpur Electric 
Supply Undertaking by the State 
Government on 1 st November, 1060. 
No higher rates are being charged.

Post Offices In Orissa
4426. Shri P. G. Deb: Will the

Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that Deogarh 
Post-cum-Telegraph Office in Orissa 
is not properly staffed;

(b) whether there are other Post 
Offices in Orissa which are also not 
properly staffed; and

(c) if so, the action being taken in 
the matter?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) No.



(ib) In a few post offices there is a 
shortage of one or two official*.

(c) Approved candidates are being 
allotted for filling up the vacancies.

Gliding Club at Bhuvaneshwar

4427. Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether there is any proposal 
to start a gliding club at Bhuvanesh
war; and

(b) if so, when?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) No, Sir, no 
such proposal is under consideration 
at present.

(b) Does no  ̂ arise.
Muchkund Hydro-Electric Project
4428. Shrl P. G. Deb: Will the

Minister of Irrigation and Power be
pleased to state:

(a) the progress made regarding the 
construction of Muchkund Hydro
Electric Project so far;

(b) the total amount spent so far; 
and

(c) when it is likely to be complet
ed?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
Machkund Hydro-Electric Project has 
been completed with the commission
ing of three units of 17,000 KW each, 
and three units of 21,250 KW each. 
Out of the total generating capacity 
at 114.750 KW, 30% is the 
share of Orissa State. The Orissa 
State took up the construction of 132 
KV transmission line from Machkund 
(Duduma) to Rayagada (Stage-I), and 
from Rayagada to Berhampur (Stage- 
II) together with 33 KV and 11 KV 
branch lines. The Duduma-Raya- 
gada section of the 132 KV Line and 
most of the 33 KV lines have been 
completed, while work on the Raya- 
gada-Berhampur section is in progress.
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Ob) Total estimated expenditure 
upto the end of the Second Plan was
as under:

Andhra Pradesh’s share—Rs. 26.99 
crores.

Orissa’s share—Rs. 7.29 crores.

(c) The works in Andhra Pradesh 
have already been completed. Those 
in Orissa are likely to be completed 
in 1962.

Bamra-Garposh Motor Road in 
Sambalpur, Orissa

4429. Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that The 
motor roads between Bamra and 
Garposh of Sambalpur district in 
Orissa are riot being properly main
tained;

(b) the total amount spent thereon 
in 1959 and 1960; and

(c) whether the work is being 
carried out through the department or 
by contractors?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). Tiv 
information is being collected and 
will be laid on the Table of the Sabha 
in due course.
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Movement of Wagons Loaded with 
Foodgrains

/  Shri R. S. Klledar:
4431# \  Shri Chandak:
Will the Minister of Railways be 

pleased to state:

(a) whether it is a fact that about 
a dozen broad-gauge wagons loaded 
with foodgrains have been standing 
on the goods-loading platform at 
Kareli Railway Station of the Central 
Railway for about 10 days; and

(b) if so, the efforts being made to 
effect their movement in order to 
make room for other wagons to be 
brought there for loading?

Hie Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No, Sir.

(b) Does not arise.
New Less Noisy Telephone

4432. Shri D. C. Sharma: Will the 
Minister of Transport and Common!- 
cations be pleased to state:

(a) whether it is a fact that a new 
less noisy telephone has been design
ed by the I.T.I., Bangalore;

(b) if so, the brief details about 
the telephone; and

(c) its manufacturing programme?
The Minister of Transport and Com

munications (Shri P. Subbarayan): (a)
Yes, Sir.

(b) The new telephone has been 
developed with an improved telephone 
receiver, improved circuit and bell. 
The improved receiver has a very 
good total quality and a higher 
volume efficiency. A control has 
been provided to reduce the volume 
on short lines as recepflon could be 
too load. Due to high efficiency the 
under-ground cable conductor sizes 
could be reduced, thereby saving coot 
of cables. The volume of the bell 
could also be controlled by a volume 
control knob provided in the tele
phone.

(c) 10,000 telephone instruments of 
the new type are proposed to be 
manufactured during the current year. 
This quantity will be progressively 
increased during the coming years.
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Loss of Files In Railway Board’s 
Office

4434. Shri B. K. Gaik wad: Will
the Minister of Railways be pleased 
to state:

(a) whether it is a fact that 4 files 
pertaining to the Scheduled Caste 
Branch of Railway Board, containing 
references of the Members of the 
Parliament and All India Scheduled 
Castes, Scheduled Tribes, Railway 
Employees Association are missing; 
and

(b) if so, the action taken in the 
matter?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes.

(b) The issues raised on the files 
had already been considered and 
appropriate action taken.

Batala and Morinda Co-operative 
Sugar Mills

4435. Shri Ajit Singh Sarhadi: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) whether Batala and Morinda 
Co-operative Sugar Mills have been 
supplied the plant for manufacturing 
of sugar; and

(b) if not, when would the plant 
be supplied?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) and (b). Plant and machinery to 
Batala and Morinda Co-operative 
Sugar Mills are being supplied by 
Messrs. Indian Sugar and General 
Engineering Corporation Ltd., 
Yamunanagar, District Amabala. The 
supply of machinery to Morinda fac
tory is expected to be completed by 
July, 1961 and to Batala by March, 
1962.

Power Supply for Delhi
44S6. Shri Ajit Singh Sarhadi: Will 

the Minister of Irrigation and Power
be pleased to state:

(a) whether with the construction 
of four power plants for Delhi, the

supply of energy from Punjab and 
Bhakra Dam would be released; and

(b) if so, the tentative schedule of
release?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No.

(b) Does not arise.

Law Inspectors and Assistants in 
N. and E. Railways

4437. Shri Pramathanath Banerjee:
Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that there 
are only two categories of subordi
nate legal staff working under the 
Law Officers in the Eastern and the 
Northern Railways viz., Law Assis
tant, which is the higher category, 
and Law Inspector, which is the lower 
category; and

(b) whether it is also a fact that 
formerly the posts of law Inspectors 
were filled up exclusively by Advo
cates/Pleaders/Solicitors possessing 
Bachelor’s degree in Law and with at 
least 5 years' practice in Law Courts?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
Yes, Sir.

Law Inspectors on Railways

4438. Shri Pramathanath Banerjee:
Will the Minister of Railways be 
pleased to state:

(a) whether recently the Railway 
Board have changed the conditions 
and qualifications for recruitment of 
Law Inspectors;

(b) if so, what are the qualifica
tions prescribed now;

(c) what were the qualifications 
prescribed before; and

(d) what are the reasons for this 
change?
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The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) A degree in Law, with 3 years* 
standing as a Pleader at Bar.

(c) A degree in Law, with 5 years' 
standing as an Advocate.

(d) Difficulty was experienced in 
attracting candidates possessing the 
qualifications in force earlier.

Films on Co-operative Movement

4439. Shri Tangamani: Will the
Minister of Community Development 
and Co-operation be pleased to state:

(a) whether there is a proposal for 
propogating co-operative movement 
through films;

(b) whether it is a fact that such a 
film was taken in Conjeevaram in 
Madras State in 1960 concerning 
handloom;

(c) whether it has been released; 
and

(d) if not, the reasons for the non
release?

The Deputy Minister of Community 
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, Sir.

(b) to (d). Attention in this con
nection is invited to the reply given 
by the Minister of Information and 
Broadcasting on Unstarred Question 
No. 4041 answered on 27th April, 
1961.

Acquisition of Land by Railways
4440. Shri Braj Raj Singh: Will the 

Minister of Railways be pleased to 
state:

(a) whether it is a fact that at 
Etamadpur station on Tundla-Agra 
section some lands have been acquir
ed to open a thoroughfare crossing 
the line; and

(b) if so, the reasons why the 
former acquired land is not being 
utilised for that purpose and other

land consisting of certain buildings 
and a temple is being acquired for 
the said purpose?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). There exists a level crossing 
right in the middle of Etamadpur 
Railway Yard. This interferes with 
the yard work and at the same time 
causes detention to road traffic. It 
has, therefore, been decided to shift 
the level crossing to a more suitable 
site for which purpose the requisite 
area of land is being acquired. No 
land was acquired for this purpose 
previously. No temple or other 
structures existed on the land being 
acquired. During the land-acquisltion 
proceedings, however, the owner of 
the land erected a small structure
and also installed an idol with the
ulterior motive of obstructing the 
proceedings. These have been got 
removed by the Civil Authorities.
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Wastage of Filtered water in Delhi
4442. Shri Ram Krishan Gupta: Will 

the Minister of Health be pleased to
state:

(a) whether it is a fact that over 
35 million gallons of filtered water out 
of a total supply of 90 million gallons 
in Delhi is wasted every day through 
leakage or misuse; and

(b) if so, the steps taken or pro
posed to be taken to check this 
wastage?

The Minister of Health (Shri
Karmarkar): (a) No. It is estimated
that about 15 per cent of the water 
supplied goes to waste through leak
age, misuse etc.

(b) To check the wastage, following 
steps are being taken by the Delhi 
Municipal Corporation:—

(i) Very few new public hydrants 
are being given now and 
attempts are being made to 
close old public hydrants 
wherever it is practicable.

(ii) Free washering service has 
been started and leaky taps

492(Ai) LSD—5.

are being repaired free of 
cost.

(iii) Several thousand water 
meters have been ordered and 
all connections are proposed 
to be metered as early as 
possible. This will discourage 
people from misusing and 
wasting water.

Employees of State Transport 
Department, Orissa

4443. Shri Kumbhar: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that the 
services of most of the employees in 
Orissa State Transport Department 
have not been made permanent 
according to the Service Rules for 
the Government employees of that 
State;

(b) if so, the reasons therefor;
(c) the number of such employees

grade-wise;
(d) the number of Scheduled Castes 

and Scheduled Tribes among them;
and

(e) the nature of steps being taken 
by Government for making their 
services permanent like the services 
of the other employees of the same 
and other departments of the same 
State according to its Service Rules 
for the employees?

The Minister of Stole In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (e). The 
information required is being collect
ed from the Government of Orissa 
and will be laid on the Table of the 
House as soon as it becomes available.

Delhi Zoological Park
f  Shri Afadl:

***** \ 8hr1 Sogaiuttii:
Will the Minister of Food sad Agri

culture be pleased to state:
(a) the estimated cost o f the total 

lay-out of the Delhi Zoological Park;
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(b) who prepared the plan;
(c) the remuneration paid to the 

Architect who prepared the layout 
plan;

(d) the estimated cost in equipping 
the Zoological Park as per plan; and

(e) the total estimated recurring 
expenditure for the maintenance of 
the Park?

The Minister of Agriculture (Dr. 
P. 8 . Deshmukh): (a) About Rs. 160
lakhs for completion of the project in 
all respects according to the present 
plans and designs.

(to) Mr. Carl Hagenbeck, a German 
Consultant employed for the purpose.

(c) An amount of 1,00,400 DM 
(Rs. 1,13,841.81 nP).

(d) Included in (a) above.
(e) The estimated recurring ex

penditure will differ from year to 
year. The expenditure for three years
1959-60 to 1961-62 is as under:—

1959-60 . 4,06,412 (Actual).
1960-61 . 4,60,000 (Revised Estimates).
1961-62 . 4,60,000 (Budget Estimates).

The recurring expenditure during 
the Third Five Year Plan is estimated 
at Rs. 28 05 lakhs.

Employees in C.T.O., New Delhi

4445. Shri Kumbhar: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that several 
telegraphists of the Central Telegraph 
Office, New Delhi who have put in 
more than 5 years service, have not 
been declared even quasi-permanent 
so far;

(b) whether it is also a fact that 
being not quasi-permanent they are 
debarred from taking up depart
mental examinations for promotion; 
and

(c) if so, the reasons for not declar
ing them quasi-permanent so far?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) Only 14 telegraphists who have 
put in more than 5 years service 
have not been declared quasi
permanent so far.

(b) No.
(c) Before declaring an official 

quasi-permanent, certain formalities 
are required to be completed. Neces
sary action in this respect is being 
taken.

Research in Polio

4446. Shrimati ManjuLa Devi: Will 
the Minister of Health be pleased to 
state:

(a) whether any research in Polio 
is being conducted by the Govern
ment of India;

(b) whether the attention of Gov
ernment has been drawn to the fact 
that a startling discovery was made 
by a renowned Homoeopathy Doctor 
in Assam for curing Polio cases; and

(c) whether certificates from the 
Polio patients for the successful treat
ment of Polio cases were sent to 
Government?

The Minister of Health (Shri 
Karmarkar): (a) Yes.

(b) The Government of India have 
no information.

(c) No.

Power Generation
4447. Shri Harish Chandra Maihur:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) how the power generated during 
the First and Second Five Year Plan 
periods has been distributed between

(i) rural areas and urban areas;
(ii)(a) Large scsle industry;
(b) Domestic purposes;
(c) Small Scale Industry;
(d) Agriculture;
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(b) the rate at which it is made 
available to different sectors; and

(c) how the power to be generated 
during Third Five Year Plan is to be 
distributed State-wise according to 
the load surveys made?

The Deputy Minister of Irrigation 
and Power (Shri Ilathi): (a) (i)
Information regarding the exact 
distribution of power between rural 
and urban areas is not available.

(ii) (a) to (d). Statement laid on 
the Table.. [See Appendix VI, an
nexure No. 60] gives the figures of 
consumption of energy by these 
classes of consumers, to the extent 
available.

(b) and (c). The required informa
tion is given in the two statements 
laid on the Table of the House. 
[See Appendix VI, annexeres Nos. 61 
and 62 respectively].

Under-Bridge at Warangal

4448. Shri Madhusudan Rao: Will
the Minister of Railways be pleased 
to refer to the reply given to Unstar
red Question No. 2063 on the 5th 
September, 1960 and state:

(a) the further progress since made 
in regard to the construction of under
bridge at Warangal;

(b) whether the work on this pro
ject has been started; and

(c) if not, the time by which the 
work will commence?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) The
Government of Andhra Pradesh have 
not pursued this proposal. They have 
not also included this work in their 
schemes for over/under-bridges during 
the Third Plan period.

(b) No, Sir.

(c) Does not arise.

Northern Railway Employees
Co-operative Credit Society, Delhi

4449. Shri Balmikl: Will the Minis
ter of Railways be pleased to state:

(a) the reasons for the delay in 
deciding the claim against the pre
sent Northern Railway employees 
Co-operative Credit Society, Delhi;

(b) why this case is being post
poned uptill now; and

(c) the value of the claims?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). The hon. Member is probably 
referring to the N.W. Railway Co
operative Credit Society, Delhi, which 
is a counterpart of the Society at 
Lahore. So far as the Ministry of 
Railways is concerned, there has been 
no avoidable delay in the matter 
relating to the settlement of the claims 
against the above Society. This ques
tion was under the consideration of 
the Ministry of Rehabilitation till 
February 1959, when, as a result of 
the discussions with that Ministry, it 
was suggested that further action in 
the matter could be pursued by the 
Ministry of Railways in consultation 
with the Ministry of Law, as the 
efforts made by that Ministry to get 
the claims verified did not fructify. 
In accordance with the advice given 
by the Ministry of Law, action was 
taken to liquidate the above Society 
and a Liquidator has been appointed 
by the Registrar of Co-operative 
Societies. Delhi in December 1960. 
Under the provisions of the Co
operative Societies Act, the Liquida
tor is empowered to call tor the 
claims and settle them pro-rata with 
reference to the resources available. 
Necessary instructions to hasten the 
process of settlement have been Issued 
to the Liquidator in this regard.

(c) The value of the claims Is esti
mated to about Rs. 13
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(*r) ?*r% m w w m  f a ^  ^*f-
^rfvff « h w t «i P r o  t o  | ?

(«ft w n tro u w t) :
( * )  f̂t ^  I OTTWff %^T

* T ?  ^ I T R  f T O  T O  |  f a  r T f :  * T P T -
ft, irfg fa^  ^nfa % viN rfaff 

'em fsnri itt srm Tm
% fa<Tf if JTT <t*ft apr î 8f 3(fV 3TPT,
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Mosquito Menace in Govt. Colonies

4451. Shri Ram Garib: Will the
Minister of Health be pleased to state:

(a) whether Government propose 
to take steps to remove the mosquito 
menace in the New Delhi Government 
Servants’ residential colonies under 
the control of Delhi Municipal Corpo
ration/New Delhi Municipal Com
mittee; and

(b) if so, what are those steps?

The Minister of Health (Shri 
Karmarkar): (a) and (b). Anti-larval 
measures are being taken to minimise 
the mosquito menace in Delhi/New 
Delhi. TTiese measures are further 
intensified during the spring and 
monsoon seasons.

Night Airmail Service
4452. Shri Tangamani: Will the

Minister of Transport and Communi
cations be pleased to state:

(a) whether there is a proposal to 
alter the route of the Night Air Mail 
Service;

(b) if so, from which date; and
(c) what air port will constitute 

the junction in the place of Nagpur?
The Deputy Minister of Civil Avia

tion (Shri Mohiuddin): (a) Not at
present.

(b) and (c). Do not arise.

Medical Education and Training in 
Madras State

4453. Shri Tangamani: Will the
Minister of Health be pleased to
state:

(a) whether any lumpsum is being 
given to Madras State for Centrally 
sponsored schemes under the head 
“Medical education and training” ;

(b) if so, how much is being grant
ed during the current year;

(c) whether such grant was made 
to the Madras State for the Second 
Five Year Plan; and

(d) if so, the amount sanctioned 
and the amount granted and the 
amount spent?

The Minister of Health (Shri 
Karmarkar): (a) to (d). According
to the revised procedure for the 
release of Central assistance in res
pect of Centrally aided and Centrally 
sponsored schemes, funds are being 
released to the State Government on 
monthly basis as ways and means 
advances, and final payment sanctions 
are issued towards the end of the 
financial year. The present year’s 
allocation for the State of Madras for 
the scheme is yet to be decided. TTie 
following grants-in-aid were released 
to the State Government in respect 
of “Medical Education and Training”
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during the last three years of the 
Second Five Year Plan period:—

1958-59 .. Rs. 10,03,500
1959-60 .. Rs. 25,84,000
1960-61 .. Rs. 37,46,000

The entire amount paid is deemed to 
have been spent by the State Govern
ment.

Seminar on Storage of Food grains
4454. Shri P. C. Borooah: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) what matters were discussed at 
the recent national Seminar on the 
Storage of foodgrains held in New 
Delhi at Vigyan Bhawan;

(b) what observations/suggestions 
were made in the Seminar; and

(c) what is the Government’s atti
tude towards the same?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) 1 . Storage structures and grain 
handling equipment.

2. Biological factors which affect 
the storability of grain.

3. Insect infestation in stored grain 
and insect control.

4. Estimation of storage losses.
(b) The following were the main 

observations/recommendations made 
by the Seminar:—

( 1 ) That there should be an 
increasing awareness of stor
age structures which would 
facilitate prolonged storage 
and adoption of proper pre
servation measures;

(2) That grade specifications 
should be finalized expedi
tiously to enable storage of 
appropriate qualities in bulk 
or in bags;

(3) That an all-India survey 
should be carried out to bring 
out the relative importance 
of various storage pests;

(4) That the possibilities of 
fumigating grain in transit 
should be explored;

(5) That the direct mixing of 
synthetic insecticides with 
foodgrains meant for human 
and animal consumption 
should be avoided; and

(6) That the formulation and 
manufacture of suitable fumi
gants should be encouraged.

(c) The observations/recommenda
tions are under examination.

Outlook Division
4455. Shri P. C. Borooah: Will the 

Minister of Food and Agriculture be
pleasi'd to slate:

(a) whether an “Outlook DivisionH 
is proposed tx> be established in the 
Ministry of Food and Agriculture;
and

(b) if so what will be its constitu
tion and functions?

The Deputy Minister of Agriculture
(Shri M. V. Krishna ppm): (a) For the
present, work in connection with out
look studies will be undertaken in one 
of the existing Dicision^ of the Direc
torate of Economics and Statistics, 
Ministry of Food and Agriculture.

(b) Does not arise.

Vanaspatl Industry
4456. Shri P. C. Borooah: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether the Government have 
of late had a proposal to change the 
raw material base for the vanaspati
industry;

(b) if 90, what are the proposed 
alternative raw material bases; and

(c) what is the Government's deci
sion in this regard?

The Deputy Minister of Food and 
Agriculture (Shri A. M Thomas):
(a) No, Sir.

(b) and (c). Do not arise.



Written Answers MAY 3, 1961 Written Answers 15208

Delhi-J&ipur Trunk call system

4457. Shri P. C, Borooah: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether a new trunk call sys
tem between Delhi and Jaipur has 
been established to cut time lag under 
which a subscriber in Delhi can 
directly dial to a Jaipur subscriber 
and vice-versa;

(b) if so, since when; and
(c) whether any other cities/towns 

in India are also proposed to be simi
larly connected and if so, what is the 
scheme for the year 1961-62?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) No.

(b) and (c). Do not arise.

Dysentery in Madras State

4458. Shri Narasimhan: Will the
Minister of Health be pleased to state:

(a) whether it has come to Govern
ments knowledge that a new type of 
dysentery is taking heavy toll in 
North Arcot District of Madras Sta.i

(b) whether Medical Research Ins
titution maintained by the Centre did 
or are doing any investigation con
cerning the diagnosis, treatment etc. 
of the disease; and

(c) if so, the result thereof?

The Minister of Health (Shri Kar
markar): (a) No report in regard to 
the outbreak of such a disease in 
North Arcot has been received by the 
Government of India.

(b) and (c). Do not arise.

Road-Tax Coupons in Delhi

4459. Shri C. K Nair: Will the Min
ister of Transport and Communica
tions be pleased to state:

(a) whether Government are aware 
that in order to get road-tax coupons 
for automobiles people in Delhi have

to stand in queue for hours together 
and that also for two to three days;

(b) whether Government are also 
aware that the number of registered 
automobiles in Delhi has considerably 
increased during the last three years; 
and

(c) if so, what arrangements have 
been made for easy payment of road 
tax and immediate issue of the road- 
tax coupons.

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) Under the 
new system, normally the payment 
of tax takes only a few minutes. After 
the tax has been paid, the token is 
issued within a short time on the 
same day. During the last 10 days or 
so of the first month of every quarter 
it takes a longer time when a large 
number of persons present applica
tions.

(b) Yes.

(c) Wide publicity is given through 
the newspapers before the commence
ment of every quarter, that the motor 
tax should be paid as early as possible 
to avoid inconvenience to the owners. 
The work relating to collection of tax 
and issue of tokens is started about 10 
days before the commencement of the 
quarter. The payment of tax can be 
made by the end of the first month of 
the quarter, which means that owners 
have 40 days within which payment 
can be conveniently made. Payment 
is also accepted on an annual basis. 
The Transport Department employs
6 additional cashiers, besides 8 regu
lar cashiers, during the peak period, 
to cope with the work.

Delhi Milk Scheme
4460. Shri Nardeo Snatak: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that there 
is heavy rush of card holders regis
tered at the Milk Booth in 'A' Block 
of Pandara *E* Type Flats as 00m-
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pared to other milk booths in the
vicinity;

(b) whether it is also a fact that 
recently an officer of the Delhi Milk 
Scheme visited the colony to select a 
suitable site in ‘B* Block for opening 
another milk booth; and

(c) if so when Government propose 
to open an additional milk booth to 
alleviate the hardships of the resi
dents?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) to (c). 
A statement is laid on the Table of 
the House. [See Appendix VI, an- 
nexure No. 63.]

Direct Trunk Call System

4461. Shri D. C. Sharma: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) the names of place* between 
which direct trunk call system exists 
at present; and

(b) the places between which this 
service is proposed to be introduced 
during the current year?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):

(a) Trunk calls between Lucknow 
and Kanpur can bo directly obtained 
by subscribers at present.

(b) It is proposed to introduce a 
Service between Delhi and Agra in 
the current year.

Small-pox vaccination in Delhi
4462. Shri D. C. Sharma: Will the

Minister of Health be pleased to
state:

(a) the number of persons vacci
nated since the pilot project campaign 
for small-pox vaccination started in 
Delhi;

(b) the number of cases of small
pox among vaccinated and unvacci
nated and the deaths in each case;

(c) whether there have been any 
harmful after-effects in any case; and

(d) if so, what are they?
The Minister of Health (Shri Kar-

markar): (a) to (d). The requisite in
formation has been called for from 
the Municipal Corporation of Delhi 
and will be laid on the Table of the 
Sabha in due course.

Vaccination in India
4463. Shri D. C. Sharma: Will the 

Minister of Health be pleased to
state:

(a) whether any petition against 
the compulsory vaccination in India 
was received from the British Medi
cal Practitioners during 1951-52;

(b) the action taken in the light of 
the facts mentioned therein; and

(c> the contents of reply sent to 
the petitioners, if any?

The Minister of Health (Shri Kar
markar) : (a) to (c). No such peti
tion appears to have been received.

Harmful effects of Vaccination
4464. Shri D. C. Sharma: Will the 

Minister of Health be pleased to
state:

(a) whether any representation re
garding the danger^ of vaccination 
and its harmful effects was received 
from the Secretary of the Ahlmaak 
Party;

(b) if so, the action taken in the 
matter; and

(c) the nature of reply sent to the 
Secretary, Ahimsak Party, if any?

The Minister of Health (Shri Kar
markar): (a) Yes.

(b) and (c). The Secretary of the 
Ahimsak Party was informed that his 
proposal regarding the abolition of 
vaccination in India could not be 
agreed to.

Employees of former B ita ta f
Department. Delhi

4465. Shri Vajpayee: Will the Min
ister of F004 and Agricmltare be
pleased to state:

(a) whether the pay of all the 
former employees of Rationing De~
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partment, Delhi, now transferred to 
other offices of the Government of 
India and Delhi Administration 
under C.C. S. (R.P.) Rules, 1947 has 
been refixed;

(b) if so, what is the actual number 
of those whose pay has not been fixed; 
and

(c) the reasons for the delay in this 
matter?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) and (b). No. Out of a total of 
about a thousand cases pay has not 
been fixed under the C.C.S. (R.P.) 
Rules, 1947 in 12 oases.

(c). The pay scales under the
C.C.S. (R.P.) Rules, 1947 for the staff 
of the Rationing Department were 
notified in 1950 and the pay of the 
majority of the staff fixed under 
these rules prior to the winding up of 
the Rationing Department in 1954. In 
the case of two categories of staff— 
senior clerks and sub-Inspectors—the 
pay scales sanctioned were considered 
inadequate and were recommended 
for review. These pay scales were 
finally revised in 1955 in respect of 
senior clerks and in 1957 in respect of 
Sub Inspectors. The Rationing Or
ganization had by this time been dis
banded and the employees were found 
berths in 24 Ministries/Departments 
of the Government of India in offices 
scattered all over the country. Out of 
a total of 316 cases of Senior Clerks 
and Sub-Inspectors, 304 have since 
been finalised. In the 12 cases which 
still remain there are complications 
of a special nature. In many of these 
cases the staff were involved in dis
ciplinary proceedings.

Plague in Madras and Mysore States

4465-A. Dr. Sushila Nayar: Will the 
Minister of Health be pleased to state:

(a) whether it is a fact that cases 
of plague have been occurring in 
certain areas in Mysore and Madras 
States;

(b) if so, the number thereof; and

(c) the steps taken to prevent spread 
of infection?

The Minister of Health (Shri Kar
markar): (a) to (c). The required in
formation has been called for from 
the Governments of Madras and My
sore and will be laid on the Table of 
th“ Sabha in due course.

Central Health Service
*4465-B. Dr. Sushila Nayar: Will the 

Minister of Health be pleased to state:
(a) whether the Central Health 

Service proposed some years ago has 
come into existence;

(b ) if so, whether the list o f doctors 
included in the initial constitution of 
the scheme has been issued; and

(c) if not, the reasons therefor and 
when it w ill be done?

The Minister of Health (Shri Kar
markar): (a) Not yet, Sir.

(b ) Does not arise.

(c ) Certain aspects of the Central 
Health Sevrice Scheme have been 
reviewed and the Scheme, a  ̂ revised, 
is expected to be finalised shortly.

Fire in a Depot near Ghanauli Station

f  Shri Ram Krishan Gupta: 
4465-C.  ̂ Shri D. C. Sharma:

Shri P. C. Borooah:

W ill the Minister of Railways be 
pleased to state:

(a) whether it is a fact that about 
150 wagon loads of ‘‘bhabbar” grass 
stocked in a depot about 100 yards 
from Ghanauli Railway Station on the 
Nangal-Rupar section caught fire on 
the 18th April, 1961;

(b) if so, the loss incurred; and

(c) the cause of the incident?

The Deputy Minister of Railways 
(Shri Shahnawai Khan): Although
the Ministry of Railways are not oon-
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cerned with the question, information 
available with them is as follows:—

(a) Yes Sir.
(b) Government Telegraph Depart

ment and M/s. Shri Gopal Paper 
Mills, Jagadhari sustained losses due 
to this incident to the tune of 
Rs. 1,000 and Rs. 75,000 respectively.

(c) A Truck utilised for transport
ing ‘Bhadhar’ Grass from the forest 
to the Mill Depot misfired, whereby 
the grass caught fire. The fire spread 
instaneously due to strong wind 
blowing at the time.

Sugar Market in Aden

4465-D. Shri P. C. Borooah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the news- 
item in the Economic Times of 23rd 
April, 1961 regarding the possibility 
of India losing her sugar market in 
Aden on account of irregular ship
ments; and

(b) if so, what steps have been 
taken by Government to improve the 
position?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) Yes, Sir.

(b) Shipments of sugar sold to 
Aden have been regular except for 
some dislocation in shipment in Jan
uary last owing to the cancellation of 
one steamer. The cause of the delay 
in shipment in this particular case 
was explained to the buyers who 
agreed to extension of time. Supplies 
were made within the extended time.

12.05 hrs.
MOTION FOR ADJOURNMENT
M is s in g  I. A. F. D a k o t a  a ir c r a f t

Mr. Speaker: 1 have received notice 
of an adjournment motion from Shri 
Braj Raj Singh:

“Reported missing of an Indian 
Air Force aircraft near Kumaon

Hills in the thick Terai forests. 
The Dakota, it is alleged, was on 
routine flight. It is feared that 
the crew and the aircraft both 
are not traceble. It is a matter of 
serious concern.”
The Minister of Defence (Shri 

Krishna Menon): A Dakota aircraft 
with four air crew and five ejection 
crew took off from Agra at 6.45 hours 
on the 1st of May, 1961 on a supply 
dropping mission. The aircraft was 
reported to be missing at 12  hours 
because it had fuel to go till 12 hours 
and had not returned by that time. It 
was, therefore, reported missing. Tlie 
full search procedure according to 
the regulations was put into operation 
and an army detachment with an 
ambulance proceeded to the scene 
afL.cr a report was received that the 
aircraft had been found in a parti
cular area. It was found that these 
rumours and reports were not re
liable. The crashed aircraft has not 
been located nor is there any new* 
where the crash could have taken 
place. The full operation of search 
continues by helicopter. These ope
rations started on the 1st of May and 
were continued the whole day yester
day and they are still continuing. The 
civilian authorities and the Army 
are also assisting in the search and 
their co-operation and their joint en
deavours to locate the aircraft will 
continue until it i,j found or there la 
no hope of finding it.

Shri Braj Raj Singh (Ferozabad): 
May we be assured that it has nothing 
to do with our border dispute in our 
northern border?

Mr. Speaker: He wants to know
whether there has been any action 
and it has been shot down and whe
ther it has any relation to our border
dispute with China.

Shri Krishna Menon: I have said 
that it was on a supply dropping mis
sion and it was a transport aircraft.

Shri Tyagi (Dehra Dun): Was it
provided with wireless oommunica
tion facilities and, if so, until what
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point was contact established with 
that plane?

Shri Krishna Menon: It had all the
usual communication facilities that a 
Dakota has—no more and no less. It 
was On a normal supply dropping 
mission. The information in regard 
to the area and other details are 
marked on my paper as ‘classified'; so 
I am unable to giv any more infor
mation.

Shri 1M. R. Krishna (Karimnagar— 
Reserved-Sch. Castes): May I know
whether this aircraft wa$ carrying 
supplies to be dropped on the border?

Dr. Ram Subhag Singh (Sasaram): 
That what he said.

Shri Krishna Menon: What is exact
ly what I said. The information in 
regard to the location and direction is 
marked ‘classified' and therefore, 1 
am not able to give any more infor
mation at this stage.

Mr. Speaker: It was carrying sup
plies to those in the border. I do not 
give my consent to this adjournment 
motion.

12.09 hrs.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
P o o l in g  a r r a n g e m e n t s  b e t w e e n  th e  

In d ia  B r it is h  a n d  E u r o p e a n  
S h ip p in g  C o m p a n ie s

Shri Raghunath Singh (Varanasi): 
Sir, under Rule 197, I beg to call the 
attention of the Minister of Transport 
and Communications to the following 
matter of urgent public importance 
and 1 request that he may make a 
statement thereon:—

“The pooling arrangements bet
ween the India, British and Euro
pean Shipping Companies” .
The Minister of State In the Minis

try of Transport and Communiea- 
tlons (Shri Raj Bahadur): From in
formation available to the Govern

ment it is understood that since

March, 1960, the Indian Lines opera
ting liner services in the India|UK| 
Continent trade had been carrying on 
negotiations with the representatives 
of the concerned Conferences in order 
to arrive at a mutual agreement in 
•regard to the share to be allocated in 
Ihe coming years to Indian Lines of 
the Conferences both in the India/ 
U K  and India/Continent trades. These 
negotiations are reported to have re
su lted  in 1 h e  following broad agree
ments being reached in November 
I960: —

( 1 ) India/UK trade: Indian Lines 
will ini'ially be entitled to a 
share of 30 per cent of the 
money pool with an escalation 
increase of 1 per cent per 
year going upto 40 per cent 
in 10 years.

(2) India/Continent trade: The 
Indian Lines will be entitled 
to a share of 40 per cent of 
the money pool.

T h e  pooling arrangements have come 
into force with effect from the 1 st 
January, 1961. ’

12 .11 hrs.

PAPERS LAID ON THE TABLE
S h ip p in g  D e v e l o p m e n t  F u n d  ( L o a n s ) 

R u l e s

The Minister of State in the Minis
try of Transport and Communica
tions (Shri Raj Bahadur): Sir, I beg 
to lay on the Table a copy of the 
Shipping Development Fund (Loans) 
Rules, 1961 publ shed in the Notifica
tion No. G.S.R. 494, dated the 8th 
April, 1961 under sub-section (3) of 
Section 458 of the Merchant Shipping 
Act, 1958. [Placed in Library. See 
No. LT-2924/61].
S t a t e m e n t  re: s e t t in g  u p  o r  K ju sh -  

n a - G o d a v a r i C o m m i s s i o n

The Deputy Minister of Irrigmtloti 
and Power (Shri Hathi): Sir, I beg 
to lay on the Table a statement on
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the setting up of Krishna-Godavari 
Commission. [Placed in Library. 
See No. LT-2924/61].

Shri Rami Reddy (Cuddapah): Sir, 
I want to ask a question. I want to 
know whether the Central Govern
ment consulted the States before the 
appointment of th s Commission about 
the terms of reference.

Shri Ilathi: The hon. Minister of 
Irrigation and Power, as the House 
knows, had consultations with each 
S'ate that was concerned and after 
these discussions with them this step 
had been taken.

Shri Rami Reddy: My point was 
whether before the actual terms of 
reference were formulated, the State 
Governments were consulted about 
the terms of reference?

Shri Hathi: No, Sir; the State 
Governments are not consulted about 
the terms of reference but the general 
idea is given.

Shri Thiramala Rao (Kakinada): 
Who are the members of this Com
mission?

Shri Ilathi: I* is given in the state
ment.

Shri ThiramaU Rao: I want to
know whether the consent of the 
parties concerned had been obtained. 
(Interruption;'.)

Some Hon. Members rose—

Mr. Speaker: Order, order.
Shri Thiramala Rao: I want to

know whether the concurrence of the 
parties concerned has been obtained.

Shri Hathi: I shall read it if you 
like.

Mr. Speaker: How long is it?
Shri Hathi: It is about a page and 

a half.

Mr. Speaker: Yes.

Shri Hathi: The Krishna and the 
Godavari are amongst the major 
rivers of India and offer large scope 
for harnessing their waters for irriga
tion and power generation. In 1951, 
an assessment was made of the sup- 
pl.es available in these rivers after 
meeting the requirements of the 
works then in operation and of fur
ther possible uses in the light of the 
known new projects. Since then a 
number of projects on these rivers 
have been taken up for execution and 
a few more have been included in 
the Plans. But larger demands have 
now arisen. Also during the ten years 
that have since elapsed further data 
on these rivers have become available. 
It has, therefore, become necessary 
to review the posit on in respect of 
the availability of supplies in these 
rivers With a view to determining the 
extent to which further demands can 
be met. The Government of India 
have, therefore, decided to set up a 
Commission for the purpose. In the 
meanwhile work on the projects al
ready sanctioned will not bo held up 
and shall proceed as planned.

2. The Commission shall consist
of: —

Members

(i) Shri N. D. Gulhati, ISE 
(retd.) as Chairman;

(ii) Shri D. D. Jaini, ISE (retd.) 
and

( ii) Dr. R. C. Hoon, Director,
C.W. & PC.

3. The terms of reference of the 
Commission shall be as follows: —

< 1) To report on the availability 
of supplies in the Krishna on 
the basis of annual flows at 
Vijayawada and other points 
taking into account upstream 
utilisation and allowing for 
regeneration: —

(i) for 86 per cent dependabi
lity as assumed in 1951;

(ii) for 75 per cent dependabi
lity; and
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[Shri Hathi]
(iii) for such other criterion of 

dependablity as may be 
considered appropriate.

(2) To report on the requirements
of the projects on the
Krishna: —

(i) in operation in 1951;

(ii) as approved by the Govern
ment for India execution;

(iii) included in the Plans but
not yet approved by the
Government of India;

(iv) further proposed by the
States; and

(v) such minor schemes as may 
have been sanctioned upto 

March 1961.

(3) To report on the availability 
of supplies in the GodavaTi 
on the basis of annual flows 
at Dowleswaram and other 
points taking into account up
stream utilisation and allow
ing for regeneration:—

(i) for 86 per cent dependabi
lity as assumed in 1951;

(ii) for 75 per cent dependabi
lity; and

(ii) for such other criterion of 
dependability as may be 
considered appropriate.

(4) To report on the require
ments of the projects on the 
Godavari: —

(i) in operation in 1951;

(ii) as approved by the Govern, 
ment of India for execution;

(iii) included in the Plans but 
not yet approved by the 
the Government of India;

(iv) further proposed by the 
States; and

(v) such minor schemes as may 
have been sanctioned upto 
March, 1961.

(5) To report on the feasibility 
of diverting any surplus sup
plies in the Godavari to the 
Krishna indicating the quan- 
tily to be diverted and the 
the order of the cost involved.

4. The Commission has been asked 
to submit its report by the 
end of November, 1961.

The important thing is to divert the 
GodavaTi waters into the Krishna and 
augment the waters so that there will 
be suffic ent water available. That is 
the basis of the whole scheme.

Shri Rami Reddy (Cuddapah): The 
Deputy Minister just now said that— 
it is practically the last sentence—the 
Commission has been requested to 
make its report by the end of Novem
ber, 1961. Is it the intention of the 
Government to withhold the sanction 
of some of the projects on the Goda
vari and the Krishna till the Cron
in isson makes the report?

Shri Hathi: As I said, the projects 
which have already been sanctioned 
will not be withheld. About the new 
projects, of course, they will be, unless 
we know the total availability. It is 
a question of six months and it 
should not be very difficult to deal 
with.

Shri T. B. Vittal Rao (Khammam): 
May I know whether the construction 
of the Pochampad dam will be car
ried on pending this report?

Shri Rami Reddy: What about Sri-
sailam?

Shri Hathi: Both Pochampad and 
Srisailam projects are yet under exa
mination. It depends on the availa- 
bil ty of water. So, that may not be 
possible. But that is being examined.

Shri Rami Reddy: What about Sri
sailam?
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Mr. Speaker: Both of them have 
been just now mentioned by the 
Minister.

Shri Ranga (Tenali): Is it not a
fact that the Pochampad project had 
already been before the Government 
for a number of years after it was 
sanctioned, and therefore why should 
it also be kept in abeyance until re
port is received?

Shri Hathi: Because it is a question 
of the who'e basin of the Krishna and 
the Godavari and the availability of 
water.

Shri Rami Reddy: What about Sri- 
sailam which is essentially a power 
project? (Interruptions).

Shri Hathi: After the harnessing of 
the waters of the Krishna and the 
Godavari, we can have an overall 
picture of the total water available and 
there should be no difficulty then.

Several Hon. Members rose—
Mr. Speaker: Order, order. All

this is not in pursuance of a Calling 
Attention Notice. The hon. Minister 
laid a statement on the Table of the 
House and he also read it. I allowed 
so much of opportunity to all hon. 
Members to put questions on the 
matter. If they have anything more 
to say or if they want to have a 
d scussion, etc., there are other me
thods of drawing the attention of the 
House to the subject-matter. I have 
allowed hon. Members not only of one 
State but many States. Shri Shan- 
karaiya from Mysore is also getting 
up now.

Shri Thiraxnala Rao: I want to
know whether these terms of referen
ce have been drafted with the pre
vious knowledge and concurrence of 
the concerned State Governments.

Shri Hath!: I said that we had a 
discussion. The general plan was to 
determine how much water is availa
ble in the Krishna and how much 
more could be available; whether a

diversion is possible and, if so, to 
what extent and what is the cost, etc. 
These were the main things discus
sed. These terms of reference are 
based on those discussions. The 
actual words and the drafts of the 
terms have not been discussed. But 
the whole idea has been discussed.

Shri Thirumala Rao: I want to know 
whether there was previous concur
rence and agreement. It is not a ques
tion of discussion or consultation. The 
question is whether the Governments 
concerned have agreed to these pro
posals. You have discussed all these 
things. But was there a broad agree
ment reached on the main principles 
about the replacement?

Shri Hathi: There was broad agree
ment on these lines. But if the ques
tion is whether each term of reference 
has been communicated to them, whe
ther agreement has been obtained, etc 
that is not done. But the broad prin
ciples have been agreed to.

Shri Basappa (Tiptur): The scarcity 
areas on the upper Krishna are on a 
higher level; they are higher than the 
works. I want to know whether the 
works on the Krishna and other pro
jects under the Mysore Government 
will be taken in hand and whether 
such works already taken up will go 
on without any hindrance?

Shri Hathi: I have said that the
requirements of the projects in opera
tion in 1951 Will also be looked into. 
La er on, in future, all the other pro
jects will be looked into.

Shri T B. Vittai Rao: Only the day 
before yesterday, the Minister of Pub
lic Works in that State made a state
ment in which he said categorically 
that the Andhra Pradesh Government 
has not agreed to any modification of 
the 1951 agreement Therefore, how 
can the hon. Minister here say that 
there is agreement?

Shri Hathi: There is no question of
any modification. These terms of re
ference d > not mean or say that theac 
things will be modified or should be
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modified. What this Commission has 
to do is to find out the requirements 
of the projects in execution and of 
those which are proposed to be includ
ed in the Plan and to see how much 
more water from the Godavari could 
be diverted to the Krishna and how 
much of the needs of the States could 
be fulfilled. That is the whole thing 
which they are to do.

Shri Ranga: Why should they post
pone the undertaking of the Pocham- 
pad project which has been hanging 
fire for so many years, if after aH, 
these things are done, only the surplus 
waters are going to be utilised?

Shri Hathi: There is difference of 
opinion or what you call dispute about 
waters between the different States. If 
it is possible to carry on the work in 
an atmosphere of goodwill and co
operation without creating any sort of 
difference of (opinion, it will be good. 
It is only a question of five to six 
months. Even supposing it is sanc
tioned, the monsoon period would not 
at all be convenient for any construc
tion at all.

Shrl Heda (Nizamabad): When the 
Pochampad project was under consi
deration, not only as a major project 
but even as a medium-sized project, 
only then the question of the 1951 
agreement came in, and certain States 
raised an objection. The Central Gov
ernment had been giving assurances all 
along that the 1951 agreement would 
be adhered to. but all of a sudden, 
with this appointment of the Commis
sion, the decision is that the Pocham
pad project will not be considered till 
the report of the Commission is obtain
ed. Is this not contrary to the earlier 
assurances?

Shr! Hathi: The appointment of this 
Commissirn does not in the least mean 
that the 1951 agreement is to be modi
fied or has been modified What this 
Commission is to do is only to examine 
the possibility of supplementing the 
waters in the Krishna and to see what 
are the needs of the States and how 
they can be met find how the increa°- 
ing needs of every State could be met.

Shri Shankaraiya (Mysore): In view 
of the fact that the Mysore Govern
ment was not a party to the 1951 
agreement and the Mysore Government 
have got so many schemes in the Upper 
Krishna region, what is the harm in 
allowing the project to continue?

Shri Hathi: It is not a fact that the 
Government of Mysore was not a 
party to the agreement. The Mysore 
Government was also there. What the 
Mysore Government now says or has 
been saying is that, they have not rati
fied the agreement and not that they 
were not a party to the agreement. 
That is the Mysore case.

Shri M. R. Krishna (Karimnagar—
Reserved— Sch. C aste): Are we to
understand thal the findings o f the 
Commission are not going to be bind
ing on any < f the three States?

Shri Hathi: This Commission is not 
tfoing to give any award. In the gene
ral discussion, we had with the various 
States, it was suggested and w e also 
thought that by diverting the waters 
of Godavari to the Krishna basin, suffi
cient water w ill be available, bocause 
Godavari water is not used and it may 
be possible to give even more water 
than needed to satisfy the needs rf the 
States. If such a solution to satisfy 
the needs of all the States was avail
able, we thought, why not have that 
examined.

Dr. M. S. Aney (Nagpur): Will the 
Commission make any enquiry about 
diveting the Godavari waters to meet 
the requirements of Maharashtra in
cluding Vidarbha before giving any 
finding on diverting the Godavari 
water? to Krishna for the purpose of 
the schemes proposed by the Andhra 
State?

Shri Hathi: The Commission will 
look into the needs of all the States 
for projects agreed in 1951, for new 
projects sanctioned and for other pro
jects proposed by the States.

Some Hon Members rose—
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Mr. Speaker: I am not going to allow 
any more questions. I have called 
every hon. Member who had any in
terest in this matter.

S t a t e m e n t  re : a c t io n  t a k e n  o n  r eport 
o f  t h e  S c h e d u le d  C a ste s  a n d  S c h e d u l 

ed T ribes C o m m is s io n e r

The Deputy Minister of Hoftne Alt airs 
(Shrimati Alva): I beg to lay on the 
Table a statement showing action taken 
or proposed to be taken on recom
mendations maed by the Commissioner 
for Scheduled Castes and Scheduled 
Tribes in his Report for the year 
1958-59. [Placed in Library. See No. 
LT-2930/61.]

P apers  u n d e r  A ir  C o r p o r a t io n s  A ct

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): I beg to lay
on the Tabic—

(i) A copy each of the following 
papers under sub-section (4) 
o f Section 15 of the Air C o r
porations Act, 1953:—

(a) Annual Accounts of the Air- 
India International Corpora
tion for the year 1958-59 and 
the Audit Report theroon. 
fPlaced in Library. See No. 
LT-2926/61.]

(b) Annual Account* of the 
Indian Airlines Corporation 
for the year 1957-58 and 
the Audit Report thereon. 
[Placed in Library. See No. 
LT-2927/01.]

(ii) A copy each of the following 
papers under sub-rule (5) of 
Rule 3 of the Air Corporat:ons 
Rules 1954:—

(a) Summary of the Budget 
Estimates of Revenue and 
Expenditure of the Indian 
Airlines Corporation for the 
year 1961-62.

(b) Summary of Actuals f;r  the 
year 1959-60, Budget Esti
mates and Revised Estimates 
for the year 1060-61 and 
Budget Estimates for the

Leave of 15226 
Absence

year 1961-62 under Capital, 
of the Indian Airlines Cor
poration. [Placed in Library. 
See No. LT-2928/61.]

(c) Summary of Budget Esti
mates of Revenue and Ex
penditure of the Air-Ir.dia 
International Corporation 
for the year 1961-62.

(d) Summary of Actuals for 
the year 1959-60, Budget 
Estimates and Revised Esti
mates for the year 1900-61 
and Budget Estimates foT the 
year 1961-62 under Capital, 
of the Air-India Intenational 
Corporation. [Placed in Lib
rary. See No. LT-2929/61.]

12.21 hrs.
LEAVE OF ABSENCE

Mr. Speaker: The Committee on 
Absence of Members from the Sittings 
of the House in their Twenty-fourth 
Report have recommended that leave 
of absence may be granted to the 
following members for the periods 
indicated against each:—

(1) Lala Achint Ram—23rd Dec
ember, 1960 (Twelfth Ses
sion); 14th February to 1st 
April, 1961 (Thirteenth Ses
sion).

(2) Shri B. Pocker—8th April to 
5th May 1961 (Thirteenth Ses
sion).

(3) Thakore Shri Fatehsinhji 
Ghodasar—2 1st March to 4th 
May, 1961 (Thirteenth Ses
sion).

(4) Shri V. N. Swam i—14 th Feb
ruary to 13th April, 1061 
(Thirteenth Session).

(5) Shri Etikala Madhunudhan 
Rao— 14th February to 13th 
April, 1961 (Thirteenth Ses
sion)

(6) Shri M. K. Jinachajidran— 
14th February to 4th March, 
1061 (Thirteenth Session).

VAISAKHA 13, 1883 (SAKA)
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(7) Shri Chandikeshwar Sharan 

Singh Ju Deo—14th February 
to 11th April, 1961 (Thirteenth 
Session).

(8) Shri Laisram Achaw S ngh— 
3rd December to 23rd Decem
ber, 1960 (Twelfth Session).

(9) Shri Surendranath Dwivedy— 
29th March to 5th May, 1961 
(Thirteenth Session).

( 10) Shri Narasingha Malla Deb— 
14th April to 5th May, 1961 
(Thirteenth Session).

(11) Shri A. Doraiswami Gounder 
—15th April to 5th May, 1961 
(Thirteenth Session).

( 12 ) Kunwarani Vijaya Raj^—7th 
March to 4th May, 1961 
(Thirteenth Session).

(13) Shri S. R. Arumugham—14th 
February to 4th March, 1961 
(Thirteenth Session).

I take it that the House agrees with 
the recommendations of the Committee.

Some Hon. Members: Yes.
Mr. Speaker: The Members will be 

informed accordingly.

12.23 hrs.
ARREST OF A MEMBER

Mr. Speaker: I have to inform the 
House that I have received the follow
ing two telegrams dated the 2nd Mr\y, 
1961, from the Police Inspector, Kozhi
kode:—

(1) “ Shri K. P. KwUikiishnan 
Nair, Member, Lok Sabha, was 
arrested by Circle Inspector of 
Police, Kozhikode, at Kozh - 
kode, at 8-30 a .m . tiriay, 
under Section 38(2) of the 
Kerala Police Act, while the 
former and six others were 
doing obstructive picketing in 
front of the Peirce Leslie 
Office. He did not apply for 
bail. He s being prcuucrd

before the Magistrate with 
petty case charge-sheet today/’

(2 ) “Shri K. P. Kuttikrishnan 
Nair, Member, Lok Sabha, 
produced with charge-sheet in 
Calicut Town Police Station 
petty case No. 199/61, before 
the Additional Sub-Magistrate, 
Kozhikode, today noon. The 
member is remanded for one 
day in the special sub-jail, 
Kozhikode, today afternoon.”

, 1961 Coal Mines (Conservation 15228
and Safety) Amendment

Bill

12.25 hrs.
COAL MINES (CONSERVATION 
AND SAFETY) AMENDMENT BILL
—contd.

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Sardar 
Swaran Singh on the 2nd May, 1961,
namely:

“That the Bill to amend the 
Coal Mines (Conservation and
Safety) Act, 1952, be taken into
consideration.”

lime not allotted. Time taken is 
one hour. How many hon. Members 
want to participate in the discussion?

Some Hon. Members rose—

Mr. Speaker: Let us have one hour
more. Shri Braj Raj Singh may
continue his speech.

WWTTW ftn? ( foTto iyre) :
snarer

vs | STcT

% fcflr 1 1

^ tt: \ * vxtw
t o  | H ^
?nfr *h*tt ft? ^  v r t i  w r r  v t v r
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^rr stft ^
^  VTOT 5f«TT T^t $ I

^  « t ^ d  v t srpr̂ rr
*T *T*T51 *t ?T*TST?TT g fa  ^
v jft  fa  ^  vr *rtf
W h r » W k  ^ tt vt: ^ *rtr sft %
Tara *n?iT t  *r tft ^ r f r
% 1

^TVt H{ft r*i^^ ^^frfcr vt
« r w i  %-far ? jt it?  | fa  
"*TTt +'IH'{ % JTTT "PTTf

'RT-PTTT q-gram HT $ I 4' 
*T? T O T  '̂ TT̂ TT f f t t W I ?  Hf!Wd7 

*Pf 5ft *T?ff t  ^ ’T^T f  %  

f k m  qfaprpr <% % fafT ^f 3TT rfr % 
*ri 5*1% *riw  % ^TK'T t?: nfr
JOTM 'TT% 3PH7 £ I

?*r qrr *f *r ^ tt v <t?
ÎJTT M M T % jffTT f̂ Si < I % jfl H

«TT ftTT I ^  STTTT w i  % ^T *f 
fe*TT i n % ?fr sftf: *r

«rr * r r z  fire ^ t h t  ff i

f a  m  ?rv fT  t t j r t  ir% fafe^T 
sftfa f^trffrcT Jiff rf fa  fara* JjTrfar 

^r?T, ^  *ftr Tpft % ^rfr* *r vnw r 
*t®rr ^ra, sftr 3"*fat %* *tt^t *t *t% v
3R  *T5f«T SWT 5T5JT faTT fa *
^rra'ir, z z  m ; A *pwm f? fv  ^  

v t wvz *nc «rrr r̂r=n
• ^ n r  i * * r f a n  4  » n  f v  t o ,  it*
ftH*T TT fT^TT $T -^T %, »KVR 

r̂ m  ?R? Vi f»HT H W ! ^  
H>r»ri 5̂t 3TW

qtar̂ T % ^5*1^ *H
▼f t t w i  m  *pp i fairo f a  ir #
•4? XH»TT TT̂ TT J ft: Wf*F TfrT?T̂  IITI 
^VtiT̂ I *H  ^  ^ ft *  *T^R ^  =IT?. %
v n  5frfk f w i f t  arm »mft J i w w
^  ^  ^  TT'TT'i ^=f I  <rtT
^WX T̂ T $ ?ft *TWR H rRT
4S2 Ai X.S.—B

ment Bill 
vtirsn ^ t r  q^nrffjT nt̂ RT

% t«pit HwYftfl ^  | ?

srh1 ^ n rr »nn wtt f^r
*r *nflr ^  ^r% ^  Sr ^

} f  i *rm to irft * r ^ r  % t*t ftw
«Ft 5̂T ft* *TT̂ >Tm Jf VfT fv
^ n fr m ^ ^ ^ f fr r  v t q v  sr
5TPT f̂ ffrf̂ RT VT ?T
f  0! 'Tfft ifpft ̂  »mT7 ̂   ̂|
4 vvm $ *rfy *r?teT r̂ vt i
*̂rr it ^r irttftPi% % jniw 

TH W»TC <T» f lM T  |  aft fV  V tlW I W ? R f
% 1TPT TTO & ^  fV TnTH fV$R VT

^  f ? r < - f  v* xz ^ t  f v  ? f m  i f t r
f5T?lX if f=m Tt f  ittr. 5fit jq  $ I 
S T P T 'T I  ^ T t  j j  f v  S I5 V T  T T
? * f r  W > r  * F l  ? T  f ^ T T  f v q r  3 C T  
TITT | JTt >TTt iRT ^  % fW R  f̂ PUT 
aTT T?I | TT ^  fa  % (FTBT̂  Jf 
9 7 T R  ?t 5 * r f r  ? ftfr  i r r m f t  i A
v ^ r r  f  1% fa m  s r v n : f̂rn » r  
t f t q r f r r y  ^ ? t k = t  ^ f r  o n r m  < r t  w a r  
« r r r r  ^  w t  ? r ^  %  v r  i f l  T f ? n  1 1
4 arnrflrr Ti?»n fa art % irt if
M f ftf 5f "V t̂f*T fn’rtf̂ TT ^ | ?ft
vt»m % tit *r >ft *f sfrffl fat sqff 
M f f r ? r  * ? r  a r r f l  ?  *m  f a i i ^ T  |  f a  
*rrt ^?r % ftr-X vt«T% trr m  *j*«r 

wrrif if: q p r  7 T  f f T V I T  f a ’ f t T  
farmr fa aft sri vt«rm ^ j t  <rf?t 
|  i r m  f w f l  >TT6 * r i  f a ^ f ^ i e a r  sr t |  

% nvn^t *t aft fa  T tw i bN 
% <rm <r??r 1 1  u«tt sn{t fa«n »m  
iftr »n^ % f*f££ vnm  ^  «?,f.
5T  f r ’ T T  s fft  l>t *T<ft «ft aft 3 9 T T F T  WW 
f t i w  s  ?r  fww f  T m  ? " i m  
s *  w*t ?r afr fa  W4 ^ yra <n*r
| tjfav «NT«i Tfm *At gsr̂ t ŵuik 
ftm  i fjjfa q  im  fa iw  | fa n w t  
t»r H55T qr Prfir v ‘c fa <m  «rr* irw
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*jff vprit ^ f r  o  w rr  ^
T f f t  5TT t| |

ST5TC % mfHVf Tt ^ T W  ^
3tt r | 3jt 5ft m fts q^t % srfnr |

Tt %%5TT Tf I  ITI^T
^fP ff % ti+ai(^ Sr t t  % **
*ft*ff Tt tot ijst

<1*lcil ^ I *T ^Ig4!! fT *RTTT *11̂  *f
fH'x; ^ *n»fl •ilfd wWwt T^ I

?TtT if *T 'MH'il 3*il «dn Tt f'RT •jR< 1- 
3j*IT fT 3f̂ T rTT Tfa% % ®li)
Tt 5ftfh Tr S!rT & <T7 5Jf?T i?t
Ji *-*Tl ■'n 1 ^4+ fq^K + 'H Tt -n «-' n £ I 

<ftr *t gwta t^ fh r  iftw  ir
Tft%  % # T  TT =3ft 5T«RT t t ^t |

Tt jf t  % *PK {PT 9CT̂Tr
% <̂ > tjPiRcqd *ft3RT 'nfV ^»n% § <rt 
>dH+l -IdY-tl ^  fjfaT fT ^PTTT 
jt?t *t ¥ tw  3H % *tt7 ?nr 1 
Tt*r% Tt «i<5i«i'l % 'tt’t vhnrr (t*t
^ tt *fk if wnr ?nr% Tt *p ?frt

?tnt ’tfir 5»rft spt? »t?t  #  «rtmfrr
-dcMISH f*T fatr JT7 TOT *ftT ^  ^t 
3T7W wKfq> TŴ TT ^T TT *̂T *T’T*T 
<TT *If ̂ T ^  TPPT I f»rf%tT ^ T̂fpTT 

f̂ P TfaT̂  % 1 #l l  lAr
tft, % Ŵ T-«T=nr TtRT ?jt
ftlW ^ ?>T gcft̂ T "T^rffa VhPTT *T ^
Tfa% TT JrMI5H *?HT f  Sf
fT*ft Ttf *TT7 Wft *TW tel *  
ft I
Dr. Melkoie (Raichur): Mr.

Speaker, Sir, it is a well known fact 
that during the Second Five Year 
Plan we have not been able to raise 
sufficient amount of coal that the 
country needed and we have not 
been able to meet the targets. Equal 
has been our difficulty with regard to 
transport of coal also from the pit
head to the various places where it Is 
needed. In view of these difficulties,
I welcome this Bill that has been
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ment Bill 
presented to this House by the hon. 
Minister.

But I have carefully read the state, 
ment he had occasion to make yester
day in this House. I had expected 
further clarification with regard to 
certain points, but they are not 
there. In view of that, I felt I should 
express my own feelings with regard 
to this Bill here today.

Sir, so far as giving protection to 
the railways in these coal mining 
areas is concerned, nobody has any 
objection; in fact, we would welcome 
it. But the other aspect of the ques. 
tion, that the excise levy is now be
ing raised from Re. 1 to Rs. 4 is a 
thing which we have not been able to 
understand clearly. If the excise 
levy had been raised in previous 
years, the object for i\fhioh it was 
raised was entirely different. Today 
we are raising it in order that more 
coal may be obtained from these 
pitheads.

Now, so far as the raising of this 
coal by depillaring in these coal 
mines is concerned, one has to under, 
stand that the present agents of the 
coal mine owners have not to explore 
whether coal is there or not. They 
have not to create new pitheads. 
Everything ha* been created and 
money spent already, and they will 
benefit to the extent of millions of 
tons of this coal. Instead °f taking 
this levy from them for giving this 
benefit, the Government is trying to 
tax the consumer by raising the levy 
from Re. 1 to Rs. 4. I have not been 
able to understand this aspect of the 
question, and I personally feel that 
this amount of money should not go 
to the help of the owners or their 
agents, but it should go to the benefit 
of the nation as such. I have, there
fore, Sir, objection to this increase 
from Re. 1 to Rs. 4, and unless the 
hon. Minister gives a satisfactory 
answer in his reply we would not be 
convinced with regard to the increase 
in this levy.
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Then there is the question of quic

ker movement and removal of the 
bottle-neck in transport. The hon. 
Minister has said that carrying of coal 
by sea costs more. It is usually found 
that any material that is carried by 
sea is carried at a cheaper rate than 
what obtains in the railways. Here 
it is the question of the lead, and 
therefore the Minister mentioned that 
possibly the western coast would have 
to bear a heavier amount of money 
in this mode of transport. In order 
to benefit them, he said, this part of 
the levy may be utilised that way. 
Sir, places like Hyderabad, Bangalore 
or places in the interior have not the 
same advantages as the western coast 
areas, particularly Bombay. If this 
money is to be paid for industries 
which are already tn an advantage
ous position, if this money is spent in 
order to benefit them, I would request 
the hon. Minister, since the money is 
being raised by the public, that there 
should be an equalisation in this price 
of coal, that there should be a 
standard price for coal all over India, 
whether it is Bengalore, Mysore or 
Madras. It is that way that industries 
would benefit, and there would not be 
this unhealthy competition; otherwise, 
Government would be helping a 
particular industry in a particular 
place which has greater advantages 
than the other. I would like to un
derstand from the Minister as to why 
this is being done. So this part is 
objectionable to us. Thirdly, a part 
of this coal is being carried by sea. I 
welcome this. But the hon. Minister 
has not made it clear that this coal 
that has to be carried would be carri
ed by national bottoms alone and 
nobody else. That would help the 
industry in acquiring more tonnage 
and give more employment to the 
people. Therefore, if this is to go to 
help other ships that are plying in 
our national waters, it would not be 
a welcome feature. I personally feel 
that these three aspects of the ques
tion should be dealt with by the hon. 
Minister and a satisfactory answer 
given to us.

15235 Coal Mines

*WT lit <T*T % SRT 
trfW X

if *TFTT t  # S*RTT HHId T̂OTT j  I

* t  farrct tnft 
«ft >ft ^  aft qr ^  JPTFHT 

^  ^  f^TT f  I SPTt cFP
Ct; qtr q% JIT 5.V ^  q% (ft 3?TT^T 
VT ?HTT §*TT *TT I % TTCT

1  \ ' I I  ^ I
%‘f^r ŝfr *t *ttct fr ihrPHT % ^
T O T  fa ?5T % r<fy jjdpd^ % THT 
«TTT fsTTT 3*T 5̂T VfePTTT *T

srsft ^rf^r 1 imt 
irmhr «rt fa?
% H+i 14̂ 1 ^
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fa VT T̂ if VTWT Vftr V $*T*"J7T*rt 
VRWTkTT £ %f\X VtU% *FT ^TT^T 

»T̂ t ^ITT 5̂ T ^ T  f̂t
C l d l l  9T "1$ t̂ I W
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% 3*TKH ^T JITPTT T̂TT |

«ntr f̂ T Vt^ 5̂t WHt %
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Tt 3?,PT | I % wnHI » {  SK 
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^  *TT *TWT | I 
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*TT *RT *T xttK
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Shrimati Parvathl Krishnan (Coim
batore) ; Mr. Speaker, the object of 
this Bill seems to be three-fold; 
firstly, to erect aerial ropeways in the 
Jharia and Raniganj coal fields for 
supplying sand to the prtvate mine. 
owners for stowing in the interests of 
safety of life and property and also in 
the interests of conservation of our 
coal resources; secondly, to subsidise 
coastal shipping and, thirdly, to 
finance the mine-owners for the com.
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pulsory execution of protective 
measures.

Sir, it seems that there is no 
quorum very early in the day.

Mr. Speaker: Those hon. Members 
who are interested in this Bill area 
all here.

Shrimati Parvathi Krishnan: It
seems to be an important Bill. Coal 
is a very important subject.

Mr. Speaker: When other hon.
Members do not take interest, that 
can I do?

Shri Braj Raj Singh; They are 
busy in the Central Hall.

An Hon. Member: We are going to
be taxed for this.

Shri Tyagi (Dehra Dun): It is
lunch hour.

Shrimati Parvathi Krishnan: It is
not yet lunrh hour. One rhould not 
be hungry before 1 o ’clock.

Mr. Speaker: We are at present
in the general discussion stage. When 
it comes to the question of voting, 
they will all come.

Shri T B. Vittal Rao (Khamam): 
But it is a very sad that we have no 
quorum even before 1 o’clock.

Shri Warior (Trichur): This is not 
very good. All of a sudden they rush 
in when the bell rings and without 
knowing what has happened in the 
House they vote either ‘Aye’ or 4No\ 
There are not even half the number 
of hon. Members required for the 
quorum.

Shri Tyaffi: It is lunch hour. It has 
been our practice that during lunch 
hour.........

Mr. Speaker; I know. But lunch 
hour is from 1 o'clock to 2.30. It is 
not yet 1 o'clock.

Shri C. D. Pande (Naini Tal): They 
have gone for an early lunch.
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Mr. Speaker: I will have the bell 
rung. Now, there is quorum.
The hon. Member may continue her 
speedh.

Shrimati Parvathl Krishnan: This
is the result of not discussing the 
Department of Parliamentary Affairs 
during the Budget debate.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I cannot bring them and keep them 
in my lap.

Mr. Speaker: In view of the com
ing elections at least, hon. Members 
must be present in larger numbers in 
the House. I propose doing one thing. 
1  shall ask the office to take note of 
the number of hon. Members present 
and put up on the Notice Board divi
sion numbers of those hon. Members 
who arc present from 11  o’clock to 
1 o’clock, then from 1 o’clock to 3 
o ’clock and from 3 o’clock onwards.

Shri Tyagi: That will be too res
trictive. I would beg of you not be 
order such a thing. It will be too 
restrictive.

Mr. Speaker; It is not a restriction. 
Whichever hon. Member is here is a 
representative of 8 lakhs of our popu
lation.

Shri Braj Raj Singh: Now it is
9 lakhs. ,

Mr. Speaker: Yes, now it is 9
lakhs. They must be here from 
morning till evening. I do not know 
what other work they do. Hon. Mem
bers should be here not only for 
speaking but also because there is no 
much of education. All that I know 
about the distant parts of the coun
try is what I went on hearing here. 
There is nothing particular. Why 
should one deny oneself even the 
pleasure of knowing something? I 
would appeal to Shri Tyagi that ins
tead of pleading for the cause 
of the absentee hon. Members he 
should go and bring them and tell 
them that it is not all right. It is not 
all right We are trying to set an

ment Bill
example. Even bofere 1 o’clock they 
are all gathering there in the Central 
Hall. I sometimes think that I may 
have a session both in the Central 
Hall and here simultaneously and ask 
the hon. Deputy-Speaker to preside 
over there with myself presiding over 
here and carrying it on.

Shri Satya Narayan Sinha: All that
you have said is off the record, I 
suppose.

Mr. Speaker; Why? Let future 
generation? know it. There ig no 
harm.

An Hon. Member: There should be 
a penalty attached to it.

Shri Tyagi: It should be the
moral duty of the Party leaders or 
their whips to see that their Members 
do not absent themselves.

Mr. Speaker: I expect that for
official Bills, the official whips will 
see to it that there is quorum and for 
non.official Bills all of them together 
will jointly see to it that there is a 
quorum.

Shri T. B. Vlttal Rao: Then the
hon. Minister of Parliamentary Affair* 
will withdraw those words that he 
has used, namely, "I cannot bring 
them and keep them in my lap". It is 
for the second time that he has said 
so.

Mr. Speaker: He refers to his own
Party Members.

Shri Satya Narayan Sinha; I can
only appeal.

Mr. Speaker: I told them that the
hon. Minister referred to his own 
Party Members and not to hon. Mem
bers belonging to the Opposition.

Shri Satya Narayan Sfcnha: 8hri
Vittal Rao is my counterpart on the 
other side, but perhaps he does not 
realise that sometimes none of his 
Party Members are there
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Shrimati Parvathi Krishnan: We
take it on a percentage basis.

Shri Warior; At least one hon. 
Member from our Party is always 
here.

Mr. Speaker: Has she concluded
her speech? Did she get up only fv*r 
the purpose of objecting about quo
rum? .

Shrimati Parvathi Krishnan: No,
Sir, I had just started.

Mr. Speaker: Then she may con
tinue.

Shrimati Parvathi Krishnan: Ac
cording to the provisions of this Bill, 
if this Bill is passed, the result will 
be that there will be an increase in 
the price of coal and we will find that 
immediately steel, railways and so on 
will be the major sufferers. What I 
would like the hon. Minister to tell 
us, therefore, is this. How far is this 
increase going to be justified because 
we have seen how during the past few 
years many concessions, particularly 
with regard to price, have been given 
to the mine-owners? In fact, if one 
looks into the recent speeches of the 
Chairmen of the Mining Association 
and of the Federation at the annual 
meetings, one will find that there is a 
mention in a very appreciable manner 
of how these concessions have been 
given to them. Therefore while this 
increase and this concession are being 
given, we would like to know as to 
what exactly are the safeguards to 
make sure that the production of 
coal goes up and that at the same 
time the various other measures with 
regard to safety and conservation are 
also really adhered to by the mine- 
owners. This, to my mind, is one of 
the most important aspects of this 
Bill.

Secondly, We find that there is go
ing to be a subsidising of coal that 
will be transported by sea. Is this the 
only way in which the question of 
transport of coal can be answered ? 
It is true that there has been a bottle
neck and a scarcity of wagons to

move the coal. Therefore it is neces
sary to find out other methods and 
routes for transporting coal from one 
area to another and particularly to 
down south. But why is it that we 
have to rush in to subsidise the pri
vate sector once again? I would like 
the Government to consider the wider 
aspect of taking over coastal shipping, 
and seeing how much Government 
itself will bear so that it becomes a 
more integrated policy and integrated 
financial scheme of the Government 
itself and how far this could be taken 
up.

Then, with regard to the question 
of assistance to be given for stowing, 
apart from actually supplying the sand 
by the ropeway, we find that it is a 
question of the mines being in a state 
that is far from fiappy. When we read 
in the newspapers and also when 
time and again we find the question 
of accidents and so on being raised 
on the floor of the House, the question 
arises whether it is that no proper 
check and supervision is there to see 
as to how far the safety and pre
cautionary measures are being taken 
by the various private mineowners. 
Under the regulations, as they exist* 
and under the practice it is for the 
Coal Board to see to it whether the 
stowing operations and so on are 
there and how far the subsidy that 
is given by the Government is being 
put to a proper use. In so doing, it is 
not only the question of the lives of 
mine workers, which is, of course, of 
primary importance, but it is also the 
question of conservation of coal and 
of seeing that We nurture the coal re
sources that exist in our country. 
We find that during the last so many 
years with all the assistance that has 
been given for stowing only about 
one-tenth of the mines have really 
taken up stowing. I would like the 
hon. Minister to clarify the difficulties 
that are being countered whenever 
this question is taken up, namely, the 
question of what measures Govern
ment is going to take beyond sub
sidising and beyond just giving the
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monetary assistance that they can 
give. What further measures are going 
to be taken to guarantee that this work 
is undertaken in a proper manner so 
as to see that these accidents that 
have been taking place as a result of 
the absence of this work are rapidly 
brought down and are finally elimina
ted altogether? For instance, during 
last year (1960) there were a number 
of serious accidents. What usually 
happens is that only such accidents hit 
the public eye, or are immediately 
taken note of, where there is fatality. 
As far as the coal industry is concern
ed, it is necessary that we should look 
to the number of serious accidents 
which lead to serious injury. In 1960 
the number is by no means a small 
one. The number of serious accidents 
was nearly 3,000 and the number of 
seriously injured is nearly 3,000. This 
is no small figure. When we are discus' 
sing a Bill that concerns the conserva
tion and safety, we would like to know 
from the hon. Minister the steps that 
are going to be taken to see that 
these accidents come down. Stowing, 
as I said, is an important thing. We 
would also like to know from him 
what else is being done in this regard.
13 hrs.

Mr. Speaker: How many of these 
accidents have been due to non-stow
ing?

Shrimati Parvathi Krishnan: That
is what we want the hon. Minister to 
tell us. This report gives only the 
whole figures and we would like to 
know from him, how many of these 
are due to non-stowing.

Again, Sir, we are told that the 
entire coal area of Raniganj and Jharia 
is becoming unsafe. Underground fires 
there, it is said, are widespread and 
the villagers are becoming panicky. 
We would like to know what steps are 
being taken by the Ministry and the 
Coal Board to check this, and also to 
tel] us the exact position, so that we 
may know how far these report* are 
true and whether this panic is Justi
fied or not. There are reports that 
even cinema houses are being closed
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down and that whole villages are 
wondering whether they should move 
or not. They do not know where to 
go. It is said that smoke is seen emer
ging from many areas and the sus
picion is that there are underground 
fires and there are a large number of 
gassy mines there. What are the steps 
that the Ministry propose to take not 
only under the provisions of this 
measure, but also under the powers 
they have already to see that adequate 
measures are taken to prevent any 
major disaster in that area and the 
coal production that we have targeted 
is achieved. They should also see that 
the mine-oweners do not play with 
the lives of our mine-workers, with 
the prosperity of our country, and 
with the production of coal, without 
taking into consideration the wider 
national interests, particularly when 
they are being given these concessions, 
when they are being given an in
creased price and subsidies by Gov
ernment.

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): Sir,
I have formed the impression that the 
genera] principles underlying this 
Bill are acceptable to hon. Members 
who have participated in the dclM r 
and I venture to reply to some of th* 
points that have been raised in the 
course of the discussion.

Before I touch upon any ofRerthat- 
ter there are two points which call 
for a reply. More than one hon. Mem
ber has mentioned that the excise 
duty is being raised to help the pri
vate sector and in that connection it 
was said that the mine-owncru in the 
private sector are sought to be helped; 
secondly that private shipping com
panies are proposed to be subsidised.
I would like to clarify the position 
that neither of these two fears is cor
rect.

There is no question of subsidising 
the coastal shipping companies. A* a 
matter of fact, it is hoped that a.* a 
result of the increased traffic and as
sured traffic, it would be possible— 
at any rate it should be possible, for 
the coastal shipping companies to re
duce their freight Already the Minis-
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try of Transport are carrying on dis
cussions with the coastal shipping in
terests with a view to bringing down 
their existing tariff rates. So, there 
is no question of subsidising the coas
tal shipping by means of this sub
sidy.

It is a fact that transport by sea is 
.more costly. It is anticipated that even 
after ih® efforts of the Ministry of 
Transport succeed in reducing the 
sea tariff resulting from movement 
by sea, still the co^t of transport by 
sea would be higher as compared to 
cost of transport by rail. This is partly 
due to the fact that the railway 
tariff over longer distances happens 
to be already subsidised in view of 
the telescopic rales applicable to 
longer distances. Above a certain 
■distance, the railways charge the same 
freight for transport of coal irrespec
tive of the distance. That obviously 
means that the railways are incurring 
actually more costs in transporting 
coal over longer distances and are 
charging the consumer less; so an 
element of subsidy is already there 
in a way when transport by rail to 
longer points is involved. We have 
undertaken that scheme in order 1o 
help the consumer situated at a longer 
distance. Although there may b0 a 
slight conflict between the consumers 
that are located nearer the points of 
production and those at longer dis
tances, still I think, that, on the whole, 
it is a fair decision that the entire bur
den of transport is not loaded on to 
the consumer who happens to be 
situated at a long distance from the 
point of production. Whereas a public 
undertaking like the railways can 
undertake a scheme of that type of 
enforcing telescopic rates where 
longer haulages are involved, we can
not expect the private shipping 
companies to undertake this part- 
financing of their cost of transport 
when long haulages by sea are invol
ved. Therefore, in the ultimate ana
lysis the rate of transport by sea woxlcs 
*)ut to be higher than the rate which

is actually chargeable when coal is 
transported by rail.

It must be clearly understood that 
what the railways charge for these 
long haulages is not what the railways 
actually incur by way of cost. It is far 
from a commercial rate so far as 
railways are concerned. It will, there
fore, not be correct to say that ship
ping companies as such are being sub
sidised. We are extending the prin
ciple that those who have to be sup
plied coal in this emergency by sea- 
route should not pay a rate which is 
higher than what they would other
wise pay if the transport were by rail. 
This little additional cost which con
sumers all over the country should pay 
is from that angle justified.

While on this, I would like to 
clarify one other point. The Members 
who come from States which are a 
little farther from the centres of pro
duction have urged that there should 
be a unform coal price at all rail-heads 
whereas the Members who come from 
areas where coal is produced have 
voiced their objection to this scheme.
I can understand this conflict of in
terests; and conscious as we are of this 
conflict of interests, we cannot go 
whole hog in making the price of coal 
uniform at all rail-heads. But steps 
such as, for instance, telescopic rates 
when movement by rail is involved 
and the element of subsidy to reduce 
the cost which would otherwise work 
out if it is transported by sea, are 
steps in the same direction.

I am mentioning this, because some 
hon. Members who on the one hand 
strongly advocated the scheme of en
forcing uniform coal prices at all rail
heads have, in indirect manner, tried 
to criticise this element of subsidy to 
meet the additional cost of transport 
by sea. 1  feel that that criticism is 
not valid from those Members who 
have advocated a uniform price of 
coat at all rail-heads. It is true that we 
cannot accept that suggestion in its 
entirety. Still, when the rigour of



that is sought to be mitigated by In
troducing an element of concession by 
reducing the freight when long haul
ages by rail are involved, or when 
transport by sea has to be undertaken 
and the cost works out to be higher, 
then to bring it at a level with the 
-coit of transport by rail, are steps in 
the same direction. Therefore, any cri
ticism from those friends who are ad
vocates of a uniform price of coal at 
all rail-heads, does not appear to be 
valid. ^

While on this question of movement 
o f part of coal by sea, I would also 
like to touch upon another matter 
which has been mentioned by Shri 
Braj Raj Singh and also by Ch. Ran- 
bir Singh, that is transport of coal by 
road. This matter has been engaging 
the attention of the Government, of the 
Coal Board, of the industry and also 
of the various consumers. We must 
clearly understand that there are 
certain limits with regard to the 
capacity of our road system and trans
port system to carry coal by road. It 
is not my intention to go into details. 
The present state of roads, the avail
ability of trucks, the conditions of 
bridges, the over-crowding that al
ready exists on certain sections of the 
road are factors with which hon. 
Members would be quite familiar. In 
spite of all these difficulties, thore is 
at the moment a sizeable transport of 
coal by road. It must also be under
stood in this connection that move
ment of a commodity like coal over 
long distances is not feasible by road. 
The cost will work: out so high that 
it will become prohibitive, and any 
attempt to subsidise the movement by 
road over long distances will land us 
into difficulties which it will not be 
easy for he coal industry and the coal 
consumer to bear. At the moment I 
think as much as roughly about 1 ) 
to 2 million tons of coal is actually 
being moved by road; and the main 
centres of movement are the consu
mers in Bihar, Bengal and maybe, in 
certain parts of Orissa also. We have 
tried to help this movement as much
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as we can within the physical limita
tions which I mentioned a moment 
ago. There were certain restrictions 
before, mainly with a view to ensuring 
that realisations of excise are not 
evaded. But we are trying to simplify 
that procedure so that the colliery 
owners may purchase their coupons 
for excise and when they load a truck 
they could is^ue the coupon to that 
person and credit the same amount. 
Some such simpler thing is sought to 
be worked out, so that difficulties in 
the movement of coal by road may be 
minimised. With all these steps that 
might be taken, there will always be 
limitations with regard to the move
ment of coal by road, particularly over 
longer distances.

Another fruitful avenue which may 
be thought of is the movement by 
rivers. In most of the other countries 
a good part of coal and iron ore moves 
by ships, by even country craft and 
the like, and river transport is being 
utilised. It is not my intention to go 
into the details of our transport 
system. But unfortunately we have 
inherited a transport system which 
paid very little attention to the utilisa
tion of transport facilities which the 
rivers can provide. Surface transport 
has, by and large, been neglected. 
Now, we cannot do away with facts of 
geography. Our canal system, our 
bridges, etc. have been so designed that 
they have placed a physical limitation 
on transport of all these bulk commo
dities by our river system. Still, in the 
long range, this is a matter which re
quires consideration, and already some 
thought is being given to this aspect. 
But these are long-range problems.

We are faced with the immediate 
problem of short supply of coal at 
points which are situated at longer dis
tances from I he main centres of pro
duction. To supplement their require
ments it is necessary to take some 
quick decision, and it is for thia 
reason that we decided that the 
movement by sea should be stepped 
up. Hiis, as I have already indicated,
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will strengthen our coastal shipping, 
which is all to the good. It is likely 
to result in a reduction of the tariff 
rate of movement by sea which, again, 
is a step in the right direction. And, 
thirdly, by raising this excise duty 
the diffrential between the cost of 
transport of coal by sea and the cost 
of transport of coal by rail will be 
minimised to a fairly large extent and, 
therefore, the consumer at these 
distant points will not be hit. 
From whatever angle we may exa
mine it, this was the most practical 
approach and we have, therefore, 
undertaken this measure.
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The second count on which the 
additional subsidy is sought to be 
utilised is to'finance the central rope
way scheme. Hon. Members from 
various parties have generally wel
comed the stowing activities. That is 
aj i: should be. Both for safety in 
mines as well as for conservation 
purposes stowing is necessary. The 
question a., to whether it should be 
subsidised and continue to be sub
sidised according to the existing 
system, or whether the central 
ropeway scheme should be adopted 
is a point about which there appear
ed to be some confusion in the minds 
of certain hon. Members. At the 
moment there are ^towing subsidy 
schemes which have had the general 
approval of the House. Because of 
difficult mining conditions in certain 
areas it was found necessary, both 
from the angle of conservation as well 
as from the angle of safety, to 
encourage stowing. That meant addi
tional expenditure. In a controlled 
commodity, when additional expen- 
ture is involved, there should be wil
lingness to face that in a practical 
manner, and we should not be carried 
away by sentimental ideas. If it were 
not a case of mineral development, 
then we could apply approximations, 
but We have to realise that mining 
conditions in various mines are not the 
mine. There may be an open cast 
mine, there may be a deep mine, there

may be a gassy mine, or there rftay be 
a mine in which a large quantity of 
water may be gushing from under
ground strata, and so on. If we want 
to have some sort of a pattern of a 
controlled price, which appears to be 
the concensus of opinion in the House, 
then, either we take into considera
tion the difficult mining conditions and 
push up the prices of that coal also 
which is mined from easier areas, 
which may not be in the overall inte
rest or adopt other methods; if we do 
the former, then the coal price has to 
be fixed at a level which approxi
mates the difficult conditions in the 
various areas; then, certain cases 
would be left where the mining con
ditions are difficult, and these are 
there n°t on account of the creation 
of industry, either private or public, 
but on account of the freaks of nature; 
there can be more gas, or there can be 
more water, or the depth can be very 
much greater, or the seam may be very 
thin and so on. So, if we do not take 
into consideration these differentials, 
then, we should be prepared to face a 
situation where people will not be 
interested in producing coal from those 
areas where the cost of production 
comes out to be higher than the con
trolled price. So, other methods have 
to be adopted. I think the stowing 
subsidy is a step in the right direc
tion.

Stowing is necessary both for the 
human aspect of safety as also from 
the angle of mineral conservation. 
Instead of giv ng a higher price for 
that coal, it is better that this addi
tional expenditure is shared by others. 
That "\gain is an approximation to the 
idea of uniform prices. So, that should 
be a welcome thing to those quarters 
which are advocates of a unform price 
at all rail-heads.

If we recognise this as our basic 
approach, then it does not take long 
for us to come to the conclusion that 
a central ropeways scheme is more 
welcome than monetary help by way 
of subsidy. The great advantage is that 
sand will be conveyed over longer
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leads; therefore physically, it can be 
available; secondly, the administration 
of the subsidy may lead to some of the 
defects which were pointed out by 
some hon. Members, namely that peo
ple may make exaggerated claims, 
there may be malpractices and the like, 
but the possibility of such malpractices 
is very much reduced if there is a 
central ropeways scheme, 90 that we 
6upply the thing physically rather than 
give monetary assistance.

Sof if we recognise that stowing is a 
good thing, then stowing by means of 
a central ropeways scheme appears to 
be a much better proposition, as com
pared to administration of a monetary 
scheme. From whatever angle we may 
examine it, the scheme appears t:> be 
a reasonable one and it should be 
supported.

I think a fear was expressed by Shri 
T. B. Vittal Rao that most of the 
money would be consumed in this 
ropeways scheme or for stowing sub
sidy, and very little money would be 
left to subsidise the higher freight for 
haulage of coal by sea. That has been 
carefully looked into, and the quantum 
of excise duty will be so modulated 
that the quantum of subsidy on move
ment by sea will not be eaten into 
for the ropeways scheme. It is for that 
reason that an allocation of Rs. 3 crores 
has been indicated. But this point will 
be constantly kept in view, and it will 
be our earnest endeavour to ensure 
that both these things which are com
plementary to each other are not work
ed in any manner in which the one 
will h t the other or eat into the other.

I am grateful to the hon. Members 
belonging to all the parties, who have 
all welcomed the amendment relating 
to the protection of railway property.

I do not think that any other points 
remain. So, I commend my motion 
for the acceptance of the House.

Shri BrmJ BaJ Singh: May I seek a 
clarification? In regard to the move
ment of coal by road, could not s~me 
provision be made by which, up to a 
spec fled distance from the coal mining
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area, say, 200 miles or so, only move
ment by road would be permitted, and 
movement by rail would not be per
mitted? In this way, we could move 
more coal to these areas by road.

Sardar Swaran Singh: I am afraid 
that a general restriction of that type 
will not work. Let us be quite clear 
about one thing. Most of the big con
suming centres like the steel plant at 
Durgapur, the steel plant of Indian 
Iron at Bumpur, the steel plant of 
Tatas, the Rourkela plant—Bhilai, of 
course, is at a distance of more than 
200 mile®—would be within 200 miles 
of the coal mines, and they are so 
organised that they will not be able to 
handle the trucks at all; their tipplers 
and their bunkers are of such a type 
that movement by road is not possible. 
I can understand the suggestion for 
moving some quantities of coal by road 
for the general consumers like the 
industries and the like. I have already 
indicated that we encourage th?t, and 
the railways have put a minimum rate 
for movement by rail. That in itself 
is an indirect inhibition. We can 
examine this, but to apply a type of 
blanket restriction is not practical.

Shri Braj Raj Singh: The only point 
is that more coal should bo moved by 
road, so that there might not be any 
crisis in the future in regard to the 
movement of coal.

Sardar Swaran Singh: Generally, I 
have no quarrel with that proposition. 
That is a suggestion for action which
will receive our very careful consi
deration.

Shri Tyagi: May I seek one informa
tion? May I know whether this levy 
of Rs. 4 per ton is going to be levied 
immediately, and if not, to what ex
tent it is going to be levied now? The 
shortage of coal, etc. is m~re on 
account of the shortage of wagons. The 
hon. Min ster has not exprewd any 
views a* to whether the Railway Min
istry is doing something to add to the 
number erf wagons required. If they 
are not adding to the number of 
wagons, will that not lead to a general 
rise in the price of coal all over the 
country?
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Sardar Swaran Singh: As I have in- 
d;cated, there are two aspects of this 
additional subsidy. One is for the 
ropeways scheme. That is independent 
of movement by sea. But, still, there 
is a part in this additional levy which 
is intended to be utilised for meeting 
the differential between the co»st of 
transport by sea and the cost of trans
port by rail. The railways are doing 
their best to step up the manufacture 
of wagoais and are improving their 
transport capacity, but I think that for 
some time to come movement by sea 
will have to be undertaken, but I would 
l ;ke to repeat that the railways are 
trying to do their best. There are par
ticular bortitle-necks; most of this 
trouble has been created on account of 
limited capacity for movement above 
Mughalsarai. We have discussed that 
so often that I do not want to repeat it. 
The increase in the number of wagons 
will not solve that, unless other mea
sures like additional track, etc. are 
there; the railways have undertaken 
that also, and they hope that they will 
be able to step up very substantiafly 
the movement even above Mughalsarai. 
They hope that even in July, they will 
be able to have 200 more wagons a 
day.

Shri Braj Raj Singh: That is not a 
very substantial increase.

Sardar Swaran Singh: When the
total is 1,900 today, 200 is certainly a 
substantial increase as compared with 
1,900. After some time, they will be 
able to move even more

Shri Tyagi: Would the hon. Minister 
undertake to reduce the levy as soon 
as the ropeways are ready, and as seen 
as there are enough wagons, and con
veyance by ship is not required? Will 
that levy be given back to the con
sumers?

Sardar Swaran Singh: That is why 
the power that is sought to be taken is 
elastic, and that incidentally answers 
the objection which Shri Braj Raj 
Singh had. This is not a revenue- 
earning measure. 1 want to clarify

that point. This is a sort of equalisa
tion in one form or the other.

Shri Tyagl: Our experience is that 
once any levy is enforced, it is never 
withdrawn. After all this work is 
done, after quite a large number of 
wagons become available and shipping 
is not needed and after the ropeways 
are also ready, will the hon. Minister 
reduce it to the present level?

Sardar Swaran Singh: We will try 
to reduce it, and if we do not, we 
will ask for specific approval of the 
House that now it is a revenue mea
sure and not an equalisation measure.

Shri Braj Raj Singh: I prophesy
that they will not reduce it for ten 
years.

Dr. M. S. Aney (Nagpur): More
than 12 years ago, I was working on 
the Standing Finance Committee for 
Railways. I have read that in Euro
pean countries transport by water has 
been found cheaper than transport Ly 
rail. From that point of view, how 
is it that in India we are not thinking 
in terms of developing water-ways 
rather than thinking of subsidy and 
persisting in dependence on railways 
only? Is there no possibility of deve
loping water-ways in such a way as 
to make them a cheaper means of 
transport than the railways?

Sardar Swaran Singh: I have
every sympathy with that view. In 
fact, I said something to that effect in 
the course of my remarks. But his
tory and geography cannot be re
written so soon. As I said, we have 
inherited a transport system which 
was essentially based on railways. 
Historically, our railway system ori
ginated private companies. We 
were under foreign domination. I 
think the other means of transport 
were suppressed as compared to tho



railways. That is an unhappy me
mory, but there is no harm in stating 
it.

Dr. Melkote: A betterment levy is 
being imposed on land revenue for 
the provision of facilities of water. 
Here ropeways are being created. 
Sand is taken for stowing and the 
mine-owners reap all this benefit by 
raising coal, for which they do not 
spend any money. I do not understand 
why this amount of money should not 
be raised from the mine-owners them
selves. Will the Minister please reply 
to this?

Sardar Swaran Singh: Then you
will have to raise the price of coal be
cause it is a controlled commodity and 
the elements that go into the eosit 
structure are carefully examined.

Mr. Speaker: The question is.

‘That the Bill to amend the
Coal Mines (Conservation and
Safety) Act, 1952, be taken into
consideration” .

The motion was adopted.
Mr. Speaker: The question is:

“That clause 2 stand part of the 
Bill” .

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Amendment of Section b)

Shri T. B. Vittel Rao: I beg to
move:

Page 1, line 14, for “four” substi
tute “ two**.

By my amendment, I am seeking to 
reduce the amount of excise duty 
from Rs. 4 to Rs. 2 per ton. I do not 
think they require such a huge 
amount in the initial stages. When
ever they do require it, the Minister 
can come to this House and ask for 
an increase in the excise duty.

When 1 was speaking during the 
consideration stage, I said that the
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whole Act, as it stood, required revi
sion by means of a comprehensive 
Bill brought forward. Anyway, I 
feel that Rs. 2 per ton is sufficient to 
cover the expenditure this year. With 
the Coal Board, there are already 
This was at the tune of Rs. 2.76 crores. 
This was at the beginning of April 
1960. I do not know how much it is 
now. But it is not going to be less.

With regard to the other aspect of 
the subsidy, I want that out of these 
Rs. 2, Re. 1 should be definitely kept 
apart for subsidising movement of 
coal to the remote regions. When I 
asked a question regarding the op
erating ratio on the Southern Railway 
and wanted to know why it was high, 
the Minister replied that they paid 
Rs. 65 per ton on coal as against the 
average of Rs. 40 per ton. The trans
port of coal by the rail-cum-sea route 
is a factor in the increased cost. The1 
factories in the south or the West coast 
have to pay an addition of Rs. 26 per 
ton by way of freight. Then again 
there is tfifs cess which will be added 
and which they will have to pay. 
Therefore, the amount of subsidy that 
is going to be given should be clearly 
mentioned.

As I said, we have got Rs. 2:70 
crore.i at the disposal of the Coal 
Board, pJu.s Re. 1 per ton excise which 
is already there which should be 
utilised for stowing purposes. The 
other Re. 1 out of the excise of Rs. 2' 
which I have proposed ahould be set 
apart for subsidisng coal transported* 
to the south and the western coast. 
Oherwise, the cost will be enormous. 
These are the figures which have been 
given by the Minister.

Therefore, I would strongly urge 
upon the Minister to see that this ex
cise duty is reduced. If he wants more 
money, let him come forward with a 
comprehensive Bill so that we can 
exercise proper check and counter
check wherever we give subsidy to 
the mine-owners.

There is another point I am told 
that a new discovery has been made
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[Shri T. B. Vittal Rao] 
in Poland regarding the transport of 
•coal. They pulverise it, mix it with 
water and send it through pipelines. 
This is a new process. I am told the 
economics of it have been worked out 
and these go to prove that. haulage 
through pipeline is less than by rail
way or by sea. That is their experien- 
ence. Only recently I read about it 
in some magazine. Let the Coal Board 
also try to find out what this pro
cess is. There are so many delega
tions being sent abroad. They may go 
into this question also.

My suggestion regarding subsidy 
should be taken into serious consi
deration because the Minister has 
ruled out once and for all the sugges
tion that there should be uniform 
coal prices

Mr. Speaker: The amendment
moved is before the House.
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Sardar Swaran Singh: There is a
distinction between the quantum of 
levy that is sought to be imposed and 
the celling that is sought to be raised. 
I have already indicated that the in
tention is not to untili.^e this measure 
for raising revenue. The specific pur
poses have also been indicated b y  me; 
and I would like to repeat them. 
They are:—

( 1 ) to try to subsidise the move
ment by sea; and

(2) an effort to finance the rope
way scheme.

I do not want to elaborate these 
points. Therefore, there should be no 
apprehension in the mind of the hon. 
Member that Government will utilise 
this for raising revenue.

I have every sympathy with the 
view that was put forward both by 
Shri Braj Raj Singh and by Shri 
Vittal Rao that there should be some 
quantum of subsidy. It is precisely 
for that purpose we do this. But it 
may not be wise to earmark any spe
cific part of it to subsidise the move 
by sea. _
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As regards the general question that 
he has raised that there should be a 
quantum of subsidy when haulages 
over longer distances are involved, I 
would like to re-state what 1 
mentioned a moment ago that already 
we are attempting to subsidise the 
movement of coal over longer dis
tances. That is there in the freight 
structure of the Rail movement of 
coal itself. We do not want to hit any 
person who happens to be using coal 
which is moved by sea. So, it is a 
very simple measure. Whereas in the 
case of Railways, being the public ex
chequer, wc* could bear that burden 
and the Railways could be asked to 
give that concealed subsidy, we can
not do that in the case of the shipping 
companies. Therefore, this is the 
specific purpose for which this ad
ditional excise will be raised.

As regards the genera] question 
which Shri Vittal Rao raised namely 
that there should be a general amend 
ment of the Act and that we should 
have a second look at the Act, I can 
assure him that this matter is engag
ing our attention. There are two 
ways. One is to wait for a general 
overhaul and keep this as part of 
that. But this was a specific measure 
and I wanted the sanction of the 
House—and the reactions of the 
House—with regard to this specific 
measure. This does not mean that by 
voting this you will be depriving 
yourselves of the opportunity of hav
ing a look at the legislative mea>ur'> 
as a whole. We are examining the 
provisions and it may be necessary to 
undertake comprehensive legislation. 
But, this being a specific purpo e and 
a sort of a taxation, it was necessary 
for me to come before the House and 
to ask for this relaxation.

There is no risk in giving this ceil
ing. But, with this assurance that the 
actual quantum will be changed from 
time to time in such a manner that it 
is utilised for this specific purpose- - 
unless I come to the House and say 
that it is for another purpose—with 
this assurance, I hope the House 
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House would agree to the ceiling as 
provided in this measure.

Shri Tyagi: Will the hon. Minister 
see to it that there is no speculative 
rise in the general price of coal to con
sumers on account of this?

Sardar Swaran Singh: Actually, it 
is the other way round because the 
movement of coal will increase; and 
at the points where there is shortage, 
on account of this element of subsidy, 
the price will remain low.

Shri Tyagi: The experience of the 
country has been that whenever there 
has been a tax levy, whether logical
ly the prices are to be raised or not, 
the psychology is to start raising the 
prices saying that because of the levy 
the prices have gone up. That is 
what the speculators do. You fust 
have some power to control specula
tive rise in prices.

Sardar Swaran Singh: Luckily, this 
being a controlled commodity, that 
type of speculation is not likely to be 
there. Secondly, it ii a commodity 
which has to be moved before it is 
utilised. So, these are the two power
ful instruments of control, and 1 
do not anticipate any speculative ten
dencies in this.

Mr. Speaker: Now, I will put the 
amendment to the House.

The Question i3:
Page 1, line 14,—

for "four” substitute “ two". ( 1 ).
The motion was negatived.

Mr. 8peaker: Now, I will put all
the clauses together, clauses 3, 4, 5 and 
1 .

The question is:
“That Clause 3 to 5, Clause 1,

the Enacting Formula and the
Long Title stand part of the Bill/1 

The motion wa$ adopted.
Clauses 3 to 5, Clause 1, the Enactino 
Formula and the l^ong TiVe were 

added to the Bill.
Sardar Swaran Singh: Sir, 1 beg

to move:
“That the Bill be passed."



Mr. Speaker: Motion moved:
“That the Bill be passed.”

Shri T. B. Vittal Rao: What I want 
to impress upon the Minister is this. 
The Coal Board is constituting so 
many committees like the Technical 
Committee, the Advisory Committee, 
Uxe Stowing Committee and various 
other Committees. In these commit
tees, generally, the representatives of 
the workers are not at all included. 
We are coming to a stage where there 
should be full participation of labour 
in management at all stages. So, I 
would request the Minister to see that 
the representatives of labour are in
cluded in these committees which are 
constituted, because those who are 
actively connected with production 
will be able to give some advice which 
will be useful. If they want technical 
men, the workers’ representatives will 
send technical men.
13.47 hrs.
[Shri Jaganatiia Rao in the Chair ]

Our thinking has changed so much 
that what waj not thought of a few 
years ago is going to be done now. 
A few years ago we were urging 
about Worker Inspectors as in the 
United Kingdom. Everybody used to 
think that these workers’ representa
tive; were not technically qualified 
and so how could there be Worker 
Inspectors. Government is now sug
gesting that there will be Worker 
Inspectors and the Mines Act is going 
to be amended. For the success of 
the Stowing and various other com
mittees of the Coal Board, there 
should be full association of labour.

Now, we have armed the Minister 
with a piece of legislation which is 
going to give him a fund of Rs. 20 
crores or a little more because our 
production is going up. We have set 
for ourselves a target of 97 million 
tons during the Third Plan. Many 
of us still feel that that target is not 
sufficient Whatever it is, the Plan
ners and the Government have put 
it down at 97 million tons. I want 
that *teps should be taken to achieve
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this target in physical production, 
not as the Minister says in this 
House, ‘We have achieved the rated 
capacity/ That is not the way we 
should talk of achieving our targets. 
For example, in the NCDC whenever 
we ask for the achievement of physi
cal targets, we are told that we have 
achieved the rate of production. Let 
the hon. Miniver see that the 97
million tons which has been set as 
the target for the Third Plan is really 
achieved. Not only that, he should 
also see that this target i:> surpassed.

With these words I support the Bill.
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Sardar Swaran Singh: The sug
gestion that the viewpoint of the 
workers Jhould be ascertained is a
welcome one. It is not quite clear to
me as to how we should do that. But 
that is a good suggestion and it will be 
my endeavour to devise some method 
under whi '̂h it may be po sible to 
derive benefit from the experience of 
the workers. I have every hope that 
the leaders connected with the various 
unions would co-operate with us. The 
object is non-controversial: what is the 
best way of .stepping up production? 
ttiat type of spirit would be brought 
about in the discharge of this heavy

MAY 3, 1M1
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responsibility. There are a large 
number of committees of various 
types and I am not quite clear a* to 
whether any fruitful purpose would 
be served by associating the workers’ 
representatives in all of them. I agree 
in principle that there should be some 
method of ascertaining the viewpoint 
of the worker. Some method can 
be easily thought of by inviting them 
or by having discussions so that their 
viewpoint may be known. The en
deavour is a common one.

There was this question about the 
realisation of the targets. We are at 
the commencement of the Third Plan. 
With all the shortfalls, we should have 
a little greater confidence. It is true 
that physically we have not been able 
to produce throughout the twelve 
months a rate of production which 
would give abcut 60 million tons. But 
there is the fact that during the last 
quarter, every month, we have been 
producing a quantity of coal which, 
if multiplied by 12 , would give you 
that rate which is much more than 
the capacity. That i.; to say, the phy
sical production of coal was that much 
in.the last three months. Therefore, 
we should have greater confidence 
that we can go up to that level of 
production. It is no doubt correct that 
our tasks in the Third Plan are much 
larger if we are to go up to 97 mil
lion tons. That means that in a 
period of ten years, we are planning 
to step it up three times. When we 
imagine the level of production at the 
commencement of the Second Plan 
and when we take into account that 
the level at that time was achieved 
after a period which extended to over 
a century, we will know the 
magnitude of the task. We are 
now attempting, in ten years, to 
step up the production by three times 
of what it was at the commencement 
of the Second Plan. It is a very huge 
task. But I think the steps that we 
nave taken, organisational, training 
and the like, should create confidence 
in this House that given the requisite
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support the NCDC as also the private 
industry are well set to achieve this 
target which we hope to finalise, so far 
as the Third Plan is concerned.

There was reference to the move
ment of coal by road. I have already 
said that we will try to see that as 
much coal as can possibly be moved by 
road is moved by road. With regard 
to the other points, I may say this. 
Certainly whenever there is an increase 
in the excise duty, the notification will 
be placed on the Table of the House 
and the hon. Members who want to 
raise a discussion would be most wel
come.

Shri Braj Raj Singh: Within a year 
you will not raise it beyond 
Rs. 1.50 nP.

Sardar Swaran Singh: 1 can say
thiit. During the m xt year our inten
tion is that; it niay actually turn out 
to be less than that sum of Rs. 1.60. 
Tli's i ' the maximum that is contem
plated for the next year.

Mr. Chahmaii: The question is.
“That the Bill be passed/*

The motion was adopted.

13.55 hrs.
DELHI SHOPS AND ESTABLISH

MENTS (AMENDMENT) BILL
Mr. Chairman: We will take up the

next item.
Shrl Braj Raj Singh (Firozabad): 

How much time?
Mr. Chairman: Three hours.
The Deputy Minister of Laboir 

(Shri Abid All): It may not take
more than thirty minutes.

Shrl T. B. Vittal Rao (Khammam): 
But Shri Banerjee is there.

F!irl Abid All: He is welcome to
speak.

Sir, I beg to move:
“That the Bil! further to amend 

the Delhi Shops and Establish
ments Act, 1954, as passed by

VAISAKHA 13, 1883 (SAKA)
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Rajya Sabha, be taken into consi
deration.”

The purpose of the Bill has been 
fully explained in the Statement of 
Objects and Reasons. Since the pre
sent law fixes the opening and closing 
hours of shops and establishments in 
Delhi rather rigidly, it has been caus
ing inconvenience and representations 
have been received for making a 
change in the existing position. It is 
being provided in the Bill that the 
opening and closing hours of shops and 
commercial establishments will be 
fixed by Government after holding a 
proper enquiry. This new provision 
will make it possible to have different 
hours for different types of establish
ments or different areas or for diffe
rent times of the year, if necessary. 
This will introduce an element of flexi
bility to suit local conditions and make 
it unnecessary to bring up amending 
legislation every time there is need 
for changing these hours. Opportunity 
has also been taken to make certain 
amendments of a clarificatory or con
sequential nature. I hope that the hon. 
Members will appreciate the advan
tages of the proposals contained in the 
Bill and approve of them.

Mr. Chairman: Motion moved:

“That the Bill further to amend 
the Delhi Shops and Establish
ments Act, 1954, as passed by 
Rajya Sabha, be taken into consi
deration.”
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Shri S. M. Banerjee: It is not uni
form.

Shri Abid Ali: We are not extend- 
tending the working hours. Within 
the working hours fixed in the Act, 
there is elasticity for different areas 
and different seasons.

Shri S. M. Banerjee: I am coming 
to that. Actually, I have got these 
appeals which I received from the 
New Delhi Trade Employees’ Associa
tion, and also from another association 
to which I shall refer later. This ap
peal speaks of non-observance of re
gular working hours, as are already 
prescribed under the Delhi Shops and 
Establishments Act, 1954.

Shri Abid Ali: We will have to 
see that these hours are observed.

Shri S. M. Banerjee: My submis
sion is this. In the present Act which 
wai passed in 1954 certain hours were 
fixed, but the complaint of the em
ployees is that these hours are not 
observed. My contention is only 
this: it is not a question of non-ob
servance alone. Before bringing in 
this legislation the Government should 
have thought of bringing in a 
a comprehensive legislation governing 
the service conditions of those who 
are working in Delhi and New Delhi 
shops and establishments whose 1otal 
number is more than seven lakhs. 
That would have been an ideal, model 
Bill for the other State Governments 
to follow and observe. There is no 
question of these things being applied 
to those working in the Union territory 
of Delhi only. Of course, Delhi has 
the fortunate position of being under 
the Central Government and having 
this Parliament here who are all res
ponsible for the welfare of the people 
of Delhi. Or, I do not know whether 
the Delhi people are really fortu
nate in this respect; they may feel 
that they are unfortunate in not hav
ing any legislation of their own. It 
may also be that way. But my only 
point is this. A comprehensive legis
lation should have been brought in, 
wherein the terms of employment of 
these employees, the question of leave 
and holiday, the question of retirement

benefits and other things could have 
been considered and provided for. This 
particular legislation gives a free hand 
to the Commissioner of Delhi to make 
necessary enquiries and fix the work
ing hours, within the 1954 Act and 
within the prescribed working hours.

Now, what will happen? The shop
keepers in Delhi are influential; there 
are big shopkeepers who are very in
fluential. If they are able to influence 
the Commissioner, what will be the 
position of the employees vis-a-vis the 
shop-keepers? Supposing I am work
ing in a big shop in Connaught Place. 
Of course, it is very easy for those like 
me, or say, the Members of Parliament, 
to enter a big shop in Connaught Place 
because we arc generally clothed nice- 
lly. I think twice whether a shop
keeper would attend to me or not 
before I leave for a shop. There are 
shops in Delhi which follow such prac
tices. On the other hand, take a poor 
employee getting Rs. 50 or Rs. 60 a 
month. When he goes to the Commis
sioner and complains, first, he has to 
sit outside and wait for the Commis
sioner. Sometimes, when they make 
a request to the Commissioner to grant 
an interview, the Commissioner says: 
“Please see me afterwards” and so on. 
But the big shopkeeper comes in a 
nice car, and he sits in a cosy room 
and the Commissioner talks to him. 
So, what is the protection offered to 
the employee? I want a clarification 
from the hon. Minister as to what will 
be the method of enquiry of the Com
missioner, and how both the parties 
will be heard. As it is, I am sorry to 
say that this enquiry will have no 
meaning, and it will be no more than—
I am sorry to use the expression— 
whitewashing.

There was another resolution which 
was passed by the Delhi Pradesh 
Traders Committee. They have also 
issued an appeal to various Members 
at Parliament including the hon. 
Deputy Minister. It is dated 20th 
February, 1961 and they passed a reso
lution on 21st March, 1959. It reads 
as follows:

“We the representatives of the 
various Trade Associations of
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Delhi are of the opinion that the 
time has come when a change in 
the opening and closing hours in 
respect of shops and establish
ments be made. At present the 
opening and closing hours in sum
mer are from 7 a .m . to 10 p .m . and 
in winter 8 a .m . to 9 p .m . That is, 
the shopkeepers are to work for 
15 hours a day in summer and 
13 hours in winter. In addition to 
this they are to spend about 2 
hours in coming and going. These 
long hours are too taxing and de
trimental not only to the health 
of businessmen but to the health 
and happiness of their family 
members as well. I^akhs of these 
people are left with practically no 
time for rest nor any time for par
ticipating in city’s social life.

To give relief to traders and the 
shop assistants the opening and 
closing hours should be reduced to
1 1  hours in sumber and 10 hours in 
winter and be fixed as 9 a .m . to 
8 p .m . in summer and 10 a .m . to 
8 p .m . in winter. A change in the 
Delhi Shops and Establishments 
Act, Section 15, be made accord
ingly.”

This is from the Delhi Pradesh Trad
ers Committee. They also say further 
as follows:

‘The Committee also met all the 
five Members of Lok Sabha from 
Delhi, convinced them of the rea
sonableness of the demand of the 
traders and they signed our me
morandum in support of the 
demand.**

I am really surprised to see that all 
these five Members who signed this 
memorandum are missing from this 
Bouse today, when this Bill is being 
discussed.

Shri Abid All: They have met us 
and discussed with us, very much in 
detail, all that the traders have repre
sented.

Shri S. M. Banerjee: I am not hold
ing any brief for anybody. But they 
are all answerable to the electorate. 
They are not here now; I tell you it 
is bad. It may or may not gb io  the 
press. They have signed the memo
randum of the trader*; who wanted 
certain hours to be fixed. Today, they 
are not here to support their own me
morandum.

My submission is that the question 
of dearness allowance, the question 
of provident fund, the question of old 
age pensions, etc., have to be consider
ed.

There is also another problem facing 
the shop assistants and that is regard
ing the lunch hour. Supposing, I am 
residing in Chandni Chowk or Kamia 
Nagar. Kamla Nagar is actually seven 
miles from any New Delhi shop in 
Jan path. I come to the shop at
7 o’clock and open it. Then, if the 
Commissioner so desires that the shop 
should be closed for four hours 
during summer, I close the shop at
12 o’c ’oc):. nnd then I W’ll again open 
it at 4 o’clock. Within this period 
of four hours, where should I go and 
take rest? I cannot obviously go back 
to Kamla Nagar which means travel
ling again for seven miles, and it is 
not possible to do so for two reasons. 
One is, I have no money to travel 
daily like this; secondly, it is impos
sible for anyone during the months 
of May and June in Delhi to travel 
like this in a bus which has no regular 
service during these hours as such— 
to go to Kamla Nagar at noon and 
again come back before 4 o’clock. So,
I suggest that the lunch hour should 
be one hour and the period of working 
hours should be so spread that I am 
actually not allowed to work for more 
than 10 hours a day. The ideal should 
be eight hours. I know that it is not 
possible for them to do it immediately 
because there is no capacity to do so. 
So, the working hours should be Axed 
at ten hours and the lunch hour should 
not be more than one hour in any 
case. If the shopkeepers can provide 
shelter for the employees, food for 
them and other amenities* it may bt
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possible for them to fix a greater num
ber of working hours. But it is im
possible for the employees to travel 
as they do now.

Certain people who come from 
Gaziabad to work in Delhi shops met 
me and they told me a sad story about 
their daily journey. They say, “Dur
ing winter months, we have to open 
the shops at 7.30 or 7 and we start 
working immediately. We take our 
meals at 5 o’clock in the morning; we 
start from Gaziabad, take the first 
train and come here. When we return 
to Gaziabad or Gurgaon, it is actually 
dark. The history of the daily passen
gers is well-known. In Calcutta, there 
is a story prevalent. Somebody asked 
a daily passenger, “What about your 
son? He must have grown up” . He 
said, “Yes; he has grown this much” 
and spread his hands. He sees his son 
in a sleeping condition at 5 in the 
morning and when he goes home at 8 
in the night, his son is asleep. So, he 
can measure his son like this only in 
the sleeping condition. This is the 
story of the daily passengers. (Inter- 
ruption). I was also employed in a 
factory and I know what the duty 
hours mean to an employee.

This particular Bill should be con
sidered in a more humanitarian and 
compassionate way. Giving all powers 
to the Commissioner without deciding 
anything is not proper. The employees 
themselves have said that there is 
non-observance of -the 1954 Act. So, 
this will not help the employees, and 
will not have the desired effect.

Another very significant question 
was raised by the citizen of Delhi or 
Kanpur, viz., why should Sunday be 
closed? Sunday is the only day when 
these people who are working in vari
ous offices can go to the market and 
purchase things. This question was 
discussed at length and they said. “If 
we do not close on Sunday, we cannot 
have social contacts. We cannot have 
holiday on Monday, when everybody 
goes to work” . While deciding this 
matter, we should see that the city is

divided. There is division in Kanpur 
and there is division in Delhi also. For 
instance, Karol Gagh shops close on 
one day and Jan path shops close on 
another day. This is also a matter 
which should be considered to suit the 
convenience of the public.

The representatives of the employ
ees* association, specially the New 
Delhi Trade Employees' Association, 
have given a charter, which should 
also be considered. I am sure the 
Deputy Minister will assure this House 
that a comprehensive legislation em
bodying all their demands and dis
cussing their service conditions fully 
will be brought before this House. I, 
therefore, request him to throw some 
more light on this matter and not to 
depend too much on the Commissioner, 
who has very Little time to enquire 
into these matters. He will just depute 
some of the inspectors or honorary 
magistrates. So, the lot of the employ
ees should not be sealed in the hands 
of the Commissioner.

With these words, I support the 
substance of this Bill and the principle 
of this Bill. But I am surprised that 
after such long discussions, after so 
much of thought and discussion with 
everyone, only this piece of legisla
tion has come. I am really sorry for 
this and I would request the hon. Min
ister to bring forward another compre
hensive legislation which will satisfy 
all the employees.

Shri Tyagi (Dehra Dun): I lend 
my full support to the Bill. I do 
agree with my hon. friend who thinks 
that this Bill will not go sufficiently 
long. I hope it will go a long way 
and many of his points will be met *1 
heard him with rapt attention. I res
pect him for his views and his since
rity. He always expresses ^hat he 
feels and he has been ve:y consistent 
in his views. I think whatever he 
desires is amply met in this Bill and 
there is nothing that cannot be done 
under the measure which is proposed.

I have to make some comment* 
about the over-all position of labour*
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My feeling is our labour problem is 
not being tackled in a scientific man
ner. This little tinkering would not 
do. Actually speaking, let us face 
facts as they are. We in India suffer 
from surplus labour. There is too 
much of unemployment. In regard to 
all these types of Bills, we are apishly 
following the western countries, think, 
ing we will have a little glamour of 
being democratic. Actually speaking, 
something practical has to be done. We 
are depending too much on law and 
show-off of our legislation. We have 
books after books and we feel every
thing must be done by law. Law 
is not all. There is something prac
tical to be done to help the law. In 
England, all these types of Acts are 
successful, because there is sufficient 
employment among them. In a coun
try where there is surplus labour, 
these laws are of little avail.

In India, all this would be more use
ful and much in demand if we had 
created additional avenues for the sur
plus labour. If there is no surplus 
labour and if everybody is employed, 
then if you restrict and give amenities 
to labour, practically it goes to labour 
everywhere. Of course, whatever lit
tle benefit reaches labour is welcome 
and I do not resent it. But my ques
tion is, what about the unemployed? 
Unemployed will remain unemployed 
and neglected. With more amenities 
you give to the employed ones, unem
ployment further increases, because 
there is lesser chance of employment 
for the unemployed. So, unless there 
are additional avenues, this Bill will 
not be of much use. I should not be 
misunderstood. I am in favour of giv
ing amenities to labour, but it will be 
more justified if we create scarcity of 
labour and create so many avenues 
that labour is really scarce and so, the 
market value of labour will increase. 
At that time, if you give any amenities 
to labour, the employer may not resent 
it because otherwise, it is difficult for 
him to find labour.

Therefore, the over-all question of 
labour can be resolved only when 
there are additional avenues for

labour, so that our unemployment pro
blem is resolved. These amenities 
cannot do much. I can well see that 
there must be some control. But this 
is only half-way house; we are doing, 
it partially. The problem is not being 
met fully. But that does not mean that 
a JitMe good act done should be stop
ped. I do not want to come in the 
way, but I only want to point out that 
our labour problem will not be fully 
tackled and the question will not be 
amply met unless a deliberate attempt 
is made and planned efforts are made 
to increase the avenues of employment

These laws only give us a little plea
sure of newspaper headlines and some 
slogans of which we can be in a posi
tion to talk in public that we had 
done all this. To favour those who 
are employed is good, but what about 
those who outnumber the employed 
and who are neglected? What are we 
going to give them? So long as those 
people who are not in a position to 
make both ends a m i  • • .

Shrl Narayanankutty Menon (Muk- 
andapuram): Does he want that till
we find employment for everybody, we 
should not do anything for the em
ployed?

Shri Tyagi: I am not opposing this. 
My friend always misunderstands. 
That is the difficulty. He always sees 
things with glasses which are negative.
I do not resent this; I welcome this, 
but I want to further emphasise what 
the communists should do. I am do
ing their job, because they are neg
lecting it. 1 agree there must be 
some thing done for the labour who are 
employed. But my friends are always 
on the side of the labour who are 
employed, so that there are unions, 
they get fees, good subscriptions and 
all that. 1 am in favour of those who 
have no means. I am emphasising 
their case, so that they may also be 
brought to that level, and our labour 
all over India, all those who are em
ployed and also unemployed may all 
be on the same level.

1883 (SAKA) Shops and Estab- 1527S
Iishments (Amend
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Now, coming to the legislation that 

is before the House, it is very good. 
But let us see what the condition of 
shops today is. A legislation with
out looking into the factual position 
would be wrong. What is the posi
tion of the shopkeepers today? It is 
not only always the needy who go to 
the shops. You may go to a shop to 
buy something, and when you see so 
many other attractive things you may 
buy ten other things. Shops do not 
only attract persons who are actually 
in need of someth;ng and who want 
to buy something. Any man can go 
to a shop and when he finds some 
attractive things he may buy two or 
three things. Therefore, what is 
actually required is that shops are to 
remain open not for the purpose of 
sale, but a major part of their func
tion is, if you see things objectively, 
to demonstrate and to exhibit what is 
out for sale so that those exhibits 
might attract customers. This is 
what the bigger function of a shop is. 
The other function in a shop is of 
bargaining. Most of the time of 
shopkeepers and assistants is wasted 
or is employed in bargaining or hag
gling.

When you thought of shops, I 
thought you would do the same 
things as the Europeans have done. 
But wherever there is something very 
serious, something really very drastic, 
you get shy of it and you do not do 
anything. You simply sloganise things 
and think that it is all right, because 
you can have some publicity. But 
really speaking, in almost all the 
countries I have been able to see in 
Europe, most of the shopping is done 
by means of what is known as 
“window-shopping” . There everybody 
knows what the price of a commodity 
is. Three-fourths of the shopping of 
a customer is in the selection of the 
article that he wants to buy. A 
customer has to go from shop to shop 
and select from which shop to buy 
and what things to buy. Most of the 
activity of a shop is engaged in this. 
That is why, as I said, in foreign 
countries they have window-shopping.

There the prices are fixed. They 
exhibit their things in glass cases be
hind which they put labels with the 
prices. During holidays customers go 
on shopping mentally. They do not 
actually buy things, but in their minds 
they select things to buy, from which 
shop to buy and at what price. 
Therefore, half of their function is 
over.

The difficulty here, in your case, 
would be that as soon as you fix the 
hours of a particular market, particu
lar shops, when people who are em
ployed in offices go there to buy things 
they would not find enough time to 
buy things. On Sundays the shops 
will be closed and they cannot do any 
shopping. They will not be able to 
take their children for any shopping. 
You can imagine the reaction of the 
clerical and other ministerial staff 
engaged in office work. So it becomes 
very inconvenient for persons who 
are em ^oyed in offices to find t me 
for shopping. I think the convenience 
of the customers must also be taken 
into account.

Sir, while I support this Bill seek
ing to limit shopping hours, I suggest 
that you come forward, either this 
Ministry or some other Ministry, with 
a Bill saying that in big cities like 
Delhi every shop should hang in front 
of it a price list of all articles to be 
sold so that the prices may be fixed 
and the customers may know as to 
which shop is selling things cheaper 
and he may be able to select his 
shop. At the same time, three-fourths 
of his shopping can be done during 
off-hours. Even during off-hours, 
even during holidays, a customer and 
his family can go round the market 
and find out from the exhibits and the 
price list in front of each shop the 
prices of the articles they want They 
can make up their mind as to what 
they want to buy and from which 
shop. The next day, even during 
office hours, they can send their boy 
and get the things. Therefore, really 
speaking, it is very easy to fix the 
hours of shops in foreign countries!
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because they have seen to it, by cus
tom as well as by law, that the prices 
of all commodities are fixed and they 
are affixed in front of each shop.

If the prices are fixed, it will also 
do one good thing. I feel that our 
moral standards in the country are 
fast deteriorating. The moral climate 
is getting bad, for the simple reason 
that it is the market atmosphere, it 
is the climate of the market which 
goes into the homes. Therefore, if 
you want to raise the morale of the 
society, if you want to take it higher, 
the best tiling to do is to raise the 
market morality. Mostly a market 
means a place for earning. Black- 
marketing and other illicit means a 
man go into illicit ways. Therefore, 
my suggestion is that you raise the 
morale of the society by raising the 
market morale. That can be raised 
if you enforce a law by which the 
prices are fixed. Now it 
happens that the shopkeepers 
take advantage of the ignorance of 
customers.

Shri Narayanankutty Menon: But the
employees who are covered by this Bill 
are quite innocent.

Shri Tyagi: I am not criticising the 
employees for it. I am talking of the 
employers. I am not talking of the 
actual vendor or the salesman. It is 
the proprietor of the shop who gets 
the benefit of all blackmarketing, all 
bargaining and all haggling.

Therefore, fixation of hours will be 
very much welcome, but if some other 
measures are taken to see that fixed 
prices are enforced all over the coun
try and window-shopping is started 
so that people even during off-hours 
might go round the market and know 
what commodities are available and at 
what prices, it will improve matters.

With these words, Sir, I hope the 
Minister will look into these things 
and, whatever it is, I support the Bill 
because after all it is for the benefit 
of both the employers as well as the 
employees.

13, 1883 (SAKA) Shops and Estab^ 15282 
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ment) Bill 
Shri D. C. Sharma (Gurdaspur): 

Mr. Chairman, Sir, the other day I 
was travelling from Amritsar to Delhi, 
and in my compartment there happen
ed to be a gentleman who was in
terested in big business. He told me 
that on a c co s t  of our labour laws our 
production would stop or at least, if it 
would not stop, it would suffer some 
kind of diminution. He said that cur 
labour laws were becoming more and 
more stringent and that the employers 
were finding it very difficult to cope 
with the mounting incidence of labour 
legislat on. At the same time, Sir, I 
met certain employees.

Shri Nath Pai (Rajapur): In the 
same compartment?

Shri D. C. Sharma: No, somewhere
else. I met certain employees in my 
own house, and they had a different 
tale to tell. They thought that they 
were not getting a fair deal from their 
employers. Last night, one of my 
clerks came to me and said that he 
went to buy a small battery. He said 
that he went to a shop and the shop
keeper asked Rs. 11.50 nP. for that 
battery. He went to another sh p and 
for the same battery he was asked to 
pay Rs. 13; he went to a third jhop 
and there he was asked to pay for the 
same battery Rs. 15 and when he 
went to a fourth shop for the same 
battery he was asked to pay Rs. il. 
Ultimately, he sad, he came back to 
the first shop to buy the battery but 
then the shopkeeper said that he would 
not sell it for Rs. 11.50 nP. and that 
he would only sell it for Rs. 15.

Now, I want that to a Bill like this 
we should make a composite approach, 
an approach which reconciles the dif
ferent interests of the employers and 
the employees and also, as was put 
very admirably by my hon. friend, 
Shri Tyagi, the interests of the 
customers. How can that be done? It 
is a very difficult problem. I think 
this over-simplification of the problem 
by the Labour Ministry is not goii * 
to carry us anywhere. I have looked 
into this Bill and I And that It hai 
been prepared in a spirit which may
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be admirable, but not wholly admir
able.

1 have got here the Delhi Shops and 
Establishments Act of 1954. I find that 
this Bill contains several provisions 
which are very useful and helpful. The 
Labour Minister thinks that this is a 
social measure. I believe that this 
social measure should have been 
brought after some kind of social sur
vey had been made. I think some 
social students or investigators should 
have g:tne round and enquired from 
the shop-keepers and employees the 
difficulties in the way of the imple
mentation of this Bill, how the em
ployees have fared under this Bill and 
how the employers have fared. They 
should have undertaken that survey.

The hon. Minister has been telling us 
that he has been meeting deputations 
of employees, employers and others. 
Of course, all our Ministers are fond 
of meeting deputations, and we are also 
fond of going to them in deputation. 
But the fact of the matter s that as 
a result of those deputations of em
ployers and employeesi the Ministry 
has brought forward this Bill, which 
is merely a kind of tinkering with a 
very important social and human pro
blem. I think the problem has not 
been dealt with adequately.

It is not only a question of giving a 
carte blanche to this officer or that 
officer that he can order the opening 
or the closing of this or that shop any 
time he likes. It may be a useful 
measure. I do not deny that it is a 
very useful measure. But that is not 
the crux of the problem and that is not 
the real place where the shoe pinches. 
There are other problems also. So, to 
simplify all those problems to this one 
point means that proper attention has 
not been paid to this Bill.

My hon. friend, Shri Tyagi, was dis
cussing the ethics of shops and shop
keeping. He was also trying to give 
us some definition of "shops” . I think 
he is perfectly right, and all those 
things should be done. But what I
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mean to say is thait there are so many 
things to be looked into. It is not the 
opening and closing of shops at a par
ticular time that is very important, 
though that is important. The more 
material thing is how the employees 
are being treated? What about their 
casual leave? What about their holi
days? What about the hours of rest 
that they enjoy? What about the 
amenities that they are going to enjoy? 
What about the retirement and other 
benefits? Have these things been 
looked into? We are not t:<ld anything 
about these things. I want to ask the 
Minister how many persons have been 
arrested or have been convicted for 
going against the provis'ons of the 
Shops and Establishments Act. I think 
some questions have been put on this 
subject. But I do not know how many 
have been convicted. This Shops tnd 
Establishments Act has remained more 
or less a dead law. I do not :h!nk 
much action has been taken under the 
provisions of this Act. Therefore, I 
would say that the social part of this 
Bill should have been looked into more 
adequately than what has been dene.

Shri Abid All: 3,500 people have
been prosecuted in 1960 and Rs. 98,000 
have been realised as fine.

Shri Narayanankutty Menon: Out of
them how many were convicted? The 
number of prosecution is great, but 
what about the number of conviction?

Shri D. C. Sharma: I am very happy 
that 3,500 people have been convicted.

An Hon. Member: Not convicted.
Sbrimati Parv&thi Krishnan (Coim

batore) : More people are contraven
ing this law.

Shri D. C. Sharma: Also, Rs. 98,000 
have been collected as fine. I think 
all these things show that there is 
something definitely wrong with this 
Bill, because there has been so much 
of wholesale convictions and so much 
accumulation of fine. What I mean to 
say is that the regulation of wages 
and other factors have riot been pro
perly looked into.

1961 Shops and Establishments 15284
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My hon. friend, Shri Tyagi, was 
thinking of shops in UK, USA, 
Soviet Union or some other countries 
in Europe. I have also visited some of 
those shops and I wish 1 could say so 
many fine things about them as he 
said. They also practise mercantile 
morality. When I went to one country, 
a friend of mine told me: do not go 
and purchase anything from a shop 
where it is written “we are going to 
close down after one month; s>, wc 
are offering things at cut-throat 
prices” because it will not be a shop 
where you can have a fair deal. I do 
not want to put it strongly. So, what 
I say is that this mercantile morality 
is to be found all over the world. It 
is not peculiar to India. These black- 
marketing and pugdi are not our 
monopoly. They are found in all 
parts of the world. They are found 
even in those countries which are call
ed Socialist countries. I have been 
reading about those countries also.

Shri Tyagi has been trying to enlarge 
the scope of shops. Why think in terms 
of shop-windows? When there is no 
proper amount of cleanliness in those 
shops, why think about all those 
things? Aiter all, our shops are a 
strange mixture of old and new.

Shri Tyagi; Could there be price
lists?

Shri D. C. Sharma: Yes. I would 
say that even the elementary things 
which are required in those shops for 
making the customers at home, for 
making the employees at home, for 
making even the employers at homo 
are lacking. Then what have they 
got? The hon. Minister will tell us 
“we have got inspectors’*. How many 
inspectors do you have?

8 hri Abid Alt: You do not want 
them. You say that prosecution should 
not be there.

Shri Narmyanank otty Mernrn: He
did not say that.

Shri D. C. Sharma: I think the hon. 
Minister is not following whaft is being 
stated on the floor of this House.

Shri Narayaiumktttty Mean: You
are quite right.

(Amendment) Bill 
Shri D. C. Sharma: He is following 

neither the members of the opposition 
nor the members of the Congress. What 
can I do? The only thing T can do is 
to say: Ohl God  ̂ |
That is the only thing I could do. He 
should try to follow what we are say
ing, and follow us in the spirit in 
which we are saying. This is a social 
measure about which we think in 
terms of cleanliness, proper lighting 
and so on. But who is going to look 
after them? There may be some ins
pectors, I know. But how many ins
pectors are there and how many shops 
have you to look after? Somebody 
was saying that there are quite a num
ber of nspectors. But when we con
sider the number of shops, the number 
of inspectors is very very few and the 
number of shops are very many. If an 
employee has to get the help of an 
inspector, I think he has to wait for a 
long time and the inspector will arrive 
when it is too late. Even when the 
inspector wants to come at the beck 
and call of the employers, he will not 
come at the time when they need him

What I was going to say waj that 
the service conditions of the employees 
should have been properly looked into 
and the Bill should have been brought 
before this House to sh*w that we 
have some solicitude for these em
ployees who number so many lakhs or 
whatever their number be. Again, the 
conditions of work of these employees 
and also of the employers should have 
been 1 ioked into. Also, we should 
have seen to the accidents eVc. which 
are the normal things n life of all 
kinds. I do not think that anything 
is being done. What I mean to say is 
that these employees in the shops and 
establishments should be treated at par 
with the employee* in a coal mine or 
in a factory, either a Government fac
tory or any other factory. You sh tild 
not treat these employees in shops 
from an angle different from the one 
from whch you are treating those 
employees who are working in fac
tories. I think that both of them *h ul d 
be treated on par.
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[Shri D. C. Sharma]
So far as the hours of work are 

concerned, it has been left to the Chief 
Commissioner to decide. I have noth
ing to say against that. But I would 
like to say that we should not think 
that in India we have a rigid daily 
time-table which can suit everybody. 
This is perhaps our misfortune. But 
all the same you should remember 
that the daily time-table of one human 
being in this country differs from the 
daily t me-table of otiher human beings. 
They may be members of the same 
family and yet they may not be fol
lowing the same pattern of daily living 
as is followed by others. So, there are 
so; many variations. These variations 
are important when you remember 
that Delhi is a very congested place 
and people have to travel to Delhi for 
the r work from distant places. Fur 
instance, there are persons who come 
from Ghaziabad, Sonepat or Gurgaon. 
I think there are persons who come 
from places farther than that.

An Hon. Member: From Panipat.
Shri D. 0 . Sharma: Whtfh you are 

thinking of these employees you must 
take into account also their places of 
habitation. It is not that every em
ployee is go ng to be employed in a 
shop which is at a stone’s throw from 
his house or at a distance of half an 
hour or fifteen minutes’ walk from 
his house. No. On recount of 'he 
congestion of this city persons come 
from many distant places. Y u have 
got to take this human factor into 
account. It is not that you say, “Open 
the shop at 7 o’clock nnd close it at 
such and such time and have a break 
for two hours or for one hour, what
ever it is” . You have t < think of these 
things in terms of human necessity, 
human welfare and human exigencies 
of the situation Therefore, I hopo 
that all these t h w i l l  be looked 
into so that the employees are not put 
to much troub e and the employers 
also do not suffer much inconvenience.

There is one p int which was made 
by my hon. friend, Shri Tyagi. I think 
It is a point which deserves considera
tion at the hands of all of us.

Shri Narayanankutty Menon: Now
please come to the BilL

Shri D. C. Sharma: My hon. friend, 
the late Shri Feroze Gandhi, was very 
keen on that point. It is a pity that 
he died a premature death but if he 
had lived, I think something would 
have happened in that respect, namely, 
that all the articles that are displayed 
in a shop should have price tags attach
ed to them so that there should not be 
any room for cheating, overcharging 
or anything of that kind. I o’ o not 
know if this comes within the purview 
of this Bill or not.

Shri Tyagi: No.
Shri D. C. Sharma: I think something

has got to bo done If we are going 
tci control other people’s hours of 
work and lives, I think we should also 
see to it that they display the pr ce 
that they are going to ch3^"e. W 2 are 
not going to order them t 1 sol! things 
at a particular price. BuL . • ry rhop- 
keeper should bo able to shovf the 
price at which he is going to a
particular commod ty.

Shri Tyayi: Show their own price

Shri D. C. Sharma: As Shri Tyagi 
said, I think this will go farther than 
anything else in promoting the highest 
quali.ies of 1 fe in this cjunt.^ . This 
is something which will go a long way 
in ridding us of all those ills from 
which we have been suffering all these 
years. Those ills have been referred 
to in cur cinema::, pictures, b>oks, 
stores and plays. I think that some
thing should be d ne. I do not think 
that the Ministry is precluded from 
making this as a part of this Bill. 
Nobody can prevent you from doing 
that. After all. we are controlling the 
price of coul and slee!. We nee ' not 
control the price of these things.

Shri Narayanankutty Menou: That
does not come under this B 11. Yoni 
have got the Essential ComunKiities 
Act

The Deputy Minister of Scienttie 
Research and Cultural Affairs (Dr.
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M. M. Das): That should come under 
this Bill. That is what he wants.

Shrl D. C. Sharma: There should be 
one thing, namely, that you should 
make it incumbent on the shopkeepers 
and employers to show the pr ce tag 
on the article. Nobody can prevent 
you from doing that. The Essential 
Commodities Act is something differ
ent. This thing is of another kind.

Shri Tyagi: That will lighten the 
work of the shop assistant.

Shrl D. C. Sharma: I very much like 
that this Bill has been brought for
ward but it does not go far enough. I 
believe that the hon. Lab ur Minister 
should try to bring forward a Rill 
which is the result of the experience 
that we have accumulated during all 
these years about the working of this 
Act and which enables us to overcome 
those dfftculties which we have en
countered and also helps to make sn 
improvement in the conditions of work 
at the employers and of the employees.
I would say thh much that the. e s:iop 
employees should not be treated in a 
way in which the stigma of inferiority 
is placed upon them. They should be 
treated as other workers are 'rented 
and I am sure that f we do that we 
will be' doing the right thin£ After 
all, Delhi has a large number of sh‘>ps 
and establishments and there are so 
many workers in these shops ana 
establishments. We must do some
thing f  r  them. If we do same4 hing 
fo r  them, I think we will be doing 
something for similar workers all over 
India. Delhi leads the way in these 
things. Here is a place where we 
should try  to  show the quality o f  
leadership in order th a t these 3hop  
assistan ts an d  e m p lo y e e s  fe e l that  
so m eth in g  h as b een  done fo r  th em .

Shrl Warior (Trichur): Sir, I
have only to make very few observa
tions about this Bill. In the state
ment of objects and reasons of this 
Bill it is said that there has been an 
increasing demand for a change in 
these rigid timings. If it had been 
explicitly stated from which quarter 
these demands have come, whether

they are from workers and employee*
in the shops or from employers.........

Shrl Tyagi: Or from consumers.
Shri Warior: We would have

known whether it is actually in the in
terest of the workers and employees or 
in the interests of the employers and 
which party or which section is gaining 
more from this sort of an amendment 
in the original Act

Another point I wish to make is that 
similar conditions prevail in other big 
cities of India, like Bombay, Calcutta 
and Madras. Almost the same circums
tances obtain there. I wish to know 
from the hon. Deputy Minister whet
her any blanket power has been given 
to the Commissioners of these big 
cities for enforcing the opening and 
closing hours of thcs^ establishments. 
The main point is that this piece of le
gislation is not primarily in the interest 
r t  the shops and establishments; it is in 
the interest of the employees of the 
shops. The employer who is the shop- 
owne^ and who has invested his money 
knn—s how to protect his interests. It 
is the employees who are at the mercy 
of the employers and not vice versa. It 
is not a two way traffic; it is a oneway 
traffic When we legislate in labour 
affairs, it is always to protect the in
terests of those who are at the mercy 
of others. If the employers are at the 
mercy of the employees I can under
stand those pleading for the interest 
of the employers. But that Is not the 
situation. The fact of the matter is 
that the employees are at the mercy 
of the employers

To whose interests must we look to 
first? We must primarily look to the 
interests of the employees. The em
ployers are capable of protecting their 
interests. The liws are there to pro
tect them; they are better situated. 
Their position in society and in the 
economy is such that they can protect 
their interests very well. The com
pletely non-protected section is the 
employees Therefore the primary ob
ject of this piece of legislation should 
not be forgotten; when the Act is im
plemented, or amendments are sought.

Shops and 15290-'
Establishments
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Now what its the actual position? 

Even after the passing of the first 
Act in 1954, we know that the most 
difficult sector, where no labour legis
lation can be implemented, where the 
bebefits of labour legislation cannot 
reach those for whom it is intended, 
is the shop establishments. That is 
because the very character of employ
ment there is such that it is difficult 
for the employee to get the advantag
es of the legislation. Take, for instance 
factory workers. They are to a cer
tain extent united; there is a sort of 
uniformity and equality between each 
and every individual, in their condi
tions of employment, in their wages, 
in theiir production methods. This 
sort of equality has been established 
more or less by the mechanical pro
cesses coming into the factories. That 
is not the case in regard to shops.

Our shops particularly are such that 
they are still in the mediaeval period; 
they do not belong to the modern age.
I do not think any enactment with re
gard to their opening and closing hours 
can be rigidly enforced. It is 
mere dilatory tactics to speak of 
morality, honesty ana other things. 
That is not the point at issue at all. 
We can, no doubt, sermonise to them 
to be more honest, no  ̂ to indulge in 
blackmarketing, to set an example to 
the world, etc. If they indulge in 
bargaining, we also do so. They 
might as well retort: if you stop bar
gaining we shall also stop bargaining. 
Whether you accept it or not, our 
people are given to bargaining. In 
order to ensure that even after bar
gaining there was a margin left, the 
shop-keepers would fix a higher rate.

Shri Tyagi: My idea was not that 
Government should fix prices- What 
I meant to say was that the shop
keepers must be given the liberty to 
fix whatever prices they want, and 
they must be hung in front of the 
shops, so that the customer may de
cide which shop to buy from.

Shri Warior; I have not been able 
to understand my hon. friend Shri 
Tyagi perfectly. It is not a question
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of statutorily fixing prices. I wish 
to point out to him an instance. In 
olden days, British firms like White
way and Laidlaw used to fix the price 
of an item at Rs. 4-15-6, just half an 
anna less than Rs. 5. People used to 
say that the margin was so accurately 
calculated and there must be nothing 
to bargain at all. We have known such 
things. Our country has certain other 
traditions. I do not wish to go into 
the details of it. We have our Arabic 
system of bargaining. If a shop
keeper were to quote Rs. 10 for an 
item the customer would bargain it 
for Re. 1 . It is said that is the Arabic 
system. 1 do not know whether the 
Arab traders brought it into our 
country. But things like that go on. 
Unless the customers are also socially 
educated not to bargain and have 
confidence in the traders when they fix 
priccs, no amount of platitudes would 
work. And these points are irrele
vant as far as this Bill is concerned. 
The only question with which we are 
concerned is the working hours—it is 
not a question of work-load even.

The working hours are usually ten 
hours a day, lasting from seven to 
nine. Throughout this period the 
assistant has to be in attendance. 
There may be days when he may not 
have occassion to handle even a single 
item; he majf be waiting the whole 
day for the customer. The shop
keeper having cast the net, he would 
ask the assistant to wait and watch 
whether any fish come in. The assis
tant cannot go anywhere else; he can
not go home; he cannot attend to his 
private matters. Even if his mother 
were about to die he canont leave 
the shop. A factory worker on the 
other hand can leave his work. But 
if the shop assistant leaves some mis
hap may happen. So, it is a very 
tiresome, wearisome and hard work; 
a man without any work has to be in 
attendance all the while. If he has 
work all the day, he can while away 
his time. At least his mind will not 
be affected. Here it is a question of 
great mental strain on the shop assis
tant, which only he can understand.

3, 1961 Shops and Establishments 15292
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I f  the shop has got brisk business, it is 
mil right. If not, there is a great strain 
on him. This is one aspect of the 
question. All these hours they have 
to  keep waiting without any work.

Most of the small shops employ only 
a few persons, hardly two or three. 
Will these three people, however 
much they might organise themselves, 
be able to have collective bargaining? 
From my own experience and the ex
perience of so many other trade 
unions, I say that this piece of legis
lation jcannot be effectively imple

mented. Any employer can victimise 
two or three employees, onco tih£( 
employee asks for his rights. So it 
is very difficult. I will quote instan
ces. At 9 p.m. the shop is to close. 
The shop-kerper says, “The accounts 
are not yet complete, you stop for 
half an hour or one hour” . Will the 
employees get any benefit of over
time out of it? He will not. But he 
has to wait for one hour more. So 
the employees cannot enforce any
thing by their sheer weight, by their 
organisation, by their unity or their 
capacity as a trade union can do with 
respect to a factory. That is the dif
ficulty. They are completely at the 
mercy of the whims and fancies of the 
employers and they are not protect
ed by these pieces of legislation. There 
are other aspects of the question, but 
I am not going into them.
15 hrs

In such a situation, if blanket powers 
are given, to whomsoever it might be 
—he might be a very nice person, I 
am not questioning the character of 
the person—but when such blanket 
powers are given to a bureaucrat, we 
know how he will use those powers. 
He will cover everything by that 
blanket power.

I do not know what is meant by this 
proposed new section 15(3) under 
-clause 3 which says:

•The Government may, for the 
purposes of this section, fix dif
ferent opening hourR and different 
closing hours for different claw s
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of shops or commercial establish
ments or for different areas or 
for different times of the year."

What is left, may I know? When it 
is said “classes of shops” I want only 
one question to be clarified namely 
about hotels and restaurants. What 
will be the hours of work there? In 
shops of a high standard they keep 
some shift system and all that. We 
know that. But if any survey has 
been made, can the hon. Minister tell 
us, from any review or report, in how 
many hotels and restaurants this legis
lation about hours of work is in reality 
being enforced? Not many. And I 
think that more than fifty per cent 
of these shops and establishments will 
comprise of hotels. When all these 
hotels and restaurants are coming 
under the class of “ shops” , are they 
not going to have a shift system in 
their establishment? If one and the 
same group of workers have, from 
morning till the time they close, to 
work, what will be the condition of 
those hotel workers? Such class of 
shops cannot but be put under the 
very rigid observation of the Depart
ment. The hours must be enforced, 
especially in these establishments in 
which these workers cannot get any 
relief at all. From the point of view 
of the longevity of the workers in 
such establishments, at least the Chief 
Commissioner should not be given any 
such power to stagger the working 
hours. Even in other shops also why 
should the hours be staggered, and 
why should the Chief Commissioner 
b(:> given powers like this? I cannot 
understand it. Tf the shop owners 
have a genuine complaint that they 
are losing business due to this, I can 
understand. Therc are many con
cerns which keep to a high standard 
and they do not demand of the Gov
ernment any staggering of the hours 
of work. It is really the small shops 
which want to make money by sny 
means by harassing their employees in 
whatever way possible and it is to help 
them only that these powers will be 
used. I am quite *ure of that. For 
this reason, as well as for the other
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[Shri Warior]
reasons which my hon. friend Shri 
S. M. Banerjee has already advanced, 
we cannot support this piece of legis
lation.

Dr. Melkote (Raichur): I fail to 
understand the implications of this 
Bill. In the Statement of Objects and 
Reasons to the Bill it is stated that 
the object is “ to confer powers on the 
Chief Commissioner to fix different 
opening and closing hours for differ
ent areas or for different times of the 
year after holding an inquiry in the 
manner prescribed by rules” .

This is a piece of social legislation, 
and by means of rules the Chief Com
missioner is given powers to prescribe 
the timings, the locality and other 
matters.
15.06 hrs.

[ S h r i  Heda in the Chair]
I am aware that matters pertaining 

to labour, shops and establishments 
are in the Concurrent List. But so 
far as Delhi is concerned, it is 
governed by the Central Government, 
and here the Central Government is 
supreme. In a matter of this type, 
wherein large sections of the popu
lation are affected, the employer, the 
employee and the consumer have felt 
that legislation of this type should be 
brought in in this House, not merely 
for consideration and for giving 
powers to certain persons, but for dis
cussing these matters and for under
standing all the implications. If this 
has been brought in because of the 
fact that so far large numbers of the 
employers the shop-keepers, have had 
to be brought before the courts and 
punished and large sums of money 
collected from them, if it is to give 
them relief, I felt this is not a very 
salutary statutory enactment. When 
this was brought in, I felt that suffi
cient information would be given to us 
as to how the employees themselves 
feel about it and whether the Delhi 
public would welcome such an en
actment. When we are considering 
this aspect of the question, we have

to remember that Delhi is one of the 
major cities now and as such has to- 
set an example to the rest ol the 
country in all these matters. People 
in Delhi are much more awake then 
people at other places, and social en
actments of this type have far-reach
ing effects elsewhere. I would have 
therefore felt that while dealing with 
this question, other questions pertain
ing to this aspect could have been 
brought forward.

I heard with rapt attention my hon. 
fried Shri Tyagi who, I find, is not 
present in the House at the moment. 
And it surprised me that a person 
with his outlook should have made 
certain remarks which are not true 
to facts. He said that whilst we are 
attending to the improvement in the 
standards of the labouring classes, the 
employees, in very many sectors, it is 
having adverse effect on the other un
employed people in the country. Sir,
I least expected that Shri Tyagi would 
make such a remark. I could have 
expected it from a shop-keeper, from 
a capitalist. They have been saying 
this all along, that if the conditions of 
labour go on improving at this rate 
it would have an adverse effect on the 
agricultural population and on the un
employed population of the country. 
Facts have revealed, after investiga
tion in very many countries, that this 
is not so. The improvement in the 
standards of living, in the working 
conditions, in the salaries, bonus and 
other conditions has had its beneficial 
effect on the labouring class, the un
employed class, as well as the agricul
turists elsewhere. This is what the 
factual data collected in other coun
tries reveals. Therefore. I felt it very 
much that a Member like Shri Tyagi 
should have made such remarks. I 
hope that this House will take hi* 
statement for what it is worth.

The second point is that whilst m 
Bill of this type is being brought for
ward. we should have looked into the 
working hours of the employees it* 
these shops and establishments. Now, 
we are trying to give a carte blanchm
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to the Chief Commissioner Whilst 
he may decide on the convenience of 
the area as well as the type of shop 
that is to be kept open, I hope he 
shall not contravene the other enact
ments in this field.

These are very wide powers that are 
being given to him now. I feel that 
Government could have brought for
ward a more comprehensive Bill for 
the consideration of this House, which 
would have taken very many other 
aspects of this question into considera
tion, and set an example to other, be
cause, as I said in the beginning, they 
need not consult other States in the 
matter and possibly other cities and 
other States would have followed 
our example.

Therefore, whilst I express my 
feelings here on this aspect of this 
question, I would submit that Govern
ment should immediately give consi
deration to this aspect and in the very 
near future bring forward before the 
House a more comprehensive legisla
tion for consideration. I personally 
feel that the rules that are framed by 
the Chief Commissioner would again 
be placed before us for our considera
tion, so that we can ensure that they 
do not offend the Interests of the 
employees and the larger section of 
the public.

«ft «nftT ( t £ :
tnrrrfir qftor, ir? P im  ft

^prTr % r»^r
| i snpr NY % tst r?ft

wm *t jnRft r̂*ft t t  *3ft fc *flr 
*tpt jv i’n y»ft

s m r  % jfr srm fn r f
snrt wmr iff i f  r$t 1 1 iTr* fa*ft % 

jtttt f t  ^tht wtr armrfTw." 
ffwrrTt ^ Tm t t*  «rrm Tt *rwfr 
mwf if t
faHrfi | anr *rrtt frp ft  % fa *
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«n r  % * **  ** ftRft fiwnr

n̂rr % tjr vnfT Pnrr wt i w
vr̂ pr % inwhr jTHt % 
tt^  w  *pt*t Orft̂ ?r Pmrr i 
% viNrtoff iTT for ft  flppft ft 

tft mr fa»rr «rr «rtr*ft »raf
3 *  fan  if T|ft »rf I ^fa*T firw 

«TT 7*T*T TPT TT% arrtff Tt
3fr sfttvrR ftr̂ nrr <rfiw «n «r?r jftt-

>ft ^rrr jtt  fim  «rtr sr 
| T H  ^ T H  an^f TT irt gf»TOT 

*ft 9Tft * jfw  (ft ^TTt
fait I '

if TT rRJ ^  f  I TTT
m *#t sift 5TR Tnf S n̂rt 
^  n w m ft tpt TT?r f. *̂rfr 
sr? fspR £ fa^Tt fa  Trot »twn 
fa^ft *f fc, 3TT *?*?> revHiqs it 
*n<ft ?  1 w  f T m  if T if  ifrrfaw  
5m  £, *tt$ ^  fan? t t  sr*r jt w  «ht 
^t ^rt% tS 1 ?rif f r w  *smt m u
?t'T̂r t̂ ?H5r Tt JTm Tt if
T7 f^TT TTHT fFIT I

S*tt « m r  fB| jpftT % ift 
TIV W  $ fa!TT fT WTT *T5J \tH;< TT
TPfT «rr»j ?^r afa Tt r f 2T: »nf- 
jrr̂ r f. 1 f ^ f t  % w^rr m r»"f <r »pwt 
rnnnr vo 00 t  s m  f  t f t r  t t  <rc i f t

fw it  Tt
m fT»ft *Ar fr̂ T xrrft jt t *  w** vm  1 
tm 3R*f r m r f  m  <r*^nr £ jw *<w 
arR% f. fT «rfh»r tt f if  urtpr *nft rfrr 
xftr TTfTTf ft  ^Tl* w*r TT*T *t ffT  
imff qr nfnff ft  n r'ftr ift y f | » 
irftpr fiTtO ^tptt t t  art 
y ufi^ r ?  %ftr f*rt in*wi<ir tw  
f  -&rft nw *rt*r fa  -jsttt ^r?r 'A «tt 
if&t fa*r, amrar «rtn ^t 1 &r tor 
% h*t»: wn ft  fp f ift vftmurt



[*fr anmar*nftor]
<ff faWr ^  ^  «ft 1
VI50 7  zc5T 5̂ |f 7IwIf r|ff 7 WT Fk«̂ 
|kT Tkti: «*«| m 5fW|S« k5  
T:« Hfk’M«J- 53?f if55m $ 
tn ^ r r % fatf f^ r  wnrr *nrr ’srft 
«ftr srcwr ^  ŝret §rr frppi'tft «rr 
stft ^  w r  *pf f«r?r 
fbrfrr | f̂r *nmr |
V* <TP ^  TpRTf | I ij-T fa* if
r̂*TET fa^rnoT ^  n i | 1 jj<t

57f WT 7  57f55«f 5mff J 5m *f5 : 
5^r?r qr wfsnrw nnff %
faff it *t T ^ r  ?rff ^^ ptt

srnr-u 1
srrf it T r f  n ^ ^ 1̂

% <r̂ % ?r$r ^pfr sfrc titt it «. sr %
5ITC SRT ^  T̂'ft, e 5̂r % ST*TC 
sr^ ?t r̂nr̂ fV 1 z r if im  % srr*: it 
fppfr % JTifr^ff ?fK trfi^rr^r *mr 
*T$ *ft P'f =T|rT SrPT'T | ?ffa
%r<rx j t r  Jrr̂ n fcr<ft trr ct<p r̂r̂ ft

f̂rvTrrr fr <fr ^r> ?m tft 
Sftfr-Ti =*r^ I wffa 3»m r*P «̂r€V- 
W  «rr 5TRTr t  I 5T-T JPffSTT SFTC 3T$t 
# sr  s5r<Fft f'Fffr ^fsr tsr t| 
fa  *rta *rk w -p *pt *prf <r r̂ ?r|f P*p 

w  «rr jfrr *fft ?»rfa$ 5m  
?ft *t %<*<* gsffar 
*fap j-m t r z  p̂pt *pw ?r% 

*pfarft #mf :pT ’ ft Pf̂ R ¥T % 
foW.T Tf ’Tl’ Hr ^T-Ti TfTf t  I 

% Tif̂ Ti Pop tfft: ^i^ifsrv 
«r T.wt *r r̂r*r
% f  1 f ? ^ r  s^prrc 
fft «f)r ^ v l *Tf % TT% iTî r m  xgt 
«ft ftp Jr? ?W«T «P»T fair * &  %fk f3RT 
SWiX ^ ’TJTiW % ST^T fT .’ ff %
rflr ^  ?rt% vr w  w  v?: firar t  

?rd% % «r?r rsr v t  ftrer v t
fiw rr 1
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S*r f a r  % s?^rc «p<w r  

»Tf ^  »it f  fa  vftr^rc
=?lt eft ^  B[FT#T % SIK
m  *(% vft wv v\  %
^>T ^ fiPT ^r^ft 1^?.̂  ftRT

w r%  ^  ^  ’ t^ft 1 Jrrr 'f^ tt
t  fa  iTf cr sft? ^rr
#fa | 1 fsrcr erft% % ^
fV r  >rra fa-rr |  ?fk ^r?t ^  forr 
t  f a  jR » ft  %  f a n  if  e  ^  ^  

«  f r f t  ?flT ariT ^ r  tft ^ -w r

?w<r fcqr | ztfr frf^ ' %
>fr srfr- ^  ? h  %
f̂ T-qcT ^  srrf 1 ^4^rfT^rf %
% tft tw fat srw 1 ^  f̂r pm- «p̂  
f?j-rr r̂r7T fa ^ r l  >ft | t i  h ?fk ^'ri  >ft 
’t ^ t r  f o ^ "  >t w f ^  1

'-r ?ŝ t  5 3 . ferr srr rrp?iT
1 1 ?mr ^  T f  *\ spT»r fajn srrarr f>
?ft T»- ? V n " '  TPT T 7! ^  3TRTT ^  I

Jrrr > agwrar ji? f. fa  i i c t f  «p> »riff
% fajff '4 J irR  1TT *T^t JTi% %

»t 5=rr̂  ;Tii 0 =rr ^r «rtr '̂ rrlr
it f O k ^ v r  s srt 5TR 5T t" ^
»t=pt fa-f’T r̂rffTT | ^  5»r%
f'T'T Trii sricrr |  Pi' v*r<r f  ̂  sft>ff

^rfs -tt̂  g'm'r 1 5»rru >i srr irnr ? m  ^r?r 
f. TTP t '-TT r̂fr T̂ W 'm  spT  ̂ 'PT 

’ T'T'T n { i  f w r r  1 ? * tV  P'r^ > m  r ^ r r  

t  f;p 5Tjt T'T w  fsr'irsrer I  «r$t 
^nr T-T'r JT=rrfar vrr irysrfz
F̂TT %% I  t -JtTP XT iKT r&iiiz TT-fpfrjr 

ip *T*ST WriT<TV *r sr-T^TT

" T #  Tscft f. I »t
« { j t  ? r t  if  ttv  tra  P ??T t

if IT? | fa  >Tld f7r?ft % *T*t 
tfp ?t P?^ fafK !FT P^tt 3rni

3T »  f a  'T « T T * T  f T T ^  T |  » f
7 ? f  *(n %  ^ * ( d  *T{f ^  I lR <T ifs  

vr«ft*f̂ sr arft Tt fa wwrrt
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|  *r*rnr n  s, f r r  art 
Jf xrvr  *nr*r | «rVr <tt?t fTsnr 
% ^  ^  ( 1  % far* i.
^t t^ tt |  f jw  f^ r ftp *trtt * *  

i^rf5ni*R^Jfew ^T f̂t t t  >- 
^ r  Jf ST^rrf^F » j t  x&nx v t jt $ fa r 
fa s t  *rtr fo r *ft m *r «m O  ijmfanft 
v t  * t f  wjfatTT ^ ? > f t  i

JlTT TT̂ r gsrR  ?rt jt̂  I  far fin* % 
i fe t  q f  fr ft^ r  t t  f?pTT smr fa  *rtf *ft 
fsppr *rr h p t h  \» wz *r «rfa* ^
^#*tT I

It should not be left to the discretion 
of the Chief Commissioner.

^TT ’JSTra %TT *T? | fa  sifT
v t  *tt ffrrar if wxz fe*rr srnr sftr 
jt? ?nr fTT: f^rr r̂nr fa  'ssrt Jf «rr% 
fp rt  * fm r r  * t  Bjft *?»ft «rtr 

afta * t  s t h  j fq w T  v t 
T^pft I w r f e  

*<m r % ’tnrm' *rtr v t f  g£t m fa
«t +tO mrrfsnff fft *rtf ^ $t
«fhc w  fft s m t  'jjfrar * r  

i 

3T?t s m f t  tt ? r r ^  | ^T%
3ttt fa*ft s m r *i»V T r ^ t  ntfr $fcft 

i 4' *r ^ j t  *>t srp^rr $ fa aft 
WTFTC ^ >ff ^  Wjt faM’ft ^rffeo, 
f w r  w£t *r? *mt f  %fa?r 
y rtt  wtr *rftafr *ft v t e r t  itft ^rfV 
| v fffa  *tarft ?ft t t  «rr *V 5T̂ t | 
^ f t ? m T t f a * I > » ^ - 3 » T  £t*T* 
fa*T £  *H!T <fK CTT f t  T* 
flTPT I ClWCf % 3WT v W t
*  ftw  nr ^  <rtr ^ rv t iff  ifltsH  fa n  
airo fa  a ft** wrf * *  ifir  aft 
»T#? TTTTT^lf #  * I WTOWtflit
w n  t o  n m l  '% ?
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*nsrhvtf *rk 5^  ift vnfarrf f  3«wt 
ft^Tr ▼rf^T 1 (nn- ^rvt 

^T% f̂ fTT ir^ fr  ^ a r  f*t# ?ft 
ih*t v t f  wrrffr ^  X t  i

frft w tT  % >ft fs r t  1 1

v t  ^ t  %  ?ftfa r$  1 ^  ^  v  ^  
a m ft  t w k T » « r v r  ? ?  w  

^ s t f t  r ^ t  t  1 v n w  ^ f f  %• aft
ff gsnft vrn vrnr w n

^ 1 f  w  *rcr % ? t t t  vrm  fa  
3*fa ftr^ v r f w i  fa fim  »tk t  ^fe»r 
t  v f f f a  m f r n  w pt*i i n p r  ? n w  r t  
3|%5T 5 WfW5mf55 $ r|rf 7|j rWT 
^*jn rnnT^Wi  ̂ 1 ^ fan  wrr fart 

rft <r< *rvn t  ^  f e w ?  rrf^  
% stk < m  TH^nfTJif £ rr*T r r m  

m a w l  ftrq qm ^ ritr f*m t 
j j ^ t  ^ h r  ¥ t n %  v  f r m  %  * t  w n j  
f t e f t  1 1 g !T %  r n r  f a f r w  t t  
air? ?rrfa arfrt frm tt#  *3T«rrfwf 
v t  ^ ft 5 ^  Ti??r f a #  1 m w  ^  fn r f t r  fc
•J*l̂  'JfWT v t f TT1RT *T̂ t ftfWlft I *̂TT 

TfT fa  f  Jt fa  ffT?V flYt 
^  frr q?n 5T?ft 5>n fr, frn»r #  art 
j^trsit jf, qm >ft jjt fa ffipr
m  t?t ̂  ?ft *ft ̂  vs T|[# f  trtr ̂ »r vn«r 
*t Tl^ff *T̂ t ftw ft | I

flrnr ^ «t?  ift T!pn ^rfm  ^
fa  f f t  wft ?TR t *r art ^ w n fh r  f , 

^mfsm f, 3 W t vV rfttwsT ftŵ TT 
T̂fifT I **T fanr KTTT ift f̂a^Tg (ft

»rff**Fr*tft*nj*r«ft*vtf|;in!t 
3WT 5m *Ta 7rffT5:f £fT55 f,, m5f 5m $m 
t ^ n w r  4 iz t  *t <rpft f  1 ^  4^ 
n̂woT »»<t 1 1 »>t»3 «fl f f  « t  m \ X  (, 

f t  wt ftrfar̂ f trafw &  wft fy j  t  
v ^ n ts  vnr « t §  I, 9«f% ftm f +  
ftfa m  vn r |W 'nfl^f, v f  i r e m i  
^  t*wft ^ r f^ , vrtr i m n r  <rtt
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<TT T O *  ^T f^ ,
sfta flr^rft ^rrf?$, fsrf^r^r ^  faw ft 
^rf?? *ftr sr*r ?t m  *ft ?ft

^r% f^rq 5>tt i ^ *T<T̂  
T̂TcfV cT3J# *ft ftpn qr ^ T T  $ f r

* f  ̂  ^  ^ t^ t if ^ft f rp ^  3r
i t  ^  {J, # tft ^ fo rfrm  v t  ^  ftmcft 

£ 1 ?*t% ^  ^tt<jt f  i *ttt<jt eft
3T? | f o  ^  *-$<r
|, "^Tft *f?r srfa^ | tfk  w  ^TF rrq r 
*rt s ts t -t gfaft | fatft tft s rtw  <tt

fVfft tft m ^ ft  fft w f t  fr  STcff TT

75:ff T7T 7fTT 7 rfTf 7fi r5 J5m7p 
srHcnr | fo  jj^nfcPT grar t t  fa * t  
TFm din §  ^r% »rm s tts t t  ^rr^j fr \

" $  q  arra | sftfa k  *r*r
^  > ^ft % t ^ ^ tt ^nr^Tr « r  i f  *rr
3% ^ T  *n? fa 'iff?  farfR3T ■>
^tir ^Fr% T*J T>T #«TTT f^RTT ^  ^ 
sTeT s(w7< II7 rI s r) 5O9 7IVI  
|  I 5*T fasfrrfr ^  T t  T?l%
v t  ^ T c T  |  1 ^ T c f  'o -  icr <fr f% 
,IIr 7I nIII W 5mT rI 7i~r\w 7fiII y 
^ f  fa  *T*T 3ft S*r TT fa^TT
^  1 eft tft Pro ^  crv ^  fa<T t̂tctt $ 
rf̂  T T 1 7  s rfr rf 7 f  TI s rJf
*ft STRft T?t I  %0x ? tf*t TT^T ^ft 5> 3TT7TT

1 ^ P ^ r m v  ?t m  tr̂ > 
fan ?ft t̂t̂ tt r̂r̂ TT ift fersft ^ 
5^f7 l5T ôJ5Irp 7Ho>O I= II
^  ^rnj; ?t i m v  ?t *rnr 5  *r r̂
3ft sfrfairi ^»T^t f̂t JT  f^TT 3TT̂ T
^rrf^ 1

Shrimati Parvathi Krishnan: The
Minister in his opening remarks started 
by saying that this is a very innocuous 
measure. From the manner in which 
the debate has progressed, it is quite 
obvious how it is far from being an 
innocuous measure, and certainly 
labour in this country is quite convinc
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ed of the fact that there is very little 
innocuity about the hon. Deputy 
Labour Minister.

Be that as it may, though the Bill 
may seemingly be innocuous, I do not 
think the House has been or can be 
misled by the Minister's fine words, 
because here is before us a provision 
giving blanket powers to the Chief 
Commissioner to fix hours arbitrarily 
as he likes or wishes during which 
a shop is to remain open or an eating 
establishment is to remain open. This 
means that both the customers an the 
one hand and the workers on the other 
are to be left to the mercy of those 
who would be in a position to make 
their voice heard with the Chief 
Commissioner.

Take, for instance, the various sec
tions that are affected by this blanket 
power. We have both the big and the 
small shopkeepers having their shops 
side by side. We also know the amount 
of competition that is there between 
the big and the small shopkeepers. If 
certain very long hours are fixed with 
a spreadover with lunch interval and 
so on, if the opening hours are very 
early and the closing hours very late, 
we might see that the smaller shop
keepers will be suffering because with 
them there may be no attendants at 
all; they will themselves have to keep 
their shops open unlike the big shop
keepers who can pick and choose their 
time and pick and choose their 
employees.

Therefore, I have my doubts as to 
the wisdom of conferring this sort of 
blanket overall power on the Chief 
Commissioner. I certainly do not see 
how it is going to work out practically 
and how it is going to help in seeing 
that this particular demand that la 
there is definitely met.

Secondly, with regard to these hours, 
we are not clear as to what the spread, 
over will be and how exactly it will 
affect the workers. If the hours of 
opening are very early and the hours 
of closing very late, in a big city like 
Delhi, as has already been referred to
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b y  one or two hon. Members who 
spoke earlier, it will adversely affect 
those who have to travel quite some 
distance between their places of work 
and their homes. Recently they have 
fceen demanding that the hours of work 
should be made shorter with a shorter 
lunch interval so that they are able to 
leave their houses at a reasonable hour 
and return at a reasonable hour. If 
these timings are changed and they 
have to leave their houses earlier and 
return very late, one wonders in what 
way they are getting any protection 
and in what way this legislation is 
going to help them. Of course, I do 
not personally see the Deputy Minister 
being swayed by human consideration? 
very often. But it is a very human 
demand when people say that they 
would like to have more time with 
their families, they would like to have 
more time at home. It may be that in 
the evening they might wish to join 
evening classes to improve their edu
cational qualifications. They may be 
wanting to visit the theatre; they might 
be wanting to spend their hours of 
leisure attending a music performance 
and so on.

I do not know why the hon. Deputy 
Minister is not able to give us a clear 
picture in regard to all this. It seems 
to me that if all these things were 
considered before this legislation was 
brought before the House, it was cer
tainly the bounden duty of the Minis
ter to have said that such and such 
things were covered by the Bill in such 
and such manner, and the interests of 
the shopkeepers, the smaller and the 
bigger ones, and of the employees 
were definitely being looked after. But 
I do not know how these have been 
looked after with the sort of measure 
that is brought here.

Apart from these, the Minister is 
well aware, and the Members of the 
House must also be, that there are a 
whole lot of other demands put for
ward by those who are working in 
t firr  shops and establishments with 
regard to their hours of work and other 
things such as holidays, casual leave 
and so on. When this amendment was

(Amendment) Bill
being brought forward, it would cer
tainly have been far more helpful if 
we could have had a comprehensive 
measure which would meet many of 
these very urgent and pressing 
demands.

The hon Minister seems to be asking 
this side of the House to have 
patience----

Shri Abid Ali: No, I am not asking
that.

Shrimati Farvathi Krishnan: There 
are certain demands. For instance, 
take festival holidays. We all know 
very well that the holidays that are 
given to those who work in these shops 
and establishments are not fixed, as 
they are fixed in the case of factory 
workers or workers in industrial estab
lishments, employees of the Central 
Government and so on. Why is it that 
these people should also be denied 
what is very right for them to have? 
Why should they be denied the right 
of having these festival holidays? Why 
do Government not come forward with 
a measure to help them to get this 
right?

Then again, with regard to casual 
leave and privilege leave, time and 
again we hear how those who are 
employed in these establishments do 
not have these rights and are unable 
to get leave at very short notice when 
there is serious illness in the house 
and so on. Just at the whim and fancy 
of the employer, they can be chucked 
out of employment because they have 
not got the safeguards because of the 
defective legislation in that regard.

Then there is the question of medi
cal aid which is also not there for 
them. We—particularly those of us 
who are here—all know of the various 
grievances that are there with regard 
to the contributory health service, but 
at the same time, something is better 
than nothing. I would certainly plead 
that at least these shop assistant* 
should have this type at aid which 
would certainly help them to moot
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many of their problems with regard 
to their health.

In conclusion, I would once again 
say that it would have been far more 
beneficial if we had a more compre
hensive legislation where the rights of 
the workers on the one side and those 
of the smaller traders on the other 
would be safeguarded and they would 
not be left to the mercy of the Chief 
Commissioner who is now being given 
the complete right to fix whatever 
hours he likes during which the shops 
are to be kept open. Therefore, some 
method should be evolved by which 
on the one hand the interests of the 
smaller shopkeepers and cn the other, 
of the customers—because we have 
heard the difficulties faced by very 
responsible and outstanding customers 
of our shops like Prof. D. C. Sharma 
and Shri Mahavir Tyagi—are safe
guarded along with the interests of the 
employees. If we could have a legis
lation that would satisfy these people 
who form really the vast majority of 
the population of this city as compared 
to the few bigger shopkeepers and 
hoteliers, if such a legislation were lo 
be brought forward, it would, certainly, 
be beneficial to all concerned. Of 
course  ̂ I know from experience that 
this may fall on deaf ears. . . .

An Hon. Member: What?

Shrlmati Parvathi Krishnan: The
appeal that I am making.

Shri Tyagi: The lady is very
uncharitable.

Shrlmati Parvathi Krishnan: I
would make an appeal. I am making 
this appeal. . . .

Shrl Tyafi: This is a most unchari
table remark. The Minister is very 
receptive, I must 9ay.

Shrl Nmyanankntty Menon: Hard 
truths are sometimes quite unbearable.

Shfim tt Parvathi KiMumb: I do 
not know why hon. Members, even 
before hearing what I am eeyin#, 
Should iuoqp to conclusions.
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But my appeal would be that this 
Bill should be withdrawn. So often- 
the Opposition, the Private Members, 
do co-operate with Government and 
we withdraw Bills and Resolutions that 
we bring forward in the face of the- 
promises of comprehensive legislation.
I hope, in this case also, this piece o f  
legislation, this Bill will be withdrawn 
and very speedily a comprehensive Bill 
will be brought forward for the 
approval of the House, which, I am 
sure, from the trend of the speeches I  
have heard till now, will be most 
willingly and readily given even when 
a very innocuous speech may be forth
coming from the hon. Deputy Minister.

Shri BalraJ Madhok: As it is the
Bill meets the demands of so many 
people; of course, it is not sufficient. 1  
am not in favour of its being with
drawn.

«rt w m  ( sti? f^fr-Tfem-

fewft ’TOT *i«TM srfsrfaTPT %■
f w *  zricr qnrr

TpCTT | I
| ft p j  

Sr f'T̂ T'T w t t  g i

P̂h'T ^  H %% STcT  ̂ftp ^
JTT "T̂ T, % 3»'TT

T O  f W  STRTTtiTT I JJfT % %
s r W m  ^  s i t  t ,
f+'Tj ’TT n<.<5 % >T̂ t (ffaT I

T̂cT ?rrsr *0
| I 4' % T̂T $ f«P yFPTf <TT 
TT for f W  5lcfT I,

TTWTX % gVR HWJ
t  tfteT *IY finraT
w tftj 9RT ^RIT $
% ffW R |
t i  wmrr 1 1 *  *  ftr otph-W  f i v n w t
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[ « f t  J P T i T r ]
¥t ffeft | tftr  sararr % fc r  f o r  fo r  
*ftrf * t  a fr  ft?ft | fa r  *f*rarrfl 
^ w ft  'n : ^ft<r tftsrcr ft^  f  i 
f * r  ?TTf * t  f w f a  |  f3r*r% 3ft 
HI*ii1'*M> vJfl^*i %  ^  'JH %  %

< K §  % ' T ^  ^ T  T I%  ^  I
t  ^n^rr f  f r  $ g  tft ft , ^  fo r  fa fan r 
fa w n  x p t  ? A t  f a f m  f e r  ’ Pt ^ t  
f t f t  =*rff^ 1 T̂Tf ?T f*?P nT W f*T  f t  
*rr ^ t f  t f t r f o r  f t ,  # fa ? r * r r f t  f ^ f t  w 

f o r  ^ r  % v i h n f < i f t  %  f a r *  
0s# f f W t  ■srrf^ 1 m f t ^ R s p t f t n F t  
% f?ra <r* Orfcsnr ?pt«t ffa r  ^ rff^
tffc  * f  fafaKT *PW iTT3 w if % ?tfa*
?fff ft^T *nff3 1 ar^r % * m  &
^m n k  ^ft T f o r f t n  ?>, ^ t t ^ i"%

% ?ftt trw> tr^rfx «rra «r£
TPT +*TdT ^ SR fa TT *M£<
T t  STTTf ’ T k  W f  *r t ft  * t f f  * t t f

? w  * p t  ^ t * t t  'n r r r  |  1 w iT m t
* f  s^rft * t  <re? ft%  ? ^ f r  tft 
im r gt m m  f f r n  s r r f f *  m m
•fit rWn "11 's*Ti *T3T<JT ^ t  ftcTT ^  I f * W
<rrf *t  ’ t t z t  t t  ?ft»r s w r f  5f

^  s rr ?rm  |  t f t r  3 %  f t  «T?t 
«ft T T *  JTiTRft I ,  t  f t f f  q t ?  * T  
M% *4T̂  f[„ S'fft rTTf % »̂T SiiT^Tfk’ff 
Vt ’ ft irfVPR ft^T ^ifftj fa  t  3fa 
T O  T T  ’tT'pft * $ f t  *TCT * T  %

xm  1 ^  n̂ro<rT jj fa  ?rrf vr
STJP̂  ft^ I ^T%$ t

* m %  <v* ^ft * * r  %  f a ir  
«rfa%rr fwT | 1 A ^Tf?n f  f*R *Tf 
^  ^ r  tt fiw rf % sro «Tf *t?t ift 
sft? *  fa r r  *wyrf % 
ft*n  *ftr ^ t 5ft»r tt  v r ft |
^ T P t  f^ ^ ft  ?ft fT r T  *f  «IT3 ^  % f r f ^ f  
•irm 5T|f %TJn ft»n  1 «r»K f%^t 
5^fpr *r w n ? r |  ?ft m f ? w  « t  T if i ii i t  
if «rrr ^ tt ^Tit» 1 m f^ v f ^r v tt
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* f  ?ft * 1  IT T  T t  « T f t  f , $  « r t r
^  ^  f  % P R  ̂ t  *T3R[T W H T  %

?ff g * f  % 5TPT fr^RTT T^tTT |  I
« H R  ^ t f  VTf*f> ^  ftcTr Kft ^TcTT
^ r r  |  ft? »nf5T^
»f»r fa  fT R  w m t *ftr ^  jv n r «fTT
^ t  !̂ t jtt  1 ^ n rr  *rrfVf+ ^ft ^rr?r Jf
flT w  fa  5TT3T ftf^TT ^ T T  ^ ?ft ^ f  
* f  X R TT ^  f a  ? n ^  X T r  %T % ?TT3FTT,
*ftr ? n rr ^ f e . ^ r
*T*T W  rft 5 ^ T  t ’STTTT #51 ^ T ^ t  
TTf | fa  ?̂«r irrf^T «rtr 
<t1'^ ^ f  3'^+1 I «ft ^ T  STT̂  WT XITT I 
rft ^  ^Tfdl f  fa JTsr^ff % TTPT ^ t

ftm  ?rm  % *»tt % r̂*n%
TfT^T ft^T ^nff$ 1 X ? fT  sw% 

?TTJI T̂5T T|| ?ft ?5Tf fa  
5 ^  ^T«r * f t  ?HT7 ^  ^ T 3 T  TTTT | if 
^Tf?rr f  fa  fa^ft ^  qrTt 5^ h
3FS Tf', f c r  s^rrr f> 1 ??r%
JT f vTnr f> T T  f a  t  ■JTTf 3ft fa IT̂ J ^

?t ^ w r  * f t  f»r?T T m  ^ r m r  *r f t r T  
'd'l'<r>T 3 f w  ^ft w°*n\ ft^TT I

«nr *Tf fa  ? ^ t t  ^t ?fWf 
^t ^ t  fteft t  1 w  ^ r  far m^t 

^ f l  ?ft % ^ r  1
m r w  «%*r fw ra
g  l « n ^ T T  VTW TT %»t 5P^ T fr lT  |
eft w t  ' J h v i  m « t  H f t  favcTT i 'r h n f t  
M^+ ’ f t  % ^S TT V t  T f ^ T  ^  ^  f?TT
arfr %  5 ^ H 5 r r f  ?̂t m ?r f a w r  i 
i f t  ^ «t fa  % ^tt?t »rm
faWT | I fsR^t »rm f̂t T̂fTrT
ft^ft 1 1  ^ w t  ^rfhr^ 1 1 ?ft A  ^Tf^T 
5 fa ^w tt ^t fer ^fr *ft for ^tf^r 
fa jjT  arr^n ^ n f f 5 1 ^ r  f o r  m  <Et
^ t f t ,  ? W V t ^ f c T f f t ^ t » T  W R^ 
*1*11  ̂ VT *|1 ^( Fĥ I I

A ? n m ? rT f f a r ^ z r f  ^ t m r r e  
«ipft 'TTffn[ 1 «nft «if ft?rr % fa  f n
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■ft? ?ft «rr̂ ft ypR *r q^rr
$ WPTFT Tf^ f[, ^^Hd<
.$ rft V f $ fa fftfTO WK T^| I ^
'ft* *ft ? <  $>ft ^Tf̂ r %

j i ^ t t  ^  j v n s r c f  v t  * r t r r  

^  1 1 4  ^ T f  j f a  ? ?  5fr<ff % sro
^ f r |  %  s q ^ f T T  f > f f  ^ i f ^ T  x fK  * P £ T

w  t h ?  * r « f t  %  f t a r  1

*5? mft in# * ff r̂r?fr $ i *fr 
<stptt |  f a  f t  s T c ft  1 1 * r n *

%  <3T*n% if if f  sfl?!TT f a  V tf  ^ 3T STT* 

5>  'STRft t  s f s R T  ? f t  I  W t f a  

■ f J t ^ T  t  I 4 %  * f t  5 W  »T53ft T T

? T ?  f f a T  £  ?ft ^ T C ? t  * T t r T

*r t*t fo n  *rm 1 1  irft ^rt % ft ?  >fr 
fajn  'srr *t*cit ^ 1 cfr 4  *r?$rm f  fa 
JTf w>fTT fa ?rrc <p? fa? *r??t 
^ f t  q ? * ^ t  ? 4 t  ?ft * T « f t  f t  vSTTtnft, 

*r£t ? f f  | i «n r  T(fr s*3ft 3rr?ff % fat 
fir? tw o 1 fa$ jtt | firff f t ?  $ jt  Tf?ft 
|  I ^  f a ?  ^  ? « f t  « m ?  ? f t  f f t f t  I 

far % fat* w fft vk  vrft 
arr snrcft $ <frc vr? Sr w ft  art ^ f t  
| 1 ss fr fi 4  ^TfTT fr fa  it t  ft*  

fa<r fWt ?Tff^ *nr ^
*rm *ptt? «T?fTT ft^T ^Tf?»T 1

afft OV I W t f  W  STTfl $ CTfdT
>ft f  fm r  % f t ?  ?tt?  v t  jv r ?  jt*  t*pt 
$|l f t ?  5PT *fr V»n^¥T ?|ff 
wnn I 4  MTf?T f  fa  faff ?TTf 1 T « (  
Iti^K Tt IJf fW  jVH  V ?  T W  |

?rt? i r fm r  v t  »ft <̂ p w r  <n  ̂
T?f <rrfa sfM t vt ^  f t ?  ^

f*nr wnj 1

^  w W t  : ^ h n ' t  ^  i f t  ^  

f t ’ft fa  v t f  vm ft sft

^RTT ?  «Tt I

(Amendment) BUI
« ft* m rs * w r  : ?jrnfV aft % 

fa  <Nrrt ¥t «ft ft^ft ^ t% [ j 
4  ?ft T̂f̂ rr 5 fa «r«̂ T 5> fa arm vt 
w trts * i « 0 ‘ ^t arrtTr ^t ?  q i  1 
w tv r  v t  ittht ^rrfipj
VFRTml % «T??T fa  JJT WTpft vt
y i  g f ^ r  stt̂ t irtr ^ w t  ?rnr ^  
f̂ rtr JTTTts TltrOi t t  T̂arTart ?  W7- 
W?TT?T T t  I 4  jr f a  T f  f t ?  
5r?«r « r n r  1 A  p m  f  f a  n r m t  a ft w  
^ ici v t  ^t t’̂ l^rT 1

«ft wnft : ^  >F ^ I

4 t nwr Jnm rr : ?ft 4  ^TjRn jr
fa  ? ?  rmft vt orr? #r T̂ rr amr irtr 
to t  *rr fw h » r > f * ?  % «rtr w r f  
% ht«t 5>n ^Tfftf <rtr fa#t ift *r
^*P ? tT T  fit VT5 t̂ TUTTT VTW T T ^
% fsnr rrs^rr jf^f fasrr arPTT ’Trfpr I 
^ tf jrarf ?^t | fa  P m  5vr?‘t % 
^•T^TfTift t t  ?=mj; ?  fam  arpr 1

S ?  5l5?t ir ffm t  t f  ftw  IT 
» m ? T r ^ | f  wtr^nrarji1 fa  wr? ¥ f  
v m m 'i t  w ^ttt v itv r f  f t  1

i f t w r w  Rl? : flTTNfw 3ft, T?r 
Riw ¥t s o s m vr v t v r  «[H im v  ‘
ft^T | 4  ? t^ T  f  fa  *If FTVTT
fW t  fft ^  11 *.* fft 5IT%f?IT ffTVTT 
9 « r m a r r T ^ t | m « f t f l | a r r in f t | i  
th  finr *r JTf » t o i  f̂t «i< | fa  ^h> 
vO«H"< vt «nr wiVfrrr fn n  fa  srf 

?ft JTT?
¥ t  Tarrapr if |  1 i * r n  m  « r f  
jmTfopT ft^T | fa  «j? irrvrr ?^r 
7T v p  t  1 »rrt ffry ^ H  % Tta f ^ 
fmr % i '  fa ft^r vrn  <rr vtjjt % i 
f*r t ? r ^  a ft m n r r  i f  d N r f n f f  * * 1 % 
v m  i  v m ' t i t ' f t  f*rfr * r  

mfhrf 1 ^  # ft?r (̂r??T fa  j  f*t
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[«ft tarrrsr

* *  ir ^ t t  1 1  <ft$
t f t  f t r e R t  |  1 f a ^ g -  ^  |  
fa  «nrr ^ P t  srtf: f?H *ppt
<TC T O  5TTTT ?ft '3 ^ P >

n5m%f 1I7|£f 7  5mrf tjto o 
Pff5mf j 5kW5 W5 o5m m|W7T W5 %5T
«rm s =f5T7f | ^t%  z5Tmc W5T

3W%,ft^>ft^tiTrTSTT 
& wtr *ptt t  <rt ^ tt

TT*J»T STPt * t  WT | I f^ J -
II7f5 W5 o7f s 3HJ s 

* f  f a fa ^  % frpjff I  > 
f a r ^ n r ^ r f n f f  % *ppt % *i£ ?ft
fa ft^ r $t% ^Tf^r | ^
+ fa*M 5fHI I
t r if a T  ^TH% 5TTT W  WT5TT ^  |  |
'd'i'M >ft r̂nrrf̂ PF Trapftf^v affair

VTTm^VT | fV # 1 RRTX
o5' np?I W5 nIIII' IwII 75T7I75*fX55 W5 
TTFT #  *tT7  ?rfa ^mt ^TT^Tf WT̂ T 

1 afT f|o7T r̂ fff55 of 5m7ff 
apt I  I r̂fanr JT’ft

| fa  aft w ?  Tr^'i 
%  f ^ v  %  srM^RT^Kt fa s t |  i 
4  ^  H^TT fT fa  ^  5T̂ 5f TT
57Wf5j^J5Tf«5TmT 1 J mf^7t7
i f^ h )  ^  ^  StfasptT ^TT fa

^  pn^ff vt *ft#r % *T
faft’SRT *PT TTMT | 4  T O fU  £ ^ R T  

t  i j f o n  «mf 3ft T?t 
s5mO PI% %5T l5T7 nIwII T 5m 7
rwT 0IwII s ,I5m)r 5j nIyII y
0Os7%|5mrrsrr|fJW5 mffs s5mff 
of 7%I%f 5Tff 7IIrff T 35Mf JfTT*fl5T 
^ tt ftrr sfrrt * m  «n %fa^r *rt*r»T 
rTTr 5Ts »T Wf O7T $55? W W 
Mf5m3I jmf 3:5T r|7|f j  cjkT TT 5jj 
« T ^ | a r t fa « f t i i% 3 n %  ^m i $ i 
jmf 0*nst <ft  ̂7  *rnT 79s ^t m|fj  
| %tt f a w  | fa  ^fft

^  sittwi * $ i  ^ f t  ^arrf̂ T faft 
ŝ rf̂ RT v t ?«t% vfw Trr ^ fer arnj 

«rtr ^  ^ ir  i
^ ? r> ft% ^ m % w ' M w ? r5 t% ^rif^  i 
jt? w t^n  fa <t»r *t£ «tt Mz

^ f t  •^ft > am?T ?Wt ^
t  i ^  ^t P*-hi« ifh: t t  ^ tih

T y 5m5?T w3rWWm 5 7IvHT ~ )y W5 7II
fa^rr srr h^ tt |  i ^ r%  fqrr
i?l 0 '*oiT 7T%I a0£TM %MT rpT ,?"I7T
Tie'll ^ I

j*5f 75T 05iI Wf %flf 5m5T7f r5 W5 
W5 %JT c5ff7I 5' afTrI %|f%fs U
fa  5*1+1  5,1 'M ?PPT it T̂t m  ?Rr
7H5T y  % 5R $  %IrII W5 777mHT 57HT 
7T z,II75T 7 y 5̂ fk*I WT 5MMOyzT
^TT t̂cTT ^ ^ o 'Jti % f̂tcTT 5f ^  cl i

THH 5Tf«?T *T WT J %T mJ5T 
^ r f ^ f a j i ?  ^  
fa^ft it^t*pnt%m«TTar%3niT^ ifq^ 

M^n <i id ^ ^1 <. ^t^t VF fatH 
MW5T 7J%f W5 vf7T 5m£| mfT %Wjf W 
5mfk %fi5 Wf j jW7T 7ofTfT W5 *|f s 
7fff 7 =f5W<I= 5m7 U 75T %faTs Wf 
^TT^f of 7f3f ^  ^ f^ Tfr^ f>o
% >ft «TR % y z  f?|XRf F̂T ÎT? |
prnff r̂ wti vcmk^t tit 

| fv  w  titm % arm ^  % ^ rq r  
W^TOnT l ^T?7Tir % f^R vftv mRT vt
§  §  i A ^ r  r̂ 5  f̂t Pr
^  t  fv  r̂ r̂ ^ r r  «ftr **tm 
^StsT *p̂  til ^r^T i

fa^R  s r g  | 
m  v t 1TR ft^ R  t t Z  VT# VT Vm\*1

^nw ftr̂ r w t t  ^  ^rtr vf^rv <pr 
flnux vr z  v r  T̂RT f  #PF! ^VRf % 
wrt % ^rrj j t  fw ft  f  1 
Wfjt *ck v t f  w u w i  v t w rw  wff i f tn
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^ f a l f  T t  f t r f t  I  J T F T  JT T P T  
tK * J *T #  %  * F T T  «?, ?o

*ft tt  T t f  srftr*T «rerr q r#  ^ r r
^ VT^V sft W W  *TIT

* 3 #  % v w k  ? m  rnr ^  iiysrw
T T  3 #  I W f c W  f T F f t  %  u ,  n  
t f t r  u .  ? *  *r#  ^ * t #  T t  ^ r  T t
T T 'T T  s n f ^  * t \ t  %  ^ 5 T#  « r k  ^  31# 
%  T O 1 f # f ^ T T  T T  f t #  3! T #  T r f ^ #  I

if ^ftT TfM^TT Tt
f T P f f  %  f t #  * f r r  s ^ r #  t t  ?t*p t  
f # f c ^ r  t t # t f  * r f a T r r  f e n  f n  |  
f r  ^  ^ r r  ^ r f  ?p t  t t  § ,  ^ f t  * p t s t  i f

? rr^  T r  s r f a T r r  T i » r m  T t  
5^rr • j f ^ T  sr^lr 1 1 ^  H * * * f  f ^ f t  T t  
f a r r c  * m  #  j t p t  t w i N i  T t  s f r r
Sf T3T T T  j r r # r  %  *r *r #  s r k  ^  fft#  
TT JT*r fs m  fTTT STTI 3*r ir T§T W  «TT 
f r  »TT*ft % f?#T it ft??ft if fTf#  »
^?T T T  THT if ? O «r# ^  p n  t M  
sflT 3Tli T  T^ W  if c «T# 5 *? Rjnr T T  
T F T  *t  £. «T# Sf'? g ’Hi T ^ f t  I MTT T o H I  

t  fT  *r T l T  % #£ ^fcr tffaT T #
»i# #  s r tr  ttj#t i f  ^*r •jnr s^st

i f  T T *T  T  # £  ^  * T f a T  ^  T f #  >T# $ I 
^ r r  ?rr = n fg #  f T  t « t  % t a t  t W t ^  
% f 3 T ^ m  i f  # r r  t t  w$t
% ? rfr«T i f  f*r $ f T  # ? t 
%  T f T  |  1 V T T f T  cTTT % T § T  T i  
V T^TT I  f T  ?*T T -T  %  T f *T  
%  3?TT * T f t  *TT t f T d  % ' t f T *  m  7^ 2 ?

m ?fr $1 *rf*r irrri ^  % *rtr
^  »t % rmr T*ft «ft 3n#t Trfa# 1 
tnf^TT 5Tf#t TC THT TT^ TH  T^^lO 
•jft j[ wVt Tt S5FTT ?ft
f i f  ^TT ?t ^ [f?#  f3W ?t i  f ? i  frTflT ?TT, 
<T| W  «ftr «P»T WWtfsrr Wife T|Tff if 
f ^ T I  %  W  H f + » i  V F T  V * f  T  T P T  %  
M i  wfHT ?W TTT FT W  Tint ^  
f^WT ^  4*1 t t r  ^  ^ » • • •

(Amendment) Bill 
«ft vo qf# (*##t^rw) : w r 

^rr ij>Tftpr h $  t̂ w r  fr Thrift 
c»rr *rtr jtt#  frr
’ft ^ ft  t ^  ?rrfr yT̂ TT Tt Ttf ygfinrr 
?r?t? ^ ^ r t ^ t t T t x r ^ t T r fp
f f r f r  T^T T # ^ T f t  f5 R T  T T  f T  T R  T T  
W T  V M M  f!t  W  f t  t t  « ft  3TTJT T T
j v t t  s rfw  t t *t t ^  iftr j t r  t j

I

«ft tirrnr ftrjr : ^rr ir̂ f w W  
:rft t̂ ?TT'TT TfffT «rrx f3R ^tww if % 
M̂TTT ^?T 1J5TT T̂ T t  if JTH i  

m f w t  ? *tO T  ^  H # t ^ f n  T ^ tfr  |  
fT |TPT TT 3ft TTTrft THT T^t | 
3«T % «TfVT % WfHT TfT faPTT 3TW 
«̂ T ift JTR TT W if 1£
T̂ TT f  fT W  *THm T«T ^TI^Tft
3ft vftw ?TTfrr vnrPT ?r<t^ % fw  m 
3TT# I T* TiT«r it A 'T'W’TT j  fT T? 
Ejj-anprr TTfT* =Tffr KT»ft I W  IT* ffT TC 
Tft^Tf^# fT fT<ft Vt TĴ rTTt % c wi % 
*rfVT TPT STfft f̂ TTT 5TT#*TT I l*T % 
Ŵ rTT # JT̂ vft TffTT STTfTT j  fT |TPT
t  " j 'T #  *Ck  ^  ^ t#  t t  t r n r  
f r r f f ^ r  t t  f a n  i r m r  m  i r n r m  t t

Tf TTf Tf’TT'T WTT Tf#  TnTT 
î  *tt-^t wnr «nr fT?r t<  ?  fT ? o 
ir j» sr# ’t t  5TR ti >?w t?wt m vrfr 
•ĵ t »ftnr t  iftTT <rr«ft w  Trm  t t  
*rrm* nr<t< # t t  i *n tt  ff-mr «rr-ft
<TK#T T t  f5TT# T T  ^  I f * r f T  « T  ift  
c »t ^ T # »ft faRTsfr f r  ?v, i j j  i f  
ftft  ̂ I P̂TT 3T«TT % JjrrftTT f'TOt 
fffVi < r * T M ^ t » r e r 5 J r T t > m v w » f W T T  
CfT IT»TT Tî T TPTT T̂fi?# 3TT Pf 
T W I  T  frr#  f^ T  WT551 *P c J i  «PT
% fr - T  jp t |  f T  x y r  * A t  ? x  
^  JTPT WW# ¥t «W «I fV # «^ 
UX'̂  % Ti^r if Twft | ^nr «nNr 
If %ww c «n t  H  v*nt f*iw



Delhi MAY 8, 1961 Shops and Establishments {5320
(.Amendment) Bill

>5319

[«ft OTTT* ft* ]

* & k ? h m  v r  i t

^  <W *WWT $ iftr 1 $  n v  «T R > R
V !  tflifll 5  ^  ^
!Tt5ft JFl# WTTCT S*PT % ffot#  fft
p r n r c r  f w f t  i  w f a f l  f h f  * f t  

V PpT %  7 5 #  $*T f t ^ R  f>T % *n  

Hifipr ftr ^
VX*T ST ^ ^^ fW TT̂ Tt % fii*l IJT
« t^ t  i$<«i <ftr v  1 wl ? ?  *$>«i 1 jit ^ ' j

^  VTWR71  fa  TJT^rfTzff %
f ^ r  f f t f  S R  5fVT fa fW r T

fTT f a "  3TT? I *£?fr ir ;3R rF  |

« f t r  ?  T O  f i t  J T ? .  « T f a « F T T  ^ T f a ^ T

t f r s f f j  * m f * P n T T f # ,  S T P T I T F ^ f r * :

f % ? r r ^ m  ^  f * T m  %  f ^ ' t  

f p f t  ^  ^  m  W T  S ^  m

3 ?  % f r ?  % r e  ’hts % *jfrrsr% ^  
« r t r  f i t  f > r  £  1

A  ^  f ^  ^ * t t  ? $ t  m  f o

W T S  S t  U i ' T  ° * 4 9 t- « T T  H  M 3 i * i

%  t t  r |  f  * f a f w n * f t  |  t r t r  

m ^ r f k  * r f t  f * r o  f r R « r  %  O p  ^ j f f r  

f t r e t  A  ? * r  % f s * % ? w  t t  f a r m  

f t n n  $ ,  f i t  s t s t V ' S t s ’ ?  v r  ?  1

f i t  f i t f s m  1 1 ?  f r n f t  f j p

f P M  ?  i r f t U T  ? T  < T T f f ?

f n N i f n r t  %  c  t T  %  i r f a f r  

v t * t  ?  f a u r  s t  * 1 %  1 < p t t  w r  w r s  

^ t s  f i t  t | T T  ^  t t  ^  $  ? >

* * T  f f t  f l | :  * T $ t ^  * T C  f t f V ^  IT T  S T T H  V T

* r e  «f W  ? * r  f i t  h j t o t t

W P T  f i t  * T  f M m  ^  f r r s f t  5 > f V  |

t m  a * t T  %  f e ^ f t  f f t  | T 7 ' t  %  ^ ^ r f V i f t  

^ f W f f t i r ?  s j r - ^ q r  ^ 5 7  < n « f s m .  | t  

w f f ¥  g r ?  v t  » f t H  = ^ r  t t  y p H t  

« T T  q j ^ T T  $ > T T  5 , « w 1r ¥ t  W p ^ f T  

w W a m  ^  w > r  ^ * r f t  m r f W ,  

V T ^ « r ? ^ r ^ i w i f t « T ? r 5 T ^ | n !k 4

t « F j » r r f f r ^ T % ^ t  ^ <rf»Tg «Ti r ^ i H<i 
%  S r ^ T  >ft ^ * t  *t t  ^  ^  f ,

?fW r fr? r i h t w t  A  r
S V  ^  ¥ t  aiPT^TT 
I  «tVt sprt»V f t  ?r v t  5«PRf 
q r  m ? T  I  5ft*T? * f t r  ->ft s r ^ f t  
?> s r m  | f T ^ T % T m % ^
% ^ n r r  f q ^ r  ?  f a T  s r  i ^t t t  < m r  
m s  ^  frr ?> h t

m  t  JT tftr ^  1 
*r JT5TT ITfft

t̂ffV I XH tfij&rr
¥ t  ^rt ^  5 ^ p f r  T T  TTTJT f^ ? »T  SfTT  ̂ 5R 
W f«IT T T  fS T T  jTT t ?T ^  m  it  5>TT m  O r  
^ T  T T  5 T P I^ T T  ?T*!T 5TFT ’ T T ?  % 
?tVt s r  t t  spfir f ^  j r n f t
3 R  ? r r ^ T  5> STcft ^  isftT > T ^ T  f i t  3R- 
5J ^T Ĵcft & fTt ^  f i t  t  51 i  

^•t'l'T ’f T H 'i  f i t  ^jn'^icT ?V 3ffiT 
it  ^  ^  ?TRJT ^rl\

*f? % «tttt t  «TT7m  frr fsm  f^T
% ffT ?  4  ^T?WT g  ff» ^ T H T T 7
w r r m  f ^  # tt ^  # ^ r m  f n r ^ r  >  
=P?t S I$ n T  I f ?  *T  ? t  % v ,  % 
* f t n  %  ^ 1 3 %  t t  |  «rVr ? *t  « f r f t  »fV 
g  T T  f^TT f r t m  ? ? » T f ^  JT? *T t f t  

s t r '  xn rn r^ - ? t s r ^ n V  « r t r  ^ r  t t  m  
5> »r%»n 1

*re r  *t  4  p R T .u ^ t f^ p rr f ¥  f i t  
? w  wt^: Jr ^  rr»n  r̂f ^ s iq H i? n  ^ r f ? '  
S t  f ¥  JK* TT3 t  %  fIT %  C[ff WR9T 
f^ r h %  1 f s w  ? ift%  % f r t H r f o r t  %
f ^  g f t r * n t  ift s t  ^  ^  ^ f V  5t t ^  % fT ^ n rr 
f n t ' f r f t r t  f i t  ^ft f t  3nJT
f * r r f ¥ w r r ^  ¥ f t  3mT ^  ^  ^
g r ft  ^  ?t k p t  frr tTfr w n  it ^ f f - f i r
*m  *Tf  ̂ | 5̂T % *TT̂  'Hi?! fsf̂ T c.f>
g ^ w r  u t r  s r r r ^ r f t  ^ r  rrtft s t  w f r



| I STVTTVt^rTSftvtrnTH^TT'TTt^
« f t r  m w w  ? r p n  * r f ? $  i

m r  tto (^ M t :
TOR fa JJ? fTOTO TOt

¥t fTOR ĤTT ^ TO if
w h  <rm fa^t «tr ^  % in fm

%?<T^ WT3T TÔT % STTO WTJH I  Mh
A t o  tt  tt<tt $ i A ^sftro 
fr o ro  tt  ?*tto ?*tf*T tt<tt  ̂ far 
firâ r s, « toT if 3ft Jĵ r fa ror «tt 
m\k 3ft fc<*ft *t stpt ftrT t o  % sTriT 
5V % 'T^i't 3ft TTfrzrr *f(T f̂t 3rfrot 
T O  i t  5T3T7- v t f  T O  WTT s f c r  ir  %TT

to’ttt ^ tfsftTO fro^r ^isn ^fro 
?iw r | i sftr gtft fa^tr jfrt % tt

fa-^FT TO W  T O  w V  TOTt *TTTO
« t p t t  i t o  f a r o r  ir T f  s t ~  rrtft f, 
a ft $TT5ft jzifi  T t  fr  T ? #  ff * f t r  T f  
WT# T O *  |  a ft ( T W t r :  ^  T t  
i f t r  <rr * $ T T 7 t f T i  T W f t p f l f * * n f  ftaTT 
|"it 5*r fcr it TOrrorft *ft t f r t
v t #  f  l ik  t o  f^tT n ^  

T t  % i t o  %  f a r t  jt?  trra re itT
 ̂ far TO rnt )7T if TO »TT* STOtf it n5U 

m5Tfk s rI=5rOI q'%rr ps I= I=J  
TT̂ t an? mfar TOTT TT TO aft far 
3IM5mI s 5I=rI S' Tk II m5Tfk %I= 
ift *?% 35*tt t o  *%, t o  tft *mr t o

| 5TTT in 5TT=T V«Ntfavlf
i ?t tott tot ?r?n $ *r Op 

% jtttottt % ?rot faror tot *tt
T t̂  ̂ I TO 1̂ *t H*l̂ > t  ®T̂ff
% if t t ’J't *tt t t *t* n «jV  * tft t o  *  
inn arm % v tf faro *  i fTO jtcjt Jt 
*t mfatr t o ^ tt nr, t o ^  it fn t
SrerT <TT w V r T O  #  f * T O  ’ f t  ’ R U T ^  T O T  
T O O T  * T ,  T O T * T  T T  I Z * (  V t  a r n s  

f * r m  O J R  T O T  «tT I l l ^ t  T T T » T  I

Pf «nrt *ft wft*^V '  to UV.Y if 
« r  q r  f r o r r  ftr? iT  irtr^Ti^srTOm

15321 DeM Shops and 1532k  
Establishment!

(Amendment) Bill 
f T O  * t  » m t V 5 T  V T #  %  f T O  t i f r  f W T O T  

*tt<t  *tft ?rnt t to t | <ftr int faxtr frr

1

TO t̂ T^ f̂t tut i ff  fa ro *  r̂ 
W *TOT it  *T^ T^*TI T l^ f l l  f  far 
WT ift IP̂ IT jhtT TOT l»T VTTO 
TO if TO fTOTO Tt TWT TRTT mfar 
*Tf ^t it WPj; fafiTT TT TOUT 
*rtr t t s j t  f fT v t t  i f t  TO^t 5 « i  « « n m  

tot W (f1 1 t o  f r o r o  vt fanft 
to  t̂ f̂tfro tw  tot | irtr to  
T O r t  fa??ft *f tft ?rnj f a m  ^  t j t  
$ ?fr fa??ft r̂ TÔ Tfaift % (ft TO 
TT TOTOT T? TOTT | I 4  TO >ft 
T O T  %  JtTTOT TTm jt far «tf aft 
froro wntT  ̂ *ftr fro % sttt
TO  faVTO it TOtTO TTHT TOTO 
f, ItflW  TO T t  ?ft TO mar TW  wx 

TOT JT? « T O  «f rw  far fflft 
T T w f f J  * f  %  T O  T O  %  TO%lfnfl ¥t 
TOWIWf TT faTOT (ft, TO% TT*T % 
*t€t % f̂ TTT TPpT TO wftr aft <jfTOI$
<t TOft & V TOVt TT̂ »T % nro 
fro «rtr <rm tft aft to% aftro ^t 
m uTOW  [ f, i  mfarrr it «rot 
fro 1

ipn^ f r o  «ft  n ro  t o i t t  4
T f T  |  far# f t w f t  i f j  T*TTTT W T O t  ^ t

far trr fa ro  <ft j t t t  t t  trr ift wro
TT %frr nfr t̂ fW  TT%

TT fft I TO TOT T T S ^ T T fa n n

|  fa r f w »  w t t o  ? t^  * r f a f  %frr 
yj T  )I)M5 I= ft %II5 7f 5T y I= 
%  qfar t o  f t ]  «tt n n r ?  %  n :  r i t

T O  i t o  W 71 «|ft f W  W A  T i f t
$ i 4  totot ff far *rf »nvT
d f a r o w  T O T  »T<t ? W t  I T T O T  T T T O  

f  fa r aft fTTTOTT m w  P n ft  1ft 

in f a r ?  %  % P*T  t H  f W  T T O T  I ,

VAISAKHA 13, 1883 (SAKA)
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[*ft Tr«rr T*p»rj 
*TT fiRft Tt aNRTT 3*W?t 
WPl «T5T»r aryrWRT ftfft | «frc 
■wr-ww % ^rmf^p ft s t̂pt *̂r?ft 

f f c f t  t  1 * T 5  t f t
W  | ft f *PTC fatft

rft STTT 3*Wt * 3  % 
Thr srsf <rer *n aw *t sj: «n*
?TT f̂t̂ TT T̂TcTT | ?fk f f  ATT ^

fa«ft *5t 5trtV & ?it *rnr? 3ft
^  $, ^  ^

« h  sft ^  <ft% *tt% | tt tft 
t t t  tt< f, t  sNi % 
7>ift w?r Tfcr=r t? srntrf 1 stft 
SWT *t f«PTt V^ft 3T# WTT w r
*tz WJ *rm $ f¥ * f  H) irr ms 
ar# *rtr stpt vt ^r
TT WW T3T $ ?ft *f
v*nrm ft fa  ts  v t f  zw jn r «trt H,ff 
ffrift 1 rncf ¥t tpt % W'TT 
>jb QPtd’+'H ?n rfw  *mr#
mr s't, tjm fcm i ^  | i
?Vf5TtT A WTBfTT | fo  TS STf?T
trmTq? £ fr  * tf t?*ft irratfirft tt 
tTW<J fatft % f  TT *f 7? 3ft 5TFT «rr 
fa«rfT«r v* ft? *rrd tt
nt *r#' *tr ft, isrra tt tv  ts  
Tft qr g>, 3vr vft TTifv* 
v tw  3rpr * «<# u h  ft srfrr 

«rtr * * *  ft% *pr v*ttN5 ' '

nm  *ro«r ft 1 *ttt qm fa^r 31m  
| wt svif ^  <|tft tt<t T t̂ | 
fjrewrt unvftwre «p̂ t an »t% 1
fw% t>tt«t ift rr<rt 1 3ft r̂xt̂ rx
f̂t*r | snvt wftw snr
V̂PT *T?ft lfr*ft I % *I,TtpTJT5T

vft^ if %fh: ̂ v f  *f ’ ft
farr v t  vrwwrft v?r tptt 
|  w  ¥wr vr n rw  srvr t^ t  strtt 
| f% 5f# wto4*wt ft

^  *rtr *5* lit i ^  * #  |

f r  * m < r t r  ^  v r  
t , >ft w #  |  ftf 3ft 

v « m * t  v n r  ^  f  t  ^ t
Wst |  f s R T %  %  g r o t

V R  T T ’ TT J T f  V f t  |  f ¥
t  f r n r  ^ * r ^ t  

s i f ^ r f  ftwrft m « r  « r « 0 j r
ftar JTHlfW T̂<t% %■ <35ppt 

5 P T ^ T ^  f i ^ T r f t  |  I ^  W  ^ t a f f  ^  
t t ^ T  3TRTT |  w t r  * n j f a r

t f i n r n r  f % q 7  3 t r t i  ^  j t j t t  ^ r  q r  
’ ft ^ T  33TRT

7TWT 3TT?rr I  ftr f%<R t^r ^t
^ r  ^  ? t V t  rr^r ^  ^  f f  1
W T  f R S  =#t3T J T f t  X R f t  
|  W k  g - ^ I T  ? H R  f a r  %  ? P ? T  
^  ^ 7  w m  %  'T 'T T ^ ft I  c f r
® r f  J T v n f t r ^  3 7 r r  h f W t  1

3TSr T 7" 3T? -ift ITTT f, fTT 
^F<r?n5' ‘̂ r ^-tV ir^T ^r|T
T r ^ s r  < t  » r f  1 1 * * n r  ^ p f f  f ^ r  r r y
«TT«frfTit ^ r ? ,^  jj r^ i-rT f ? ftr %* 
f«TT % STT7 m r  ITT ^TO % m r f t t  

^•M TS iTT "P r  \  t  iiT ^r r r  w f c r m  
f?Tr t  f r  ^7, # ;rr ifr J rrrfw  =ttw
tTT% rT4I tTH 4 \ ff^ i;5 >̂‘ i ?'T:T 
V K  V ' ^ r i  -^ r  ? > f :t  f T  5T*TT f ? T 4 T f T g  

$  ? m  ^ « T ^ r f n r i  ^ f r  w r ^ f M x r m f  
3pr &7TH if TfT T |-7 T̂ T ^TPU Ti 
* r V r  ^  s r r r c  1 4  mm=r> $ f *  ^ r r ;
T f T ^  T r ^ r #  * = R t  ? i f  ?  *#i
^ r f ? i r  t v  1 #  f ^  » * t * t t
*TTT f  T TT M i  -ft f^TTT 'Tt Wh" 'fTO 
^fa^TT t ‘i 3ft ^r^r ? t srr T(ft | t s  
f ?  ?r 3rr' aft Hif3r«fr f ,  ffr Tirm 
»r^5T £ptt v \ k irf? ftnn t t t  t  
«rf?T *rrrt f^^r# w<r f t  xrT<ft 1 v t f  
flRPTT W««T nft PVPT W t *T ft , 74T<t 
sftW tft W t !T ft , f W f t  <t
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15325  Delhi  VAISAKHA 13, 1883 (SAKA)

? *>t?t ̂  ??   ̂ tot? 4 wrvr

■̂rr *tt̂t *ft to?t $ aftîr to ̂ fro ?> 

qro*??* *rrfirr ?t <rtr  ̂  % t •v-i 

to?t q>PT*?̂ ?rfa? ? ?t 1 to ff.??T 
tft fm̂ Krr fri ? ?>,  fc? «rtr 

from qr f??t tot tj *rrm ?, fircft

% TOT *r %tt*t 9̂ ̂JT *rr t w?r 
f,  I  fT O ?t  TT73T frf*rc?r  ff?  ft

?f i t ? fcffr far* T̂ft ̂t ft ̂ TTrft

afr mfsnft «fi, m v̂ r t??t i «rf *t? 

TT*ft  < t  ifr  £ ?   f r r   *i  ?t ^

wr $ 1 to  5r  tot to?? ??

flTTO V fo ?? TTH f>t ~,rnj

•?PTt f̂rr? f*r ?f? ?  *r+‘

ŝpft vV ?T*?t fft JHfl ̂taff % PvT. 

fT«T *TT? ST'-T if rTT̂ T̂T̂T WF o-m'I

**%msr frr? 1  r̂sp  «r *?t to

JT=rrfTO *nm? *y ?*t? q 1 tot ’ttio *
P p tt  ? m   ?p tt  ?r  afr  r* -  *rst ?%z 

fspn tot $, to *** ?  t̂?t *ftr

TO TTT T̂ JlTnT ft: ̂tq> ffatJfT T?

frnri  % fro  >*TOr? %C\x
fT » /?T ?  f l   'R T ’T f * 7   q r ̂ r  P  I T T T i 

WT’frfr ?T JTT'ft -4T |

WTT -TiT VIT  I V'.X T*-

'̂f’TTT 7RT fft 5*T m  fft WiTO Ti;7 

’I P.. f* i ‘ITT -p- Tf*T TT ITTT »TTPJ 
tj-  '̂mr ffV ̂  tx 1 m »r̂t f. 

f̂r »f=r *t  «t»t f. iii  rrr<

v'A ej*r *r tt* *t wr fTj*T t. -mr. 

wi*nr  «t i «r*n=r ̂  k.
<T=TT »T  -̂'TT  ̂ f. I ttv: r̂q;

=fr rrir jrt̂ T7 ? 5*t̂t i r^r7

•sft ̂ "jTr jti? v-r7 *rwv *r 7m «rr 
*7? *r ii nr ?w> Jt  ?! -nr 
?rm *r t>t »>r *w rr *nz 'TVTr f̂nn 

3n?n  ̂*ri t̂?i vt ̂ pn r?r% 

t? yifpwrri % f*r*rni r̂f Tf̂r? 

?iff *R! 1  itf̂ nft >ft wnr vrf to

492 (Ai) LSD—9.

| ?ft «rnr %**mr % ynr *f 

?  ft  «ptt  ̂ ̂  7*r «m?r

fro vt >ft $nmpsTir tt f, ĝrwft

wpftsft srr 1  to fT  w 

<m ̂ vrttt <tt jnr »w% to 3n$ ?> 

>ft trtnr vk tot »TTvrct

qr s;»m  ff5TT*r tot*? to 

ant, ?ft >ft rftwr sîlr jfm 1  *nr?r 

K?% 3?%  to wmt frtirtr 

 ̂1 tot wtt it?   ̂Hr qrcrr 9»>rt 

<̂rpfr % »̂ TO tt it? jt«rt ̂ <n v\r r.*

TT w, ̂ qt  JfTpfr TT  «F

ftnr, ?ŝt fft $*ht vr f*rrt ft»n, f>»

t̂ jwrpft tt ?ft̂ m ?nn, art 4 tokwt 

g Pr aft ?t̂ tt Jt  v*ft tou <Hf 

»rft7% %  fro 3rr?»n to  jvt̂   ̂  

?nft Vftr  % qf% vtr %r

wrc % «tri if ŝt *r'«rr i w Wr <t 

*rrs*r 11? ?nft t f¥ *f f to? arorr *fkr 

«rrt% 1 rsrp- if tt̂t jjt ?> it irv hth 

"m «r*t*TT ?> to?t ̂ aft *ww anrr 

ffr*ft ’fhr vt m 'hRrr f. wfTO € € qfH- 

to *rrr«ft wphf>  irir fip?»r aft  qr 

Tifrr ̂ Vn f. 1 to inr ̂ftwft an'jft 

?t h fwrr arirr frif ir*ft vrn rr 

»nprn, ?  "r  *t qjw art TO?4 

5T ift $n??TT  ? qjn? fwr? «fm 

«T%̂n. f?tf«r v? ?T7? ?rm fv ti?w 

Tit  fl 'teTTt  «T<fr  frrjn I  ‘  r̂tr  | 

fiRfft  vrri rn  ? «r«pft 11 

stiVn wrv wf< <r»fT WT?n ?t ?t P. fv 

vt̂ ? tot *rr w>r  fft *n "t *r ̂ t 

ipr ?r  vt »nrtTOT w t f fanrn 

ŝft̂T «T? ?T?T % f¥ fT? TO>ft lift It, 

fwvfr <p̂t arrft I vfrfr n.v tof?

f, Pr fTOST WTO »TO  *T3T* ffr fnrrr

rrsnto<mifi nri>nvrTT?fttot 

ft firror fTO wr. towt »,? It i st.it *t
VT̂ ? fft  4̂ ft f̂ ? ?.** *PTrtt •J’HT- 

far«T ?W I ?f 4t TOlrttfaTO%fTW 

if n̂T ̂  TOft WI ?< & fTO% aift̂f

Shops and  15326
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[*fr ttot wr]

% T̂Tt m*TC#t  TS% %  »*TT?T 5T5 

srfnt i  fa# jTTT* fa# z*i srm Tt 

^M33T?TT p fr ?pt ŝfr ŝr% ’wsr 

Tt »T 1VH % fa#  TT fr  S* 

t̂3ft Tt tr tt,  ?*r tt ifptt Tt

ffiftaft % 3»tt art? i ̂ tt fa# tpr

h ’’Tttt ir*T ̂ Rrn tt ?*t 5tt # smrr? 

TT fr *TfT TO P. T#̂Tfnri T STR TT, 

nf, m  I ̂ tt hth tt, n?.  P 

“tr# tt v(U. m , 3̂  P * ̂ >f# tt i

5PTTJT 5rs»T V5W7 §T ifi#SS“rTt 

fsr̂sr̂T eft far*- ?*t *r?"f tt.t-w Jrr% fa#

5T% Tt sppTrf ?Tsft' P I »TvfY JTtn ST5?? 

TT»% IT WfT ̂ T3# 2, *T'T̂ TT=̂ TT 

3TTHT STfrT T*T *Tm ̂TS# P. I Ŝfa# # 

*pmrTT f fr 5*r *T3 TV ^Vm’T̂TT'TT

I I

?*Tfa# T«  *T favT TT wrpre TT%

it *?t ̂ ft t • P# fa#*TT # u? srm 

wra  ̂ «ft fr 3ft  Tm  s*t «rr* # 

^n'  arf#, fĉfr 5tt«i #s r?i: 

f«rspfe*r (wr#?̂ ) fa?r ift si#, ̂  

tfttt tt  % mil# t*'? ^  t
C*

#T#T ^  TT nV TT *iT?T P. vftr 

?HTT*T TT #t  TT i( *mtCv O
TT *TT« |, W>T HJ it H 1T wV 

«5fta*r >ft tt *tt# p1 irnr ?tt s? T*ft 

«tft i A *nm*T jr fT JJtr *f?r P

*#ffr ift Tm ¥#, <PR ̂ rT JJHTf̂T

% irfT# *? tht * $t, wnr ̂r% for * 

ftnT*r Tt «r* *tft h rm *t% aft <x*ft 

tt ir? TT'J* 1T% |t ??TT# ITT* 'rV HFT 

tt fs# Tt#, 3jt% snirr hwt  Tt 

WT?ftT 11TTTT 5>ft j?  T*ft 5>ft

| i ?»rfa# 4 *r»mm 5 fr f»r  ift

**Ttf ft fr ?5 «TT% »̂PT Tt JSrtTJmtT 

Tt *PT* K*TT T*T TT>T % fa# Wr*TTTT 

TT f¥ TffST TT̂ WT T> W?t ?pft% TT 

«ftr fumTTt %, #Tf«TlRft %, WT%

5327 Delhi MAY

T̂T vTPT «F , H(hH 3)T̂

^ T̂ ?nr?r tt# Tt f̂grr t̂  i-

#TT WTtT k̂TTT  ?flT ̂7TT l>n̂r>

# ̂t ?»ttt far frm ft, fr wt#

% SFTT T T*r frrTT Tt fr̂T TTT |tcft 

tjn?ft t, fTT ̂TT 5̂=ft irnft p. fT ̂tt"
'< 0 «T5T o#ifr WTT  ̂ îr ̂  5>ft JTf 

Vo #̂ # ̂ TTT \ ST# ̂  5>ft frT 

v in V 5T# ?J5T TT q ITT 5 sr# 5PT ̂T#t, 

srt7 ?rr̂ ̂‘ttt an tt  tt% ppt# | 

wtr ̂ qrt ̂rf̂sr ̂  ̂ra't  jt?*t

TT ITT̂T  TT# TJ JJT #F ?T̂i# Jt 

TT ̂tlff TT ’TTtT# Tt I '< JTT ’ 

TT#t it%  HT# ̂ fâTT ?T#T #*T?Tct 

tr  >tt%  Mt*  r̂t m >nn | 

r̂rt  ift 5?f?r ?t HT##t *ftr ar̂ 

1T59i TTH TT# ?T## I #*TT ̂ TT ̂rf?*l 

fT ttt fr̂T? «prr, fa**T? ZVZM T>

%tt itptti 3̂ 1 f̂?# srV  #tir

Ĥ#t ̂rfg# I 5m rrJTT nn #T S'n# 

5TT ?T?t P fr iP?  fr fT’TTTT

iTT?#t vtr f̂ft ift <nr

Tt, HT m TT wtr fsr#T ift T̂T̂T

# frfŝft Z1 T TT, S*T fnfâ T TT *TT# 

VtT cTSTTfr Wtr rm f̂t TT HTn I

16.13 hrs.

[Mr. Deputy-Speaku) in the Chairl 

A * ̂  IT55 T % *TT«T  *T far?

Ti »m#* TKm wtr jt* ̂ *ftr t »̂tt 

fr  »t fsnr Tt tt*t tt%  % err ftttt

T*T sn-T TT n”tT TT»ft fT ̂

#*n «WT fr̂T ̂ T'  fr 5*TTCT Ttfm- 

5> %f)r fiRT W'<t =m*r t̂€ 

snf*m $'t, fim% m?H!?T w*n*r Tt3»ft 

it fiw# ift T#̂rtTv ?TT#t TTTTHTTfc

 ̂ »n »tt «rtr ?nn*T jttsrtt ?»r

TTiJH TT W*m TT *rtr «TT# TTVrfwi 

Tt mrtu tjwt «t 1

, 1961 Shops and Establishments 1532&
(Amendment) Bill
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mo « o  w t  (* iir  ft^tft) : 
'̂TTOTSr 3ft ^  5TTO

fry iT ^ 'fssR R ^  ^ tt fc^ fr  fr o r*  ^nrr 
% <TTnrr <rr, Tt if
ir? fm  t e r .ftw  w |  i ?*r *f
VlW <T Tt CTÎ T 1JT<T ’TT* TT *rfa-
t t t  fsrcr »nrr ^  1 *i<m

£, w  ft: «ft rjrrnr fa i  %
«T»T*rr5rT ft: ^nrr fif^rrn  imr *? t^t 
^ %ifT TT?T*T T  *TT if «flr fe^ft 
3ir TfTT ft w f t :  T f a s ^  TT w

«TPT TT T̂TT «rfaTTT f o l  W  ft I 
JTTTIT ? r w r  ft  f t :  tr^ r  v ^ , -  s r f t  IP = r a -

ir  jp ? f^ r r  ft * f r r  s * r r  ^ r ? r  »r > . '  t t  

iprr mw* fT?rr ft 1 *PiH if stt ^  \ w *
TT IT*7 $, -3*1• ir CT?'JT *ff.TT ?T ^TT
f t  f T  t r r e  m i  %  w k t  T T f  j T T ^ r y R  
J5T rr̂ f ;^ R ?  W T  =rVn *T TUT =1?(f 
% *iT7fr I ^  T’fjffnT TT T^T W? 
W f a T T T  f a l ? T  3 T T r f r  f t  f T  ^  *=T*rCT » T T T T

t t  spfffT fc= ft w *rff ifir *pff % 
ft̂ rr ir sqpr t>t ft1 r*r ft ft: ?*nrt 
*pr44t w k  ffrvr if tfl- *t t t  ft, >?*tt 
^ 4  $, 3*r % y»rnTT Tr tt*t »i4* *n? 
mn * 4  k  5 p  5"r ith t ft iftr 4* m  st 
t t  ?rr w*r f r ^ r r  ft, ft: *iTt % 
ijrft^nr s*r *r <rr* *4  n r  rm
TT^ ft I 5»ft ?1T3T *T t t  ftsTT ffTT
fynrjif o ' 4  7ft ft. qtr f t ft  *if*4 i 
*mr tt*t ?rv w  sp - t t  ?  irtr •rt* 
* 4  t t ,  ?fr nfjT<rt ir h tt jjftrw  f t

WFft $ l f t x P ft f?W Jft* *f 3TT «TTTT
tt er^qr ^ ftvr arrer | i ^  f ^  w  
fa'TfrH 4  f q  qfarrsR *rnr
^  ^TT JtTUTT «ftr 3% TW  TT% %

* *  Tt % f*w, uw fim
^»r ftarr w  | 1 f*r t t  «rr»rr ip rr  
u?r t  f r  ^h> T fW rr Tt arr «TtWnT 
ftvr TPTT I  fT  *?f W f  fn-fr^T T t, 
f*if if TTf WnffT g f«TfT> TT Tt

(Amendment) Bill 
f t v r  5TRTI' I  I -3*  T t  T T f  w m r T  

ITT < T T T ? > I  < T R #  ^ t  3TT T j f r  f  I 

% ^ T  Z m  ^ . T T  T T ^  f f t  T P T  |  i r t T

>ft w*pt w  3R ff % ftw  n*m w rr 
e n ^ ^ T T  t t h  ^t m ^ ’Tvr ^ i ^ r  
* i^ t  W r  fr, wff ?t «rr » n f f  f t  <rt*
^  f l ^ T  %  s a M Y  T T  T H T  ? p  f t  3TTm  ^

«rtr w  Jrr ^-(T^ ? it  e* <iftfl«ftTrtr 
^?*r ?r arnir | i **r f m  z *  Tr zT5*r 
5»T W ^ T T T  T T %  i f  T t f  

n f t  $ I % tm  it 9Tn f t ^ f t  %

%r*rr ^  ?% siw  ^ ft w r ^ r f t  (t , w

T R n ‘ %  *TTrTffrf ^ f r T  ^  ^ .‘H ^ I -0 «JT

arm ft, w  t  «fat:rfi ¥t tw t %
JJ? O T T n  iTIJTr 3TT T I T  ft , < ftT  4  fH IT P T T

? f t :  ^i-T » S y V  i f  T P JS T  T F T  J5TST T  

STTSTT ‘3-1' JRtCI T qf^t.'ITT <fr TW1
npff sv 7fft ft i r»t «t3ip 5t -»ft v f  Tnj^r
« n f t  ^ T n l  <TTT I

177 H tTT q tr  A TiFiJ r̂?WT (f 
w , cr^tr ifprr v ft  z h  f : *n«r 3*  *ft 
Tf*if:Tft3r if 3n t r r  Trf 
Tl̂ Tn 7M Tm ^Tn. *rfTn’ f*T if mTT 

f t w  >nn, *rtr 4  <T»rr u rm  
5  f t  *r*5 Tf T wf^T^ ffi «nrfe?r
t t f ^ -  T  t t t  f  I 3 ^  T t  u f w n

^ r  ^  ^  u  /  *  * f , ^ r f t w  f f t  i t t  #  

0 ^' f l f w  t t i  ^ f t  w » ir  *r  srt^r *f lp  

* *  <rm  1 w r t  *n r jr f l *
i f t  « fn 5 n  *?t T * f t  ft I *TTf7  t k  

»nrfso 3» ran t t  w  t i  w f ^ i t  
f * r T « t  «ft 1 4  « T * m m  |  f t  f * r  t t j h  t t  

«n*r t^ tt iff t t  w n  ft t  *rft^Trf 
Ŝt twt %: f*r^ • w*r %: «n»r ?fr wr»r ?r 

g sr * r n f f  i f  j t o  ^ n r f t  ' t r r  f t » f t  1 

<T7*T M * i*l  ' U T l  i f ,  W TT V t T

w n r f  4  r n r  t » %  *rm  s O t t  f i i w  » f t  

ft 4 *rnn 9»re*f tt  % Tf4**rr 4
f * F T  » j t %  ft , %wf t  f w ^ r t  T t  w m r
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[ « f t  *0

fiM  3ft s a f a r i ?  
f t  *rar?rr |  w  %  i f r r f a r  ^  tp p rr mw  
fW fVjT *Ftr *rr?r ff, $ *m ?n g 
far ^ £ R  frP ti^ rc  m f *  * f t  * r n f t  *rsff % 
jp rfW , > m pf *r ^
* 1%  *T$r f i  f m *  ^ J r r f ^ 'f  *r *n r r ?
*TpFTO 1TK % ^t «Tf THPT I
?*T *rrri zmzr t r t  ^ i
t ^ t  fc, vr  f*r*T %  « r ^ r ,  i z  * r * f t  
srm sr^ft 1 T r fw q ?  #3 hTT % 
ftfsft *F 5TTT *rfy*ZFT Xppr t^f3?1W*r

N * %

% T\"-PTt % ftr# ^FTRf % i^jTt v t 7

ft* wrr *WT r(V  W V tT  «FTT7 ^  qfr 
w ft irto H  ft 3rr#»ft ftffft: *ttt 5*t 
* rz  % 3 *  f̂rrfr ffr *rr# fwnT=T re n f ,

?ft 3 *  fft *PTT frfa f t  *TW £ I 
ffr 3% qTf*nTwr if ^t ’rr r̂r 

f t » r t  n ftr  j r  j t t ?  * p t  ffr*fV i f a - *  
ftssft % -sfr ^  i T T f j r ^ T T  P n  v r  
TT JTfT *lf*mT ftm  TTFTT % 17. iffn 
jrr^ p r % t f t r  ^  *r» rffn ,- ^  f t ;  # 
nVrn ifir ft*sft affT q - f ^  % ^HTT^l 
?r »T7nr *rfŝ TT t t  % m%n tpr^T r * ?  ; 
f t m  *»t -3 n frr f.T*r T w r | ^  #t 
w iH > rft u * *  %  ^  if  f^ T m fe r 
| *ftr w  fa*  fTJT fr^r w  irr

*rr *rrf trfarn: ^-t i
?T?*r i j r t r  * m  77 w f^ n r 

^TTT I %ftPT JT? W ’M’JjT'TT

inr^ vm ^ iftr

If i i m  Tf#  ?«rrr Wffcf

ir flV  5TfT wf»riTl:XiT h ^

%*ft % I »m  fT^IT % ft. flip; 5JTm 

f iT ^  ftr^ irrtT ?TT TT

TT 7JTKI TT% w m  ^ ’T'TT

w«fr T t a *ft fsmrm if 

»n?ft ?(t  >p <t sjt ^rtTTjft i *>rf?irr #

f^?i m  Fw m  f?rm f  ? fk  W r ?
?Tm  fft> 3T?ft, irq; f t  *TTq % 
sn=TT irin ^ n n  ^ri^ii farq%
ft? fifssft % 5TTT xftT. ^
^ f i  #  ?rf^prff ^r tzttct «r*^f 
^TTf irtsr: art *r%*ft i

ffto Tiprtr ffcf (Tt?PT») : 
TTr^5T ilffKJT, if 5*T f̂ T'l %}
^ T T f ,  5Tftft:*Tar 5*T Tf
aftr t  ftr ^'t ?ftr
?tfwTr ? f ^  3rm; i qr*r tit% 
%{ft vfsrr.T-? f. w V ^1%
Tt*T ^=T spTir ^ I

spf m f 3fT ?*t ^  * fm  | 
?ft# f ^ r^ T T  ifrr ^r%sT\frff ^  
?ntvmff % ftfT  3TT*7 5Tft »TRW I 

*tw m«r ««ft?TT » t  »ft 
5TRTT % «CVt T»Tfft tft ^falTrT 

*T OTl=T T^TT ^T%fr i «ffr  f r  ft.n r 

% 5*T=TCTt % W^rffTT Wiitf^TT fsp̂ *T 
% »HTt?TT 5ft̂  f. I *rf *TTkT7 I X f J  
it % q V  5pf W'-R W t ^  *T J-5T7' 
l^rr^ Tt JTTtfTjf 5'rT f. I

f f t ^ T f ^ T  w ^ rf^ r  ^ p ff
%?I^Tfr<T ?PTTf??I ft.rjH' ^  J^fTSTT 
I^V?: 7 ^ T  5T'7'1-^JT ■̂ >7,
g t ^ n  T f st«^T fp f f  f. i ’T? 
ft* 5 1̂' TT^f  ̂I iT'TRT f̂, *i'H A t 
^ 'rt f'-rn^ »THr h j.t P.. n ^ ?T ^ i

v-xtr* \h i jfr ^ v e t f t  
siFti^nr^t vfth ^tut »rat i
4 5»r ?pt vt *ift q?. m T ’W  

^ i ?»rit jft jt? mftrt p r t  % 
ftr trrsr'fnff cTT̂ ftT*
VI *ir^Tr TT fa^HI « m  ftm  
wVrqft»fi% «Ttrm t  fttfT f t  w r  
JT3T?T f t  1 5Tf •̂T’l ’T T  f ^  I
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TFprsftff t  *?t

mr *nn ^  ^  ^t nVii v t
<nrw Mg'iK % fan nqr $ 1

*T »T j? sftr *T ^ T H n T t
*T*^* tfc, »ST*T T k  *T

fc**ft ^f^i^r<rci *r, =TfTT f a r ^ t T  
f rp r r  t  t t .h t t t t

1 5JJTTT SPTT ^  ^  I f $  TTFTTTC 
itT JT'TTPTT 3TT7 ?  I *T3T *TT*pT t

fan 5^ ^r-KTTT T TT*! T f TO  T 
5*qrr»: *rr% % 1 ip" ^  htspt H

f^rr ^  x«Tr =? f^ vr-msm % 'ir'T 
5 1 . ^ 7  jfr'T1 ? ;W if'i|i ^  £\ Jri.^r
t  I ^fTT sTT TPT 'TTT T7 ? %

=crr% t  *rV ir-m-w^n
jprif ITT *rr% * q-'tr m^q-q-^JT •73TH'

^ t t  f. i s t  t t ? h t=t -;r;m T f  
TT TPTTC >fr m  3|H( £ hr*TO 
fr.r=T<m T t  frrr-T jfrfr f vfu 

apr iff ? fT  >^rr z m  t 1

IT? 3>T % ftp % T TT ^V R T 
f T T T T T T f  a P T T *  T T-TT T T f fr n  * V  

5»T 3TcT T t a T P T  T T T T ^  fffft ’ TTf^Tr 

f t  ^ h r t f  *  i . ^ r  5  « 3< n ? r * f t

t t * t  f a i n  a r m  1 % f T T  J m  < j n r *

$ f t  * ^ r  % fa »r  "m  
qrr +i Or tt tt*t t t  fon
fTTfr ^T ’TW ’TTWT’lf Tt *Tf? I 
*nfr Ttf i&¥F\ WT£%*% «TPTT I  I
<*tff[*rtt *t*  <ff»t w n  $1 A
«K«3T f  f r  mi M̂lSl ^ftrw 
jtar im  rr tm rrt Tt * tt qt*
f i i ?  « f t | P n r  *  < t  « m * i  ? * r r t  

tnrt (R ^^ftw w t vRftf
*rtr <1^1 wnrt TT§
f  1 t * t  v w n  I
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^  5>TT ^nrf^ f̂t WIT 
T T f ? ^ T  ?> :3 T T T t J^ T T  T H T  T T W  ¥ t

^ t f ^ m  ^ t  x n r  1 ^  u ?  f c r  f v

TŴ tl % c HZ % 5JTPTT TW 5T faqr
x n r ,  i t p t  ^ t  w r  * r V r  * r r  > ft  

^ * r  *  1 ? * m  f r r v i T  t t  >ft

*TTiTT ft vtr ^TRTTTt TT >f> ffWT 
ft *TTtft f. I

5 » t t  w ^ m T  " r r f e r r  t i  > ft

?*T5TT WTPT TW T 5TPTT ^ T f ^  I ^ T T  

f T * W T  T W ^ f  T C T , JTK a ft w f V T T T  
^ t q ;  T f u r ^ T  t t  fflnrT arr t ^ t  ft 

T = T T t  T T ^ r s i r f r  T ^ t  t t  q ^ ^ r n  1 1 

* m  jfr  f t r n ^  t » w  f,
rr'Trl^tr-T TT ift T J W  J( I afr )HT%

q jr%  w r  ar^TmT « n  -w a  ? t p t  »r*r , f b r  

4T̂T '<*?. T*t ?l «ft trV * *tT. Tf>rf!TT 
TT ffN^.TT TT, ^  rrv^rni^pff v ipf\

tt ^ ti • tt i ;'rN'>, sfnff f̂f 
f w ^  T T ' :  'THT'T S H T  ^TjfT «TT I HW

^ r ^ 5i 5 m  f r  m  t w  m « r r , 

jttt Tfm WTni frrm^r jt ^rnr 
* r r n  *f r s  % m r  * m r ^  * f r r ,  T h i w r c  

t t  0 5 ^ 1  ' r i n  1 w  z -i  fa r^  i . t  f * m n
T ^ T T  ? I

D r .  M . S , A n e y  ( N a g p u r )  rone—

Mr. Deputy-Speaker: Ordinarily I
should now call the hon. Minister, but 
if Dr. Aney wants a little time, he 
may have it

Dr. M. 8. Aney: I want only three 
or four minutes. If you want, you 
can curtail that.

Mr. Deputy-{Speaker: Yes, he may 
take three or four minutes.

Dr. M. 8. Aaey: Sir, I welcome
this Bill and I support it also. This 
Bill is a very important step that la 
taken by the Central Government 
One of the responsibilities which tfca
Government of India have aasiimid If
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that of becoming a welfare state. Along 
with it, it has also assumed the res
ponsibilities of preparing a disciplined 
nation. If these two responsibilities 
are to be observed properly, one 
of the first things that we ought 
to do is to see that our shops 
and business places show some kind 
of a discipline which is to be observed 
there. One of the ways for doing that 
is to introduce the principle of ob
servance of some kind of time and 
punctuality among them. This Bill 
intends to bring about that important 
thing. I am not against the workers 
and labourers having proper condi
tions of work. That is important. But 
in my opinion there should be some 
discipline in people, both in the cus
tomers and among the shopkeepers. 
That will be introduced when it be
comes a matter of habit. It is very 
important in my opinion. Therefore 
I welcome this Bill.

But I have one observation to make.
The responsibility for making the 

law in this country is on the legis
lature, but in this Bill what we find 
is that we are taking advantage of 
the delegation clause instead of dis
charging that responsibility ourselves. 
We have delegated all our powers 
to a certain authority leaving 
it to his discretion to work out the 
scheme and carry out the function of 
the legislature. The delegation that is 
made here is very sweeping. The 
legislature should have been able to 
law down some kind of a schedule 
showing the hours of opening and 
closing particular types of shops and 
so on. Had that been done, it would 
have given guidance not only to the 
shops of Delhi but it would have be
come a model legislation for other 
States also to follow. This, in my 
opinion, is a very big defect. But, 
anyhow, it is a good beginning that 
is made. I hope the authority to 
whom the power is delegated, namely, 
the Chief Commissioner of Delhi, 
in carrying out these objects will cer
tainly bear in mind the suggestions 
that are made herr to make it a model
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legislation and to make its working 
smooth, effective and turn this city of 
Delhi, particularly, the markets of 
Delhi; into a model place of doing
business.

With these few remarks, I support 
this Bill.

Shri Balasaheb Patil (Miraj): Mr.
Deputy-Speaker, Sir, I really do not 
understand the object of bringing for
ward this amending Bill because it 
is really superfluous and not neces
sary. It has been stated in the state
ment of objects and reasons that the 
Bill wants to change the rigid tim
ings. But the original Act had stat
ed that the shops should open in the 
morning at 7 and should not be open 
after 9 in the evening.

Therefore, the option is given to 
the shop owners and employers to 
open and close the shop. There is no 
rigidity in that, because section 15 of 
the Act is very clear about that. It 
says:

“No shop or commercial esta
blishment shall open earlier than 
seven o’clock in the morning and 
close later than ten o’clock in the 
evening in the summer.”

Therefore, if any shop owner or em
ployer wants to open the shop at 10 
a .m . he is at liberty to do so, or if h e  
wants to close it earlier than 10 p.m . 
he is at liberty to do that.

Mr. Deputy-Speaker: But one who
wants to open at six o’c lock ....

Shri Balasaheb PatU: He cannot
do so.

Mr. Deputy-Speaker: Then there 
is that rigidity.

Shri Balasaheb Patil: There is.
The intention of the hon. Minister 
appears to be to extend the time. 
As a matter of fact, the Bill can be 
looked at from three points of view.

One is that of the shop owners. 
There is no question there. Because, 
whosoever wants to work, he may

Shops and Establishments 15336
(Amendment) Bill

MAY 3, 1961



15337 Delhi VAISAKHA 19, 1883 (SAKA) Shops and 15338
Establishments

•work tor twelve, thirteen or fourteen 
-hours, just as in the case of the doctor 
or the advocate. When the whole 
world is having a holiday, more work 
comes to the advocate and he has to 
work for his own benefit. So also, if 
the shop owners or establishment 
owners want to work for their own 
benefit for twelve, thirteen or fourteen 
hours, they can do so. There is no 
•objection to that.

The next question is about the 
employees. When Shri S. M. Banerjee 
was speaking, the hon. Minister 
intervened and said that there is a 
fixity of the working hours. If it is 
eight hours, the workers may start 
at 7 a .m . but they may go when the 
eight hours are completed. So there 
is no question of changing the opening 
and closing hours for the employees, 
because the working hours of an 
•employee do not depend upon the 
opening and closing hours.

The third point of view will be that 
o f  the customer. The customer does 
not cere when the shopkeeper opens or 
•closes the shop. When he likes to go, 
he goes and purchases whatever he 
wants to purchase. .

Therefore, this Bill is n<>t necessary 
at all. The original section and the 
provisions as they stand are clear and 
sufficient. The only thing is, if you 
want to extend the time, then alone 
the amendment is needed.

The real question is about the work
load that is placed on the employees, 
and the Ministry ought to have 
brought forward a Bill in respect of 
that. What is the number of these 
workers in Delhi, how long do they 
work, when do they come to the shop 
and when do they go—all these things 
should have been studied and a Bill 
brought forward., providing also for 
remdneration for over-work. Suppose 
an employee work? for twelve, thirteen 
or fourteen hours. He must be paid 
overtime for that A bill providing 
for such thing* should have been 
brought, not this Bill about opening 
and closing the shop.

(Amendment) Bill
Even with regard to this measure, 

my submission will be that when the 
inquiry is to be held, the first person 
or persons to be asked should be the 
persons staying in the locality. Sup
pose a person is staying in Chan 
Chowk. A huge business takes place 
there, from about four o’clock in the 
morning t 11 about 1 a .m . in the night. 
The whole place is busy and full of 
people, and there is so much noise. 
Suppose a person is staying there and 
he comes back from office or from 
some other business He cannot even 
sleep And, in regard to hotels, they 
are given permits that they can have 
music. So this goes on. So the first 
question should be the requirements 
and the conveniences of the people of 
the locality in which the shop* are to 
he opened and closed

Then there arc some roadside shops. 
For instance, in Chandni Chowk on 
Sunday we find a lot of shops. The 
whole area and all the regular shops 
are closed under the rules, but on the 
pavement there are thousands and 
thousands of shops going on. I think 
the same shopkeepers give their 
wares to other persons and are selling 
the same goods on the pavements.
If you cannot check this trade, then 
try to rehabilitate these persons. Pro
vide them with some tenements, place 
them there and then check their 
trade

Then, there was the question about 
price fixation lists. Since we are deal
ing with the law in Delhi. I would 
like to say that in Chandni Chowk, 
for instance, this iv of no use, because 
the shopkeepers there start with a 
highly inflated price. For instance, 
for a Pa*r chappals they will start 
with Rs 20 and finally they will sell 
it for Rs 2 with some grumbling As 
has been stated by one of my hon. 
friends here, probably they have taken 
this practice from Arabia or so If 
thro sort of thing is going on. then 
what is th* use of price fixation JiHs 
being exhibited outside the shops?

So. the points that we have to consi
der bW as follows Firstly, what Is 
the workload on the employees?
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Secondly, what check should be put on 
those persons w ho are having shops 
on pavements? Thirdly, what is the 
rem edy in the case of those persons 
w ho contravene the rules regarding 
the opening and closing of shops and 
make so much of noise w ith m icro
phones and loudspeakers and other 
things to the annoyance of the people 
in the locality? These are the ques
tions which have to be tackled, and a 
Bill should be brought forward to 
deal with these things. So, this Bill 
is an unnecessary one.

Shri Abid Ali: We had a very inte
resting and rather amusing discussion, 
but in all humility, I may submit that 
most of what has been mentioned 
during the course of the discussion had 
very little relation with the subject- 
matter mentioned in the amending Bill.

Mr. D eputy-Speaker: Therefore, it 
was amusing.

Shri Abid Ali: And very very inte
resting suggestions w ere made, and 
certainly it was amusing. For, w hen
ever the subject ‘Labour’ is discussed, 
hon. M embers in a way are right in 
discussing other things, because they 
feel that labour actually starts from  
the time of birth in the labour room  
and it continues till the last breath 
goes out, and all that happens in bet
ween is labour. Therefore, whenever 
any amending Bill or any labour legis
lation is discussed here, all things come 
in.

As my hon. friend Shri C. K. Nair 
from  Delhi has pointed out just now, 
the scope of this Bill is very limited.

Shri S. M. Banerjee: But, w ho put 
this limitation? W ho made it limited?

Shri Abid All: We are not changing 
the scheme of the Shops and Establish
ments Act which was originally passed 
in Bombay in 1946 or 1947, and which 
was adopted in Delhi in 1954. Shri 
Braj Raj Singh said that a popular 
Governm ent in Delhi had passed the 
Act, and now we w ere changing the 
basis o f it. That is not correct.

So far as the working hours, the 
limits of em ploym ent hours, spread- 
over for adults and others, interval 
for rest, leave, opening and closing etc. 
are concerned, w e are not m aking 
any change.

The change proposed also did not 
originate from  us. The Delhi A dvisory 
Committee passed a resolution that 
the Shops and Establishments A ct 
might be so am ended that the C hief 
Commissioner, Delhi, might be em 
pow ered to fix the time at which any 
establishment or class o f such esta- 
lishments shall be opened or closed. 
There have been demands from  the 
side of the w orkers and the employers 
and their organisations that the timing 
should be changed, because in 
Delhi . . .

Shri T. B. Vittal Rao. Is it the Delhi 
Labour Advisory Committee? What is  
this Advisory Committee?

Shri Radha Raman: The H om e
M inister’s Advisory Committee on 
Delhi.

Shri Abid A11: In Delhi, the time
fixed in Connaught Place may not be 
suitable to Chandni Chowk, or the 
time fixed in Chandni Chowk may not 
be suitable to Subzimandi or Karol 
Bagh or Rajindernagar or Patelnagar.

It is not possible to have the same 
timing (Interruptions).

Mr. Deputy-Speaker: It is only natu
ral. They ought not to be curious 
about It. The vegetable sellers must 
open their shops much earlier than 
others.

Shri Abid Ali: People who visit the 
shops in Connaught Piace are a diffe
rent type of customers from others. 
I f the same timing is forced on Patel 
Nagar, then people w ho are living 
there, w*ho have to go to offices, will 
not be able to make their purchases.

Similarly with regard to holidays* 
every locality, has got a different day.
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The suggestion made here is that all 
shops in Delhi should close on a parti
cular day. Of course, that argument 
has some force behind it. But there 
are difficulties also. The Connaught 
Place shops can close on Sunday, But 
if the shops in the various colonies 
are* closed on Sundays, how will those 
w ho work during the six working 
days be able to make their purchases? 
These difficulties have been facing the 
employees and the shopkeepers them
selves. Therefore, these suggestions 
were discussed in the Advisory Com
mittee. They have made a suggestion 
which has been incorporated in the 
amending Bill under discussion.

Shri S. M. Banerjee: Now they w ill 
be happy!

Shri Abid Ali: They will be very
much satisfied. Some compliments 
were showered on me. I am happy 
because every honest and reasonable 
minded person feels that m yself and 
m y colleagues in the Ministry and the 
whole Governm ent are real, genuine, 
honest w ell-w ishers of the working 
class (A pplause) . I thank my hon. 
friends very much. Sometimes oppo
sition does the right thing.

Shri S. M. Banerjee: You always
deserve it.

13, 1883 {SAKA) Shops and *5342
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It is said that we are taking a 
retrograde step. We are not increas
ing the working hours. The same 
hours as were fixed in the Bombay Act 
which was adopted by the Delhi State 
Assem bly are fixed here. The whole 
scheme remains. Only the Chief Com 
missioner has been authorised to fix 
the hours according to the require
ments of different localities according 
to the requirements of the season. 
Clause 5(b ) o f the Bill provides for 
framing of rules after previous publi
cation regarding the manner in which 
an inquiry shall be heid for fixing 
hours o f work. The rules will also be 
laid before both Houses of Parliament. 
Both House? w ill have an opportunity 
to discuss them. After the Chief Com 
missioner has fixed the working hours, 
which will be in consultation with the 
representatives of the workers and the 
employers, it will be open to any hon. 
Member of this House or the other 
House to raise a discussion here, to 
express dissatisfaction if really the 
action o f the Chief Commissioner 
deserves that treatment. So w e are 
not giving the Chief Commissioner 
such a power as will jeopardise the 
interests of the workers. Then where 
is the room for the arguments which 
were so vehemently advanced? I feel 
that those workers who briefed some 
o f the hon. Members, on hearing what 
has been spoken here, must feel dis
appointed that their case was not at 
all represented.

Mr Deputy-Speaker: Then it be
comes doubtful.

Shri Abid All: With regard to the 
suggestion that we should do nothing 
which will jeopardise the interests of 
the shop assistants in other parts o f 
the country, the scheme of the Acts o f  
Madhya Pradesh, Madras, Mysore, 
Orissa, Rajasthan and other place* 
and also the ILO Convention, should 
be kept in mind. If things are mea
sured by that standard it will be con
vincing to every reasonable-minded 
person that what has been proposed 
here is nothing contrary to the scheme 
which is prevalent by and large in thia 
country.

Some hon. Members have suggested 
a comprehensive legislation; and 1 was 
asked to make a declaration about it 
here. Yes; I am in a position to make 
a declaration and the answer is that, 
such a proposal is not under contem 
plation because it is not necessary. If 
hon. Members take a little pains to 
study the main Act, they will be con
vinced that nothing remains to be done. 
(Interruption) . No one ha* made any 
suggestion as to what is missing from  
this and what more is needed.

Some hon. Members made a mention 
about provident fund. Hon. Members 
are aware that the provident fund 
scheme is applicable to the shop assis
tants also. Government has taken *
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decision that they can be covered and 
sh ou ld  be covered. There is no doubt 
-about it. For that no amendment is 
necessary just as if the em ployees are 
to be covered by the Employees* State 
Insurance Act or the Provident Funds 
Act or the W orkm en’s Compensation 
Act they can be covered directly. It is 
not necessary that this Act should be 
•©mended. It is not possible to under
stand the necessity for a com prehen
sive legislation. Has Parliament so 
m uch time to waste— simply to repeal 
the present enactment and in its p.ace 
introduce a similar one and have a 

■■discussion here? Can they discuss the 
same thins from the time of birth till 
death?

About price fixation— that is not
'Wi thin the scope of this M in is try ....

Shri Narayanankutty Menon: And
your concern also.

Shri Abid Ali: There is much
advance in that direction also because 
we find larger and larger number of 
shops are having fixed prices and no 
offer even. These are matters which 
could be taken cart' of by othe r M inis
tries if necessary. W herever necessary, 
action can be taken.

About non-observance of the provi
sions, of course, hon. Members can 
have ;-ome justification to make sug
gestions. My hon. friend from Punjab 
asked me whether there was any pro
secution of any individual shop-owner,
I thought that it might be helpful if I 
could give the figures When I gave 
the figures he was angry and said that 
it was evident that the Act was useless. 
O f course, he is a learned professor 
and I have respect for him. The posi
tion is that in 1960 also 3583 shop- 
owners were prosecuted and the fine 
realised was Rs. 98,751.

Shri Narayanankutty Me non: May I
know how many out o f these 3583 
prosecutions ended in conviction?

Shri Abid All: That figure is not
here. I am saying that Rs. 98.000 and 

<odd was realised as fine.
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Shri Narayanankutty Menon: That
does not give any clue at all. We 
should know how many ended in con 
viction. Then you w ill be able to find 
out the effect.

Shri Abid Ali: But they resulted in 
the realisation of a fine o f Rs. 98,000 
and odd.

Sari Narayanankutty Menon: The
question is . .

Shri Abid Ali: That information [3
not here.

Mr. Deputy-Speaker: The number is 
not with him

Shri Abid A li: I will give the infor
mation to the hon. Member. There 
may be, here and there, breaches. I 
quite appreciate that. But the effort o f 
everybody concerned, every w ell- 
wisher should be that all combined 
should ensure that all the provisions 
of the main Act are fully enforced.

Some hon. Member said that there 
were only four or five inspectors. 
That is not correct. There are 17 ins
pectors in Delhi and what the hon. 
Member from Punjab suggested was 
being done. He said that the various 
inspectorates under Delhi Administra
tion should be vested with powers 
under this Act also so that when they 
are moving about in the localities they 
ran pay surprise visits to these shops 
and check whether the provisions o f  
the Act are being implemented pro
perly. Even granting thot some provi- *  
si011s are not being fuily observed, 
bringing in a comprehensive legisla
tion will not ensure that all the provi
sions of the comprehensive legislation 
would be properly observed..........

Shri Braj Raj Singh: If you are
there .

Shri Abid Ali: I am not going to ins. 
pec! all the shops,

Shri Braj Raj Singh:___ as Minis
ter.

Mr. Deputy-Speaker: Order, order
Let him proceed.
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Shri Abid Ali: Whenever any hon.
Members find any defect in this, they 
have the liberty to inform us and cer- 
tVmlv they have my assurance that all 

that is possible by the inspectors in the 
\ : ).:>< sections will be done and a
serious, sincere and honest attempt 
will be made so that the provisions of 
tne Act may be fully implemented. If 
complaints are there, they should be 
attended to. I do not know how this 
figure of 7 lakh shop assistants in Delhi 
came in. If every one has a family 
of 4 or five, it becomes 28 lakhs of peo
ple in Delhi—all depending upon shop 
assistants . (Interruptions)

Shri Tyagi: He must have counted
the customers as well.

Mr. Deputy-Speaker: Only for visita 
or for entertainment?

Shrt Abid Ali: I am sorry, Sir. that 
the number coming is so large that it 
is not possible for me to entertain 
them.

Shri Narayanankutty Menon: Every
one knows thnt the visit is so futile.

Shri Abid Ali: That is so far as the
hon. Member is concerned; he is 
always unreasonable and so it is futile 
for him. But those who bring reason
able, decent, honest and practical sug
gestions arc attended to to their com
plete satisfaction That is the correct 
position.

Shops and 15346
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Mr. Deputy-Speaker: Perhaps be
might have thought that the proprietor 
must be having his own sons as assls- 
ants . . .(Interruptions)

Shri Abid Ali: According to our
information in 1960 there are about 

'60,000 shops in Delhi and the shop 
assistants were in the vicinity of a 
lakh. It may be a little more; I do not 
say that it is very correct; it may be 
more or may be less.

A suggestion was made with regard 
to the doctors. There was a suggestion 
from the doctors’ association and also 
from the compounders and the Delhi 
administration called both the repre
sentatives and a compromise had ol- 
ready been reached and is working 
satisfactorily. There* is no complaint 
from their side. Since this compromise 
was reached, no complaint had been 
received either from the doctors or 
from the compounders They are all 
very happy Some hon Member said 
that it was very easy for a big shop
keeper in Delhi to go and meet the 
Chief Commissioner and a poor shop 
assistant cannot meet him. If he can
not meet him. he can come and meet 
me. I am prepared to meet anybody 
at any place at any time, without any 
notice, without any telephone In fact, 
they come and meet me. They know 
that I am their friend. My house is 
open for them to come. They have 
been meeting me so often.

With regard to the complaint that 
the Delhi Administration is not at all 
responsible to the suggestions made by 
the employee i, I have already said that 
I am always at their disposal and 1 do 
not admit that the Delhi Administra
tion is not responsibe. Otherwise, how 
could a settlement with regard to the 
doctors and compounders have been 
reached to the complete satisfaction of 
the employees themselves?

Reference was made about Subzi 
Mandi I may submit that there also 
every employee should get a holiday 
a week He must get a holiday irres
pective of the shops being opened or 
not With regard to the complaint 
that Jt is not observed there, I may 
suggest that if an employee in entitled 
to have a holiday on a particular day 
and if he is not getting it. he should 
report to the inspector concerned, and 
also, if he so pleases he can phone to 
me. I assure hon. Members thai imme
diately I will send the inspectot and 
tell him that I received a telephone 
mossrig< to the effect that *0 and no 
who has got an oflF-day on a particular 
day ik made to work on that off-day; 
and then the inspector will go imme
diately and check up the matter. In 
raw* the employee is working, imme
diately legal action will be taken 
against such a defaulting shopkeeper. 
It is not that I am making any big 
statement: I only want to assure the
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hon. Members opposite that, with all 
earnestness, we ourselves are very 
much anxious and serious that the 
workers who have been assured the 
privileges by this Act should be able 
to enjoy them to their full satisfaction.
If anything is not being done in their 
behalf, then we should be always 
available to them and see that they 
are enjoying the privileges.

Shri Narayanankutty Me non: You
had better phone up the inspector 
direct for better results.

Shri Abid Ali: The hon. M ember
may try this also. That is the reason 
w hy I cannot satisfy him! My hon. 
friend Shri Tyagi was saying that he 
was pleading for Ihe unemployed 
persons and some hon. M ember from  
those Benches interrupted him and 
Shri Tyagi said: “W hy are you inter
rupting? I am doing your w ork” . T 
do not know why Shri Tyagi should 
say that, when the Communists want 
that the unemployed people should 
not be em ployed! Their intention is 
that, there should be more unem ploy
ment. They want that there should be 
chaos in the country because in an 
orderly atmosphere they cannot 
achieve what they want. They want 
Chaos; they can never have it.
( I n t e r r u p t i o n ) .

Mr. Deputy-Speaker: I do not
tolerate chaos here. We should pro
ceed in an orderly way.

Shri Abid Ali: There will not be
chaos. So long as you, Sir, are present 
here, you will not allow it. Anyway,
I have referred to all the items which 
needed attention and I hope that my 
hon. friend opposite also will b t 
satisfied that all that should be done 
is being done.

Mr. Deput y-Speaker: The question 
is:

‘That the Bill further to amend 
the Delhi Shops and Establish
ments Act, 1954. as passed by 
Rajya Sabha, be taken into 
consideration."

The motion was adopted.
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Mr. Deputy-Speaker: There are no
amendments. The question is:

“That clauses 1 to 5, the Enact
ing Formula and the Long Title 
stand part of the Bill” .

The motion was adopted.

Clauses 1 to 5, the Enacting Formula 
and the Long Title were added to the 

Bill.

Shri Abid Ali: I beg to m ove:

“That the Bill be passed” .

Mr. Deputy-Speaker: The question
i s :

“ That ihe Bil] be passed.’ ’

The motion w a ,s adopted.

16.59 hrs.

SALAR JUNG MUSEUM BILL

The Deputy Minister of Scientific 
Research and Cultural Affairs 
(Dr. M. M. Das): Sir, on behalf of
Shri Humayun Kabir, I beg to m ove:

“That the B 11 to declare the 
Salar Jung Museum together with 
the Salar Jung Library at 
Hyderabad to be an institution of 
national importance and to pro
vide for its administration and 
certain other connected matters, 
as passed by Rajya Sabha, be 
taken into consideration.”

While moving this motion for 
consideration of the Salar Jung 
Museum Bill, I would like at the very 
outset to pay my tribute to the late 
Nawab Salar Jung Bahadur, whose 
personal collections alone have con
stituted the Salar Jung Museum of 
(Hyderabad. A bachelor all through 
his life, the Nawab died in 1949 at 
the age of 60. A man of great 
culture and refined taste, he devoted 
his time, energy and wealth, 
specially during the later 35 years 
of his life, in the acquisition of 
objects of art and antiquity, curios
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and rarities. He added greatly to the 
already existing heirlooms of the 
Salar Jung family and ultimately left 
a fabulous collection, which not only 
drew the attention of all lovers of 
art in this country but also of abroad.

1 7  brs-

It is said that 50 per cent of his 
total annual income of Rs. 18 lakhs, 
i.e. Rs. 9 lakhs per year, he spent 
continuously for a period of 35 years 
in the acquisition of his collections. 
This amounts to Rs. 3 crores and 15 
lakhs. The family heirlooms which 
he inherited are valued at another 
Rs. 2 crores. It can, therefore, be 
safely asserted that at least Rs. 5 
crores have been spent for the 
objects which are now displayed in 
the Salar Jung Museum and Library. 
If these are valued at the present 
market rate, the amount will be 
multiplied at least by three times 
This huge wealth after his death has 
been bequeathed to the nation by his 
worthy successors to be developed into 
a public Museum.

Today, wh:le moving this motion 
for declaring the Salar Jung Museum 
as an institution of national import
ance. my heart is filled with gratitude 
to that great conno:sseur of art, 
Nawab Salar Jung Bahadur, and I pay 
my humble tribute to h:m for thi* 
unique contribution to the wealth of 
the nation in the field of art and 
culture. We are also highly thankful 
to the successors of the late Nawab. 
who have unanimously relinquished 
their right in the Museum and the 
Library in favour of the Central 
Government.

The Salar Jung Museum, as it has 
been handed over to the Central 
Government, contains nearly twenty- 
ftve thousand art objects of varied 
nature

Mr. Deputy-Speaker: I presume
the tribute would be more beflttng if 
we stop here now and have the rest 
tomorrow'.

Dr. M. M. Das: There are only a 
few lines more.

Mr. Deputy-Speaker: The tribute
has been finished, I hope.

Dr. M. M. Das: There art only a 
few lines. Now I come to the history. 
Some of these objects are of out
standing value. Till recently the 
Museum was administered by the 
Salar Jung Estate Committee which 
was set up after the demise of late 
Nawab Salar Jung by the erstwhile 
Hyderabad Government and later 
given additional powers by Parlia. 
ment by Act XXXVI of 1950. There 
were a large number of claimants to 
his property, who made the State of 
Andhra Pradesh, the Union of India 
and the Salar Jung Estate Commit
tee. parties in the civil suit that 
followed. However, all these claim
ants ultimatey agreed to surrender 
their claims to the Museum and the 
Library in favour of the Union of 
India. Accordingly, a Compromise 
Deed was filed by them in the High 
Court of Andhrn Pradesh on the 2nd 
December. 1958, relinquishing actual
ly their claims in favour of the Union

India The charge of the Museum 
and the- Library was a so formally 
handed over by the Salar Jung Estate 
Comm tf**e on 2nd December, 1958.

Tins j:i short, is the history of the 
Salar Jung Museum, for which thlf 
Bill hn  been brought before this 
Hous' I hope this measure will 
receive the blessings of the House in 
the shortest time possible

Mr. Deputy-Spkear: Mo! ion moved:

“That the Bill to declare the 
Salar Jung Museum together with 
the Salar Jung Library at 
Hyderabad to be an institution of 
national importance and to pro* 
vide for its adnrrniiifrat;on and 
certain other connected matter*, 
as passed by Rajya Sabha, be 
taki*n into consideration."

This will be continued tomorrow.
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17.04 hrs.
♦BHAKRA NANGAL PROJECT

Shri Ajit Singh Sarhadi
(Ludhiana): The hon. Deputy
Minister, while replying to Starred
Question No. 820 on March 14, 1961, 
said:

“Although no formal communi
cation from the Government of 
Punjab has been received regard
ing an ncrease in the present 
sanctioned estimate of Rs. J70 
crores for the Bhakra Nangal 
Project, the financial stock-taking 
for the period ending March, 1959 
indicates that the total estimate is 
likely to go up to about Rs. 175 
crores. The BhakTa Control 
Board has advised the State 
Government to submit the revised 
estimates to the Planning Commis
sion for their approval.

Further he said:

“The increase of about Rs 5 
crores is mainly attributable to 
the following reasons': —

( 1 ) Increased drilling and 
grouting necessitated by the 
foundation conditions of *he 
Dam.

(2) Repairs to the Hoist Cham
ber.

(3) Increase in the cost of 
establishment for {he Dam 
and the Power Plant and 
the canals.

(4) Increase in cost of land for 
the Dam

(5) Increased cost of Nangal 
Power Houses and stepping 
up sub-station equipment.’*

These are the five items that have 
been given. There are two points 
that are significant in this case. It 
is said that these estimates were 
prepared after the financial stock
taking for the period ending March

•Half-an-Hour Discussion.

1959—that is before 31st March 1950. 
If that is so, then the estimate could 
not have possibly included the 
Bhakra Dam mishap because that 
happened on 21st August, 1959, subse
quent to the financial stock-taking for 
the pc-nod ending 31st March, 195J> 
If >! w'4S subsequent to the financial 
stock-taking, my contention is that 
the present expenditure of Rs. 5 
crores is entirely due to the Bhakra 
mishap, and the statement that the 
Minister had given in those days about 
th, (•;)«; 1— a 1 the outset he said that it 
'vu iM  b j Ils. 50 )akh ; and ultimately 
held thai it would bu Rs. 1.20 crores 
— is belied.

My respectful submission is this. In 
answer to the question five items have 
been mentioned on which the expendi
ture it was sta4ed would be Rs. 5 
crores. Out of these five, you will 
see. Sir, and the hon. House will 
appreciate, that three are entirely due 
to the Bhakra mishap. My emphasis 
on this point is for the reason that 
we were told at that time that the 
maximum expenditure on account of 
the Bhakra mishap would be R?. 1 20 
crores. The figure given at that time 
was absolutely wrong. In fact, the 
management and the Control Board 
or the Board of Consultants knew 
very well that it was not going to 
cost less than Rs. 5 crores to Rs. 6 
crores. If you go through these five 
items. Sir, you will appreciate that all 
these are entirely due to the Bhakra 
mishap and not any other special 
reason.

Let us take them up one by one. 
The first one is: “ increased drilling 
and grouting necessitated by the 
foundation conditions of the Dam” . 
The entire increased drilling and 
grouting is on the right shoulder 
confirming the apprehens ons of those 
who arc the well-wishers of the 
Bhakra Dam and who said at that 
time that the right shoulder of the 
Dam wa> weak—1 cannot say for what 
reasons; I need not go into the history 
and say whether it was due to coytee
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blasting that they had resorted to in 
1953—it is not for me to go* into the 
reasons; but it definitely confirms 
the apprehension of those people— 
that this increased grout;ng is due 
to the Hoist Chamber mishap and 
thoie who are in charge were concea
ling it.

The second one is: “ Repa rs to the 
Hoist Chamber” . The normal working 
was also this. This Hoist Chamber 
including 'he right d version tunnel 
were to be closed. In the estimates 
that were prepared th s was one of the 
items. Cleaning has been done and 
water has been taken out. What is the 
extra expenditure on repair of Hoist 
Chamber if that is to be concreted and 
filled up? I would like to have the 
break-up from the hon. Minister, so 
that I may know the details of the 
expenditure on the repairs to Hoist 
Chamber, which according to schedule 
/tself is to be filled up by concrete and 
is of no use. Same is the case with 
the diversion tunnel also. That was 
also one of the items in the normal 
working.

Thirdly, it is said: “Increase in the 
cost of establishment for the Dam and 
the Power Plant and the canals**. Of 
course, this increase in establishment 
was there. We were scheduled to 
finish it by October, 1959 and it has 
gone up to 1961. Here also I would 
like to have the break-up of the 
expenditure from the hon. Minister.

The fourth item is increase in cost 
of land for the dam.” Now I 
find that Rs. 63,76,281 have already 
been spent for the land where the out. 
sees have been put up and no land for 
the Bhakra Dam is at present under 
acquisition. So. I cannot understand 
why the amount is being asked for.
I would like the hon. Minister to give 
the break-up of the amoun* pa d in 
item 4.

The fifth item is: “ Increased cost of 
Nangal Power House* and itepping 
up sub-station equipment.” Here 
•gan, the power homes at Kotla and 
Gangu Wai are already working. So.
I want to know the break-up of thia

and also the reason for having the 
stepping up of sub-station equipment. 
This cannot be in lakhs or crores sa 
that an extra Rs. 5 crores would be 
needed. My contention to the hon. 
House and the hon. Minister is that 
the way the things are going on and 
amounts are increasing naturally 
need a probe, need a detailed study.

Now ^his question has to be viewed 
from three aspects— the construction 
aspect, the financ al aspect and the 
administrative aspect. Taking the 
construction aspect first, I would put 
it this way. This is th« MJLtb tune 
tnat we are having some mishaps 
then* As far back as 1956, you will 
recollect Sir, and the House will 
recollect, we had a breakage of the 
transmission towers when the electri
city supply for Delhi failed entirely. 
Th s was again repeated in'
19() 1 , when again there was breakage 
of the transmission towers and there 
has been stoppage of electricity Then 
the Controi Board appointed a com- 
mri.ee to go into the question how 
this breakage ha' taken p’ace and' 
whether the material is defective. We 
have not seen that report and that 
report is yet to see the light of day. 
Naturally, we do not know as to who 
ait* to be blamed and why again 
there has been a breakage of these 
transmission towers. If w thin the 
ast five or six year* there is break* 

age tw ee  of the transmission 
towcTs and stoppage of energy, that 
indicates that there 's some defect 
somewhere in the work This h so 
far as ihe construction work is con
cerned

Then aga n. the House will 
recollect that :n August 1058 we had 
seen that a portion of the central 
spil way Training wall wa* damaged 
and it was stated tha* it wa* not part 
of the dam and was only a partition 
wall constructed part y to regulate th* 
water Bu\ a’J the same, there wa.i 
certainly great damage as the entT® 
wa1! was damaged

Then again. in October 1958. we find* 
that there was a land-slide of the 
rock upstream on the right abutment
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involving nearly 8,000 c. yards of 
work. The side occurred in a rib 
lying between the upstream face of 
the dam and the hillclay stone. Again 
we were told that it was not paTt of 
the dam.

Still again, as the House is very 
well aware, a very serious mishap 
took place in the hoist chamber on the 
20th August 1959. T have now given
5 or 6 cases from the construction 
aspect and you will appreciate, Sir 
and I am sure the House will appre
ciate that we have not yet had a 
probe. Certainly, a committee has 
been appointed under the chairman
ship of Dr. A. N. Khosla. I have got 
the highest regard for the ability and 
efficiency of this officer. He has 
contributed a great deal. I have also 
got the highest regaTd for of all 
those people who have worked on 
this dam down from the worker right 
up to the top, that is, the General 
Manager. Even then, the way the 
events have occurred I certainly do 
net know why these very gentlemen, 
rather a majority of them, who have 
been members of the board of 
consultants, have been made members 
of the committee. One of the senior 
officers, the Chairman of the Board of 
Consultants, has been made a Chair
man of the committee to look into the 
causes of the ho st chamber accident.

Mr. Deputy-Speaker: I think the 
hon. Member should conclude now.

Shri Ajit Singh Sarhadi: I hope
>ou will give me ano4her two or three 
minutes. The discussion started at 
five minutes past five.

Mr. Deputy-Speaker: I thought he
could have ten minute.-, the Minister 
ton minu‘es and another ten minutes 
for questions.

Shri Ajit Singh Sarhadi: I think
the Minister will not require much 
time Further, there will be no ques
tions either.

Mr. Deputy-Speaker: I should
give the hon M aster as much time 

the hon. Member takes.

Shri Ajit Singh Sarhadi: The hon.
Minister can take more time if he 
wants. I will take another four to five 
minutes.

As I was submitting, it wou'd have 
been fair to the Board of Consultants 
if, not one member of the Board had 
been taken in the committee which 
was making the probe. I do not say 
they were in the drck. But, certainly, 
when the question of the construction 
work in the dam was involved, the 
comm:ttee should have been inde
pendent of the members of the Board.

At that time also I requested the 
hon. Min;steT saying that a judge 
should be appointed for a judge also 
enn look into the evidence about the 
mishap and action can be taken 
accordingly. I am afraid, the report 
which you have got is most unsatis
factory. It comprises 27 pages. 24 
pages of this report deal either with 
the history or wi*h the details of the 
incident. Two or three pages deal 
w ith  the !essons that i! gives. This 
mc dent teaches us three lessons. 
W h eth eT  you call them lessons or 
omissions, it does not matter, but I 
want to know on whom the responsi
bility for the three onvssion.s that have 
been referred to lies. If there were no 
doors in between the gallery, if there 
was not a proper fixture of these 
emergency gates down the hoist 
chamber in the diversion channel, on 
whom does the responsibility  1 e? The 
comm t ee places it on nobod>. The 
Board of Consultants was equally 
responsible  specially when they were 
the designers. What thoy are think
ing sub seq uent  to this they should 
have thought earlier.

So. I am submi‘ ting that even if we 
]ook at it from the point of view of 
construction, it needs a probe. This 
project is the b ggest undertaking so 
lai t'tken in the country I* confers 
so much benefit to the Punjab. It 
*»ores nearly 7.4 million acres of 
water which 's a standing danger if 
there is a danger to th;= dam. So. 
it needs a probe not at the level of
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National experts but at International 
level. They should look into it. With 
all the ability of our engineers we 
sbou d not entirely depend upon tnem.

My second point is about the finan
cial aspect. At that time also 1 drew 
the attention of the House to it. 
I need not go into the previous 
history, but I would say that origi
nally it was to cost Rs. 75 crores. 
Later on it became Rs. 133 crores in 
1949. In 1955 again the cost was 
assessed and we were told that it 
would cost Rs. 27 crores more. It 
came to Rs. 170 crores then. Now we 
are being told that the cost will be 
Rs. 175 crores. I need not go into the 
past history. I take only the present 
history. The hon. Minister told us on 
the 2nd September, 1959 that—

“Reports have appeared in the 
Press in which the damage has 
assessed at Rs. 6 to 8 crores. In 
my statement of the 24th August

That is the hon. Minister's state
ment on the 2nd September.

“ In my statement of the 24th 
August I indicated that the 
damage might be of the order of 
Rs. 55 lakhs. Nothing further has 
come to notice which requires 
revision of that figure/’

That was on the 2nd September, 1959. 
Again, he came to the House on the 
16th November, 1959 and said:

“That total expenditure or 
repairs upto the end of October 
1959 was Rs. 14 lakhs. Although it 
is difficult to indicate at this stage 
a precise estimate of the cost of 
the repairs the indications are that 
the total cost will not exceed 
Rs. 1.2 crores. This is over and 
above the expenditure that would 
have been incurred normally on 
the plugging of the hoist chamber 
and the right diversion channel.9*

Of course, that would be a part of the 
estimate a)ready. The orginal esti
mate included the plugging of the
492 (Ai) L a —10.

hoist chamber and the diversion chan* 
nel. Despite this we find that an
other Rs. 5 crores are asked for main
ly for this purpose though land and 
other things have been made auxiliary 
to show that it is not for the hoist 
chamber. So, my respectful submis
sion is that either it was an under
estimate at that time or it is an over 
estimate now. There is something 
wrong and this is due to the adminia* 
trative difficulty somewhere.

1 shall now deal with the admini* 
trative aspect. I would only refer the 
hon. Minister to Justice Duiat’s report 
I want to know what has been done 
about what he said. He confirmed the 
view of the Punjab Public Accounts 
Committee. In their Fourth Report 
what the Punjab Public Accounts 
Committee had said was this:

“We had expressed dissatisfac
tion and some measure of concern 
over the deplorable state of affairs 
prevailing in the execution of 
the Project and we had recommen
ded in no ambiguous terms the 
appointment of a High Powered 
Committee to probe into the 
working of the Project. More 
than a year ha* elapsed since 
then and we report with regret 
that we have not so far been in
formed of any tangible, concrete 
action that may have been taken 
by the Government in this behalf/*

Then, a commtiee was appointed and 
what are their findings? I will just 
refer to them in a sentence or two. 
What they say is this:

“Extreme caution with which 
these matters were viewed thirty 
years ago had completely disap- 
pea red and excesses were treated 
as inevitable and in several cases 
no attempt was made to justify 
them.

We can attribute this attitude 
only to laxity of administrative 
control from above.”

They prove the entire excess expendi
ture, and then they come to their con-
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elusion on page 114 in which they 
say:

“The total works expenditure on 
the Nangal Hydel Channel and 
the Bhakra Canals including the 
Bist Doaib Canal is reported as 
Rs. 3,807 lakhs.”

This is the section to which I would 
like to draw the attention of the hon. 
Minister. They continue:

“We have ourselves examined 
works costing nearly Rs. 900 lakhs. 
The excesses which we have dis
cussed come to Rs. 50 lakhs.”

So you will find that as a result of the 
detailed examination of Rs. 9 crores 
expenditure which they brought under 
probe, they say that the excess has 
been of the order of Rs. 50 lakhs. 
You can imagine how much it is; this 
mean that nearly 12 to 15 per cent 
was excess, rather more.

So my submission is that this pro
ject is of a kind, nature and magni
tude that needs a probe and a looking 
into. I feel that the Board of Control 
has been absolutely inefficient. It is 
not necessary that it should be main
tained or kept now. The thing should 
be handed over entirely to the Punjab 
Government. There could be co
operation from the Rajasthan Gov
ernment. There is no PEPSU now, 
and it is not necessary to have a 
Board of Control. PEPSU and Pun- 
jaib are now one. The only other 
State concerned is Rajasthan. As I 
said, the co-operation of Rajasthan 
can be sought. In the entire expen
diture on the canals you will And 
that there is Rs. 4 crores on their side 
and Rs. 6 crores on this side. So, it 
is a minor part, and we can have their 
oo-operation.

But as regards the construction 
matter we should have a deep probe 
at a high level, and the whole matter 
needs looking into from the very 
start. The Dulat Committee only 
dealt with a part of it, and that has 
given us a lesson that something else 
is needed.

Shri D. C. Sharma (Gurdaspur): 
Is it not a fact that most of the items 
to which the hon. Member has refer
red are things of a bygone day and 
they do not have much relevance 
about the construction, the financial 
arrangements and other things of the 
Bhakra-Nangal project? They belong 
to history and not to what is happen
ing now.

Sardar Iqbal Singh (Ferozepur): I
would like to put just two or three 
questions.

This whole increase in expenditure 
means increase, and betterment levy, 
that the people have to pay. When 
there is already great agitation about 
that, what steps have the Government 
or the Board, with the co-operation of 
the Punjab Government or the Cen
tral Government, taken to secure the 
confidence of the public, this Parlia
ment and the Punjab Assembly, so 
that we can justify that this increase 
was needed not only for these other 
purposes but for the construction and 
for the betterment of this project?

Secondly, if any increase is to be 
had on this project, where their is 
already a large agitation about its 
execution. Government should first 
secure the confidence of the public, 
the Parliament and the State Assem
bly, and justify it and then give any 
sanction for all the estimates.

Thin’ ly, when already after one or 
two years there is always up
grading of the estimates, Government 
should at least take a strict view of 
it so that when here is such an up
grading the needs may be carefully 
examined in order that there may be 
economy, and the whole project may 
be executed within the estimate that 
is generally approved by the House 
and by the Board and, through the 
Board, by the Punjab Government.

The Minister of Irrigation and 
Power (HalKx Mohammad Ibrahtan):
Sir, I am glad to have the opportu
nity.........



15361 Bhakra VAISAKHA 13, 1883 (SAKA) Nangal Project 15362

Mr. Deputy - Speaker* Is the hon.
Minister likely to take long?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): No.

Shri D. C. Sharma: He has to reply 
to all the points.

Shri Huthi: Only twelve or fifteen
minutes.

Hafiz Mohammad Ibrahim: I am
grateful to my hon. friends for hav
ing given me the opportunity to re
move the misunderstanding in con
nection with certain matters relating 
to the Bhakra Dam. It is very un
fortunate that a misunderstanding has 
arisen, and 1 do not know how it has 
arisen.

As far as the increase in the cost of 
Bhakra is concerned, what can do at 
this moment is only to trace the 
whole thing in order that hon. Mem
bers may clearly understand increase 
has taken place and due to what 
leasons. From that, the whole posi
tion will be clear, and everybody will 
know what were the reasons due to 
which this increase was made. It is 
not a very long story, and I shall 
finish it. in two or three minutes.

I want to begin it from the begin
ning, from the year 194G, in order 
that the whole position may be clear. 
The estimate of 1946 was Rs. 75 crores. 
It w*as revised in the year 1949 to Rs. 
130 crores, because the scope of the 
project was enhanced to cater to the 
needs of PEPSU and Rajasthan, in 
addition to Punjab Thia increase 
took place for a very good and quite 
a justifiable reason.

Then, in 1951-52, the estimate was
revised to Rs. 156 crores on account
of rise in the cost of material and
labour, devaluation of rupee and
change in the scope of the project. In 
1954, some changes in the design, loca
tion of the main power-house, and the 
decision to supply power to the Nangal 
Fertiliser Factory led to the revised 
estimate of Rs 158.88 crores. Provi
sion of additional units at Ganguwal

and Kotla and the installation of four 
more units at the left bank power
house and civil works for the right- 
bank power-house, led to the revision 
of the estimate in 1955, to Rs. 170 
crores. An overall increase of Rst 5 
crores is now expected due to more 
drilling and grouting. Since this is 
one of the points which has been rais
ed by the hon. Member, I have to say 
something about this, and I shall do so 
presen tly.

These are the reason for which the 
amount has been rising again and 
again, and nothing can be said against 
the purposes for which this increase 
has so far taken place.

As far as the Rs. 5 crores about 
which my hon. friend was speaking 
is concerned. I shall explain what the 
position is. He is under the impres
sion that hoist chamber wag the cause 
of a very great increase in the cost, 
and he read out something, but he 
forget that in this House, I made 
not one but several successive state
ments from time to time in regard to 
that question. In order to remind 
hon. Members, I would like to repeat 
just a few parts of those statements. 
They are not very long and I would 
just like to refer to them. The figure 
quoted in the statement made on the 
24th August, 1959, that is, three days 
after the accident to the hoist cham
ber. related to the extent of damage 
caused—and this is to be noted by 
hon. Members very carefully—and did 
not include the cost of repairs for 
which even the preliminary proposals 
were not available at that time.

In that statement, I said that Rs. 56 
lakhs would be the damage to the 
equipment which was in the Hoist 
Chamber there at that time. It did 
not include the cost of repairs etc. 
This was made clear in that very 
statement. A further statement was 
made on 10th September 1959, when 
some line of attack had been thought 
of. and the House was informed that 
the cost of damage wa« Hill estimated 
at Rs. 55 lakhs, and over and above 
that, about Rs. 1 crore would be spent
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on repairs. This was made clear. The 
amount of Rs. 1.55 crores spoken of 
here was divided like that with the 
reasons given. It was also stated that 
the figures of Rs. 8 to Rs. 9 crores 
quoted by certain quarters was not 
authentic. In a further statement 
made on the 16th November 1959, the 
House was informed that the total ex
penditure on the repairs upto end of 
October was Rs. 14 lakhs, and although 
it was difficult to indicate at that stage 
the exact cost of repairs, yet the indi
cations were {hat it would not exceed 
Rs. 1.2 crores. In a still further state
ment made on the 9th February, by 
which time good progress had been 
made on the repairs, the House was 
informed that the estimated cost of 
repairs was Rs 1.18 crores besides 
about Rs. 35 lakhs required for the 
power house machinery. The actual 
cost of repairs has been Rs. 115 crores 
and the cost of damage to the power 
plant machinery about Rs. 10 lakhs, 
against the previously estimated 
figures of Rs. 55 lakhs plus Rs. 120 
lakhs. The actual cost came to this, 
as I have stated now.

So that story which is related to a 
certain mishap, rather certain damage 
and certain loss to the Bhakra Dam, 
had been wrongly connected with it. 
That story had nothing to do with this.

As far as the cost of construction of 
the Bhakra Dam is concerned, that 
did not rise on account of that parti
cular thing. That rise is simply be
cause of those increases which I have 
mentioned year-wise with the reasons 
given. So I think I should remind 
the hon. Members that they have 
things connected which do not connect 
themselves. They have no relation to 
each other. They are based on cer
tain suspicions in their minds. Those 
suspicions should not remain. If still 
there is something left, I will request 
them through you to come to me and 
put it before me, and I take the res
ponsibility to remove every doubt 
which may be in their minds. There 
is nothing untoward; there is nothing 
wrong. I say this very courageously. 
Whatever has been going on there is 
in the interest of the country. Nobody 
should feel anything on the basis of 
which we should fear that there is 
something gadbad there, an expres
sion in our zaban which everyone 
understands. There is no gadbad 
there. With these words, I conclude.

17 34 hrs. *

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
May 4, 1961/Vaisakha 14, 1883 (Saka).
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• C o l u m n s W R IT T EN  A N S W E R S  TO

ORAL ANSWERS TO
Q U ESTIO N S— c c n t i l .

QUESTIONS . . 15069— 15109 S .Q . S u b je c t C o l u m n s
N o .

Svbject
1885. Railway Uniforms Com

mittee . 15115
i860. Konar Dam . 15069— 71 1886. National Institute of
1861. Roorkce-Badrinath Road 15071— 73 Tropical Mctcrolopy . 15 a  5
1862. Heart disease in India .
1863. Export of Indian locomo

tives . . .

15073— 77

15077— 79

1887. Chemical manure for the 
industry

1888. Train collision .
15115-16

15116
1864. National Highways Ex 1889. Small Pox Control Com

mission . . .tension Schcme . 15079— 84 15 117
1866. Power from Chambal 1890. Polio in Andhra Pradesh 1 5 1 17-r 8

Dam . . . Ir085— 87 1891. Railway line be’wcen
1868. New Drug for high blood Rourkcla and Talchcr 15118

pressure . . . 15087—91 1892. Power break-down in
1871. Water works at Jhansi . 15091— 94 Delhi . . . 15118 -19
1872. Loans fro Nagar junasagar 1893. Power consumption . 15119-20

Project . 15094 97 1894. Kurduwadi-Muraj-Laiur
1873. Glider manufacturing pro line . . . 15 110

ject . . . 15097— 98 1895. Plant for manufac ure of
1874. Hirakud Dam . H098-99 diesel locos . 15*20-21
1876. Floods in Damodar IS099...i <>ioi 1K96. Cont rol of Cholera 15121
1877. Regula'ions for carrying 1897. Daily allowance for vtllagv

life boats on passenger and postmen . 15121
cargo ships . 15101-C2 iKgK. Irwin Hospital Delhi . 15122

1878. Delivery of express letters V .S .Q .
\ 'o .and telegrams in rural

areas . . . 15102—04
4327. P.C.O. at A'eli-Mandi 

(Punjab) .1879. Collapse of the roof of 
Loco Running Shed. 15122
Kozhikode . 15104 - <?6 4328. Development Blocks in

1882. Packagc programme 15106— C9 Punjab . 15122-23
432Q. New telephone connec

WRITTEN ANSWERS TO
tions in Punjab . 15123

QUESTIONS—  . • 15109 15213 4330. Waring Rooms at Puri 
Station . 15123-24

s&
4331* Thefts and pilfctagc* on 

C. Railway 15124

1865. Moghalsarai Yard 15109-10
4332. Movement of foodgnins 

in Madhya Pradesh . l6l*4rft5
1867. Dredger* for River

Hooghly . . . 15 110
4333 - Cultivable lard in Mani

pur and Tripura . 151*5
1869. Procedure for allotment 

of wagons . 15 110 -11
4334 - Rural elect rifled n in 

Mahatash’ ra . 15125*26
1870. Fertilizers for tea gardens 1 5111 4335* Delhi Milk Sch<mr . 15126-27
1875. Death of Railway employees 

at Itarsi Station . 15 111- 12
4337 - requirement? for 

fisherman , 15128
1880. Catering contracts at air

ports . . . 15 112 -13
4338. Appointment of Schrdultd 

Castes on N. Railway . 15
1881. Metre Gauge Railway

Wagon Factory in Kerala I5H 3
4339* Medical education and 

training in Punjab . 15129
1883. Shortage of wagons for 

movement of salt . 15114
4340. Class IV employees in 

Olvakkot . . . 15129
1884. Suspension of fe r ry  service 4341. Trai» accident near SiKguri 15129-30

to Ceylon . I5U 4 4342. Over-bridge at Vijayawada 15130
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WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.SQ .
No.

Subject

4343. III. Class passengers . 15130-31
4344. Railway Station at Fulbagh 15131
4345. Rural electrification in

Andhra Pradesh . 15131
4346. Community development

in Andhra Pradesh • 15132
4347. Central Warehouses in

Andhra Pradesh . 15132-33
4348. Family Planning Centres

in Andhra Pradesh . 15 133
4349. Wall built near Nizamud-

din Station . 15 13 3 -3 4
4350. Telephone connections in

U .P. . . . 15134
4351. Computation of wages of

staff in Railway Work
shops . . . 15135

4352. Purchase of aircrafts . 15135-36
4353. National Library for medi

cal studies . 15 136
4354. Cattle grazing in Himachal

Pradesh Forests . 15136-37
4355* Training in irrigation .
4356. Progressin Railways during

Second Plan . 15137-38
4357. Leprosy control . 15138— 40
4358. Development of National

highways . 15141
4359- Train accident . 15141-42
4360. D.V.C. navigation canal 15142
4361. Central Crime Bureau -15142-43
4362. Foreign chicks . j 5143
4363. Electrification of Howrah

Burdwan Sector . 15143
4364. Fish in Chilka Lake . 15144
4365. Transport of articles at 

concessional rates by
Indian Railways . 15144-45

4366. Medium irrigation projects
in Orissa . 1514 5

4367. Minor irrigation projects
in Orissa . 15146

4368. Production of fibres for
rope industry . 15146-47

4369. Assistant Publicity Inspec
tor . . .  15147-48

4370. Acqusition of land in
Dhabaijala, Tripura . 15148

4371. Leave Reserve Tickct
Collectors . 15149

437a. Development of fisheries
in Madras . 15149-so

1373. Minor irrigation works io
Madras Stated . 15150

WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.S.Q Subjecs C o l u m n s
C o lu m n s No.

4374. Rural electrification in
Madras State . 15150-51

4375 - Hard coke wagon . 15151-52
4376. Representation against 

B .D .O ., Kailasahar,
Tripura . 15152

4377. Yarn Sales and Purchase 
Co-operative Society,
Tripura . 15153

4378. Opening of a Railway
Hospital at Basti . 15153-54

4379- Warehouse for tea at Cal
cutta . . . 15154

4380. Misappropriation of funds
of Tehsil Cooperative 
Society . . . 1515 ,— 56

4381. Misappropriation of funds
by Cooperative Societies 
in Himachal Pradesh . 15] 56-57

4382. Himachal Pradesh Co
operative Marketing De
velopment Federation . 15157-58

4383. Sale of potatoes in Himachal
Pradesh . 15158

15137 4384. College of Catering . 15158-59
4385. Coastal shipping . 15159-60
4386. Unauthorised colonies in

New Delhi . 15160
4387. Loss of service by Railway

employees . 15160-61
4388. River Projects in Madhya

Pradesh . 15161
4389. Delhi Milk Scheme . 15161-62
4390. Scarcity of water in Jang-

pura, New Delhi . 15162-63
4391. P. & T. Building, Amirtsar 15163
4392. P. & T. employees in Pun

jab Circle . 15163-64
4393. Steps for immunisation

against whooping cough 
etc. . . . 15164-65

4394. Telephone Exchange,
Imphai . . . 15165

4395. Settlement of landless
labourers in Punjab • 15166-67

4396. Laying of underground
cables on S.E. Railway 15167

4397. Locos out of commission
on W. Railway . 15167

4398. Anti-locust measures . 15168-69
4399. Causual labourers in Ola

vakkot Division of S. Rly. 15169
4400. Sugar mills in Cooperative

sector . 15169-70
4401. Action against a Railway

. Policc Constable . 15170
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QUESTIONS—cont<L

U.S.Q. Subject C o l u m n s

No.

4402. National Highways and
bridges in U.P. . 15170-71

4403. Elections to Imphal Muni
cipal Board . 15171 -72

4404. Removal of Railway em
ployees from servicv . 15172

4405. Aircraft Industry . 15173
4406. Working in Post Officcs

on Republic Day . 15174
4407. Building for Monitoring

station, Calcutta . 15174-75
4408. Train examiners *5*75
4409. Delhi Milk Scheme . 15175-76
4410. Diversion of drain No. 8

into Najafgarh jhil, Delhi 15176-77
4411. Drinking water supply in

Delhi . 15178
4412. Diversion of drain No. 8

in to Jamuna 15178-79
4413. Pay scales of Surgeons in

Delhi . . . 15179-80
4 1 Electrification between 

Sambalpur and Rourkela 
stations . . . 15180-81

4415. Water scarcity for irriga
tion in Orissa . 15181

4416. Community Blocks in
Sambalpur I)istiict . 15181-82

4417. Bhubancshwar-Rourkela
Bus service . 15182

4418. Bridge over river Brahmini,
Orissa . 15182-83

4419. National Highway No. 6
in Orissa . 15183

4420. Fruits in Kuchanda sub
Division in Orissa . 15184

4421. Godowns for ricc storage
in Oris%a . 15184

4422. Truck telephone line 
between Sambalpur
and Deogarh . 15185

4423. Deogarh Hospital in Orissa
4424. Procedure for supply of

timber in Orissa . 15185-86
4425. Supply of electricity to 

Sambalpur from Hirakud
Project . . . 15186

4426. Post Offices in Orissa . 15186-87
4427. Gliding Club at Bhavanesh-

war . . . 15187
4428. Muchkund hydro-electric

project . . . 15187-88
4429. Bamra Garposh motor

road in Sambalpur, Orissa 15188
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WRITTEN ANSWERS TO 
QUESTIONS—contdL

UJS.Q. Subject C o l u m n s

No.

4430. New P. & T. Divisions and 
Sub-Dvisions in U.P.
Circle . . . 15188-89

4431. Movement of wagons
loaded with foodgrains 15x89

4432. New less noisy telephone 15189-90
4433. Dues from Agricultural

Cooperative Society in
Delhi . . .

4434. Loss of flies in Railway
Board’s Office .

4435. Batala and Morinda Co
operative Sugar Mills .

4436. Power supply for Delhi
4437. Law Inspectors and Assis

tants in N. and E, Rail
ways . . .

4438. Law Inspectors on Rail
ways .

4439. Films on Coopcrtivc
Movement .

4440. Acqusition of land by Rail
ways . . .

4441. Security Deposits of con
tractors . . . 15194—97

4442. Wastage of filtered
water in Delhi • 151*7-9*

4443. Employees of State
Transport Dcptt., Orissa *5*98

4444. Delhi Zoological Park 15198-99 
444s. Employees in C.T.O. New

Delhi . . ! 5I99-IS*X>
1446. Research in Polio . 15200
4447. Power generation . 15200*01
4448. Under bridge at Warangal 15301
4449. Northm Railway Employees

Cooperative Credit Society 
Delhi . . .

4450. Posting of Scheduled Caste 
Railway employees .

4451. Mosquito menace in Govt
colonics , .

4452. Night Airmail Service .
4453. Medical education and

training in Madras State
4454. Seminar 00 storage of food

grains . • *
4455. Outlook Division .
4456. Vanaspati industry .
4457. Delhi'Jaipur trunk call

system •

4458. Dyaentery in Madnr
State • - *

tfiAILY thdcsT]

15190

15191

15191
15191-92

1519*

I51V1-93

*5193

15193-94

15201

15203

15*03
15*04

15204-05

15205-06 
15306 
15206

15*07

15*07
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4459. Road-tax cripons in Delhi 15207-08
4460. Delhi Milk Scheme . 15208-09
4 4 6 1 . Dircct trunk call system 15209
4462. Small-pox vaccination in

Delhi . 15 2 0 9 -10
4463 . Vaccination in India . 15 2 10
4464. Harmful effects of vaccina

tion . . . 152T0
4465. Fmplcyees of former Ra

tioning Department, Delhi 15 2 10 - 1 1
4465-A. Plague in Madras and

Mysore States . 1 5 2 1 1 - 1 2
4465-B. Central Health Service 15 2 12
4465-C. Fire in Depot near

Ghanauli station . 1 5 2 12 - 1 3
4465-D. Sugar market in Aden 12 2 13

M OTION FOR ADJOURN
M ENT . . . .  15213— 15

The Speaker withheld his con
sent to the moving of an 
adjournment motion ^ivcn 
notice of by Shri Braj Raj 
Singh regarding an aircraft of 
the Indian Air Force reported 
to be missing since the 1 st 
May, 1 9 6 1 .

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE . 1 5 2 15 - 16

ShriRaghunath Singh called the 
attention of the Minister of 
Transport and Communica
tions to the pooling arrang- 
ments between the Indian,
British and European Ship
ping Companies.

The Minister of State in the 
Ministry of Transport and 
Communications (Shri Raj 
Bahadur) made a statement in 
regard thereto.

PAPERS LAID ON THE 
TABLE • . . . 1 5 2 16 —26

The following papers were laid 
on the Table :—

(1) A copy of the Shipping De
velopment Fund (Loans)
Rales, 1961 published in 
the Notification No. G.S.R.
494 dated the 8th April, 1961 
under sub-section (J) of Sec
tion 458 of the Merchant 
Shipping Act, 1958 •

PAPERS LATD ON THE 
TABLE—Contd.

(2) A statement on the setting 
up of Krishna-Godavari 
Commission.

15372

(3) A statement showing action 
taken or proposed to be taken 
on recommendations made 
by the Commissioner for 
Scheduled Castes and Sche
duled Tribes in his Report for 
the year 1958- 5 9 .

(4) A copy each of the following 
papers under sub-section(4 ) 
of Section 15  of the Air Cor
porations Act, 1953 :—

(a) Annual Accounts of the 
Air-India International Cor
poration for the year 1958
59 and the Audit Report 
thereon.

(b) Annual Accounts of the 
Irdian Airlines Corporation 
for the year 1957-58  and the 
Audit Report thereon.

(5) A copy each of the following 
papers under sub-rule (5) 
of Rules 3 of the Air Corpo
rations, Rules, 1954  :—

(a)  Summary of the Budget 
Esrimtes of Revenue and 
expenditure of the Indian 
Airlines Corporation for the 
year 19 6 1-6 2 .

(M Summary of acutals of the 
year 1959-60 , Budget Esti
mates and Revised Estimates 
for the year 1960-61 and 
Budget Estimtcs for the year 
1961-62  under Capital, of the 
Indian Airlines Corporation

(c) Summary of Budget Esti
mates of Revenue and Ex
penditure of the Air-India 
International Corporation 
for the year 1961-62.

(J) Summary of Actuals for the 
year 1959-60, Budget 
Estimates and Revised Bsti-' 
mates for the year 1960-61 
and Budget Estimates for 
the year 1961-62 under capi
tal* of the Air-India Interna
tional Corporation.

[Daily Digest]
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15336-37LE A V E  OF ABSENCE
The foUowipF members were

granted leave of absence from (
the sittings of the House :

(I) Lala Achint Ram (2) Shri
B. Podcer (3) Thakorc Shri 
Fatehsipghji Ghodasar (4) ,
Shri V. N. Swami (5) Shri 
Etikala Madhusudhan Rao
(6) ShriM. K. Jinachandran
(7) Shri Chandikeshwar Sha- 
ran Singh Ju Deo (8) Shri 
La it ram Achaw Singh (9)
Shri Surendranath Dwivcdi 
(10) Shri Narasingha Malla 
Deb (n )  Shri A- Dorai- 
swami Grounder (12) Kun- 
warani Vijaya Rfcje (13) Shri 
S. R. Arumugham.

A R R EST OF M EM BER 15217-2*

The Speaker informed Lok 
Sabha that he had received 
two telegrams dated the 2nd 
May, 1961, from the Police 
Inspector, Kozhikode, inti
mating that Shri K.P. Kutti- ^  
kirshnan Nair, Member, Lok 
Sabha, was arrested under 
Section 38(2) of the Kerala 
Police Act and remanded 
for one day in the special sub- 
•ub-Jail Kozhikode

B IL L S P A SS E D ........... 15228-15348

(0  Further discussion on the 
motion to consider the Coal 
Mines (Conservation and 
Safety) Amendment Bill con
cluded and the motion was| 
adopted. After clause-fey- 1
clause consideration the Bill k
was passed. '

(II) The Deputy Minister of 
Labour (Snri Abid A1H moved

*5374

C olumns

B ILL S PASSED-«>w<f.
for consideration nt (he Delhi 
Shops and En*blishmrrt« 
Amendment BUI a pasted 
by Rajya Sabha. The mo
tion was adopted. After 
clause-by-clause considera
tion the Bill was passed.

B IL L  UNDER CO N SID ER A
T IO N ...................................

The Deputy Minister of Scienti
fic Research and Cultural 
Affairs (Dr. M. M. Das) mo
ved thar the Salar Jung Mu
seum Bill, as passed by Rajya 
Sabha be taken into consi
deration . The discussion was 
not concluded

H ALF-AN  HOUR 
S IO N .............

D ISC U S-

1534®*5°

15351-64
Shri Ajit Singh Sarhadi raised 

a half-an-hour discussion on 
points arising out of the 
answer given on the 14th 
March, 1961 to Starred Ques
tion No. 820 regarding Bhkara 
Nangal Project

The Minister of Irrigation and 
Power (Hafiz Mohammad 
Ibrahim) replied to the De
bate.

AGENDA FOR TH U RSD AY, 
M AY W> 1961/VISAKH A 14, 
1883 (SAKA)

Further consideration and passing 
of the Salar Jung Museum 
Bill, as passed by Rajya 
Sabha ; considertion of the 
Rajya Sabha Amendments to 
the Motor Transport Workers 
Bill, and discussion on the 
motion re. Report of the Uni
versity Grants Commission.

GMGIPND—LS II—402 (Ai) L8— 15-M I—WO.
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